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 LOK  SABHA  DEBATES

 LOK  SABHA

 Friday,  March  10,  978/Phalguna
 19,  899  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  Deputy  SpraKer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Expenditure  on  Decoration  of
 Ministers’  Bungalows

 #245,  DR.  SUBRAMANIAM  SWA-
 MY:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  the  amounts  spent  by  his  Min-
 istry  and/or  its  ancillary  departments
 in  decorating  various  Ministers’  bun-
 galows  in  977  (over  and  above  what
 was  spent  by  the  Works  and  Housing
 Department  and  reported  in  the  last
 Parliamentary  Session);  and

 (b)  the  amounts,  against  each
 Ministerial  address,  separately?

 पर्यटन  और  नागर  विमानन  मंत्री

 (६  पुरुषोसम  कौशिक): (क  )वर्ष  7977
 किसी  भी  मंत्री  के  बंगले  की  सजावट  पर  पयंटन
 झौर  नागर  विमानन  मंत्रालय  झथवा  इसके
 विभागों  द्वारा  कोई  भी  राशि  खर्च  नहीं  की
 गयी  ।

 (ख)  प्रश्न  नहीं  उठता

 DR.  SUBRAMANIAM  SWAMY:
 Has  the  Minister  got  any  proposal
 from  any  of  the  other  Ministries  to
 utilise  the  ITDC  or  other  organs  of
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 his  Ministry  for  decoration  of  offices
 and  bungalows  of  Ministers?

 SHRI  PURUSHOTTAM  KAUSHIK:
 We  have  not  received  any  proposal.
 Primarily  it  js  the  duty  of  the  Works
 and  Housing  Ministry.

 DR.  SUBRAMANIAM  SWAMY:  I
 have  no  second  supplementary.

 Popularity  of  Gandhi  Caps  in  U.S.A.
 *246.  SHRI  S.  S.  SOMANI:  Will

 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gandhi
 Caps  are  getting  popularity  in  U.S.A.:

 (b)  if  so,  whether  any  order  in  this
 regard  has  been  received  by  the
 Indian  Government;  and

 (c)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  No  report  about  Gandhi  Caps
 getting  popularity  in  the  U.S.A.  has
 come  to  Government's  notice.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 st  एस०  एस०  सोमानी  :  उपाध्यक्ष  महोदय
 गांधी  कैप  हमारे  राष्ट्रीय  प्रान्दोलन  से  जुड़ी  हुई
 थी  शौर  लाखों  लाख  लोगों  की  भावनाओं  से
 भी  जुड़ी  हुई  है।  क्या  माननीय  मंत्री  जी  बताएंगे

 कि  गांधी  कैप  हमारे  देश  में  भ्रनपापुलर  हो
 गई  है  ?  यदि  हां,  तो  उस  का  क्‍या  कारण  है  ?

 उपाध्यक्ष  महोदय  :  अगर  प्रनपापुलर
 होती  तो  यहां  पर  गांधी  कैप  दिखाई  नहीं  पड़ती
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 sit  gre  एस०  सोमानो  :  क्या  गांधी
 कैप  के  उपयोग  के  बारे  में  कोई  नियम  हैं  ?

 श्री  झारिफ  बेग  :  कोई  नियम  नहीं  है  1

 चौधरी  बलबीर  सिह  :  क्‍या  मंत्री  महोदय
 जतायेंगे  कि  काग्रेस  वालों  ने  गांधी  कैप  को
 जिस  ढंग  से  जबर्दस्ती  चपरासियों  को  पहनाना
 शुरू  कर  दिया  उसकी  वजह  से  इसके  लिए
 लोगों  में  जो  श्रद्धा  थी  वह  खत्म  हो  गई  और
 उन्होंने  जो  करप्ट  काम  किए  उसकी  वजह  से
 भी  गांधी  टोपी  के  लिए  श्रद्धा  कम  हो  गई,
 वह  श्रद्धा  नफरत  में  बदल  गई--क्या  इस
 बात  में  सच्चाई  है  ?

 MR.  DEPUTY-SPEAKER:  I  do  not
 think  that  question  arises  because
 चपरासी  भी  झ़्ादमी  होते  है  ।

 चोधरी  बलबीर  सिंह:  मैंने  कहा  कि
 जिस  ढंग  से  पहनाना  शुरू  किया  उसकी
 वजह  से  ऐसा  हुआ  ।  वे  झपने  तौर  पर  पहनें
 और  ये  झपने  तौर  पर  पहनते  वह  तो  भ्रलाहदा

 ,  बात  थी  लेकिन  जिस  ढंग  से  पहनाना  शुरू
 किया  उसकी  बजह  से  श्रद्धा  कम  हो  गई  ।

 Uniformity  in  Sales  Tax  on  various
 Items  in  different  States

 *259,  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  he  is  aware  that  the
 policy  of  imposing  sales  tax  in  Madhya
 Pradesh  and  itg  neighbouring  States
 like  U.P.,  Maharashtra,  West  Bengal,
 Biher,  Orissa  on  various  items  js  not
 uniform  and  different  rates  of  taxes
 are  charged  in  different  States;  and

 (b)  whether  Government  propose
 to  suggest  to  the  Government  of  these
 States  to  try  to  bring  uniformity  in
 the  matter  of  sales  tax  on  various
 items  in  consultation  with  each  other?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  Levy  of  tax  on  sales  or  pur-
 chases  of  goods  taking  place  within
 a  State  is  a  State  subject  of  taxation.
 It  is,  therefore,  proposed  to  discuss
 the  question  of  rationalisation  and
 uniformity  as  between  States  of  their
 respective  sales  tax  rates,  with  the
 State  Governments.

 att  कचरूलाल  हेमराज  जेन  :  माननीय
 उपाध्यक्ष  महोदय,  श्राज  देश  की  झाजादी
 को  तीस  साल  हो  गए  और  केन्द्र  के  द्वारा
 ही  हमारे  प्रदेशों  क ेसाधन  चलते  हैं  लेकिन
 टैक्स  की  अलग  झलग  प्रणाली  के  कारण  सारे
 देश  में  इतना  असंतोष  है  शौर  एक  बड़ा  भारी
 नारा  लग  रहा  है  कि  भ्रष्टाचार  मिटना
 चाहिए  ।  इसका  एक  उदाहरण  मैं  झापकों
 देना  चाहता  हूं  कि  महाराष्ट्र  में  मि्चों  पर
 टैक्स  नहीं  है  लेकिन  मध्य  प्रदेश  में  सिर्चों  पर

 7  परसेंट  टैक्स  है  शौर  चुकि  बार्डर  लगा  हुआ
 है  इसलिए  लोग  टैक्सों  की  चोरी  करते  हैं  ।
 इस  सम्बन्ध  में  मेरा  निवेदन  है  कि  झाप  सभी
 प्रान्तों  के  लोगों  को  बुलाकर  सेल्स  टैक्स  के
 मामले  में  सलाह  करे  ।

 उपाध्यक्ष  महोद्दय  :  ाप  सवाल  पूछे  ।

 श्री  कचरूलाल  हेमराज  जैन  :  मेरा
 सवाल  यह  है  कि  क्‍या  देश  में  टैक्स  की  नीति
 समानता  के  झाधार  पर  होगी  ?  यदि  होगी
 तो  कब  तक  होंगी  ?

 SHRI  H.  M.  PATEL:  It  is  a
 State  subject  under  the  Constitution
 and  therefore  we  cannot  change  any-
 thing  until  we  persuade  all  the  State
 Governments  to  agree  to  its  abolition,
 and  its  replacement  by  some  other
 form  of  tax.  We  have  to  live  with
 it.  But,  in  the  meantime,  as  I  have
 said  earlier,  our  efforts  to  persuade
 State  Governments  to  forego  the  tax
 and  accept  some  other  arrangement
 are  continuing.
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 श्री  कजकलाल  हुसराज  शेन :  श्रध्यक्ष
 महोदय,  जिस  समय  लोक  सभा  के  चुनाव
 अल  रहे  थे,  उस  समय  जनता  पाने  झपने

 चुनाव  घोंषणा  पत्र  में  स्पष्ट  रूप  से  कहा  था
 कि  सेल्ज  टैक्स  से  काफ़ी  भ्रष्टाचार  व्याप्त  है,
 हम  इस  में  लचीलापन  लायेंगे  ।  जनता  को
 दिये  गये  इस  बचन  को  दृष्टि  में  रखते  हुए,
 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं

 पक  जहां-जहां  जनता  पार्टी  की  सरकारें  विद्यमान
 है,  उन  प्रदेशों  मे  श्राप  इस  को  कब  तक  लागू
 करने  जा  रहे  हैं  तथा  इस  में  कितना  समय
 खगेगा  ?  जहा  शाप  की  पार्टी  की  सरकार  है,
 उन  राज्यों  मे  झाप  यह  लचीलापन  कब  तक
 लायेंगे  ?

 SHRI  H.  M.  PATEL:  This  matter
 has  to  be  dealt  with  on  an  All  India
 basis,  and  we  shall  have  to  try  to
 persuade  al]  the  State  Governments
 before  we  can  take  any  effective  steps.

 DR.  VASANT  KUMAR  PANDIT:
 Will  the  hon.  Finance  Minister  kindly
 inform  us  whether  the  Central  Go-
 vernment  is  considering  a  proposal!  to
 have  a  turn-over  tax  at  one  stage  and
 a  tax  based  on  the  VAT  system,  that
 is,  Value-Added  Tax  and  whether
 these  two  schemes  have  been  dis-
 cussed  wi'th  the  various  States,  to
 abolish  both  the  octroi  and  sales  tax?

 SHRI  H.  M.  PATEL:  The  question
 of  Value-Added  Tax  and  Turn-over
 tax  was  considered.  The  Committee
 presided  over  by  Shri  Jha  has  sub-
 mitted  some  recommendations  in  that
 respect.  We  are  examining  those  pro-
 posals,  But  these  have  no  relation-
 ship  with  sales  tax.  Sales  tax  stands
 on  its  own.  The  Jha  Committee  has
 also  said  that  it  will  be  difficult  to
 get  the  State  Governments  to  agree

 to  the  abolition  of  the  sales  tax  and
 therefore  the  next  best  thing  which
 ought  to  be  attempted,  and  which  we
 shall  also  attempt,  is  to  see  if  in
 selected  commodities  State  Govern-
 ments  could  be  persuaded  to  have
 certain  form  of  uniformity.  This  also
 is  another  line  which  we  shall  be
 pursuing.
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 sit  झोम  प्रकाश  त्यागी  :  भ्रध्यक्ष  महोदय  *

 जनता  पार्टी  ने  सिद्धान्ततः  इस  बात  को  माना
 है  कि  हम  सेल्य-टैक्स  का  एबालीशन  करेंगे  ;
 यह  भी  ठीक  है  कि  यह  स्टेट  सब्जैक्ट  है,  लेकिन
 क्या  झाप  ने  कभी  स्टेट्स  के  चीफ़  मिनिस्टर्ज
 को  बुला  कर  उन  को  इस  बात  के  लिये  प्सुएड
 किया  है?  उन  में  से  कौन-कौन  प्रान्त  इस  के  लिये
 तैयार  हो  गये  हैं  भौर  कौन-कौन  तैयार  नहीं
 हुए  है--क्या  इस  प्रकार  की  चेष्टा  आप  ने
 की  है  तथा  यह  भी  बतलाइये  कि  इस  के  लिये
 श्राप  ने  कोई  प्राल्टरनेटिव  भी  सोचा  है  ?

 SHRI  H.  M.  PATEL:  There  is  no
 question  of  having  an_  alternative
 until]  such  time  as  we  can  get  the
 State  Governments  to  agree  to  its
 abolition.  Now,  the  Genera]  situa-
 tion  is,  even  those  States  and  State
 Government  which  might  be  willing
 to  consider  their  abolition  are  really
 reluctant  to  do  so.

 श्री  ध्रोम  प्रकाश  त्यागी  :  उपाध्यक्ष

 महोदय,  मेरा  सवाल  भिन्न  है।  मैने  पूछा  है---
 कया  सरकार  ने  ऐसी  चेष्टा  की  है  ?

 SHRI  H.  M.  PATEL:  I  have  met
 all  the  Chief  Ministers  of  State  Go-
 vernments  and  discussed  this  question
 with  them  but  the  general  response
 has  been  most  discouraging.

 SHRI  R.  VENKATARAMAN:  Sir,
 the  hon.  Finance  Minister  is  aware
 that  sales  tax  is  the  only  elastic
 source  of  revenue  to  the  States  and
 that,  by  levying  a  discriminating
 tax  either  by  way  of  a  single  point
 tax  or  a  multi-point  tax,  they  are
 able  to  increase  their  revenue  so  as
 to  suit  the  needs.  If  the  hon.  minis-
 ter  says  that  there  should  be  unifor-
 mity  in  tax,  would  he  insist  on  8
 single  point  tax  in  all  the  States  in
 which  case  he  may  take  away  the
 States’  right  to  manipulate  their
 income?

 Or  if  you  say  that  there  will  be
 only  a  multi-point  tax,  this  will
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 create  some  difficulty.  So,  I  would
 like  to  know  from  him  when  he  says
 that  he  would  like  to  have  a  uniform
 tax,  what  ig  the  uniformity  in  taxa-
 tion  that  he  has  in  mind?

 SHRI  H.  M.  PATEL:  There  is  a
 little  misunderstanding  in  this
 maticr.  First  of  all,  my  efforts  must
 be  for  the  abolition  of  the  sales  tax
 as  such.  I  am  fully  aware  of  the
 fact  that  this  is  the  only  elastic  form
 of  tax  which  the  State  Governments
 have.  And  that  is  why  in  my  dis-
 cussions  what  I  have  said  is  not  that
 if  they  are  to  be  compensated,  they
 will  be  compensated  only  to  the  ex-
 tent  of  their  revenue  as  on  the  date
 of  agreement  for  abolition.  But,  the
 incremental  rate  in  the  salestax  will
 also  be  taken  into  consideration  in
 trying  to  arrive  at  such  a  figure.

 But,  since  there  is  a  general  re-
 luctance  to  accept  this  thing,  we  may
 Pursue  One  of  the  suggestions  of  the
 Jha  Committee.

 Their  suggestion  was  that  there
 are  some  commodities  in  respect  of which  we  shall  try  to  see  i¢  there
 could  be  uniformity  in  rates  in
 diffe.ent  States.  Variation  in  the
 rates  create  ceitain  difficulties  I
 Was  not  suggesting  any  other  form of  uniformity  like  whether  there
 snould  be  a  single  point  tax  or  a
 mu.ti-pomnt  tax.  These  are  alterna~ tives  for  sales  tax.  These  can  be
 considered  only  after  we  come  to
 the  conclusions  that  there  is  just  no
 Possibility  of  persuading  the  State
 Governments  to  the  abolition  of  the
 sales-tax.

 SHRI  YESHWANTRAO  CHA-
 VAN:  May  I  ask  a  question?  The
 Minister  has  said  that  he  has  not  so
 far  succeeded  in  persuading  al)  the
 State  Governments.  Possibly  it
 would  mean  that  he  has  now  come  to
 a  Stage  that  he  does  not  want  to  pursu
 this  question.  I  think  this  would  be  a
 right  thing  for  him  to  do.  In_  the
 case  of  salestax,  this  is  not  purely
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 a  taxation  measure.  There  are  cer-
 tainly  political  aspects  involved  in
 that,  At  the  present  moment,  there
 are  problems  between  the  Stafes  and
 the  Centre  the  main  aspect  of  which
 is  financia]  and  economic.

 With  this  background,  is  it  ever
 wise  to  consider  giving  up  the  only
 flexible  source  of  tax  that  the  States
 have?  Would  it  not  create  a  more
 complicateg  position?  Minister  him-
 self  says,  he  has  not  succeeded  80
 far  to  persuade  all  the  State  Gov-
 ernments.  I  do  not  think  there  will
 ever  be  a  Stage  when  all  the  State
 Governments  wil]  agree  to  this  posi-
 tion  So,  it  is  much  better  and  wiser
 for  the  Government  to  come  forward
 and  say  that  they  have  given  up  this
 point

 SHRI  H.  M.  PATEL:  This  is  an
 advice  which  I  will  certainly  give
 due  weight  to.  Since  this  has  come
 from  an  experienced  person.

 श्री  कंवर  लाल  गप्स  :  उपाध्यक्ष  महोदय,
 श्र्भी  माननीय  मंत्री  जी  ने  कहा  है  कि  सेल्स
 टैक्स  तब  तक  समाप्त  नहीं  हो  सकता जब  तक
 राज्य  सरकारें  इस  को  समाप्त  करने  के  लिए
 नहीं  मानती  ।  माननीय  चह्लाण  साहब  ने
 अभी  कहा  है  कि  इस  को  खत्म  कर  दिया  जाए
 क्योकि  सोसे  श्राफ  इनकम  बहुत  है  ।  जनता
 पार्टी  का  मैनीफैस्टो  फरवरी  :977  में  बना
 था  और  तत्र  आप  को  यह  मालूम  था  कि  सब
 स्टेट्स  की  मर्जी  के  बगर  यह  सैल्स  टैक्स
 एबोलिश  नहीं  हो  सभ्ता  मार्च  .977  &
 जब  भाप  ने  इस  को  प्रोबाइड  किया  तो
 कांस्टीट्यूशनल  एमेंडमेंट  नहीं  हुआ  ।  तो
 मैं  माननीय  मंत्री  महोदय  से  यह  पूछना
 चाहता  हूं  कि  क्‍या  आप  प्रधान  मंत्री  जी  से
 इस  बारे  में  कहेंगे  या  जनता  पार्टी  के  प्रध्यक्ष
 से  बात  कर  के  यह  देखेंगे  कि  जनता  पार्टी  की
 जहां  सरकारें  है  वे  सैल्स  टैक्स  को  समाप्त
 करें  ।  दूसरा  मामला  यह  है  कि  झ्राया  श्राप
 सेन्ट्रल  सैल्स  टैक्स  जो  है,  उस  को  समाप्त  करेंगे
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 या  एक  दो  आइटम्स  से,  कहीं  से  तो  शुरुआत
 करेंगे  जिग  से  यह  मालूम  हो  कि  हम  सीरियसली

 वस  चीज़  को  परसू  कर  रहे  हैं  ?

 SHRI  VAYALAR  RAVI:  This  is
 a  very  good  suggestion.

 SHRI  H.  M.  PATEL:  I  do  not  know
 ‘what  the  suggestion  is.  If  the  sug-
 gestion  is  that  I  should  proceed
 ‘State-wise,  that  if  some  States  agree
 ्  should  ask  those  States  to  abolish
 ‘it  then  that  suggestion  is  not  practi-
 eable.  Difficulties  will  arise  because

 I  have  to  proceeq  on  finding  an  al-
 ‘ternative  form  of  Central  tax,  The
 excise  duties  which  I  levy  in  order
 ‘to  compensate  the  loss  to  the  States
 of  the  sales  tax  revenues  will  call
 for  constitutional  arrangement.  This
 is  not  possible  unless  all  the  State
 ‘Governments  agree.  There  are  these
 difficulties.  Therefore,  if  you  say
 ‘that  I  may  pursue  with  the  Janata
 Party  now  to  consider  all  these  di-
 fficulties  and  think  again,  I  have  no
 objection.  But  I  think  it  is  not  ne-
 cessary  as  all  of  you  are  here  and,
 I  am  sure,  you  will  be  communicat-
 ing  these  difficulties  to  the  Party.  १3
 have  saig  that  I  am  still  not  giving
 up  the  hope  that  I  may  be  able  to
 ‘oursuade  them.  It  may  be  one  of
 the  impossible  hopes  according  to
 the  Leader  of  the  Opposition  but  we
 certainly  wish  to  make  an  _  effort.
 Perseverance  and  _  patience  is  _  still
 our  answer.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  May  I  make  it
 clear?  My  hon’ble  friend  does  not
 have  a  conception  of  the  change.  It
 has  been  said  that  Sales  Tax  should
 be  replaceq  by  excise.  I  stand  by

 it.  I  tried  to  do  it  fifteen  years  ago.
 I  could  succeed  in  three  items  and
 those  three  items  were  converted  but
 afterwards  they  said,  they  want  to
 withdraw  their  consent.  That  was
 not  allowed.  It  is  a  question  of  re-
 placing  Sales  Tax  by  Excise.  When
 only  some  States  agree  and  others
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 do  not  agree  how  am  I  going  to  do
 it?  It  cannot  be  done  in  parts.

 SHRI  YESHWANTRAO  CHAVAN:
 We  don’t  want  it  to  be  done.

 SHRI  MORARJI  DESAI:  That  is
 true.  I  am  trying  to  explain.

 SHRI  KANWAR  LAL  GUPTA:
 What  about  our  own  Governments!

 SHRI  MORARJI  DESAI:  Why  are
 you  so  much  provoked  by  your  own
 ideas?  Why  don’t  you  look  at  it  little
 dispassionately?  How  can  I  introduce
 it  only  in  Janata  party  governments
 or  in  few  other  governments?  Sup-
 pose  all  agree  but  one  does  not,  what
 am  I  to  do?  I  abolish  the  sales-tax
 there  and  levy  excise?  How  will  that
 apply  to  other  States?  They  will
 have  additional  excise  and  sales-tax
 as  well.  What  will  be  the  burden?
 You  do  not  see  the  difficulty.  It  is
 very  well  to  say  “do  this  and  do  that.”
 We  want  to  do  that,  I  would  like  to
 do  that  but  there  are  conflicting  inter-
 ests.  They  have  also  to  be  taken  into
 account.

 SHRI  YESHWANTRAO  CHAVAN:
 It  is  impolitic  mow  to  try  to  abolish
 sales-tax  because  it  will  create  poli-
 tical  complications.  Sales-tax  is  the
 only  flexible  source  of  income  to.  the
 States.  So,  this  item  of  the  manifesto
 of  the  Janata  party  is  unrealistic.
 Therefore,  please  give  up  this  idea  of
 replacing  sales-tax  with  certain  ex-
 cise  duties.

 =

 श्री  रामानन्द  तिवारी  :  अध्यक्ष  जी,
 मैं  केन्द्रीय  सरकार  से  जानना  चाहता  हूं  कि

 जब  जनता  पार्टी  ने  अपने  चुनाव  घोषणा-पत्र

 में  जनता  को  यह  आश्वासन  दिया  कि  जब

 हम  सत्तारूढ़  होंगे  तब  विक्री-कर  समाप्त

 करेंगे  तो  यह  तो  उस  वक्‍त  भी  मस्तिष्क  में

 रखना  चाहिये  था  कि  स्टेट्स  इस  का  पालन

 करेंगी  कि  नहीं  ।  तो  फिर  क्‍या  कारण  कि  है
 आज  केन्द्रीय  सरकार  यह  जानते  हुए  आदेश

 नहीं  देती  कि  बिक्री-कर  समाप्त  किया  जाय  ?
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 sit  मोरारजी  देसाई  :  तभी  मैंने  कहा
 जब  मैनीफ़ेस्टों  में  लिखा  था  कि  यह  तभी  हो
 सकता  हैं  जब  सब  स्टेट्स  कबूल  करेंगी  |  इसके
 लिये  मेहनत  करेंगे  ।  कैसे  कहते  हैं  कि  मेनीफ़ेस्टो
 में  हमने  कह  दिया  ।

 SHRI  KANWAR  LAL  GUPTA:
 So,  Sir,  it  is  clear  that  Mr,  Chavan
 does  not  want  abolition  of  sales-tax.

 MR,  DEPUTY  SPEAKER:  You  have
 to  draw  your  own  inference.

 SHRI  VINODBHAI  B,  SHETH:  Sir,
 is  the  government  thinking  of  chang-
 ing  the  definition  of  the  word  ‘sale’
 so  ag  to  cover  the  consignment  sales
 as  inter-State  sales  as  there  is  lot  of
 evasion  of  inter-State  sales-tax  and
 as  the  goods  are  despatched  under  the
 garb  of  consignment  sale?  Actually,
 they  are  inter-State  transactions.
 There  is  loss  of  revenue  to  the  tune
 of  Rs.  4  crores  in  Guiarat  alone  on
 this  account.

 SHRI  H.  M.  PATEL:  We  will  rive
 serious  consideration  to  this.

 SHRI  HARIKESH  BAHADUR:
 There  is  a  lot  of  corruption  in  the
 Sales  Tax  Department  and,  if  I  say,
 almost  all  the  officers  of  this  Depart-
 ment  are  involved  in  serious  corrup-
 tion,  I  think  I  will  be  correct  in  say-
 ing  so;  though  it  is  a  bad  thing  but  it
 is  correct.  I  would  like  to  know  from
 the  hon,  Finance  Minister  whether  he
 is  going  to  suggest  some  ways  and
 means  to  the  State  Governments  so
 that  the  corruption  may  be  mini-
 mised.

 SHRI  H,  M.  PATEL:  Yes,  we  will
 certainly  look  into  that.

 SHRI  RAGAVALU  MOHANA-
 RANGAM:  The  States  were  persuad-
 ed  for  abolition  of  sales-tax  and
 octroi  I  would  like  to  know  from  the
 hon.  Finance  Minister—when  the
 sales-tax  is  considered  as  a  ‘Kama-
 dhenuw’  for  all  the  States—what  is  the
 necessity  of  taking  away  this  tax  from
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 the  States.  Is  it  the  first  step  to  re-
 move  more  power  from  the  States  and.
 hand  it  over  to  the  Centre?

 SHRI  H.  M.  PATEL:  Sir,  again  the
 question  is  why  should  such  an  at-
 tempt  is  made  to  persuade  the  State
 Governments.  Now,  I  recognise  that
 this  is  a  ‘kamadhenu’  for  the  State
 Governments  and  that  is  why  if  any
 alternative  is  going  to  be  proposed,
 we  will  see  to  it  that  the  alternative
 will  also  serve  as  a  ‘kamadhenu’.
 Therefore,  the  hon.  Member  must
 rest  assureg  that  nothing  will  be  done
 in  haste  and  no  State  Government's
 position  will  suffer,

 श्री  राधवजी  :  राज्य  सरकारें  जो  सेल्स
 टैक्स  हटा  नहीं  रही  है  या  सहमत  नहीं  हो
 रही  है  इसका  एक  मुख्य  कारण  क्या  यह  नहीं
 है  कि  उनको  इसका  कोई  श्राल्टरनेटिव  सोर्स
 श्राफ  इनकम  नहीं  बताया  गया  है  ?  क्‍या  श्राप
 कोई  इसका  आल्टरनेटिव  बता  सकते  है
 उनको  ताप्रियह  सेल्स  टैक्स  हट  सके  ?

 क्या  केन्द्रीय  सरकार  स्वयं  पहल  करके
 सेट्रल  टैक्स  हटाएगी  ?

 SHRI  H.  M.  PATEL:  I  have  already
 said  that  we  are  suggesting  an  alter-
 native.  What  we  will  do  is  for  us
 to  think,  not  the  State  Governments
 and  therefore,  the  point  that  the  State:
 Governments  to  be  assured  of  is  the
 income  that  they  get  from  the  sales-
 tax  ang  that  they  shoulq  not  suffer
 from.  Central  Sales  tax  is  the  same:
 as  the  States  sales-tax  because  it  also
 goes  to  the  State  Governments  and
 that  will  also  be  taken  into  account.
 As  and  when  they  agree  to  abolition,
 the  question  of  compensation  will  be
 considered.

 SHRI  KRISHAN  KANT:  May  F
 submit  what  the  Leader  of  the  Oppo-
 sition  has  said  is  incorrect?  Even  the
 Janala  Party  Manifesto  has  said  that
 in  consultation  with  the  States,  sales-
 tax  will  be  abolshed.  That  was  pro-
 vided  in  the  election  manifésto.  Se—-
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 Secondly,  the  whole  idea  ig  that  if  the
 sales-tax  88  now  imposed  is  conti-
 nued,  the  income  to  the  States  would
 be  less.  If  it  is  one  point  system,  the
 States  will  get  more  than  what  they
 are  getting  now,  because  at  present
 corruption  is  there  and  there  is  more
 expenditure  on  staff  ang  other  things.
 So,  the  States  will  get  more  if  it  is
 one  point  tax  system  rather  than  the
 method  that  is  being  now  adopted.
 The  whole  exercise  of  the  Govern-
 ment  will  be  to  see  that  the  sales  tax
 abolition  is  done  77  such  a  way  that
 the  States  get  more  revenue  than  what
 they  want.  Moreover  corruption  and
 vail0ugs  other  malpractices  and  more
 spending  on  the  staff  will  also  be  re-
 moved.

 SHRI  H.  M.  PATEL:  I  think  what
 M.  Krishan  Kant  has  said  is  quite
 correct  I  think  the  hon.  Members
 have  iecelved  the  explanation  from
 Mr  Kishan  Kant  as  to  what  was  the
 thinking  that  went  on  when  the  draft-
 ing  of  the  manifesto  was  being  done.
 And  as  he  says  nightly,  in  the  mani-
 festo  whatever  is  done,  would  be  done
 in  consultation  with  the  State  Gov-
 ernments.

 PROF  P  6.  MAVALANKAR:  I
 quite  see  the  point  of  the  hon.  Fin-
 ance  Minister  ang  also  of  the  hon.
 Prime  Minister  that  this  problem  is
 very  difficult  and  it  cannot  be  solved
 unless  all  the  State  Governments
 agree  to  it.  But  since  he  says—and
 also  adds  that  he  is  an  eternal  opti-
 mist—-that  he  will  go  on  persuading
 the  State  Governments,  I  want  to  ask
 him—when  he  says  that  he  will  first
 want  the  State  Governments  to  agree
 to  abolition  of  sales  tax  and  then
 discuss  the  alternatives—what  is  the
 point  of  his  saying  that  the  State
 Governments  must  first  agree  to  abv-
 lition  and  then  discussion  will  start?
 Has  the  Government  taken  any  con-
 crete  step  by  having  consultations
 with  them,  providing  alternatives,
 and  what  is  his  strategy  for  persuad-
 ing  the  State  Governments?  He  goes
 on  telling  us  that  there  will  be  aboli-
 tion  first  and  then  he  will  do  some-
 thing.
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 SHRI  H.M,  PATEL:  My  hon.
 friend  wants  that  I  shoulg  tell  him  all
 the  arguments  that  we  advanced  to
 the  state  governments.  Certainly,  I
 have  done  all  that  he  says.  It  is  not
 a  question  of  suggesting  to  somebody:
 abolish  this,  ang  then  telling  him  in
 which  way  it  ig  going  to  be  done.
 What  I  said  in  answer  to  different
 questions,  he  should  have  put  them
 all  together  and  he  would  realise  that
 I  have  really  in  sum  total  given  all
 the  answers  to  all  the  points  that  he
 has  mentioned.  When  we  try  to  dis-
 cuss  such  ६  thing,  when  we  try  to
 persuade  anybody  to  accept  some
 proposition,  we  also  naturally  put  to
 him  all  that  is  necessary  in  order  that
 he  is  persuaded  which  means  that  if
 he  wants  to  know  how  he  will  be  com-
 pensated.  we  also  try  to  tell  him.  It
 is  the  quantum  which  worries  him
 most

 SHRI  K.  LAKKAPPA:  This  ques-
 tion  has  taken  20  minutes  and  it  has
 been  agitating  the  states.  I  put  a
 straight  question  to  the  government
 The  object  and  political  motivation
 of  this  party  is  to  make  the  states  not
 only  weak  financially  but  also  eco-
 nomically  ang  make  them  municipa-
 lities,  get  hold  of  their  power  and  use
 ths  central  authority  over  them.  This
 is  nothing  but  political  motivation.  Is
 it  not  a  fact  that  your  motive  is  ulte-
 rior,  to  make  the  states  subordinate
 to  the  Centre  and  make  them  muni-
 cipalities  with  the  object  of  holding
 power  in  the  Centre  for  a  long  time?
 Is  it  not  a  fact.  (Interruptions)

 SHRI  H.  M.  PATEL:  I  did  not  rea-
 lise  that  the  Opposition  Members  will
 be  so  quick  to  take  up  the  hint  given
 by  the  Opposition  Leader,  how
 quickly  political  motivation  would
 be  given  to  a  very  simple  genuine
 economic  proposition.

 sit  विजय  कुमार  मलहोज्ञा  :  प्रध्यक्ष
 महोदय,  3  झ्राइटम  ऐसे  हैं,  जिन  पर  सेल्सटैक्स
 नहीं  है,  सिर्फ  एक्साइज़  है।  नेशनल  डैवलपमेंट
 काउंसिल  में  यह  तब  हुआ  भा  कि  इसमें
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 एक  दो  झाइटम  झौर  बढ़ाई  जाये  a  मैं  मंत्री
 महोदय  से  यह  जानना  चाहता  हूं  कि  क्‍या  बह
 इस  बात  पर  विचार  करेंगे  कि  एक,  दो  प्राइटम
 झौर  बढ़ा  कर  एक्सप॑  रीमेंट  किया  जाये  ?
 झगर  स्टेट्स  को  फायदा  नजर  झाता  हो  तो
 फिर  वह  एक्सपैरीमैंट  सक्सेसफुल  हो  सकता
 है  ।  क्‍या  मंत्री  महोदय  स्टेट्स  से  पूछेंगे  कि  क्या
 वह  एक  श्राघ  झाइटम  बढ़ाकर  एक्सपैरीमेंट
 करने  के  लिये  तैयार  हैं  ?

 SHRI  H.  M.  PATEL:  I  think  the
 hon.  Member  is  not  well  informed
 in  this  matter.  Anyhow,  even  if  this
 suggestion  has  to  be  advanced,  that
 does  not  take  us  very  far.

 SHRI  P.  RAJAGOPAL  NAIDU:  In
 Persuading  the  state  governments
 what  is  the  alternative  put  forth  by
 the  hon.  Minister  before  them?

 SHRI  H.  M.  PATEL:  The  alterna-
 tive  is  excise;  |  have  already  said  so.

 SHRI  V.  ARUNACHALAM;  For-
 merly  the  state  governments  have
 agreed  to  give  up  the  right  to  levy
 tax  on  textiles,  sugar  and  tobacco  ang
 the  income  from  these  things  is  fro-
 zen  to  the  states.  Has  the  govern-
 ment  any  proposal  to  increase  the
 share  to  the  state  governments?

 SHRI  H.  M.  PATEL:  The  whole
 of  it  goes  to  the  state  governments.

 Inquiry  against  Allahabad  Bank  and
 Central  Bank  of  India

 *262.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  lay  a  statement
 showing:—

 (a)  what  is  the  report  of  the  inquiry
 made  by  the  Government  against  the
 Allahabad  Bank  and  the  Central  Bank
 of  India;

 (b)  who  made  the  inquiry  and  what
 action  has  been  taken  on  it;  and

 (९)  ig  it  a  fact  that  no  action  has
 been  taken  against  the  defaulters?

 MARCHE  10,  978  Oral  Answers  76

 THE  MINISTER  OF  FINANCE
 (SHR]  मर.  M.  PATEL):  (a)  to  (c).
 A  Statement  is  laid  on  the  Table
 of  the  House.  one

 Statement
 (a)  to  (ce).  Government  have  made

 no  enquiry  against  the  Allahabad
 Bank.  If  the  Hon’ble  Member  is
 referring  to  the  transactions  in  the
 Allahabad  Bank  which  were  the  sub-
 ject  matter  of  the  Short  Notice  Ques-
 tion  No,  l4  answered  by  me  in  this
 House  on  8th  July,  1977,  the  answer
 is  that  the  bank  deputed  an  officer
 from  its  Head  Office  to  enquire  into
 these  transactions,  A  Committee  of
 the  Board  of  Directors  has  also  look-
 ed  into  the  matter.  The  Bank  is
 taking  disciplinary  action  against  the
 concerned  officers.

 Government  have  similarly  made
 no  enquiry  against  the  Central  Bank
 of  India  as  such.  However,  a  One-
 Man  Committee  consisting  of  Shri
 D,  N,  Ghosh,  a  senior  officer  in  the
 office  of  the  Comptroller  &  Auditor
 Genera]  of  India,  was  appointed  ४2१
 Government  to  look  into  the  credit
 facilities  granted  by  the  Bunk  to  the
 Kohinoor  Mills  Tad,  The  re-
 port  of  the  Committce  ha»  been
 received  by  Government  and  is  under
 examination.

 SHRI  KANWAR  LAL  GUPTA:  an
 the  statement  the  hon.  Minister  has
 stated  that  a  Committce  of  the  Board
 of  Directors  had  Jooked  into  the  mat-
 ter  and  the  bank  is  taking  disciplin-
 ary  action  against  the  concerned  offi-
 cers,  This  is  relating  to  the  Alluha-
 bad  Bank.

 Regarding  the  Central  Bank  he
 has  stated  that  somebody  has  been
 appointed  by  government  to  look  into
 credit  facilities  granted  by  the  Bank
 to  Kohinoor  Mills  Ltd.  and  that  the
 report  of  the  committee  had  heen  re-
 ceived  and  jg  under  examination.  My
 question  is,  what  was  the  report  in
 the  case  of  Allahabad  Bank  and  what
 was  the  report  in  the  case  of  Central
 Bank  and  what  action  has  been  taken
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 by  you  in  both  the  cases?  Why  some-
 body  else  other  than  an  Officer  was
 mot  appointed  to  make  an  inquiry’

 SHRI  H  M  PATEL:  iI  think  =  80
 far  as  the  Allahabad  Bank  is  con-
 cerned,  the  Parliament  Street  Branch
 of  the  Allahabad  Bank  had  accepted
 deposits  aggregating  sum  of  Rs  645
 crores  for  a  period  of  one  year  dur-
 ing  December  76  to  March  77  at  777
 per  cent  interest  against  the  Bank’s
 Associations  guideline  of  3-l/2  per
 cent  and  on  payment  of  a_  broker-
 age  of  Rs  22  lakhs  In  addition,  the
 branch  agreed  to  pay  interest  on
 current  account  of  the  Kangra  Co-
 operative  Bank  against  Reserve  Bank’s
 directions  During  July  76  to  May
 77  the  same  branch  lent  funds
 aggregating  Rs  344  crores  to  the
 Punjab  &  Sind  Bank  Limited  hoth
 in  participation  certificates  and  =  in
 fixed  deposits  bearing  a  lower  rate
 of  interest  than  the  borrowing  rate
 from  the  Kangia  Cooperative  Bank
 It  was  found  that  only  one  toker
 was  patronised  in  all  these  invest-
 ments  This  subject  had  been  gone
 into  and  approrriate  action  was
 taken  So  fai  as  the  Central  Bank
 3५  concerned

 SHRIMATI  PARVATHI  KRISH-
 NAN  What  75  the  action  taken  on
 it?s  Thit  is  whit  he  asked

 SHRI  Ii  M  PATEL  So  far  as
 the  Cential  Bank  is  concerned  an
 Officer  has  been  asked  to  go  into  the
 matter  and  then  submit  a  full  re-
 port  to  see  what  was  the  state  of  the
 textile  unit  the  management  of
 which  has  substantially  been  taken
 over  by  the  Bink,  and  in  regard  to
 its  lending

 SHRI  KANWAR  LAL  GUPTA  My
 second  part  of  the  question  was  what
 action  has  been  taken?  He  has  _  not
 replied  to  that

 SHRI  प्र  M  PATEL  So  far  as
 the  Allahabad  Bank  is  concerned,  the
 Officers  concerned  were  placed  under
 suspension  and  mquiry  is  continuing
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 That  as  all  So  far  as  the  second
 ९88९  is  concerned,  jt  i8  still  under  con~
 sideration,

 श्री  कंबर  लाल  गुप्त  :  मैंने  पिछले
 सत्र  मे  यह  सवाल  पूछा  था  कि  पिछले  तीन
 सालो  में  नेशनलाइज्ड  बैंको  मे  पाच  लाख
 रुपये  से  ऊपर  के  मिसएप्रौप्रिएशन  भ्रौर  एम-
 बैजलमेट  के  कितने  केसिज़  हुए  है।  उस  के
 जवाब  मे  बताया  गया  है  कि  पिछले  तीन
 सालो  ले  नेशनलाइज्ड  बैकों  मे  पाच  लाख
 रुपये  से  ऊपर  के  एमबैज़लमेट्स  की  टाटल
 रकम  करीब  8  कराड  रुपये  बनती  है  t  नेशन-
 लाइज्ड  बैक  जिस  तरीके  से  रुपये  का  बर्बाद
 करते  है  और  वहा  जिस  तरह  एमबैजजलमेट,
 मिसएप्र/प्रिएशन  और  फेवरिटिज्म  चलता  है,
 वह  एक  बहुत  गम्भीर  मामला  है।  वहा  पाच
 लाख  रुपये  से  नीचे  के  एमबेजलमट  के  केस
 भी  हागे।  मेरा  एस्टीमेट  यह  हं  कि  पिछले
 तीन  साला  में  नेंशनलाइज्ड  बैका  म  करीब
 5  कराड  रुपये  का  एमबैज़लमेट  हा  है  ।

 करप्शन  के  भी  वहत  केसिज  सामन  ात  है  ।
 इस  सब  वा  वारण  यह  है  कि  डापरक्टर्ज
 मौनजिग  डायरेक्टज़  बौर  मैनजज  का  बहुत
 डिसक्रीशनरी  पावर्ज  मिली  हुई है  &
 यह  जानना  चाहता  हू  कि  मन्नी  महादय  इस
 तरह  की  बाता  का  राकने  के  लिए  क्या  कदम
 उठा  रहहै।  वया  वह  इस  बार  मे  काई
 कमटी  बनायेंगे  जा  उन्हें  यह  सुझाव  दे
 कि  य  बाते  कैसे  रावी  जा  सकती  है  ?

 SHRI  H  M  PATEL  These  mat-
 ters  are  certainly  the  matters  which
 are  being  looked  into  by  us  A  com-
 mittee  was  appointed  by  the  Reserve
 Bank  to  go  Into  this  question  of
 lapid  branch  expansion,  what  are
 the  consequences  how  to  see  that
 whatever  difficulties  are  noticed  are
 Put  right

 SHRI  KANWAR  LAL  GUPTA
 About  embezzlement

 SHRI  H  M  PATEL:  Embezzie-
 ment  as  such  need  not  be  looked  into
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 because  embezzlement  results  from
 dilution  of  the  standard  of  the  Offi-
 cers,  etc  Now  the  dilution  has  re-
 sulted  from  the  fact  that  there  has
 been  a  rapid  expansion  of  branches.
 It  has  to  be  viewed  as  a  whole.  Em-
 bezzlement  is  a  symptom,  one  of  the
 things  which  comes  to  the  surface  to
 indicate  that  something  is  wrong.
 Thereafter,  we  have  to  go  into  the
 matter,  the  causes  mav  he  different.
 There  may  be  a  number  of  =  causes,
 These,  we  shall  go  into  and  they
 are  being  gone  into  We  arc  endea-
 vouring  to  see  that  the  quality  of  the
 staff  is  improved  by  training  institu-
 tions,  the  various  other  steps  to  be
 taken  to  see  that  the  right  motivation
 is  there  and  adequate  supervision,
 etc.  All  these  things  are  being  gone
 into  now.

 SHRI  VAYALAR  RAVI:  Here  the
 question  is  very  specific  about  the
 Central  Bank  of  India.  But  the  Mi-
 nister  has  mentioned  only  ahout  ad-
 vances  to  Kohinoor  Mills  The
 allegation  was  levelled,  even  on  the
 floor  of  the  House,  by  some  of  the
 hon  Members  against  the  Chairman
 himself,  because  about  Rs  6  crores
 have  been  advanced—I  am  subject  to
 correction.

 AN  HON.  MEMBER:  Rs.  28  croies,
 SHRI  VAYALAR  RAVI:  Rs  28

 crores  have  been  advanced  to  these
 Kapadias  especially  through  another
 important  man  who  was_  influenced
 by  the  extra-constitutional  authority
 of  those  days;  and  allegations  were
 specifically  against  the  Chairman.
 When  you  are  making  an  enquiry
 against  the  bank,  keeping  the  Chair-
 man,  I  am  afraid  Mr  Deputy  Spea-
 ker,  Sir,  is  it  not  proper.  Moreover.
 Government  has  changed  Chairman
 of  many  nationalized  banks;  and  only
 this  Chairman  remains.  May  I  know
 from  the  hon  Minister  why  he  _  al-
 lowed  this  Chairman  to  remain  while
 such  a  serious  allegation  was  level-
 led  against  him  and  an  enquiry  was
 conducted?  Will  he  make  the  enqui-
 ry  more  fair  by  removing  the  Chair-
 man  from  that  post?
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 SHRI  H  M,  PATEL:  Allegations.
 continue  to  be  made;  and  if  we  pro-
 ceed  to  remove  people  or  change
 people  on  the  basis  of  allegations,
 there  would  be  no  end  to  it;  but  we
 have  given  serious  importance  to  the
 allegations  made;  and,  therefore,  ap-
 pointed  an  one-man  enquiry  commit-
 tee.

 SHRI  VAYALAR  RAVI:  I  know
 the  Chairman  can  influence  you
 through  Mr.  Palkhivala.  We  know  it.
 That  ds.  why  I  am  asking,  Mr.  Palki-
 vala  is  influencing  you.

 SHRI  मर,  M.  PATEL:  I  have  said
 that  the  report  has  been  received,
 and  that  I  shall  place  a  statement
 here;  and  place  it  on  the  Table  of
 the  House.

 श्री  किशोर  लाल  :  मैं  मंत्री  महोदय  से
 मालूम  करना  चाहता  ह  कि  जितने  नेशनलाइप्ड
 बैक्स  है  इन  में  एंटरटेनमेट  पर,  फर्निशिंग  पर
 या  दवेलिंग  पर  कितने  परसेंट  एक्सपेसेज़
 होगे  क्‍या  इस  की  कोई  लिमिट  मुकरंर  की
 है  ?  मैने  उन  के  पास  फोटो  स्टैट  भेजे
 है  कि  जो  इन  के  मैनेजर  है  उन  के  शराब  के
 बिल  और  फाइव  स्टार  होटल  के  बिल,
 ग्रभी  रिसेंटली  जनता  सरकार  के  आने  के
 बाद  कितने  एमाउट  के  बने  है  और  वाउचर
 पास  कर  के  उन  का  पेमेट  कर  दिया  गया  है  ।
 दैट  वाज़  इन  थाउज्ैड्स  ।  तो  मै  यह  मालूम
 करना  चाहता  हूं  कि  जो  इन  के  मंनेजर  या
 अ्रधिकारी  है  उन  के  लिए  कोई  लिमिट
 मुकरंर  की  है  कि  कौन-कौन  सी  फैसिलिटीज़
 या  और  इस  तरह  की  चीजे  उन  को  दी
 जायेंगी,  कौन  से  होटल  में  जाएंगे,  कितनी
 शराब  पियेंगे,  कितने  मुर्ग  खाएंग,  कितने
 एक्सपेंसेज़  इनकर  करेंगे,  इस  की  कोई
 लिमिट  है  या  जितना  चाहे  करते  जायं  और
 फाइनेंस  मिनिस्टर  साहब  यह  कह  दे  कि  हां,
 हम  ने  उस  की  एन्क्वायरी  करायी  है,  उसकी
 रिपोर्ट  पेश  कर  देंगे  ।  यह  देश  का  एक  एक
 पैसा  वहां  से  चलता  है  और  फिर  उस  के  बाद
 वें  उस  को  खच  कर  दें  बिना  किसी  बरात  को
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 देखे  हुए  कि  कितना  परसेटेज  है,  कितने
 उस  के  ऊपर  ओवर  ाल  एक्सपेसेज़  है,
 कितना  लेडिग  में  है,  क्तिना  बारोइग  मे
 है  शौर  कितना  इस  प्रकार  से  है  ?  मैं
 जानना  चाहता  हु  कि  काई  लिमिट  नेशनताइज़ड
 बैक्स  के  लिए  है  कि  जा  इस  के  एम्प्लाईज
 हागे  उन  का  कितनी  ज्यादा  फँसिलिटीज़
 होगी  शीर  जा  मैने  उन  का  फोटास्टैट  भेजे
 है  उन  पर  क्या  ऐक्शन  लिया  ?

 SHRI  प्त  M  PATEL  The  hon
 Membci  has  mixed  up  a  number  of
 pomts  He  has  raised  a  number.  of
 questions  The  fitst  point  was  about
 the  one  on  which  he  says  he  has  sent
 photostat  copies  ctc  This  is  re-
 garding  expenditure  incurred  at  the
 time  of  holding  a  Bank’s  Board  meet-
 ing  to  which  labour  representatives
 were  called  and  they  were  given  cer
 tain  tacilities  =  (Interruptions)

 SHRI  KANWAR  LAL  GUPTA
 What  facilities?  Payment  for  liquor
 was  made  I  sent  it  to  the  Prime  Mi-
 nister,  and  the  Prime  Muiniste:  sent
 it  to  the  Finance  Minister  That  was
 a  photostat  copy  I  think  the  Prime
 Minister  will  bea:  me  out  that  I
 sent  a  photostat  copy  where  payment
 for  liquo:  was  made  At  least  stop
 that

 SHRI  H  M  PATFL  Dont  get
 excited  because  [  am  saying  that  such
 photostat  copies  were  sent  to  me  re-
 lating  to  certam  items  of  expend:-
 ture  The  fact  that  I  did  not  men-
 lion  that  it  contams  ‘sharab’—is  that
 an  important  point?  Let  me  finish  the
 reply  (Interruptions)

 चोधरी  बलबोर  सिह:  धयह  बडा
 इम्पार्टेट  प्वाइट  है।  यह  इम्पार्टेट  क्यों  नहीं
 है  ?  श्राप के  प्रधान  मत्री  कहते  है  कि
 शराब  बन्द  करेगे  ॥

 शी  एच०  एम०  पटेल  :  बन्द  करेगे
 तो  जो  ऐसा  हुआ्ला  है  उस  पर  मैंने  क्या  कदम
 उठाए  हैं,  वह  भी  तो  सुनिए  ।  जिस
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 काटेक्स्ट  में  मैंने  कहा  कि  इग्पाटेट  नहीं  है
 वह  भी  तो  समझना  चाहिए  1

 I  have  said  that  it  i»  shown  as  an
 item  of  expenditure  It  does  not  mean
 that  anybody  has  approved  it  o:  said
 that  this  should  be  allowed,  or  that
 should  not  be  done  We  have  drawn
 attention  of  the  Chairman  of  that
 Bank  and  said  this  shoula  not  happen
 in  futuie  We  have  also  said  that  any
 wastefu]  expenditure  m  meetings  etc
 should  also  be  eschewed  This  38  the
 directive  which  we  have  given  Regard.
 ing  the  other  points  about  lending
 rate  etc  I  just  do  not  know  what
 the  hon  Member  has  in  mind

 SHRIMATI  PARVATHI  KRISH-
 NAN  In  reply  to  the  question
 about  the  Allahabad  Bank,  the  Minis-
 ter  has  said  that  action  has  been
 taken  Now  the  malpiactice  that
 he  hac  tread  out  is  of  a  very  serious
 nature  Therefore,  I  would  hike  to
 know  whether  the  Minister  is  setting
 up  a  Committee  to  go  into  such  mal-
 practices  and  make  recommendations
 for  safeguard  against  such  very  seri-
 ous  malpractices  where  you  give
 brokerage  to  a  monopoly  non-existent
 broker  where  a  non-existent  bank
 has  taken  money  at  a  lower  rate  of
 interest  and  lend  १2६  at  a  hngher  rate
 Is  at  going  to  end  with  action  agaist
 one  or  two  members  of  the  staff?

 SHRI  प्र  M  PATEL  I  think  the
 whole  tiouble  has  arisen  because  the
 full  reply  was  not  given  I  said  that
 the  officers  were  suspended  The  fur-
 the:  point  78  that  one  of  the  officers
 went  to  the  Supreme  Court  and  ob-
 tamed  a  stay  order  in  so  far  as  his
 suspension  78  concerned  This  mat-
 ter  has  been  referred  to  the  CBI,
 which  is  going  into  this  matter

 AN  HON  MEMBER  CPI?

 SHRI  H  M  PATEL  They  are  so
 anxious  that  the  CPI  should  convert
 itself  into  CBI,  that  is  why  they
 heard  it  that  way  I  said  “CBY’  The
 investigation  is  still  going  on  and
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 whatever  information  the  CBI  re-
 quires,  the  Bank  is  required  to  fur-
 nish,  In  addition  to  this,  the  Re-

 -serve  Bank  has  also  issued  a  directive
 to  all  scheduled  commercial  banks,
 clarifying  that  payment  of  _broker-
 age  or  commission  by  banks  for  se-
 ‘curing  deposits  from  other  banking
 companies,  including  cooperative  so-
 cieties  and  companies  is  prohibited.
 This  is  something  which  they  should
 never  have  done  at  all,  Therefore,  it
 is  being  gone  into  quite  seriously.

 SHRI  YADVENDRA  DUTT:  The
 hon,  Finance  Minister  has  just  now
 Said  it  is  a  serious  matter  and  serious
 action  is  being  taken.  Has  he  suspend-
 ed  the  Chairman  of  the  Allahabad

 Bank  and  the  Central  Bank.  who  are
 ultimately  responsible  for  all  these
 irregularities.

 SHRI  प्र,  M.  PATEL:  We  have  not
 done  anything  of  that  kind  because,
 if  we  proceed  on  that  basis  then  no-
 body  could  remain  in  their  office  or
 position  at  all  The  Chairman  of  the
 Allahabad  Bank  has  his  headquart*rs
 at  Calcutta,  This  particular  incident
 happened  in  a  small  branch  There
 are  hundreds  of  branches  for  that
 Bank  and  vou  cannot  possibly  blame
 the  Chairman  for  ever-thing  that  hap-
 pens  in  the  various  branches  of  that
 Bank,  unless  7  is  found  thit  when
 a  matter  came  to  his  notice,  he  took
 no  action.  We  have  gone  into  this
 matter  seriously.  So  also  in  the  other
 case,  If  one  has  to  act  in  a  certain
 manner  and  he  has  not  acted  in  that
 way,  certainly  we  shall  take  action,

 श्री  राममृति  :  क्‍या  मंत्री  जी  को
 मालूम  है  कि  ग्रामीण  क्षेत्रों  मे  बैक  खोले
 रहे  है  और  उन  बैकों  में  दिल्‍ली  जश्ौर  लखनऊ

 से  साफिस्टिकेटेड  टीक  का  फर्नीचर  जाता
 है  जिसका  वहां  के  सीधे  सादे  लोगों  पर
 बहुत  बुरा  असर  पडता  है,  इसको  रोकने
 के  लिए  क्या  उनके  दिमाग  में  कोई  खयाल
 है?
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 SHRI  HL  M.  PATEL:  If  the  rural
 branches  of  banks  are  equipped  with
 expensive  type  of  furniture,  we  shall
 instruct  the  banks  not  to  do  so_  in
 future.  But  utility  furniture  will
 be  necessary  though  they  will  _  still
 be  something  which  the  villages  might
 not  be  accustomed  to,  because  the
 banks  have  to  be  run  as  banks  are
 run,  Therefore,  we  can  avoid  cons-
 picuous  type  of  expenditure,  but  not
 mecessary  expenditure.

 श्यो  हुकम  देव  नारायण  यादव  :  उपा-
 ध्यक्ष  महोदय,  वित्त  मती  जो  ने  बतलाया  कि
 मामला  सी०  बी०  झ्राई०  को  जाच  के  लिए
 सुपुर्दे  किया  गया  है  1  मैं  जानना  चाहता
 हु  कि  सी०  बी०  श्राई०  को  यह  मामला  कब
 सूपुर्दे  किया  गया  और  शब  तक  सी  ०  बी  ०अझार्ड  ०
 द्वारा  कितनी  दूर  तक  कार्यवाही  हो  पाई
 a?

 मैं  यह  भी  जानना  चाहता  ह--।  00-
 200  या  400  रुपय  की  गड़बड़ी  करने  वाला
 पकड़ा  जाय,  तो  उस  के  लिए  ब्ाई।  पी  ०सी ०
 शौर  सी०  आर०  पी०  सी०  F  fra  के
 अन्तगतन  उस  का  किड  कर  जेय  मे  बन्द
 कर  दिया  जाता  है,  लेकिन  यदि  कार्ड  बैक  वा
 आधिकारी  लाखों  य'  करोटो  रुपये  का  गोल-
 माल  कर  दे  तो  वह  उस  को  पचा  जाता  हैं,
 वह  बैक  को  भी  पचा  जायेगा  ार  पता  नहीं
 लगेगा,  यदि  पका  गया  ता  मस्पण्ड  हो
 जायेगा,  कोर्ट  में  जायेगा  ता  वहा  एण्टी-
 सिपेटरी  बेल  है।  इन  सब  चड़  लागा  का
 हर  जगह  तालमेल  होता  है.  जिस  से  वे
 पकड़ें  नही  जाते  है।  मै  जानन"  चाहता
 ह--इन  लोगों  को  श्राई०्पी०्सी०  या  सी०
 झ्ार०  पी०  सी०  में  मुकदमा  चला  कर,
 गिरफ्तार  करके  जेल  भेजने  में  सरकार  के
 सामने  क्या  कठिनाई  है  ?

 SHRI  H.  M.  PATEL:  In  this  matter
 there  has  been  no  loss  of  money  at
 all.  It  is  merely  that  certain  trans-
 actions  took  place  which  were  not  in
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 accordance  with  the  rules  of  the  bank.
 A  jarger  interest  rate  was  paid  which
 is  from  the  bank’s  point  of  view  an
 imprudent  and  unwise  way  of  beha-
 viour  because  if  you  borrow  at  a
 higher  rate  of  interest  and  lend  it
 out  at  a  lower  rate  of  interest,  that
 is  not  what  you.  might  call  a  wise
 business  transaction.  So,  these  are  the
 matters  and  they  have  been  gone  into
 to  establish  as  to  why  this  was  done
 and  so  on.

 Investment  Policy  of  Life  Insurance
 Corporation  of  India

 *264.  SHRI  8  KOLANTHAIVELU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  policy  of  L.I.C.  regarding
 investment;

 (b)  a  break-up  of  the  investment
 made  during  the  last  twelve  months;
 and

 (c)  the  extent  of  contribution  made
 by  L.I.C.  in  the  field  of  housing  cons-
 truction  for  the  weaker  sections?

 THE  MINISTER  OF  ..  FINANCE
 (SHRI  H.  M.  PATEL):  (a).  to  (eye
 A  Statement  is  laid  on  the  Table  of
 the  House.

 Statement

 Section  273  of  the  Insurance  Act,
 1938,  as  applied  to  the  Life  Insu-
 rance  Corporation  contains  the  sta-
 tutory  framework  for  the  LI.C’s  In-
 vestment  policy.  The  Government
 have  approved  the  following  pattern
 for  the  investments  of  the  net  addi-
 tion  to  the  Controlled  Fund  of  the
 LC.  during  the  Fifth  Plan  period:—

 (a)  Socially  Oriented  Sector
 Percent-

 age  of  the
 Controlled

 Fund

 (i)  In  Central  Government
 marketable  securities
 not  less  than  25%
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 (ii)  In  Central  and  State
 Government  _  securities
 including  Government
 Guranteed  marketable
 securities  inlding  di)
 above  being  not  less  than  50%.

 Fe  बरता  |
 (iii)  In  Socially  |  Oriented

 sector  including  Public
 sector,  Cooperative
 sector,  House  Building
 by  Policy-holders,  OYH
 scheme  etc.  including  (ii)
 above  being  notless  than  75%:

 (०)  Other  Investment:

 (i)  In  Private  sector  I0%

 (a)  Loans  to  policy  holders  8%.

 Gil)  Construction  and  Acquisi-
 tion  of  immevable_  pro-
 perty  by  LIC.  2%

 (iv)  Funds  in  pipeline  not
 available  for  investment  506

 100%

 The  gross  investments  of  LIC  in
 various  categories  during  the  period
 ‘1976-77  and  for  the  period  from.
 i-4-977  to  3l-l-I978  were  of  the
 order  of  Rs,  593.79  crores  and  Rs..
 530.06  crores  respectively.  Statements
 showing  the  break-up  of  investments.
 made  by  the  LIC  during  the  above
 period  are  placed  at  Annexe.  ‘A’  and.
 B’.

 ‘Contribution  made  by  the  LIC  upto:
 3lst  March,  977  in  housing  develop
 ment  is  given  below:

 Description  Amount
 advance

 (in  crores
 ®  of  rupees)

 I  2

 (i)  Loans  to  State  Govts.  for
 financing  their  various
 Social  Housing  Schemes  263  33:

 tii)  Loans  to  Apex  Co-op  Hous-
 ing  Finance  Societies  (in-
 cluding  loan  to  Govt.  of
 Karnataka  for  housing  Co-
 ops.  of  Scheduled  Castes/
 Tribes)  274°82
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 I  2

 (iii)  Loans  to  State  Housing
 Boards  r0225

 (2)  Municipal  Securi-

 (iv)  Loans  to  HUDCO  58  00  a

 (3)  Electricity  Board
 (v)  Loans  disbursed  under  LIC’s.  Roni  + 45°05 various  Mortgage  Housing

 Schemes.  t29°  6
 (4)  Land  Dev.  Bank

 <(vi)  LIC’s  own  building  ‘cons-  Debts.  4°  92
 ‘tion  for  Staff  arters  Fi truction  for  £  Ou  (5)  Financial  Corpn. and  Townshipdevelopment  75  Honds  including IFC

 AR  &  DC,  CWC,
 Tu:  !  72856  TDBI  &  ICICl=-**"  24°85,

 LIC’s  contribution  to  the  develop-
 “ment  of  housing  by  way  of.  financial

 assistance  to  the  State  Government
 institut  (1)  Loans  to  State  Elec. institutions  listed  at  (ii)  to  (iv)  does  Beattie:  *85*  83 :mot  provide  for  any  specific  allocation

 ‘of  funds  for  construction  of  houses
 ‘for  people  belonging  to  weaker  sec-
 “tions  of  the  society.  It  is  for  the  State
 ‘Governments  and  the  Institutions  to
 sapportion  the  loans  given  to  them  by
 ‘the  LIC  into  one  or  more  schemes  for

 (2)  Other  Investment  in
 Socially  Oriented  Sector

 (2)  Loans  to  State
 Govt.  for  Housing
 Schemes  22°06

 (3)  Loans  to  Mupl.
 Committees  for  W.S.
 &  D.  Schmes  90:62

 people  belonging  to  Middle  Income,
 Low  Income  and  economically  weak-

 (4)  Loans,  to'  Zilla  Pari-
 shads  for  R.W.S.

 er  sections  of  the  society.  Informa-  Schemes  50820
 ‘tion  relating  to  the  proportion  of  the  (5)  Loans  to  Co-op. ‘LIC’s  loan  for  building  houses  for  Hsg.  Fin.  Societies
 weaker  sections  of  the  society  by  including  HUDCO.  44°50

 hese  institutions  is  not  available  with
 (6) Loans  0  Co-op. ‘the  L.  I.  C.  Sugar  Factories  R54

 A  E  E  é  9 NNEXURE  ‘A
 (7)  Loans  to  Indus-

 Statement  showing  category-wise  Gross  invest-  trial  Estates  1  I-  98
 ment  made  in  India  during  1976-77

 (8)  Loans  to  Co-op.
 (Rupees  in  Crores)  Spg.  Mills  cole  I0

 (9)  Loans  to  Policy
 holders  under  OYH Gross

 Category  Investments
 &  OYA  Schemes,  ete.  8-85,

 है  real,  oO  B.  Other  Investments

 (I)  Corporate.  Sector
 A.  (I)  Socially  Oriented  Sect (  cee  ene  Beer

 (1)  Term  Loan  to  Com-
 (I)  Central  Government  panics  18:78

 5  iti Se  llc  (2)  Shares  &  Deben-
 (II)  State  Govt.  and  other  tures  of  Companies  79207

 Govt.  Guaranteed
 Marketable  Securities  (3)  Participating  Loan  19°93

 (Gr
 )

 State  Govt.  Securi-  (II)  Loan  on  Policies  27°79  Not
 ies  BE  Ai  investment

 *Including  Mysore  Power  Corpn.  Ltd.
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 (III)  Loans  on  Mortgage
 of  property  for  resi-
 dential/commercial
 housing.  2°92

 (IV)  House  propetty  &
 Land  in  India  2:79  Net

 investment

 (V)  Fixed  Deposits  with
 Banks  etc  r:6

 593°  79

 ANNEXURE  ‘B’

 Statement  showing  categorywise  Gross
 Investment  contracted  during  the  period  14-1977

 to  3i-I-978.

 (Rupees  in  crores)

 Gross
 Category  Investment

 Contracted

 A.  (r)  Socially  Oriented  Sector

 (I)  Central  Government  Se-
 curities  223°  32

 (II)  State  Govt.  and  Other
 Government  Guaranteed
 Marketable  Securities  :

 (r)  State  Government  Secu-
 rities  है  55  6

 (2)  Municipal  Securities  I°56

 (3)  Electricity  Board  Bonds.  45°05

 (4)  Land  Dev.  Bank  Debs  I7°39

 (5)  Financial  Corp,  Bonds
 including  IFC,  AR  &  DC,
 CWE,  IDBI  &  ICICI  I4°  79

 (2)  Other  Investment  in  Socially
 Oriented  Sector  :

 (1)  Loans  to  State  Electri-
 city  Boards  है  व5* 85

 (2)  Loans  to  State  Govt.
 for  Housing  Schemes

 (3)  Loans  to  Mupl.Com-  ])
 mittees  for  W.S.  &  D.
 Schemes

 (4)  Loans  to  Zilla  Parishads
 for  R.W.S.  Schemes

 (5)  Loans  to  Co-op.  Hsg.
 Fin.  Societies  including
 HUDCO  7 6

 (6)  Loans  to  Co-op.  Sugar
 Factories.  5"  78

 (7)  Loans  to  Industrial
 Estates  है  Oo  6

 (8)  Loans  to  Co-op  Spg.
 Mills  हर

 (9)  Loans  to  Policy  Holders
 under  OYH  &  OYA
 Schemes  t  a

 B.  Other  Investments

 (I)  Cooperate  Sector

 (t)  Term  Loan  to  Com-
 panies  r7°96

 (2)  Shares  and  Debentures
 of  Companies  i  7°75

 (3)  Participating  Loan  56-85

 (II)  Loans  on  Policies  42

 (III)  Loan  on  Mortgage  of
 Property  for  residential/
 commercial  houses  i  ०28

 (IV)  House  Property  and
 Land  in  India  Pra

 (V)  Fixed  Deposits  with
 Bank  A/c.  bee

 ToTaL  530°  06

 *Including  Debentures  of  Mysore  Power
 Corporation  and  Damodar  Valley
 Corportion.

 **Figures  not  available.

 SHRI  R.  KOLANTHAIVELU:  Ours
 is  a  poor.  agricultural  country.  In
 our  country  so  many  agricultural
 pump  sets  and  electric  motors  are  being
 taken  away  by  way  of  theft.  Some-
 times  due  to  floods,  the  motors  get
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 immersed  in  water  and  the  coils  30
 burnt  out.  Is  there  any  policy  in  the
 LIC  by  way  of  insurance  for  the  poor
 and  marginal  agriculture  sets?

 SHRI  H.  M,  PATEL:  If  he  means
 investment,  then  certainly  there  is  a
 policy  laid  down  by  the  Government
 in  regard  to  how  LIC  ought  to  invest
 its  funds,  Government  have  approved
 the  following  pattern  for  the  invest-
 ments  of  the  net  addition  to  the
 Controlled  Fund  of  the  LIC.

 Percentage§
 of  the

 Controlled
 Fund

 (a)  Socially  Oriented  Sector  :

 (i)  In  Central  Government
 marketable  securities
 not  less  than  25% -pamgeney

 (ii)  In  Central  and  State  Go-
 vernment  securities  in-
 cluding  Government  gu-
 aranteed  marketable  se-
 curities  including  (i)
 above  being  not  less  than  50%

 (iii)  In  Socially.  Oriented  Sec-
 tor  including  Public  Sec-
 tor,  Co-operative  Sector,
 House  Building  by  policy-
 holders,  OYH  Scheme
 etc.  including  (ii)  above
 being  not  less  than  75%

 (b)  Other  Investments  :  er
 an

 (i)  In  Private  Sector  पद  GF  10%

 (ii)  Loans  to  policy-holders  *  8%

 (iii)  Construction  and  Acquisi-
 tion  of  immovable  pro-
 perty  by  LIC  WA  Pa

 (iv)  Funds  in  pipeline  not
 available  for  investment  44  5%

 This  is  the  way  in  which  the  whole
 of  the  investible  funds  are  distributed
 in  the  LIC’s  investments.

 SHRI  R.  KOLANTHAIVELU:  He
 has  not  caught  my  point,  I  wanted
 to  know  whether  our  Government  is
 inclined  to  give  policies  for  electric
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 motors  and  pump  sets  for  agricultu-
 rists  by  way  of  insurance.

 SHRI  H.  M.  PATEL:  The  LIC  can-
 not  possibly  undertake  loans  for  such
 purposes.

 SHRI  R,  KOLANTHAIVELU:  IL
 want  to  know  whether  electric  mot-
 ors  and  pump  sets  can  be  insured  by
 the  agriculturists  with  the  LIC.

 SHRI  H,  M.  PATEL:  How  can  they?
 It  is  the  General  Insurance  Corpora-
 tion  which  can  do  it.  It  is  the  Generai.
 Insurance  Corporation  that.  will  do  so.

 SHRI  A.  C.  GEORGE:  Some  three  or
 four  year  back,  LIC  was  giving,
 liberal  loan  against  schemes  submitt-
 ed  by  the  local  bodies  including  that
 of  Kerala  also  to  implement  rural  as:
 well  as  urban  water  supply  and  other
 developmental  activities  which  would:
 go  to  benefit  of  the  people  and  for
 which  State  Government  were  unable
 to  give  loans.  Whether  there  has  been
 a  change  in  the  policy  regarding  in-
 vestments  because  they  are  now  pui-
 ting  technical  objections.  in.  the  maiter
 of  giving  loans  to  local  bodies  for  the
 implementation  of  these  water  supply
 schemes.  If  these  types  of  technical!
 Objections  are  put  by  the  LIC  on  the
 schemes  which  are  for  the  benefit  of
 the  people  and  for  the  developmental
 activities,  will  he  change  the  policy
 regarding  investment  by  these  local.
 bodies?.

 SHRI  प्र.  M.  PATEL:  There  has  been
 no  change  in  the  policy  in  regard  to
 loans  for  the  purpose  that  the  hon.
 Member  has  mentioned.  If  there  has
 been  any.  difficulty  or  unreasonable
 attitude  on  the  part  of  LIC  and  if  he
 could  give  sufficient  information,  I
 will  certainly  inquire  into.  that.  But
 the  policy  remains.  It  gives  loans  ‘o
 State  Electricity  Corporations,  to  State:
 Governments  for  housing.  It  also:
 gives  loans  to  State  Governments  and
 municipal  committees  for  water  supply
 schemes.  I  think,  in  1976-77,  30)
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 crores  were  given  as  loan  for  that  pur-
 pose,  distributed,  of  course,  in  all  the
 States  of  the  country.

 DR.  SUBRAMANIAM  SWAMY:  The
 Minister  has  given  adequate  data  on
 the  investment  of  the  LIC  but  he  has
 not  said  anything  about  the  policy  of
 investment.  Could  he,  for  example,
 tell  this  House  what  has  been  the  rate
 of  return  on  these  investments  and
 what  has  been  the  criteria  for  maxi-
 misation  of  the  rate  of  return  in  the
 connected  in  any  way.  (Interruption)

 SHRI  H.  M.  PATEL:  We  cannot  pos-
 tulate  what  would  be  the  rate  of
 return  because  so  far  as  the  Centre
 and  the  States’  securities  and  loans
 are  concerned,  it  will  be  at  the  rates
 which  are  fluctuating  and  they  vary
 from  time  to  time.  So  far  as  loans
 for  social  oriented  schemes  are  con-
 cerned  they  are  again  approved  in  con-
 sultation  with  the  Governments

 DR  SUBRAMANIAM  SWAMY:
 What  about  private  sector?

 SHRI  H.  M  PATEL:  In  the  private
 sector,  it  Is,  a  matter  of  how  they  me
 vest  funds  in  the  private  sector  com-
 panies.  There,  they  certainly  try  to
 get  maximum  return  on  their  invest-
 ments.  So  far  as  loans  to  policy-hol-
 ders  are  concerned,  again  it  is  on  con-
 cessiona  rates.

 SHRI  SAUGATA  ROY:  Is  the  Mints-
 ter  aware  that  at  present  there  is  a
 strike  by  7600  LIC  Development  Ofm-
 cers  and  they  are  also  squatting  in
 front  of  his  House  and  as  a  result  ot
 that  investment  of  LIC  will  go  down
 and  the  revenue  will  go  down  by  Rs.
 20  crores?  What  attitude  Government
 is  taking  with  regard  to  the  Develop-
 ment  Officers’  strike?  Whether  they
 are  going  to  reinstate  the  earlier  agree-
 ment  which  was  scrapped  in  1976.
 3968  LS—2.
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 SHRI  H.  M.  PATEL:  The  hon.  Mem-

 ber  has  mixed  up  the  question  regard-
 ing  the  policy  of  investment  with
 Development  Officers  and  their  going
 on  strike.  It  is,  undoubtedly,  permis-
 sible,  perhaps,  by  the  hon.  Member’s
 logic  but  I  do  not  see  that  the  two  are
 connected  in  any  way.  (Interruption)

 sit  शाम  बिलास  पासवान  :  मैं  जानना
 चाहता  हूं  कि  विगत  बारह  महीनों  में
 जीवन  बीमा  निगम  ने  गरीब  तथा  पिछड़े
 वर्ग  के  लोगों  पर  कितना  खर्च  किया  है
 और  धनी  तथा  बड़े  लोगों  के  ऊपर  कितना
 किया  है  तथा  इन  दोनों  से  जो  सूद  की  दर
 वसूल  की  जाती  है  वह  क्‍या  है  ?

 SHR]  H.  M.  PATEL:  I  am  sorry  I
 am  not  in  a  position  to  give  him  detai-
 led  figures  of  this  nature.  I  do  not
 think  also  that  we  keep  figures  as  to
 how  much  has  gone  to  the  poor.  But,
 certainly,  the  schemes  on  the  basis  of
 which  loans  are  given  by  the  LIC,  a
 substantial  percentage  does  go  to  the
 poorer  sections

 .

 WriITtEN  ANSWERS  TO  QUESTIONS
 Circulation  of  one  rupee  cOins

 4247,  SHRI  UGRASEN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  the  number  of  one-rupee  coins
 already  in  circulation  in  the  country:

 (b)  the  average  quantity  of  one-
 rupee  coins  being  produced  every
 month;

 (c)  whether  it  is  a  fact  that  one
 rupee  notes  pass  hands  quickly  and
 become  dirty  and  multilated  and  these
 are  not  accepted  by  any  bank  because
 the  Reserve  Bank  does  not  accept
 such  notes  sent  by  the  banks;  and

 (d)  whether  Government  propose  to
 effect  ultimate  elimination  of  one-
 rupee  notes  by  coins  and  if  so,  when
 this  will  be  done  and  the  details  there-
 of?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  About
 400  million  pieces  of  one  rupee  coins
 are  in  circulation.

 (b)  About  .33  million  pieces.
 (c)  It  is  true  that  one  rupee  notes

 change  hands  quickly  and  become
 soiled  and  mutilated  faster  than  the
 higher  denomination  notes.

 Whenever  complaints  regarding  non-
 acceptance  of  soiled  and  mutilated
 notes  are  received,  these  are  looked
 into  by  the  Reserve  Bank  of  India  and
 necessary  remedial  action  is  taken.

 (d)  There  is  no  proposal  under  con-
 sideration  for  elimination  of  one  rupee
 notes  by  coins,  but  the  number  of  one
 rupee  notes  is  being  reduced  gradually
 and  the  number  of  one  rupee  coins  is
 being  increased.

 इंडियम  एयरलाइम्स  और  एयर  इंडिया  के
 नये  बोर्डों  के  चुनगेठन  के  उद्देश्य

 +  248.  शी  राजकेशर  सिंह  :  क्‍या
 चर्यटल  ौर  सागर  विमानतल  मंत्री  यह
 बताने की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  हाल  ही  में
 एयर  इंडिया  झौर  इंडियन  एयरलाइंस  के
 बो  का  पुनगंठन  किया  है;  भौर

 (ख)  यदि  हां,  तो  इस  पुनर्गठन  का
 उद्देश्य  कया है घौर  क्या  इसके  परिणाम-
 स्वरूप  इन  निगमो  की  कार्यकुशलता  में

 ब्‌द्धि  होगे  की  संभावना  है  ?

 पर्यडल  और  नागर  जिमानन  संज्ी  (ओ
 ुक्योसम  कोशिक)  (क)  धौर
 (ल).  एयर  इंडिया  तथा  इंडियन  एयर-
 लाइस के  निदेशक  मण्डलों का,  3I-I-978
 को  कार्यकाल  समाप्त  हो  जाने  पर  उनका
 सामान्य  प्रक्रिया  के  प्नुसार  पुनर्गठन  किया
 गया  है।  क्योंकि  वायू  निगम  भ्रधिनियम,
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 953  की  धारा  4  (1नक)  (भ)  की  शर्तों
 के  अनुसार  दोनों  एयरलाइनों  के  निदेशक
 मंडलों  के  लिए  उनकी  कार्य  कुशलता  को
 बढ़ाने  को  दृष्टि  से  उनके  बीच  और  बेहतर
 तथा  प्रभावी  समन्वयन  स्थापित  करने  के
 लिए  एक  ही  सांझा  प्रध्यक्ष  रखने  का  प्रश्न
 कुछ  समय  से  सरकार  के  विचाराधीन
 था  और  क्‍योंकि  i-2-978  से  दोनों
 निदेशक  मण्डलो  के  लिए  एक  ही  पूर्णकालिक
 झष्यक्ष  नियुक्त  करने  का  झन्तिम  रूप  से
 निर्णय  ले  लिया  गया  था,  शरत:  एयर  भोफ
 मार्शल  पी०  सी०  लाल  को  दोनों  थदेशक
 मंडलों  का  मांझा  पूर्णकालिक  |  ध्रध्यक्ष
 नियुक्त  कर  दिया  गया  |

 Trade  with  Pakistan

 *249,,  SHRI  R.  V.  SWAMINA-
 THAN:

 SHRI  SARAT  KAR:

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  to  what  extent  the  trade  bet-
 ween  India  and  Pakistan  has  improv-
 ed;

 (b)  what  are  the  items  to  be  expor-
 ted  and  imported  by  India  under  the
 new  agreement;

 (c)  whether  any  delegation  is  being
 sent  to  Pakistan,  in  this  regard;  and

 (d)  what  had  been  the  volume  of
 trade  between  the  two  countries  for
 the  last  year  and  this  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 ClvIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and
 (b).  Trade  between  India  and  Pakis-
 tan  was  resumed  in  1975,  The  volume
 of  our  trade  hag  been  steadily  increas-
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 ing,  as  would  be  evident  from  the
 ‘figures  placed  below:

 (Value  in  Rs  lakhs)

 Year  Exports  Imports  Balance
 in  Trade

 1975-76,  78  2232  -  234
 1976-77.  887  2  +885
 1977-78  557  *i-2
 fApril-July  3077)

 (*Pieures  provisional)
 (Source  DGCI&S,  Calcutta)

 (b)  Trade  Agreement  was  _  signed
 -with  Pakistan  on  23-1-75  with  a  vali-
 ‘dity  of  three  years.  The  Government
 of  Pakistan  has  been  requested  to
 ‘continue  this  Agreement  for  another
 period  of  six  months  or  till  a  new
 Agreement  is  signed  ,whichever  may

 "be  earher

 The  main  items  of  export  from  India
 ‘to  Pakistan  have  been  tea,  bidi  wrap-
 per  leaves,  iron  and  steel,  rubber  tyres
 and  tubes,  Textile  yarn,  machinery  and
 transport  equipment,  Aluminium  and
 ‘metal  products,  etc.

 The  main  items  of  import  from
 ‘Pakistan  have  been  raw  cotton,  rock
 salt,  medicinal  herbs  ¢tc

 (ce)  Trade  Review  Talks  between
 “India  and  Pakistan  are  expected  to  be
 held  shortly

 Proposal  ‘to  take  ever  Wholesale  Trade
 in  Ten  Essential  Commodities

 $250.  SHRI  SAUGATA  ROY:  Will
 ‘the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-

 “TION  be  sleased  to  state
 (a)  whether  ‘CPM  led  front  Govern-

 ment’  has  proposed  to  Union  Govern-
 ment  in  accordance  with  their  Party
 resolution  urging  it  to  take  over  the
 ~wholesale  trade  in  ten  essential  com-
 ‘modities  to  check  the  price  spiral;  and

 (b)  if  so,  the  reaction  of  Gevern-
 ment  thereto  and  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE,  CIVIL
 SUPPLIES  AND  COOPERATION
 (SHRI  KRISHNA  KUMAR  GOYAL):
 (a)  and  (b).  No  such  proposal  is  ४
 present  under  consideration  of  the
 Central  Government.

 Tea  Industry

 *25l.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  COMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  tea
 industry  in  the  country  is  facing  un-
 certain  future  due  to  fall  in  prices
 both  at  home  and  abroad;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  meet  the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  No,  Sir.

 (b)  Does  not  arise.

 तस्करी  न  करने  की  शपथ  लेने  बाले  तस्कर

 *252  श्री  सुरेसखा  सिह:  कया  जिस
 मंत्री यह  बताने की  कृपा  करेंगे कि  :

 (क)  क्‍या  बे  तस्कर  जिन्होंने  गत
 वर्ष  अम्बई  सें  श्री  जयप्रकाश  नारायण  के
 समक्ष  तस्करी  की  गतिविधियों  मे  भाग  न
 लेने  की  शपथ  ली  थी,  फिर  से  सक्रिय  हो
 गये  हैं;  भौर

 (ख)  यदि  हा,  तो  उनकी  संख्या
 झौर  नाम  क्या  हैं  ?

 जिस  मंत्रालय  में  राज्य  मंत्री  (सो  सतीश
 अप्रचाल) :  (क)  भौर  (ख).  सरकार को
 मिली  रिपोर्टों  सें  पता  नहीं  भलता  कि
 पिछले  वर्ष  बम्बई  में  जिन  तस्करो  ने  श्री
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 जयप्रकाश  नारायण  के  समक्ष  शपथ  ली  थो,
 उन्होंने  प्रपनी  तस्करों  की  गतिविधिया  फिर
 से  शुरू  कर  दी  हैं,  फिर  भी,  स्थिति  पर  बराबर
 निगाह  रखी  जा  रही  है  ।

 Import  of  Polyester  Filament  Yarn

 *253.  SHRI  A.  MURUGESAN:
 DR,  LAXMINARAYAN

 PANDEYA-

 Will  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  he  pleased  to  state:

 (a)  the  policy  regarding  import  ot
 Polyester  filament  Yarn  and_  the
 reasons  for  change  in  policy  effected
 from  time  to  time  during  the  last
 twelve  months;

 (b)  the  number  and  names  of  big
 business  houses  who  have  been  allow-
 ed  to  import,  and  the  quantity  and
 vulue  permitted  to  be  imported;  and

 (.)  the  extent  to  which  small  scae
 industries  have  been  affected  by  the
 new  policy?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  A  state-
 me:it  is  laid  on  the  Table  of  the  House
 [Piuced  in  Library  See  No,  LT-766/
 78)

 (b)  Under  fhe  general  policy  for
 Registered  Exporters,  holders  of  im-
 port  replenisment  licences  who  were
 eligible  to  import  this  material  direct-
 ly,  are  not  required  to  obtain  the  prior
 permission  or  any  endorsement  on  their
 licences  from  the  Licensing  authority
 Hence  details  are  not  available.  During
 the  period  from  22nd  August,  1977,
 to  2nd  September  1977,  Export  Houses
 and  eligible  manufacturers  ceuld  also
 import  the  material  on  their  own.

 (c)  The  new  policy  has  not  adver-
 sely  affected  the  small  scale  industries.
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 Aircraft  in  IAC  and  AI  Fleets

 #254.  SHRI  C.  N.  VISWANATHAN:
 SHRI  A.  BALA  PAJANOR:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  lay  a
 statement  showing:

 (a)  the  number,  value  and  types  of
 aircraft  purchased  and  added  to  the
 fleet  of  LA.C.  and  Air  India  during
 the  last  twelve  months  and  similar  de-
 tails  for  those  to  be  purchased  during
 coming  year;

 (b)  whether  the  proposal  of  former
 Government  to  purchase  VIP  Boeings
 was  rescinded  at  first  by  present  Gov-
 ernment  and  revived  later.  and

 (c)  if  so,  the  reasons  therefor  with
 full  facts  of  the  case?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURSHOTTAM  KAUSHIK):  (a)  to
 (c).  Indian  Airlines  purchased  3  ad-
 ditional  Boeing  737  aircraft  at  a  price
 of  US  8  OL  milhon  per  aircraft
 (approximately  Rs  7.2  crores  exclud-
 ing  Customs  Duty)  during  977  for
 addition  to  their  fleet  Air-India  placed
 orders  during  1977  for  2  Boeing-747
 aircraft  and  the  first  of  these  two  cost-
 ing  US  $35.605  milhon  including  the
 cost  of  airframe,  installed  engines
 and  master  changes,  was  delivered  in
 February,  ‘1978.  The  second  Boeing
 747  aircraft  is  expected  to  be  devilered
 in  July,  978  and  the  estimated  cost
 of  aricraft  including  airframe  and  in.
 stalled  engins  is  US  $39  725  million.  The
 provision  for  buyer  furnished  equip-
 ment  fitted/to  be  fitted  on  these  two
 aircrait  is  estamated  at  US  $1.700  mil-
 lion  and  US  $1,870  mullion  respec-
 tively.  During  1978,  Indian  Airlines
 propose  to  purchase  two  additional
 A300B2  Airbus  Aircraft.  Proposal  for
 this  is  still  under  the  consideration  of
 Government.  Air-India  are  consider-
 ing  placement  of  an  order  for  one
 Boeing-747  aircraft  in  lieu  of  the  one
 lost  in  the  accident  on  Ist  January,
 1978,  the  cost  of  which  has  not  yet
 been  finalised.

 The  proposal  of  former  Government
 to  purchase  Boeing  aircraft  for  VIPs
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 by  Ministry  of  Defence  was  rescinded
 by  the  present  Government  It  has  not
 been  revised

 Effect  on  the  Transaction  of  Govern-
 gent  Business  due  to  Banking  Strike

 9255  SHRI  छू  MALLANNA  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  there  has  been  any
 effect  in  the  transaction  of  Govern-
 ment  business  due  to  Banking  Strike
 in  the  month  of  January,  1978,  and

 (b)  7  so  the  details  regarding  the
 demands  of  the  Bank  Employees  and
 the  reaction  of  Government  thereon’

 THE  MINISTER  OF  FINANCE
 ‘SHRI  Ii  M  PATEL)  (a)  and  (b)
 The  Indian  Banks  Association  has  re
 ported  that  while  there  has  been  no
 Strike  in  banks  270  January  978  on  an
 industrywide  basis  the  back  emp.
 loyees  were  on  agitation  during  the
 first  week  of  January  978  and  were
 observing  work  to  rule  and  go  slow’
 Like  all  other  business  Government
 business  also  would  have  been  affected
 to  some  extent  during  the  first  week
 of  January  due  to  agitation  of  the
 bank  employees

 The  Chief  Labour  Commissioner
 (Central)  has  initiated  consihation
 proceedings  under  the  Industrial  Dis-
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 vision  The  consihation  proceedings
 have  not  yet  concluded

 Textile  Agreement  with  E.E.C.
 countries

 *256  SHRI  K  RAMAMURTHY:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state

 (a)  whether  a  new  five  year  textile
 agreement  has  been  enterd  into  with
 the  EEC  countries  and

 (b)  af  so  the  details  of  the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  (a)  A  new
 four  year  textile  agreement  has  been
 entered  into  with  the  EEC  countries
 for  the  ;«r  od  978  to  98l  This
 Agreement  can  be  extended  by  another
 ycar  ending  December  31  982  by
 mutual  agreement  between  India  and
 the  EEC

 (b)  A  statement  35  laid  on  the  Table
 of  the  House

 Statement*
 The  new  Indo-EEC  Textile  Agree-

 ment  covers  textile  products  of  cotton,
 wool  and  man  made  fibres  originating
 in  India  Categories  of  textile  pro-
 ducts  which  are  under  individuat  re-

 putes  Act  on  the  demands  put  forth  straint  levels  and  the  respective  re-
 by  the  bank  employees  for  a  wage  re-  straint  levels  are  as  under

 Restraint  levels

 ‘Cate~-  Deseription  Unit  0  99  1980  1981
 gory
 No_

 1.  2  3  4  5  6  7

 t  Cotton  yarns  not  for  retail  sales  —  Lonnes  gooo  9045  gogo  १7१6 ie
 2  Cotton  Fabrics  of  which  other

 than  grey  or  bleached  Tonnes  qooou  4oreo  40200  40300

 L  |  Tonnes  42000  4550  49००  5256
 4  Koitted  shirts  singlets,  T-shirts  4000  pcs  6772  7043  7325  768

 &  sweater  shirts
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 a  2  4  5  6  7

 7  Women’s  woven  &  knitted  blouses  3000  pes.  2800  a  28280  28363  28848
 8  Men’s  woven  shirts  I000  pcs.  24500  8  24819  25352  25469

 9  Cotton  towelling,  toilet  &  kitchen
 linen  of  cotton  towelling  Tonnes  3600  3780  3969  47659

 15B  Woven  women’s  overcoats,  ra‘n-
 coats  and  other  coats  cloaks  and
 jackets  000  pcs.  668  695  723  752

 i9  Cotton
 poekcschicts  I000  pcs.  64035  65956  67935  69973

 20  Bedlines  Tonnes  5736  5965  6204  6452
 26  Woven  &  knitted  dresses  ३  00  pes.  6500  6663  6830  7000
 27  Woven  &  knitted  shirts  1000,  pcs.  4500  4673  4728  4848
 29  Women's  woven  su  ts  I000  pcs.  390  40  430  452
 30B  Women's  other  woven  underwear  000  pes.  4599  679  3763  185

 39  Table  linen  toilet  and  kitchen  linen
 other  than  from  terry  fabrics  Tonnes  369  239  I3:3  I392

 In  the  case  of  other  categories  whose
 exports  are  not  subjected  to  indivi-
 dual  restraint  levels  a  provision  for
 consultations  hag  been  made  whenever
 the  import  from  India  into  the  EEC
 exceeds  certain  stipulated  levels.

 Encashment  of  Demonetised  notes  by
 Villagers/Farmers

 *257.  SHRI  G.  S.  REDDI:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  a  number  of  villagers,
 particularly  farmers,  have  tendered
 demonetised  notes  for  |  encashment
 soon  after  demonetisation;

 (b)  if  so,  whether  they  have  been
 asked  to  produce  proof  of  obtaining
 these  notes;

 (c)  whether,  it  has  not  been  possible
 for  them  to  do  so;  and

 (d)  whether  this  has  caused  consi-
 derable  loss  to  them?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).  The
 Ordinance  promulgated  on  the  i6th
 January,  t978,  provides  that  every  per-

 son  desiring  to  tender  for  exchange  @
 high  denomination  bank  note  should
 submit  a  declaration  in  the  prescribed
 form  furnishing  information  interalia
 regarding  “when  and  from  what  source
 did  the  bank  notes  come  into  posses-
 sion"  of  the  declarant.  T™  cases  where
 satisfactory  information  on  this
 material  aspect  was  initially  not  giver
 by  the  declarant,  or  it  was  not  sup-
 pled  within  reasonable  time,  the
 Bank  concerned  was  obliged  to  refuse
 payment  and  refer  the  mater  to  the
 Central  Government  who  will  dea
 with  such  cases  after  obtaining  such
 further  amplification  of  the  declara-
 tion  as  it  may  think  fit.  Government

 ‘have  no  information  that  the  Ordin-
 ance  has  caused  considerable  loss  to
 villagers,  partcularly  farmers.

 Distribution  of  consumer  articles  at
 Fair  Prices

 *258.  SHRI  K.  T.  KOSALRAM:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  details  of  fhe  public  distribution
 system  being  worked  out  by  Govern-
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 ment  for  the  distribution  of  consumer
 articles  at  fair  prices;

 (b)  what  are  the  articles  proposed
 to  be  introduced  under  the  system;  and

 (c)  measures  contemplated  by  Gov-
 ernment  to  see  that  the  different  arti-
 cles  are  made  available  in  sufficient
 quantities  to  the  distribution  agen-
 cies?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (ec).  A  statement  is
 laid  on  the  Table  of  the  House.

 Statement

 l.  The  scheme  aims  at  increasing
 the  production  of  essential  mass  con-
 sumption  goods  and  to  make  available
 the  increased  production  equitably  and
 efficiently  especially  to  the  weaker
 sections  and  working  population.  The
 basic  objective  of  the  new  approach
 is  to  create  a  permanent  system  in
 place  of  short-term  palliatives  and  ad-
 hoe  approaches  of  the  past.  The  pro-
 posed  system  seeks  to  create  an  effec-
 tive  instrument  for  removing  im-
 balances  of  the  past  and  for  extending
 the  distribution  system  to  the  rural
 areas  as  well.  It  is  also  intended  to
 expand  the  commodity  coverage  of  the
 distribution  system  to  include  critical
 wage-goods  and  also  take  effective
 action  for  extensive  expansion  of  the
 Network  of  fair  price  shops  to  cover
 far-flung  areas  throughout  the  country.

 2.  The  tasks  envisaged  and  the
 action  plans  suggested  emphasise  tne
 need  for  stepping  up  production  on  a
 priority  basis  of  commodities  in  short
 supply,  for  which  both  ghort  and  long
 term  measures  have  to  be  taken.  In
 the  formulation  of  the  scheme,  finan-
 cial  constraints  have  been  taken  into  ac-
 count  and  the  approach  is  to  make  the
 optimum  use  of  the  existing  infra-
 structural  facilities  and  plan  outlays.
 The  more  important  features  of  the

 new  policy  for  strengthening  of  the
 Public  distribution  system  cover  the
 following:—

 Effective  distribution  of  essential
 commodities  already  covered  and
 addition  of  new  commodities  to
 the  distribution  system.  The
 scheme  envisages  initial  coverage
 of  cereals,  sugar  kerosene,  cloth,
 vegetable  oils  and  vanaspati,  and
 selected  manufactured  items  of
 mass  consumption;
 In  respect  of  selected  manufactur-
 ed  items  of  mass  consumption,
 such  as  toilet  and  washing  soaps,
 salt,  matches,  tea,  exercise-books,
 common  drugs  and  medicines,  the
 concerned  administrative  Minis-
 tries  of  the  Government  in  con-
 sultation  with  the  State  Govern-
 ments  have  to  take  up  the  res-
 ponsibility  of  monitoring  produc-
 tion,  availability  and  retail  prices.
 The  Ministries  concerned  should
 be  responsible  for  making  assess~
 ment  of  overall  requirements  and.
 in  particular,  the  needs  of  the
 vulnerable  segments  of  population
 and  for  taking  measures  to  meet
 them;
 bufferstocking  of  cereals,  pulses,
 edible  oils  or  oilseeds,  cotton,  etc.
 and  imports  of  required  essential
 articles;

 bringing  about  rationality  in  the
 areas  of  storage,  transport  and
 distribution  costs,
 removal  of  imbalances  in  the
 allocation  of  commodities  between
 urban  and  rural  areas  and  their
 prices;
 optimum  use  will  be  made  of  the

 existing  infrastructural  facilities
 in  the  private  and  public  sectors.
 The  emphasis  would  be  on  devis-
 ing  effective  systems  of  distribu-
 tion,  and  expansion  of  the  coopera-
 tive  network  both  in  the  urban
 and  rural  areas  for  distribution.
 If  necessary,  the  Gram  Panchayats
 may  also  be  encouraged  to  take
 up  this  responsibility;
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 increase  in  the  number  of  retail
 outlets  to  cover  far-flung  areas  in

 such  a  way  that  there  is  at  least
 one  outlet  for  a  population  of
 2,000;

 improving  the  viability  of  fair
 price  shops  through  a  judicious

 sales-mix  and  minimum  sales  turn-
 over;

 establishment  of  Vigilance  Com-
 mittees  with  the  involvement  of
 consumers  endowed  with  statu-

 tory  powers  for  exercising  super- vision  and  vigilance  over  the  pub-
 lic  distribution  system  and  safe-
 guarding  consumers’  interest.  High
 Powered  Committees  to  be  sct  up

 at  the  Centre  and  State  levels
 for  coordination  and  supervision
 of  the  totality  of  the  distribution
 as  a  whole,  and  to  oversee  the
 activities  and  recommend  suitable
 measures  to  Government  from
 time  to  time.

 Facilities  for  Exchange  of  Foreign  Cur-
 rency

 "260.  SHRI  SHAMBHUNATH
 CHATURVEDI:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  there  is  only  one  bank
 in  New  Delhi  in  Asoka  Hotel  affording
 facility  of  exchange  of  foreign  cur.
 rency  all  the  24  hours  and  on  holi-
 days;

 (b)  whether  this  places  the  foreign
 tourists  at  a  disadvantage  and  leads
 to  charging  of  high  rates  of  discount;
 and

 (c)  whether  Government  will  look
 into  this  and  consider  the  advisability
 of  affording  similar  facilities  at  the
 Reserve  Bank  or  at  some  other  cen-
 tres  also  for  the  convenience  of  foreign
 vistors?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Besides
 the  Central  Bank  of  India  at  Ashoka
 Hotel,  the  State  Bank  of  India,  Ex-
 change  Bureau  at  Palam  Airport  also
 functions  for  24  hours  including  on
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 Sundays/holidays  to  provide  the  faci-
 lity  of  exchange  of  foreign  currency.
 A  number  of  hotels  in  Delhi  also  pro-
 vide  this  facility  24  hours  and  on
 holidays  to  the  foreign  tourists  stay-
 ing  with  them.

 (b)  No  such  complaint  has  been  re-
 ceived  by  the  Government.

 (c)  The  existing  facilitites  are  con-
 sidered  adequate  of  the  present.

 Proposal  to  ban  trade  between  Whole
 salers

 "261.  SHRI  MOHINDRA  SINGH
 SAYIAN  WALA:  Will  the  Minister  of
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleused  to
 state:

 (a)  whether  Government  propose  to
 ban  trade  between  one  wholesaler  and
 another  on  the  ground  that  it  adds  to
 the  [prices  of  essential  commodities;

 and

 (b)  if  so,  the  steps  that  have  been
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 COMMERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  (SHRI  KRI-
 SHNA  KUMAR  GOYAL):  (a)  and  (b).
 The  implications  of  the  proposal  are
 being  examined.

 Supply  of  Wagons  to  Uganda

 *263.  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  the  Projects  and  Equip-
 ment  Corporation  has  made  heavy  de-
 fault  in  supply  of  wagons  to  Uganda;

 (9)  if  80,  the  reasons  thereof;
 (९)  the  loss  to  this  country  as  a

 result  of  cost  escalation;
 (a)  whether  the  responsibility  for

 this  has  been  fixed;  and
 (e)  if  so,  details  thereof?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  (a)  No,  Sir

 (b)  to  (७)  The  Projects  and  Equip
 ment  Corporation  entered  into  a  con-
 tract  with  Ministry  of  Transport  and
 Communications,  Government  of
 Uganda  for  supply  of  250  wagons  and
 20  Passenger  Coaches  in  September
 3976  Because  of  delay  in  opening  of
 latter  of  credit  as  well  as  furnishing
 of  guarantee  by  the  buyers  in  accor-
 dance  with  the  terms  in  the  contract
 the  implementation  of  the  contract
 ‘was  held  up  for  some  time  However
 as  a  result  of  detailed  discussions  held
 between  the  parties  the  outstanding
 problems  have  mostly  been  solved  and
 implementation  of  the  contract  is  ex
 pected  to  proceed  un  interrupted
 There  his  been  no  loss  to  the  country
 as  a  result  of  cost  escalation

 Proposils  to  MaKe  Mahabalipuram
 Attractive  for  Tourists

 2287  SHRI  R  K  MHALGI  Will  the
 Mimster  of  TOURISM  AND  CIVIL
 AVIATION  be  ple3sed  to  state

 (a)  whether  there  is  any  proposal
 with  the  Government  of  India  to  make
 Mahabihpuram  (near  Madras)  a
 more  attractive  centre  for  tourists

 (0)  ४  so  whether  Government  will
 publi  h  the  same  fo:  public,  sugzee-
 tions

 (c)  what  are  the  main  features  of
 the  above  sid  proposals  and  their
 estimated  cost,  and

 (d)  when  the  said  proposals  2१76
 lukely  to  be  implemented?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PUR-
 USHOTTAM  KAUSHIK)  (a)  and  (h)
 The  Government  of  Tamil  Nadu  _  has
 already  prepared  a  Master  Plan  of
 Mahabalipuram  for  ensuring  a  regula-
 ted  growth  of  facilities  and  making  it
 a  more  attractive  place  The  Master

 Plan  incorporates  major  recommenda-
 tions  contained  in  the  UNDP  Report
 on  Beach  Resorts  Survey  which  was
 comissioned  by  the  Central  Depart-
 ment  of  Tourism  The  master  plan
 of  Mahabalipuram  has  already  been
 published  by  the  State  Government
 for  eliciting  public  opinion

 (c)  The  master  plan  is  mainly  a
 land-use  plan  of  the  Mahabalipuram
 area  for  ensuring  that  facilities  come
 up  in  a  regulated  manner  thereby  pre-
 serving  its  natural  environment  The
 master  plan  earmarks  areas  for  pro-
 viding  tourist  facilities  roads  system
 parking  area  for  vehicles  ar  haeolo
 gical  control  area  land-scaping  deve-
 lopment  of  township  etc

 (d)  This  will  dcpend  upon  the  quan-
 tum  of  funds  made  available  to  diff
 erent  agencies  executing  various  com-
 ponents  of  the  project  with  which
 they  are  concerned

 दिल्‍ली  से  छोटे  कारोगरो  द्वारा  निमित  वस्तुओं
 के  लिए  उन्हें  उचित  सूल्य  बिलाने  हेतु  एक

 सरकारी  एजेंसी  को  स्थापना

 2288  शी  दया  राम  शाक्य  क्या
 वाणिज्य  तथा  नागरिक  पूति  और  सहकारिता
 मंत्री  यह  बताने  की  कपा  करेगे  कि

 (क)  क्या  दिल्‍ली  में  छाट  कारीगर
 अपने  धरो  मे  बडी  सख्या  मे  श्राइरन  वाशर
 स्प्रिग,  चेन,  एल्यूमीनियम  ग्लास,  कटारी,
 झगोना  प्लास्टिक  के  स्विच  प्लग  झादि  बनाते
 है  परन्तु  उन्हें  उनका  उचित  मूल्य  नही  मिलता
 है,  और

 +  (ख)  यदि  हा  तो  कया  सरकार  का
 विचार  यह  सुनिश्चित  करने  के  लिए  बोई
 सरकारी  एजेसी  स्थापित  करने  का  है  कि
 उपरोक्त  वस्तुओं  का  निर्माण  करने  वाले
 व्यक्तियो  को  उचित  मूल्य  मिले  ?
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 बालिक्य  तथा  नागरिक  पृति  झौर

 सहकारिता  संत्रालय  सें  राज्य  संत्री  (भो  कृष्ण

 कुमार  गोयल)  :  (क)  सरकार  को

 इस  बारे  में  कोई  शिकायत  नहीं  मिली  है।

 (ख)  प्रश्न  नहीं  उठता  ।

 Rise  in  Price  of  Pulses,  Vegetables  and
 Spices

 2289.  SHRI  SASANKASEKHAR
 SANYAL:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  what  are  the  reasons  for  the
 gradual  upward  trend  in  prices  of
 pulses,  vegetables,  spices  and  other
 daily  necessities  of  life;

 (b)  what  steps  Government  have
 taken  or  are  taking  to  combat  such
 trend  and  lower  prices  of  such  com-
 modities;  and

 (c)  how  much  and  in  what  way
 such  combating  is  within  the  control
 of  the  Government  and  how  much
 and  in  what  way  the  same  is  beyond
 the  control  of  the  Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  The  price  gituation  has
 generally  remained  fairly  easy  in
 recent  weeks  in  respect  of  several
 essential  commodities.  Over  the  year
 the  all  commodities  wholesale  price  in-
 dex  is  lower  by  १.9  per  cent.  Bet-
 ween  the  weeks  ending  September  17%,
 977  and  February  18,  1978,  the  index
 hag  declined  by  4.7  per  cent.  During
 the  same  period  the  indices  for  pulses,
 vegetables  and  spices  &  condiments
 have  declined  by  5.7  per  cent,  23.8
 per  cent  and  17.  l  per  cent  respective-
 ly.  In  pulses  there  has,  however,  been
 some  increase  in  the  index  during  the
 two  weeks  ending  February  18,  1978.
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 (b)  and  (c).  The  declining  trend  in

 the  prices  of  essential  commodities
 has  been  achieved  as  a  result  of
 various  measures  that  have  been  taken
 since  April  iy  3977  and  also  because’
 of  good  crop  prospects,  These  measu-
 res  would  be  continued  and  appropriate
 further  steps  will  be  taken  as  and.
 when  the  situation  demands.  Govern.
 ment  in  consultation  with  the  State
 Governments  is  keeping  a  continuous
 watch  on  the  prices  and  availability
 of  essential  commodities.  Among  the
 measures  taken,  the  important  ones
 are-—

 (i)  a_  restrictive  monetary  and
 credit  policy;

 (ii)  removal  of  restrictions  on
 inter-State  movement  of  wheat  and
 rice,

 (iii)  increase  in  the  off-take  of
 cereals  from  the  Central  Pool;

 (iv)  larger  releases  of  levy  and
 non-levy  sugar;

 (v)  reduction  in  excise  duty  on
 levy  and  free  sale  sugar;

 (vi)  imposition  of  an  export  duty
 of  Rs.  5  a  kg.  from  Apnl  9,  977
 and  simultaneous  withdrawal  of
 the  rebate  on  exports  of  tea;

 (vii)  declaration  of  tea  as  an
 essential  commodity  under  the  Es-
 sential  Commodities  Act;

 (viii)  sale  of  a  large  quantity  of
 loose  tea  through  National  Agricul-
 tural  Cooperative  Marketing  Federa-
 tion  (NAFED)  and  National  Consu-
 mer  Cooperative  Federation  (NCCF)
 at  a  retail  price  of  Rs.  6.50  a  kg

 at  a  large  number  of  centres;

 (ix)  increased  suply  of  kerosene;

 (x)  continuation  of  ban  an  ex-
 ports  of  pulses,  HPS  groundnuts.

 edible  oils;
 (xi)  cantinuation  of  ban  on  exports

 of  fresh  vegetables  including  pota-
 toes,  cuminseed  and  turmeric  and
 regulated  exports  of  onions;
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 {xi})  arranging  for  import  of
 about  one  million  tonnes  of  cement;

 (xiii)  import  of  large  quantities
 of  edible  oils  and  raw  cotton;

 (xiv)  sale  of  imported  refined
 rapeseed  oil  at  a  retail  price  of  Re.
 7.50  a  kg.  through  the  public  distri-
 bution  system  throughout  the  coun-
 try;

 (xv)  Supply  of  imported  oils  to
 the  vanaspati  industry  ranging  bet-
 ween  75  per  cent  and  90  per  cent  of
 their  requirements  of  oils;

 (xvi)  imposition  of  stock  limits
 on  traders  in  respect  of  pulses,  oil-
 seeds  and  edible  oils;

 (xvii)  increase  in  the  Support
 price  of  wheat,  paddy,  gram,  ground-
 nut,  sunflowerseed  and  raw  cotton;
 and

 (xviii)  79907  of  10,000,  tonnes  of
 masoor  by  NAFED.
 In  a  mixed  economy,  Government

 cannot  have  total  control  on  the  prices
 of  all  essential  commodities.  The
 Central  and  State  Government  are,
 however,  making  efforts  to  contain
 their  prices  through  the  availbale  ins-
 struments

 Premium  Rates  of  L.IC.
 2290.  SHRI  8  D.  SOMASUNDA-

 RAM:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  Government  are  satis-
 fied  that  the  present  basis  of  fixing

 premium  rates  by  LIC  is  in  conso-
 nance  witlr  the  increased  expectation
 of  Life  in  India;

 (b)  if  not,  whether  they  propose  to.
 review  the  rates,  and  when;

 (c)  the  reasong  for  not  reassessing:
 the  bonus  rates  on  policies;  and

 (d)  particulars  of  any  move  to  in-
 crease  the  ‘bonus  on  policies?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 Premium  rates  under  various  “with-
 out  profit”  plans  of  assurance  were
 reduced  from  time  to  time  during  the
 years  i970  to  1976.  In  the  case  of
 “with  profit”  policies  it  is  customary
 not  to  make  frequent  changes  in  he
 premium  rates  but  to  give  effect  to
 the  experience  in  bonug  declarations.
 Reduction  in  “with  profit”  premum
 rates  could  be  considered  when  the
 expenses  of  management  of  the  LIC,
 which  have  shown  a  rising  trend,  are
 brought  down  and  stabilise  at  a  rea-
 sonable  level.

 (९)  and  (a).  Bonus  to  LIC’s  policy-
 holders  is  declared  on  the  basis  of
 the  surplus  disclosed  by  the  bienniel
 actuarial  valuations.  The  position
 emerging  af  the  last  two  actuarial
 valuations  was  as  under:—

 Date  of  Valuation  Surplus  Bonus  per  thousand  sum  assured  per  annum
 (in  crores  of  Rs.)  Whole  Life  Endowment

 Assure  nces

 Rs.  Rs.

 B1-3°75,  784  Ls  aa  17°60

 BI-3°77,  958°  00  25  20°00
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 Orders  for  Supply  of  Iron  and
 Pig  Iron

 2291.  SHRI  C.  K.  CHANDRAPPAN:
 “Will  the  Minister  of  COMMERCE  AND
 ‘CIVIL  SUPPLIES  AND  COOPERA-
 “TION  be  pleased  to  state:

 (a)  how  many  foreign  countries
 ‘placed  orders  to  have  iron-ore,  and  pig
 ‘iron  from  India;  and

 (b)  how  far  this  will  help  us  in
 ‘our  bulk  trade  and  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND

 ‘CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  The
 ‘number  of  foreign  countries  which
 placed  orders  for  import  of  iron  ore

 sand  pig  iron  from  India  is  6  and  40
 -respectively.

 (b)  About  one-third  of  India’s  bulk
 “trade  handled  by  the  ports  is  accounted
 for  by  iron  ore  and  pig  iron.  The  off

 ‘take  of  iron  ore  and  pig  iron  by  these
 countries  will  help  in  getting  renewed
 ‘enquiries  from  these  sources  and  in
 “promoting  the  export  of  these  two
 ‘items  further.

 विमानों  में  दिया  जाने  वाला  भोजन

 2292.  श्री  हुकम  च्चन्द  कछवाय  :

 क्या  पर्यटन  और  नागर  विमानन  मंत्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  विमानों  में  दिया  जाने  वाला

 अल्पाहार  और  भोजन  घटिया  किस्म  का

 आर  कम  मात्रा  में  होता  है  ;

 (ख)  यदि  हां,  तो  मात्रा  बढ़ाने  और

 -बढ़िया  किस्म  का  भोजन  देने  का  सरकार

 का  विचार  है;  और

 (ग)  क्‍या  पहले  की  ही  तरह  विमानों

 'में  पूरी  मात्रा  में  भोजन  देने  और  यात्रियों

 “की  सुविधा  के  लिए  विमान  कम्पनियों  के

 नगर  कार्यालय  से  हवाई  अड्डे  तक  एयरलाइन्स

 नकी  बस  सेवा  को  पुनः  चालू  करने  का  सरकार

 ्का  विचार  है?
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 पर्यटन  और  नागर  विमानन  मंत्री

 (श्री  पुरुषोत्तम  कोौशिक)  :  (क)  और

 (ख).  सरकार  को  इस  बात  को  जानकारी

 है  कि  कुछ  यात्री  जनता  का  विचार  है  कि

 इंडियन  एयरलाइन्स  की  उड़ानों  पर  दिये

 जाने  वाले  स्नैक्स  तथा  भोजन  की  क्वालिटी
 में  सुधार  किए  जाने  की  गुंजाइश  है  तथा

 प्रबन्धकवर्ग  को  निर्देश  दिया  है  कि  वह  इस
 मामले  में  अभीष्ट  सुधार  करने  के  लिए

 तुरन्त  कदम  उठाएं  |

 (ग)  एयर  इंडिया  की  उड़ानों  पर

 पूरा  भोजन  (  fullmeals  )  दिया  जाता

 है।  इंडियन  एयरलाइन्स  की  उड़ानों  पर

 पूरा  भोजन  देने  का  फिलहाल  कोई  प्रस्ताव

 नहीं  है।  जहां  तक  एयरपोर्ट  तथा  सिटी

 कार्यालय  के  बीच  बस  सेवा  का  सम्बन्ध  है,

 भुगतान  के  आधार  पर  प्रबन्ध  पहले  ही  मौजूद
 है|

 Public  ang  Private  Sector  Marine
 Insurance  Companies

 2293.  SHRI  VIJAY  KUMAR
 MALHOTRA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  how  many  public  and  private
 sector  insurance  companies  are  envag-
 ed  in  the  marine  insurance  in  India
 as  on  lst  January,  978  and  what  was
 their  number,  at  the  end  of  the  lirst
 and  the  Third  Five  Year  Plans  res-
 Fectively;

 (b)  how  many  of  the  private  sector
 marine  insurance  companies  w:re
 foreign  owned  or  controlled  as  un  ist
 January,  .978  and  what  was  their
 number  at  the  end  of  the  First  and
 Third  Five  Year  Plans  respectively;
 eng

 (c)  what  was  the  total  value  of
 marine  insurance  business  transacted
 by  Indian  and  foreign  companies  last
 year  and  what  was  the  total  business
 transacted  by  them  during  the  toast
 years  of  the  First  and  the  Third  Five
 Year  Plans  respectively?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  The  follow-
 ing  is  the  number  of  companies/un-
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 dertakings  registered  for  carrying  on.
 marine  insurance  businees  in  India  on.
 various  dates:—

 Date  Public  Sector  Private  Sector  Total

 31-3-1956  Nil  I29  I29

 g1-3-1966,  घ  97  I00

 I-I-3978  1:  Nil  8

 *Life  Insurance  Corporation  of  India  and  its  then  subsidiaries  viz.  Oriental  Fire  and  General,
 Insurance  Company  Ltd.  and  Indian  Guaranteeand  GeneralInsurance  Company  Ltd..§  4}.

 fIncluding  State  Government

 (b)  Date  Number

 3i-3-3956  63

 1-3-1966  46

 I-I-.978  °  .  Nil

 (c)  The  total  gross  marine  insu-
 rance  Premium  income  written  direct
 by  Indian  and  foreign  companies  dur-
 ing  the  Calender  years  1955,  965  and
 976  was  as  under:—

 (In  Crores  of  Rupees)

 Year  Indian  Non-
 Insurers  Indian

 Tusurers

 I955  &  5९24  2°67

 965  12  63  4°37

 1976@  89°07  Nil

 @  N.B.:  Information  for  977  is  not
 yet  available.

 Export  of  Capital  Goods

 2294.  SHRI  NARENDRA  SINGH:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that.  the
 €xport  of  capital  goods  in  1976-77  was

 Insurance  departments.
 lcwer  than  what  it  was  in  the  pre-
 vious  year;

 (b)  if  so,  details  thereof;  and

 (c)  steps  proposed  to  be  taken  to:
 step  up  its  export?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and.
 (b).  Although  total  exports  of  capital
 goods  increased  to  Rs.  76  crores  in
 1976-77  as  against  Rs.  54  crores’  in
 1975-76,  there  was  a  fall  in  the  case
 of  certain  categories  like  textile
 machinery,  sugar  machinery  and
 wagons  and  coaches.

 (c)  Exploration  of  selected  markets
 through  visits  of  delegations,  forma-
 tion  of  consortia  and  other  measures
 have  been  taken  on  hand  by  the  in-
 dustries  concerned.

 Capital  Investment  of  HIMCO  Labo-
 ratories,  Sonepat  (Haryana)

 e
 2295.  SHRI  OM  PRAKASH  TYAGI:

 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3325  on  9th
 December,  977  regarding  payment  of
 income-tax  by  M/s.  HIMCO  Labora-
 tories,  Sonepat,  Haryana  and  state:

 (a)  what  has  been  the  Capital  ir-
 vestment  of  the  concern  HIMCO  Labo--
 ratories,  Sonepat  (Haryana)  sines
 973  year-wise  up-  todate;
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 (9)  the  names  of  the  Pharmacists
 ‘working  in  -the  concern  since,  1973;

 (c)  the  salaries  given  to  each  of  ६.८
 “Pharmacist;

 (d)  the  total  number  of  emp.o,o29
 working  in  the  concern  since  9i3; and

 (e)  the  names  of  the  owners  of  this
 concern  at  present?

 Year  ending

 ‘Ee  3I-3°973  2  partners

 2.  3I-3-974  Proprietor  Ravi
 Parkash  Agarwal

 3  31-3-1975,  Do.

 4-  31-3-1976  Do.

 5  33-9°977  Do.

 (b)  No  Phamacist  has  been  employed
 ‘so  far.  The  firm  employed  only  a
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  ZUL-
 FIQUARULLAH):  (a)  M/s  HIMCO
 Laboratories,  Sonepat  (Haryana)  was
 a  partnership  concern  with  three  part-
 ners  upto  8-12-1972  when  one  of  the
 partners  died.  Thereupon,  the  remain-
 ing  two  partners  carried  on  the  busi-
 ness  of  the  firm.  The  firm  was  dis-
 solved  on  ‘10-8-1973  when  Shri  Ravi
 Parkash  Agarwal,  one  of  the  partners,
 took  over  the  business  as  sole  proprie-
 tor.  The  position  of  capital  investment
 is  given  as  under:

 Chaman  Lal  Ravi  Parkash  Agarwal

 Rs.  25,53!  Rs  33,352

 Rs,

 Rs  1645477,

 Rs,  180,921

 93,862

 Rs.  57,268

 Chief  Chemist  and  an  Analytical
 Chemist  whose  names  are  as  under:

 Chief  Chemist  Analytical  Chemist

 From  74793  to  June,  १974

 ‘From  July,  1974  to  August,  r974

 From  S«ptember,  :974  to  February,  3975

 March,  :975  to  date.  4

 Shri  Inderjit  Sehgal  Shri  Dhan  Parkash

 Do.

 Shri  A.  K.  Jain  Do.

 Shri  Dhan  Parkash

 (०)  The  salaries  given  to  each  ofthe  Chemists  are  given  below:—

 t.  Shri  Inderjit  Sehgal

 Be  Shri  A.  K.  Jain

 Rs,
 700  P.M.

 ३०००  P.M.
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 co  Shri  Dhan  Parkash  -—

 (a)  (73  to  3174  Rs  275  PM.

 (b)  4/74  to  3/75  Rs  300  PM

 (०)  4/75  to  875  Re  550  PM

 Is750  r  M.
 Rs  850  fT  M

 {d)  9/75  to  १76
 (९)  4/76  to  date

 (9)  The  total  number  of  employees
 working  7  HIMCO  Laboratories  8१९
 as  under

 3972-73  76

 3973  7+  10,

 1974775,  *  9
 1975-76  ‘oe  9
 1976-77,  .  5
 7977  78  8  9

 (९)  Shri  Rav:  Parkash  Agarwal  is
 tthe  present  proprietor  of  M/s  HIMCO
 Laboratories,  Sonepat

 Auctioning  of  Plots  by  Income-Tax
 Department  for  Recovery  of  Tax

 Arrears

 2296  SHRIMATI  PARVATHI  KRI
 SHNAN  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  it  35  a  fact  that  the
 Income-tax  Department  has  auctioned
 plots  belonging  to  the  Late  Jamsaneb
 cof  Nawanagar  for  recovery  of  tax
 arrears,  ang

 (9)  7  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH)!  (a)  and  (b).

 ‘Yes,  Sir  For  the  realisation  of  arrears
 of  tax  amounting  to  Rs  i485  lakhs
 ‘rom  the  Late  Jamsaheb  of  Nawanagar,

 5l  plots  surrounding  the  immovable
 property  known  as  ‘Coach  House’  of
 Jamnagar  were  sold  by  auction  in
 December,  977  and  January,  1978,
 realising  a  total  amount  of  Rs  83
 lakhs

 आय  का  पुनर्थितरण

 2297.  डा०  रामली  सिह:  क्या
 जिस  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  जनता  सरकार  ने  झपने
 चुनाव  घोषणापत्र  मे  आय  शौर  सम्पत्ति  का
 इस  प्रकार  पुनवितरण  करने  का  वचन  दिया
 था  जिसमे  अमीरी  के  उच्छु  ख़ला  शौर  अभद्र
 प्रदर्शन  के  स्थान  पर  समाज  मे  मितव्ययिता
 लाई  जायगी  ;

 (ख)  यदि  हा,  तो  गत  एक  वर्ष  के
 दौरान  इस  दिशा  मे  सरकार  ने  क्‍या  प्रयास
 किये  &  ;

 (7)  इस  अवधि  के  दौरान  गरीबो  में
 कुल  कितनी  जमीन  बाटी  गई  है,  धौर

 (भ)  प्रशासन  मे  कितने  प्रतिशत
 मितब्ययिता  लाई  गई  है  ?

 बि्ति  मंत्री  1६. |  एच०  एम०  पटेल)  :

 (क)  जी  हा।

 (ज)  जनता  सरकार  ने  कार्यभार
 सभालने  के  बाद,  अपने  चुनाव  घोषणा  पत्र  मे
 किए  गए  वायदो  को  पूरा  करने  के  लिए
 व्यापक  क्षेत्र  मे  कार्रवाई  शुरू  कर  दी  है  ।
 जनता  सरकार  ने  अपने  पहले  बजट  मे
 वार्षिक  प्रायोजना  व्यय  की  प्राथमिकताझो
 को  पुन  व्यवस्थित  करने  का  प्रयास  किया  है
 ताकि  कम  आय  वाले  लोगों  को  विशेष  रूप
 से  झब  तक  उपेक्षित  क्षेत्र  प्र्थात्‌  ग्रामीण
 क्षेत्र  के  लोगो  को  लाभ  पहुचाया  जा  सके
 क्योकि  सरकार  समन्यायपूर्ण  पुन.  वितरण-
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 शोल  कर  प्रणाली  मे  विश्वास  करती  है,
 इसलिए  झाय  कर  पर  झभिभार  मे  बृद्धि  करके
 और  सम्पत्ति  कर  की  दर  बढ़ा  कर,  भ्रायकर
 केडाचे  को  और  अधिक  प्रगतिशील  बना
 दिया  गया  है।  इसके  साथ  साथ  ही  कम
 झाय  वाले  लोगो  का  राहत  देने  के  लिए

 झायकर  से  छूट  की  सीमा  का  बढाकर  0,000
 रुपये  कर  दिया  गया  है।  सरकार  ने  मजदूरों
 को  8  33  प्रतिशत  का  न्यूनतम  बोनस  फिर
 से  दिलाया  है  झौर  बानस  की  श्रास्थगित
 मजदूरी  के  रूप  मे  मान्यता  दी  है।  क्सिनो
 को  लाभ  पहुंचाने  के  लिए  धान  और  गह
 की  खरीद  को  कीमते  वढा  दी  गई  हैं  t
 ae  आय  और  कीमतों  के  बारे  मे  उचित
 नीति  बनाने  के  लिए  एक  अध्ययन  दल  की

 नियुक्तित  को  गई  है  जा  श्राय  की  विभिन्नताश्रो
 का  कम  करन  म  सहायता  दन  वाले  ठास
 निर्देशों  का  सुझाव  दगा।  चुकि  आयाजना

 देश  मे  आर्थिक  शौर  सामाजिक  परिवतेन
 लाने  का  एक  बहुत  महत्वपूर्ण  साधन  है
 इसलिए  इन  लक्ष्या  वा  प्राप्त  करन  के  लिए
 श्रायोजना  नीति  का  तदनुरूप  दिशा  दी
 जाएगी  ॥

 (=)  उपलब्ध  खचना  के  अनुसार
 1977-78  म  नवम्बर  L977  के नत तक
 झधिकतम  सीमा  से  ऊपर  की  अभश्रधिशंप
 भूमि  मे  से  भमिहीन  खेतीहर  मजदूरो  को
 ]  84  लाख  एक्ड  भमि  का  वितरण  क्या

 गया  है।

 (६  यद्यपि  की  गई  क्फिायत  की  मावा

 बताना  कठिन  है,  परन्तु  इसका  स्थूल  ग्रन्दाजा
 इस  बात  से  लगाया  जा  सकता  हे  कि  977—
 78  बे  संशोधित  अ्रनुमानों  में  श्रायोजना-
 भिस्र  राजस्व  व्यय  का,  श्रतिरिक्त  ख्चों
 जैसे  वि  गेहू  और  धान  के  खरीद  की  कीमता
 में  वृद्धि  करने,  यूरिया  की  कीमतों  में
 शझौर  कमी  करने,  सरकारी  कर्मचारियों  का
 झतिरिकत  महगाई  भत्ते  की  किस्त  दन,
 पेंशन  भोगियों  को  भौर  अधिक  राहत  देने
 आदि  के  बावजूद  भी,  मूल  बजट  अनुमानो  की
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 सीमाओं  में  ही  रखा  जा  सका  है।  किफायत
 बरते  बिना  भौर  भ्रनावश्यक  खर्चों  को
 काफी  माता  में  कम  किए  बिना  यह  सम्भव
 नहीं  हो  सकता  था  ।

 Distributionship  for  Internal  Trade
 of  Tea  to  Ex-Servicemen

 2298  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA.
 TION  be  pleased  to  state

 (a)  vhethe:  Tea  Trading  Coipora-
 tion,  a  Public  Sector  Undertaking,  has
 decided  to  give  distributionship  for
 internal  trade  of  tea  to  the  Ex-ser-
 vicemen,  and

 (b)  if  so,,  the  number  of  such  ex-
 servicemen  who  have  been  given  dis-
 tributionship  so  far?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  (a)  Yes
 Sir

 (b)  4  servicemen  have  been  select-
 ed  for  distributicnship  of  TTCI’s  teas
 in  the  internal  market  Out  of  these
 five  have  already  started  opcrations
 and  the  remaining  nine  will  start  in
 April,  1978

 प्रस्तावित  तिलहन  निगम  के  कृत्य

 2299  श्री सही  लाल  क्या  वाणिम्प
 तथा  नागरिक  पति  और  सहकारिता  मत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  प्रस्तावित  तिलहन  निगम  के
 कृत्य  क्या  है,  श्रौर

 (ख)  वित्तोय,  प्रशासकीय  एबं  कामिक

 दुष्टि  से इसका  किस-किस  सरकारी  उपक्रम
 तथा  निकाय  पर  प्रभाव  पड़ेगा  ?
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 चाजिफ्य  तथा  नागरिक  पूर्ति  और  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्री  दश्ी  कृष्ण
 कुमार  गोयल)  :  (क)  भोर  (ख).  खाद्य
 तेलों  श्रौर  तिलहनों  के  लिए  एक  राष्ट्र-स्तरीय
 निगम  की  स्थापना  करने  का  प्रस्ताव  सरकार
 के  विचाराधीन  है  ।  इस  बारे  में  ब्यौरा
 तैयार  किया  जा  रहा  है  ।

 Fiela  Employees  of  L.I.C.,  Nagpur

 2300.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  ६०
 state:

 (a)  whether  he  is  aware  0  the  fact
 that  the  fielg  Employees  of  Life  Insu-
 rance  Corpyration  of  India,  Nagpur
 Division,  submitted  a  memorandum
 regarding  certain  problems  and  de-
 mands  of  the  Field  Employees  o!
 Nagpur  Division,  and

 (b)  if  so,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  i.  M.  PATEL):  (a)  and  (b).
 Yes,  Sir.  The  Divisional  Association
 of  National  Federation  of  Insurance
 Field  Workers  of  India,  Nagpur  sub
 mitted  two  memoranda  dated  “18-7-1977
 and  I4-!  3977  to  the  Zonal  Manager.
 Western  Zone.  Bombay.  The  ahove
 said  memoranda  mainly  contained
 grievances  relating  to  individual  pro-
 blems  and  they  are  heing  looked  into
 by  the  Zonal  Manager,  Western  Zone
 of  the  LIC,

 Disparity  of  Income  between  different
 Income  Groups

 230l.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  FINANCE  tc  pleased  to
 state

 (a)  what  is  the  last  figure  of  dis-
 parity  of  income  between  the  diffe:  ent
 income  groups  in  the  country  and  the
 ratio  between  the  lowest  and  the
 highest;
 $963  LS—3

 (b)  whether  it  is  a  fact  that  during
 one  year  of  Janata  Rule  this  disparity
 has  further  increased;  and

 (c)  if  so,  what  step  Governnent
 propose  to  take  for  equidistribution  of
 rationa]  income?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 For  want  of  comprehensive  and  relia-
 ble  data  on  size-wise  distribution  of
 incomes  oi  individuals  and  families
 there  is  no  official  estimate  of  disparity
 in  income  of  different  income  groups
 in  the  country.  The  observation  of
 the  Mahalanobis  Committee  on  Dis-
 tribution  of  Income  and  Levels  of
 Living  in  their  first  report  published
 wn  i964  that  “the  most  important  con-
 clusion  which  emerges  from  this  study
 is  that  we  do  not  have  the  required
 data  for  drawing  valid  conclusions
 concerning  the  changes  in  ‘ncome  dis-
 tribution  which  might  have  taken  vlace
 over  the  two  plan  periods”  holds  good
 even  now.

 (ec)  It  is  the  strategy  of  the  present
 Government  to  reduce  the  disparities
 in  income  by  increasing  cmployment
 opportunities  particularly  in  rural
 areas  where  income  disparities  are
 more  pronounced.  This  is  sought  to
 be  achieved  by  enlarging  development
 outlays  under  the  Plan  in  favour  uf
 agriculture,  infrastructure  in  the  rural
 areas,  rural  and  small  scale  industries,
 irrigation  and  rural  electrification.
 Low  income  groups  constituting  small
 and  marginal  farmers,  agricultural
 labourers,  village  craftsmen  nd  arti-
 sans  who  form  a  major  proportion  of
 rural  population,  will  benefit  from  this
 change  in  plan  priorities.  Also  the
 increase  in  the  surcharge  in  income  tax
 and  in  the  rates  of  wealth  tax  last
 year  and  the  increase  in  compulsory
 deposit  rates  will  reduce  the  incomes
 of  those  at  the  upper  end  of  the  income
 seale.  This  increase  in  the  share  of
 public  investment  in  total  investment
 will  also  contribute  to  a  reduction  of
 disparity  because  profits  will  accrue
 to  the  state  instead  of  to  individuals.
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 Number  of  High  Denomination  Notes
 before  Demonetisation

 2302.  SHRI  R.  .  P.  VERMA:  Will
 the  Minister  of  FINANCE  he  pleased
 to  state:

 (a)  the  total  number  of  Rs.  1000/-,
 5000/~  and  10000/-  denomination  notes
 in  circulation  separately  before  de-
 monetisation  and  category-wise  in  the
 possession  of  various  Banks  (give  na-
 mes)  as—

 Q)  the  day  falling  a  week  before
 the  demonetisation  orders  became
 applicable;

 Gi)  the  day  finally  deposited  with
 the  Reserve  Bank  of  India  by  va-
 rious  Banks  (give  names);  and

 (b)  the  total  number  of  notes  of
 each  denomination  as  in  part  (a)  re-
 ceived  and  accepted  for  payment  by
 Government  separately?

 THF  MINISTER  OF  STATE  IN  THRE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  At  the
 close  of  husiness  on  6th  day  of
 January,  {978,  the  number  of  bank
 note,  in  circulation  was  about  2.80
 lakhs  of  Rs.  2000’,  —  denomunatior
 valued  at  Rs  28  crores.  ahout  36,300 notes  of  Rs  5000  denomination  valu-
 ed  at  Rs  ABlo  crores  and  446  notes
 of  Rs.  0.000  denomeritiry  valor)  +t
 Rs.  34.6  lakhs  This  totals  up  to  about
 Rs.  2465  crores  The  figures  are
 however,  prowsional  It  is  net  practi. cable  to  give  date  wise,  bank-wise  and
 denomination-wisc  detaus  ag  it  will
 entail  too  much  time  and  labour  an
 compiling  such  information.

 (by  Since  the  work  of  the  scrutiny
 of  the  declarations  for  exchange  of
 high  denomination  notes  is  still  in
 progress,  the  information  will  be  laid
 on  the  Table  of  the  House  as  soon  as
 available.
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 Vacancies  of  Airport  Officers  and  Un-
 employed  Commercial  Pilots

 2303  SHRI  SHARAD  YADAV:  Will
 the  Munster  ot  TOURISM  AND
 CIVIL  AVIATION  he  pleased  to
 State-

 (a)  whether  it  is  a  fact  that  the
 IAAI  had  selected  a  large  number  of
 candidates  to  fill  up  the  vacancies  of
 Airport  Officer  and  had  created  a  pa-
 nel  of  selected  candidates  during,  the
 year  2979  and  ‘1970;

 (h)  the  details  thereof;
 (०)  whether  it  is  also  a  fact  that

 the  suid  panel  included  a  large  num-
 ber  of  unemployed  Commercial  Pilot
 and  also  some  ex-servicemen;

 (d)  the  detail,  thereof  including  the
 number  of  persons  given  appoint-
 ments  so  far;

 ६६)  whether  any  step  has  been
 taken  to  offer  the  post  of  Airport  Of;
 cer  ta  such  unemployed  Commercial
 Pilot  as  well  to  exservicemen  from
 the  selected  panel;  anc

 ({)  if  not,  the  reason  therefor  and
 the  steps  proposed  to  be  taken  to  re-
 haluutate  such  persons  on  priority
 basis”

 TE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSILIK)  (a)
 Ye.  Sn  The  International  Airports
 Authority  of  india  prepared  two
 pabpels,  one  on  the  985५  of  open  selec-
 fion  on  t-i2  i875  and  the  other  for
 Departmental  promotion  on  v-bl-)078
 fo  filling  up  the  posts  of  Auport  Ofli
 cers

 (by)  to  td)  The  detailed  Panel  hsts
 TL  &  If  7७  lawl  ou  the  Table  of  the
 House.  {Plac-d  in  Library.  See  No.
 का  1767/78]

 The  two  Panels  together  contained
 20  Commercial  Pilot’s  Licence  holders
 and  30  Ex-Servicemen,

 (e)  Out  of  the  above,  9  Commercial
 Pilot's  Licence  holders  and  all  the
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 70  Ex-Servicemien  have  been  appoint-
 ed/promoted  as  Airport  Officer.

 (f)  The  Civil  Aviation  Department
 is  also  taking  steps  to  absorb  unem
 plaged  Commercial  Pilots  by  making
 them  eligible  for  direct  .ecruitment  to
 the  rost  of  Asstt.  Aerodrome  Officc:
 by  amending  the  Recruitment  Rules

 Requirements  of  Saffron

 2204  SHRIMATI  PARVATI  DEVI-
 wil  the  Minister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 ban  on  imports  of  saffron,  the  Attar
 Industry  of  Hina,  the  Surti  Zarda
 an@  Pan  Masala  Industry  are  suffer-
 ‘ng;

 (@)  whether  in  Unan:  medicines  saf-
 from  is  an  indispensable  ingredient.
 and

 (¢)  what  steps  Government  propose
 to  tahe  to  meet  the  requirements  for
 safforn?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG)

 (a)  Government  has  no  such  m
 formation

 (be)  Yes  Sur

 Hy  Does  not  arise

 Representations  in  Connection  with
 Future  Trading  in  Industrial  Oilseeds

 2305  SHRI  VINODBHAI  B
 SHETH,  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES
 AND  COOPERATION  be  pleasesq  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  .epresentations  in  connec-
 tion  with  the  future  trading  in  indus-
 trial  oi]  seeds  like  castor  oilseeds  and
 linseed  oils;

 (b)  how  many  persons  have  been
 rendered  unemployed  due  to  closure
 of  this  trade;  and

 (ec)  the  reasons  for  closure  of  the
 trade”

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOPE-
 RATION  (SHRI  KRISHNA  KUMAR
 GOYAL)  (a)  Yes,  Sir.

 (b)  It  i.  difficult  to  estimate  the
 number  of  persons  rendered  unem-
 ployed  bs  the  closure  of  this  trade.

 (c)  The  ban  on  future  trading  in
 castorseed  and  linseed  was  imposed
 with  a  view  to  keeping  a  check  on
 prices  of  edible  oilseeds  ouls,
 Reservation  of  Vacancies  of  8.C/S.T.
 for  promotion  to  Class  land  in

 Income  Tax  Department

 2306.  SHRI  SHIV  NARAIN  SAR-
 SONIA:  Will  the  Mmuste:  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  in  the  cases  of  promo-
 tion  to  Class  II  posts  and  to  the  lowest
 rung  of  Class  I  posts  im  the  Income
 Tax  Department  reservations  of  vacan-
 eres  in  favour  of  the  Scheduled  Castes
 and  Scheduled  Tribes  is  provided;

 (b)  whether  a  written  test  is  held
 for  promotion  to  the  above  posts;

 (c)  whether  the  Scheduled  Castes
 and  Scheduled  Tribes  are  given  a  con-
 cession  of  5  maiks  in  the  written  test;

 (d)  whether  the  Scheduleq  Castes
 and  Scheduled  Tribes  candidates  are
 provided  with  answer  books  of  a  di-
 fferent  colour  and  their  books  are
 embossed  with  a  sea]  before  evalua-
 tion  to  indicate  that  a  particular  ans-
 wer  book  pertains  to  a  candidate  be-
 longing  to  the  reserved  community;
 and

 (e)  if  so,  since  thi,  practice  is  likely
 to  the  answer  books  of  reserved  com-
 munity  candidates  being  evalued
 more  harshly;  whether  he  will  please
 ensure  that  the  practices  mentioned  in
 (a)  above  are  stopped  forthwith?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULIFIQUARULLAH):  (a)

 Yes,  Sir.

 (b)  Posts  of  Income-tax  Officers
 (Class  II)  are  filled  by  promotion  of
 Income-tax  Inspectors  by  the  method
 of  selection  on  merit.  Only  those
 Inspectors  who  have  passed  the  pre-
 scribeq  departmental  examination
 are  eligible  for  consideration  for
 Promotion.  The  examination  js  only a  qualifying  cxamination  and  not  a
 competitive  one.

 No  written  test  or  qualifying  ex-
 amination  is  prescribed  as  a  condi-
 tion  of  eligibility  for  promotion  of
 Income-tax  Officers  (Class  II)  to  the
 grade  of  Income-tax  Ofticers  (Class
 I).

 (c)  The  candidates  belonging  to
 the  Scheduled  Castes/Scheduled  Tri-
 bes  are  not  given  any  concession  in
 evaluation  of  the  answer  books  by
 the  examiners  xppointed  for  the
 Purpose.  However,  at  the  time  of
 moderation  of  the  marks,  the  cases
 of  candidates  belonging  to  Scheduled
 Castes/Scheduled  Tribes  ara  treated
 more  liberally  and  with  greater  sym-
 pathy  by  the  authority  responsi)le
 for  conducting  the  cxamination  and
 compiling  the  results.

 (a)  The  answer  books  given  to
 candidates  belonging  to  these  cate-
 gorfes  are  not  distinguishable,  either
 by  their  colour  or  by  any  scal  or
 embossment  or  in  any  other  manner,
 from  the  answer  books  given  to  the
 other  candidates.

 (e)  Does  not  arise.
 Measures  to  Revive  the  Capital  Market

 2307.  SHRI  8.  R  DAMANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  refer  to  the  reply  given  te  Unstar-
 red  Question  No  2349  on  Ist  July,  977
 regarding  reactiv'sing  of  capital  mar-
 ket  and  state:

 (a)  whether  he  hag  examined  the
 impact  of  the  measures  mentioned  by
 him  to  revive  the  capital  market  and,
 if  so,  what  are  the  findings;
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 (b)  whether  it  is  a  fact  that  sluggish-
 ness  has  persisted  throughout  the
 year  and  is  still  continuing;  and

 (c)  what  further  measures  are  con-
 sidered  to  offer  incentives  to  attract
 the  public  for  investing  new  capital
 issues?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  No,  Sir, The  period  is  too  short  for  any
 neaningful  evaluation  of  these  mea-
 sures.

 (b)  Trends  in  industrial  invest-
 ment  have  been  described  in  the
 Economic  Survey  ‘1977-78  recently
 presented  to  Parliament.

 (c)  With  a  view  to  encouraging
 public  investment  in  new  capital
 issues  certain  measures  have  recent-
 ly  been  announced  through  the  Bud-
 get  1978-79.  These  are:  deduction  in
 the  computation  of  taxable  income
 of  50  per  cent  of  the  amount  invested
 in  the  equity  shares  of  new  industrial
 companies;  exemption  from  capital
 gains  tax  when  sale  proceeds  of
 assets  are  reinvested  in  equity  shares
 of  new  Indian  industrial  companies;
 and  withdrawal  of  the  tax  on  inter-
 est  earned  by  banks.  The  las:  has
 been  followeqd  by  a  re-alignment  of
 the  interest  rate  structure,  as  ann-
 ounced  by  the  Reserve  Bank  of  India

 कोयले  का  निर्यात

 2308.  श्री  धर्मंसिह  भाई  पटेल  :  क्या
 वाणिज्य  तथा  नागरिक  पूति  ह... अ  सहकारिता
 मंत्री  यह  बताने  की  क्रपा  करेंगे
 कि:

 (क)  गन  तीन  वर्षो  मे  प्रति  वर्ष  किन-
 किन  देशों  को  कितने-कितने  कायल  का  निर्यात
 किया  गया;  और

 (ख)  कितने  कोयले  बा  लिर्यात  पहले
 ही  किया  जा  चुका  है  शौर  977-78  में
 कितने  कोयले  का  निर्यात  किस  किस  देश  को
 किया  जाना  है?
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 जाणिश्य  तथा  नागरिक  पूति  ओर  सहकारिता  मंत्रालय  में  राज्य  संत्रो  (क्री  स्‍झ्वारिफ
 बेग)  (क)  :  खनिज  तथा  धातु  व्यापार  निगम  द्वारा  पिछले  तीन  वर्षों  (वर्षषार  तथा  देशवार)  के

 दौरान  निर्यात  किए  गए  कोयले  की  मात्रा  निम्नोक्त  प्रकार  है

 मात्रा  लाख  मे०  टन

 देश  1974-75  1975-76  976—77

 बर्मा  0.86  0  80  l.08

 बंगला  देश  3  92  3.60  2.75

 बेल्जियम  --.  0.39

 ताईवान  0.78

 बाकिस्तान  0.2

 फ्रान्स  _—  0.  55

 जमंनी  —_  0.22

 जापान  0.04

 हालैण्ड  0.24

 इटली  0.22

 योग  4  78  4  40  6.35
 ‘pei  —  as

 (a)  जनवरी,  .978  तक  पहले  ही  निर्यात  किए  गए  कोयले  की  मात्रा  तथा  वित्तीय  वर्ष  977—-78
 (देशवार)  के  शेष  दो  महीनों  के दौरान  जितना  कायला  भेजने  की  सभावना  है  उसकी  मात्रा

 निम्नोकत  प्रकार  है
 मात्रा  लाख  मे०  टन

 जनवरी,  फरवरी  तथा  माचें,
 1978 तक  मार्च  i978  978  तक

 भेजी  गए  के  दौरान  कुल  मात्रा
 दे  ्  ध

 मात्रा  भेजे  जाने
 बाने  माल  की

 २  मावित
 मात्रा

 हि  3  4

 बेल्जियम  वि  0O.8  0.i8

 फ्रास  1.37  0  60  .97
 बगला  देश  l  7७  0.80  2.56
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 2  3  4

 जापान  ,

 इटली.  0.20  0.20

 आयरलैंड  0.16  —_  0.i6

 बर्मा,  0.20  0.25  0.45
 डे  नमार्क  0.23  —_—  0.23

 श्रीलंका  «५  0.  L0  —_  0.0

 जमंनी  ७  0.23  0.20  0.43

 बाग  4.43  .85  6.  28

 Consumer  Protection  in  Rural  Areas

 2309,  SHRI  YASHWANT  BOROLE:
 Will  the  Minister  of  COMMER
 CE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  he  pleased  to  stale:

 (a)  whether  ab  is  a  fact  that  al)
 the  consumer  protection  organisations
 running  fuir-price  shops  and  bazais
 aie  elitist  and  urhban-oriented;

 (9)  whether  it  is  also  a  fact  that
 only  price  resistance  remains  the  pur-
 pose  and  quality  as  not  much  cared
 for:  and

 (c)  if  so  whether  some  steps  are
 proposed  to  be  taken  to  see  that  the
 rural]  areas  are  also  served  by  these
 organisations  and  quality  of  eoods  also
 remains  ॥  the  focus?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GOYAL):  (a)  The  Central
 Government  are  not  aware  of  fair
 price  shops  and  bazars  Being  run  by
 consumer  prote*{'94  organisations,

 (b)  No,  Sir.

 (c)  Efforts  are  being  made  to  )road-
 base  the  scope  and  spatial  coverage
 of  voluntary  consumer  movement  in
 the  country.

 Export  of  Agricultural  Commodities

 2310.  DR  BAPU  KALDATY:  Will
 the  Minster  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleused  to  state:

 (a)  whether  Government  have  sto-
 pped  export  of  certain  commodities
 (Agneultural)  which  are  in  short  supp-

 ly  in  the  country;
 (b)  if  so,  the  details  thereof  and

 since  when  these  commoditie,  have
 been  banned  for  export;  and

 (०)  details  of  the  export  of  these
 commodities  category-wise  during
 Apiil  to  December,  977  and  Ist  Ja-
 nuary  to  3lst  January,  19787

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  Yes,  Sir.

 (b)  and  (c).  The  information  as
 per  enclosed  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT—-768/78].
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 Refusal  of  Iran  to  Accept  Contracted
 Sugar  from  S8.F.C.

 23il.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  6  COMMERCE
 AND  CIVIL  SUPPLIES  AND  Co-
 OPERATION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Iran
 has  refused  to  buy  the  contracted
 guantity  of  sugar  from  State  Trading
 Corporation;  and

 (b)  if  so,  what  are  the  main  rea-
 sons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 fa)  and  (b).  Iran  fas  not  refused  to
 purchase  any  quantity  of  sugar  con-
 tracted  by  them.  Under  the  Memo-
 randum  of  Understanding  signed  bet~
 ween  the  Gdvernment  of  India  and
 ‘he  Government  of  Ivan,  a  quantity
 of  4.20  lakhs  MT  sugar  was  to  be
 suplied  to  Iran  on  credit  by  Decem-
 ber,  1977.  The  Iranian  buying  or-
 ganisation,  however,  expressed  a  pre-
 ference  for  sugar  conforming  to
 Paris  grade  6  in  colur  to  be  supplied
 70  them  under  the  Agreement,  As
 tndian  sugar  does  not  match  paris
 grade  6,  Iran  suggested  that  instead
 cement  of  equivalent  value  be  =  sup-
 plied  to  them.  This  has  been  agreed
 to  by  the  Government  of  India.  In  view
 ot  the  shortage  of  cement  in  the
 country,  the  question  of  supply  at
 cement  to  Iran  by  purchasing  from
 third  countries  is  under  consideration
 of  the  two  governments.

 Rate  of  Growth  and  Profit  earned  by
 Multinational  Companies  Operating  in

 India

 23i2.  SHRI  SOM  NATH  CHAT-
 TERJEE:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  the  tetal  number  of  multi-natio-
 nal  companies  operating  in  our  coun-
 TY;

 (b)  the  rate  of  growth  and  profit
 earned  during  the  Congress  regime;
 and

 (c)  the  reasons  for  not  taking  over
 those  companies?,

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  (a)  There
 were  774  Subsidiaries  and  475  bran-
 ches  of  foreign  companies  operating
 in  India  as  on  3lst  March,  976  and
 3lst  December,  977  respectively.

 (b)  A  statement  is  attached.

 (c)  The  policy  of  the  Government
 ig  that  foreign  companies  may  ope-
 rate  in  the  country  as  long  as  they
 eonform  to  the  laws,  rules  and  re-
 gulations  of  the  country.

 Statement

 A.  Data  regarding  outstanding  for-
 eign  busitfess  investments  in  India
 ‘Le.  Long  term  foreign  liabilities
 of  the  private  sector).

 Amount
 (Rs.  cores)

 As  at  end  of

 g0-6-i948  1  26456

 B1-TQ-1955,  442° 4.

 or-rg-i967  679°  8
 हु

 31-3-1956  मु  1068+  3

 3I-3-3987  AHO  %

 gi-3-I968  .  उ552*  7

 31-3-1969,  i639°3

 3-3-I970  7640°9

 3h3-1971  679°6

 3I-Q-I972  54887  ह

 31-3-1973  1816>  9

 (Figures  for  later  periods  not  available).
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 B.  Data  regarding  profit  and  dividend
 remittances

 Year  Amount
 (Rs.  crores)

 1956-57  मु  26°5

 1957-58  ‘  26-2

 7958-59  B83

 1959-60  28.

 1960-61  मु  32°3

 1961-62  हे  35°0

 1962-63  40°9

 1963-64  30°8

 1964-65  ४  39°5

 1965-66  मु  मु  32°  9

 1966-67  मु  मु  मु  43°2

 1967-68  वि  48°7

 1968-69  मे  43°2

 1969-70  मु  44  7

 1970-71  है  *  मु  56-6

 1Q71-72  48°8

 1972-73  see  54°6

 I973-74  59°  4

 1974-75  बन  26°  4

 1975-76  see  45°2
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 (comparable  figures  not  available  prior
 to  1956-57) -

 भारत-अमरीकी  वाणिज्य  परिषद्‌

 2313+  श्री  यमुना  प्रसाद  शास्त्री:

 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्या  फरवरी,  978  के  प्रथम

 सप्ताह  में  भारत-अमरीकी  वाणिज्य  परिषद्‌

 के  प्रतिनिधियों  ने  प्रधान  मंत्री  से  भेंट  की

 थी  और  भारत  में  अश्रमरीकी  पूंजी  लगाने  के

 लिए  विशेष  रियायतों  तथा  वैधानिक
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 संरक्षण  की  मांग  की  थी  ;  यदि  हां,  तो

 रियायतों  का  ब्यौरा  क्या  है  और  किस  प्रकार
 के  वैधानिक  संरक्षणों  के  लिए  मांग  की  गई
 थी  तथा  उस  पर  भारत  सरकार  की  क्‍या

 प्रतिक्रिया  है;

 (ख)  क्या  भारत-अमरीकी  वाणिज्य

 परिषद्‌  ने  978  में  भारत  में  उद्योगों  में
 अथवा  अन्य  विकास  कार्यों  में  पूंजी  लगाने  का
 प्रस्ताव  किया  है  ;  यदि  हां,  तो,  वे  कौन-

 कौन  से  उद्योग  तथा  विकास  कार्य  हैं  जिनमें

 परिषद्‌  ने  पूंजी  लगाने  का  प्रस्ताव  किया  है
 और  वह  राशि  कितनी  है;  और

 (ग)  क्या  भारत  सरकार  ने  परिषद्‌
 के  पूंजी  लगाने  के  प्रस्ताव  को  स्वीकार  कर
 लिया  है  और  यदि  हां,  तो  देश  में  पूंजी  लगाने

 की  उनकी  कौन  सी  शर्तों  की  भारत  सरकार

 ने  स्वीकार  किया  है  ?

 वित्त  मंत्री  (श्री  एच०  एम०  पटेल)  :

 (क)  से  (ग).  भारत-अमरीकी  वाणिज्य

 परिषद्‌  की  औपचारिक  बैठक  के  बाद

 प्रतिनिधियों  ने  प्रधान  मंत्री  से  भेंट  की  और

 यूंजीनिवेश  के  मुद्दों  पर  सामान्य  चर्चा  की  ।

 यह  विचार  रखा  गया  कि  पूंजीनिवेश  का

 वातावरण  बनाने  के  लिए  भारत  की  प्रति-

 योगिता  करने  की  सामर्थ्य  को  बढ़ाने  के  लिए
 कदम  उठाये  जाने  चाहिएं।  विशेष  रियायतों

 या  कानूनी  संरक्षण  के  लिए  विशिष्ट  रूप  से

 कोई  आवेदन  नहीं  किया  गया,  और  न  ही

 पूंजीनिवेश  करने  के  लिए  कोई  प्रस्ताव

 रखा  गया।

 Arrest  of  Balchand  Choraria  under
 COFEPOSA

 2314.  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bal-
 chand  Choraria  was  arrested  under
 COFEPOSA  on  serious  grounds  of
 smuggling  exchange  financial  crimes
 and  illegal  activities;
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 (b)  whether  it  is  a  fact  that  the
 Supreme  Court  has  already  released
 him,  if  so,  on  what  grounds  was  this
 ease  lost;

 (९०)  whether  it  is  a  fact  that  the  other
 cases  of  smugglers,  foreign  exchange
 transferers  and  financial  offenders  al-
 ready  pending  in  the  Supreme  Court
 would  be  lost  on  the  same  ground;  and

 (d)  if  so,  what  is  reaction  of  the
 Government  to  this  decision?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  £OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 Yes,  Sir.  Shri  Balchand  Choraria
 was  detained  on  i2th  May,  4977  in
 pursuance  of  the  orders  of  detention
 dateq  3th  July  4975  issued  by  the
 Central  Goverment  under  the  pro-
 visions  of  Conservation  of  Foreign
 Exchange  and  Prevention  of  Smug-
 gling  Activities  Act,  4974  with  a
 view  to  preventing  him  from  acting  in
 any  manner  prejudicial  to  the  augmen-
 tation  of  foreign  exchange.

 (b)  Yes,  Sir.  The  Supreme  Court
 allowed  has  appeal  on  i3th  De-
 cember,  i977  filed  against  the  judg-
 ment  of  the  Delhi  High  Court  dismis-
 ing  his  writ  petition.  It  was  held  by
 the  Supreme  Court  that  the  Delhi
 High  Court  was  in  error  in  constru-
 ing  the  letter  dated  i8th  May,  977
 of  Shri  Ram  Jethmalani,  Member
 et  Parliament,  as  the  letter  sent  by
 him  in  his  capacity  as  Member  of
 Parliament  and  not  as  a  represenia-
 tion  by  the  Counsel  cn  behalf  of
 Shri  Choraria.  According  to  the
 Supreme  Court,  this  representation
 was  not  considered  ny  the  Govern-
 ment  and  on  this  ground  alone  the
 Suvreme  Court  ordered  his  release
 from  detention.

 (९)  No,  Sir.  There  is  no  similar
 case  pending  befcre  the  Supreme
 Court  at  present.

 (d)  The  issues  arising  out  of  the
 said  judgment  have  been  noteg  for
 guidance.

 पवित्र  रुद्राक्ष  की  तस्करी

 2315.  श्री  फूल  चन्द  वर्मा  :  क्‍या  चब्त्ति
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  पवित्न  रुद्राक्ष
 चोरी  छिपे  इंडोनेसिया,  जावा,  सुमात्रा  आदि

 स्थानों  से  अवैध  रूप  में  तस्करी  करके  लाया
 जा  रहा  है;

 (ख)  यदि  हां,  तो  क्या  यह  सच  है  कि

 रूद्राक्ष  का  एक  छोटा  दाना  अपने  मूल्य  से

 पांच  सौ  गुने  अधिक  मूल्य  पर  बेच  कर  धारमिक
 भावना  के  साथ  खिलवाड़  किया  जाता  है;
 आर

 (ग)  क्‍या  सरकार  ने  इस  बारे  में

 कोई  कार्यवाही  की  है  अथवा  क्‍या  भविष्य
 के  लिए  कार्यवाही  करने  का  विचार  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री

 (श्री  सतीश  श्रग्नवाल)  :  (क)  से  (ग)
 जी  नहीं  ।  पिछले  एक  वर्ष  के  दौरान  माल

 पकड़  जाने  का  कोई  मामला  सरकार  की

 जानकारी  में  नहीं  आया  है  ।

 Arrest  Warrant  against  an  Industrialist
 belonging  to  Singhania  House

 2346,  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  during  the  pre-emer-
 gency  period,  either  in  974  or  in  i975,
 an  arrest  warrant  under  MISA  was
 issued  against  an  industrialist  belong-
 ing  to  the  Singhania  Industrial  House;

 (b)  whether  the  said  arrest  warrant
 was  withdrawn  after  a  few  months;
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 (c)  if  so,  what  were  the  charges
 -against  this  member  of  the  Singhania
 House;  and

 (d)  the  reasons  why  the  arrest  war-
 rant  Was  withdrawn  by  the  erstwhile
 Central  Government?

 THE  MINISTER  OF  STATE  IN
 ‘THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):°  (a)
 to  (d).  An  order  of  detention  under
 Maintenance  of  Internal  Security
 (Amendment)  Ordinance,  974  dated

 ‘2ist  November,  974  was  issued  by
 Commissioner  of  Police,  Calcutta,  in

 respect  of  Shri  Bharat  Hari  Singha-
 ‘nia  with  a  view  to  preventing  him
 from  acting  in  any  manner  prejudi-
 cial  to  conservation  of  foreign  ex~
 change.  As  Shri  Singhanig  was  not
 traceable,  the  detention  order  could
 not  be  executed  against  him,  With
 the  lapse  of  the  said  Ordinance  on

 18th  December,  1974,  the  order  of  de-
 tention  against  Shri  Singhania  also
 lapsed.  Thus,  the  detention  order
 against  Shri  Bharat  Hari  Singhania

 ‘was  not  revoked  by  the  Central  Gov-
 ernment  /State  Government.

 Reduction  in  Gap  between  Minimum
 and  Maximum  Income

 2317.  SHRI  PURNA  SINHA:  Will
 the  Minister  6f  FINANCE  be  pleased
 to  state:

 (a)  what  steps  are  being  taken  hy
 the  Government  to  reduce  the  gap  bet-
 ween  minimum  and  maximum  income
 to  1:10,  progressively  within  the  next
 nine  years  out  of  the  anticipated  ten
 years;

 (b)  what  is  according  to  the  Govern-
 ment  the  ratio  at  the  present  moment
 petween  minimum  and  maximum  in-
 comes  in  India  and  what  are  the  causes
 that  are  attributable  to  such  a  wide  gap;
 and

 (९)  what  steps  are  being  taken  by
 ‘the  Government  to  introduce  legisla-
 tion  to  ensure  a  fair  wage  as  the  mini-
 mum  wage  to  every  category  of  worker
 and  to  grant  proportional  benefits  from
 the  increase  in  productivity?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (०).  The
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 Government  of  India  have  recently
 appointed  a  Study  Group  on  Wages,
 Incomes  and  Prices  which  inter  alia
 woulg  considér  the  relevant  criteria
 for  determining  the  differential  bet-
 ween  minimum  wage  and  maximum
 wage  and  whether  the  ratio  between
 minimum  and  maximum  wages
 should  be  uniform  or  coulg  be  differ-
 ent  in  different  sectors.  The  Study
 Group’s  recommendations  are  expec-
 ted  to  help  Government  in  formulat-
 ing  a  policy  on  Wages,  Incomes  and
 Prices.  The  Government  would  like
 to  await  the  réceipt  of  the  report  of
 the  Study  Group  before  formulating
 its  views  on  the  matter.

 अफीम  बोर्ड  की  स्थापना

 23i8  श्री  चतुर्भधल:  कया  वित्त

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  श्रफीम
 9

 बाड  की  स्थापना  करने  का  है;

 (ख)  यदि  हां,  तो  इसके  सदस्यों  के

 नाम  कया  हैं  और  इसके  उद्देश्य  तथा  कृत्य

 क्या  हैं;  और

 (ग)  क्‍या  इस  बोड  में  सम्बन्धित

 क्षेत्रों  क ेसंसद  संदस्यों  को  भी  शामिल  किया

 जायेगा  ?

 ब्त्ि  मंत्रालय  सें  राज्य  मंत्री  (श्री

 सतीश  श्रग्रवाल)  :  (क)  जी,  नहीं  ।

 (ख)  और  (ग  .  प्रश्न  नहीं  उठते

 हैं ।

 Amounts  sanctioned  for  Rehabilitation
 of  Goldsmiths

 23i9.  SHRI  ०.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  details  regarding  the  total
 amount  of  advance  for  the  rehabilita-
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 tion  of  goldsmiths  that  had  been  sanc-
 jioned  since  the  introduction  of  Gold
 Control  in  1963;

 (b)  what  are  ine  details  regarding
 loans  still  outstanding  in  this  regard;
 and

 (७)  whether  any  proposai  was  al3o
 received  from  goldsmiths  to  consider
 for  a  general  write-off  of  the  outstand-
 ing  leans  and  if  so,  the  details  thereof?

 Statement

 THE  MINISTER  OF  STATE  WW
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)  and
 (b).  The  information  is  given  jn  the
 statement  enclosed.

 (b)  The  various  associations  of  <csr-
 tified  goldsmith  including  individuals
 have  represented  to  the  Governmsut
 for  writ-off  of  loans  granted  to  g3'd-
 smiths  as  many  of  them  are  not  in  a
 position  to  repay  the  same.  The  mat-
 ter  is  under  examination.

 Amvot  af  Ldaans  sanctoued  26  various  State  Governmens  Union  Territorics  since  :gb3  «jlo  Ajiarch
 1977  and  amount  outstanding  as  on  13-93-1978

 S.No.  Name  of  the  State  Gove.,  Union  ‘Territory  Amount  of  Advance  Amount  outstandi.  *
 sanctioned

 (AU  figures  in  lakhs  of  Rupecs)

 »  ALY.  POL  OF.  i06>  02

 2  Assam  मु  57°  68

 Bihar  L650  QeeTs

 4  Gujarat  Iyords  eat  Od

 3  arvana  3700  2°40
 §  Jamenu  &  Nashinir  Gor  243

 7  Werala  T4050  oo:  Gs,

 86  MM.  P.  135  ९५  as  85

 9  Tamil  Nacu  242758  i2°2>

 ro  Mabrashies  O40  0G  24°99

 ir  Warnatoke  OF  50  arias

 42  Orissa  62°  00  18°37

 33  Punjab  3.4  6°24

 14  Rajasthan  F205 50  jOory

 75  U.P.  °  L92°  70  979°  82

 i6  W.  8.  57°00  5°23

 i7  WH.  P.  4550  T5353

 78  Delhi  Admn.  2g Oo

 tg  Manipur  3°00  Tg

 ao  Tripura.  5°60  0°26

 Qn  Pondicherry  2°50

 Toran  T4957  56  S7E  JL
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 नशीली  औषधियों  और  सोने  को  तस्करों

 2320.  शी  ब्रंजभृषण  तिवारी  :  क्‍या
 वित्त  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सरकार  को  देश  मे  नशीली
 ओषधियो  और  सोने  की  बडी  पैमाने  पर
 हो  रही  तस्करी  की  जानकारी  है  ;  और

 (ख)  यदि  हा,  तो  इसे  रोकने  के  लिए
 बया  कदम  उठाये  जा  रहे  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  सतीश
 अग्रवाल)  :  (क)  सरकार  को  मिली
 रिपोर्टों  मे  पता  चलता  है  कि  सोने  की
 तस्करी  कुछ  हद  तक  जारी  है  और  मादक
 श्रीषधियों  का  देश  में  बड़े  पैमाने  पर  तस्कर
 प्रायात  नही  हा  रहा  है  ।

 (@)  तस्करी  से  प्रभावी  ढग  से  निपटने
 के  लिए  सरकार  ने  निवारक  तथा  गुप्त-
 सूचना  संग्रह  तत्र  को  सुदृढ  करने  के  लिए
 उपयुक्त  कदम  उठाये  हे  ।  सोने  के  मामले  मे,
 निवारक  उपायो  के  अभिरिक्त  सरकार  न,
 सपने  सोने  के  भण्डार  से  सोने  की  विक्रां  शरू
 करने  का  निर्णय  किया  है  ढसवें  अलावा,
 सरकार  ने  निर्यात  के  लिए  सोने  के  ग्रभपण
 बनाने  के  लिए  साने  के  आयात  की  प्न्मात
 देने  का  निर्णय  भी  किया  ह  1

 स्टेनलेस  स्टोल  की  चादरो  के  लिए
 दिये  गये  श्रायात  लाइसेंस

 2321.  श्री  राधवजी  :  क्या  वर्णणज्य
 तथा  नागरिक  परत  और  झठकारता

 मत्नी  यह  बताने  की  क्र्पा  करेंगे  18

 (क)  1 अप्रैल,  [ाप  से  ननबरी
 978  तक  की  अवधि  भें  कितन  टच  कटेंगे  1

 स्टील  की  चादरों  के  आयात  के  लिए  लाइसेस
 जारी  सिये  गये  और  ह्म  प्रवधि  ca  विदेशों:
 से  कितने  माल  का  झ्ायात  किया  गया  ;  दे
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 (ख)  कितने-कितने  टन  के  लिए  कित-
 किन  की  और  कितने-कितने  मूल्य  के  लिए
 लाइसेंस  दिये  गये;  शौर

 (ग)  क्‍या  सरकार  इस  प्रस्ताव  पर
 विचार  कर  रही  है  कि  छोटी-छोटी  मात्रा  के
 प्रधिक  फर्मों  को  लाइसेंस  दिये  जायेंगे  जिससे
 बाजार  मे  प्रतिस्पर्धा  बढ़े  भर  उपभोक्ताओं
 को  उचित  मूल्य  पर  माल  मिल  सके  ?

 वाणिज्य  तथा  नागरिक  चूत  और
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (झरी
 झारिफ  बेग) :.  (क)  और  (ख).  स्टेनलेस
 इस्पात  की  चादरो,  पट्टियो  तथा  प्लेटों
 का  आयात  खनिज  तथा  धातु  ब्यापार  निगम
 की  मार्फन  मार्गीकृत  किया  जाता  है।
 अत.  सीधे  श्ायात  के  लिए  अलग-अलग
 एकको  को  आवात  लाइसेस  नही  दिये  जाते  ।
 श्रीद्योगिक  एकक  अ्रपने  वारह  महीनों  की
 जरूरता  के  पजीकरण  के  लिए  खनिज  तथा
 धातु  ब्यापार  'मिगस  से  सीधे  ही  अनुरोध
 कर  सकते  7  ॥

 1 श्रप्रल,  9778  3  जनवरी,  978
 तक  की  श्रवधि  के  दौरान  खनिज  तथा  धातु
 ब्यापार  निगम  के  पक्ष  में  स्टेनलैस  इस्पात
 की  चादरों  /  पट्टियो/  प्लेटो  के  श्रायात  के
 लिए  22  फराड  ०  के  तुल  लागत  बीमा
 भाडा  मत्य  वे  लाउसेस  जारी  किये  गये
 थें।  इसी  अवधि  के  दांरान  स्टेननैस  इस्पात
 की  चादरो/पट्टियो  तथा  प्लेटा  की  मात्रा,
 जिसके  लिए  खनिज  तथा  धातु  ब्यापार
 निगम  हारा  झ्राहर  ज्यि  गय  थे,  i6,788
 Ho  टन  हे  तथा  जा  मात्रा  वास्तविक  रूप  से
 पहुंची  6,  वह  8,900  में०  टन  है  I

 (ग)  978-79  के  लिए  श्रायात
 नीति  तैयार  हो  रही  है  तथा  इस  समय  उससे
 सम्बद्ध  जानकारी  देना  लोकहित  में  नही

 है  1
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 Reduction  in  Central  Sales  Tax  rates

 2322  SHRI  RAM  KANWAR  BER-
 WA  Will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  3६  is  a  fact  that  during
 his  meeting  ut  the  Indian  Chamber  uf
 Commerce  in  Calcutta  the  industrialists
 submitted  for  bringfhg  umformity  n
 Sales  Tax  in  different  States  and  re-
 duction  in  the  Central  Sales  Tax  rates
 and

 (b)  if  so  the  reaction  of  Government
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र  M  PATEL)  (a)  The
 Indian  Chambir  of  Commerce  Cal
 cutta  has  suggested  that  some  kind
 ot  uniformity  should  be  achieved  n
 the  matter  of  rates  and  structure  cf
 sales  tax  throughout  the  country  and
 the  rate  of  Central  Sale,  tax  mav  be
 reduced  from  4  per  cent  to  I  per  vent

 (b)  There  is  no  proposal  to  reduce
 the  rate  of  Central  sales  tax  as  if
 would  result  in  loss  of  revenue  to  the
 States  Levy  of  tax  on  sales  or  pur-
 chase  of  goods  taking  place  within  a
 State  35  a  State  subject  of  taxation  un-
 der  the  Consttution  Jt  35  therctorc
 proposed  to  discuss  the  question  at
 rationalisation  and  uniformity  as  bet-
 ween  States  of  their  respective  sales
 tax  rates  with  the  State  Governments

 Functioning  of  Financial  Institutions

 2323  SHRI  SAMAR  GUHA  Wil
 the  Mimistcr  of  FINANCE  be  pleased
 to  state

 (a)  whether  he  assured  Loh  Sabha
 in  the  cour  €  of  hs  reply  to  Finance
 Bill  Jast  year  that  investigations  will
 be  made  about  the  functioning  o!  ‘he
 financial  institutions

 (b)  if  so,  whethe:  any  investigation
 has  heen  made  so  tar

 (९)  if  so,  the  findings  of  such  investi-
 gation,

 (d)  whether  some  specific  charges
 were  made  against  the  management  of
 the  United  Commercial  Bank  regarting
 either  mal-practice  or  improper  invest-
 ment  by  the  Bank  and

 (e)  ४  so  the  result  of  the  fina  ३588
 of  investigation  in  regard  to  the  specx-
 fic  charges  made  against  the  muns*e
 ment?

 THE  MINISTER  OF  FINANCE
 (SHRI  Hl  M  PATEL)  (a)  to  (०
 Efforts  ate  continuously  being  made
 to  reor:ent  the  policy  and  working  ef
 the  public  sector  financial  institutions
 and  public  sector  banks  so  as  to
 conform  to  the  overall  objectives  that
 the  Government  have  5६६  before  them.
 The  functioning  of  public  sector  banks
 and  the  Regional  Rural  Banks  was
 specifically  entiusted  for  review  by
 the  Reseive  Bank  of  India  to  two
 Committees  unde:  the  Chairmanship
 of  Shri  James  S  Ra)  and  Prof  M  L
 Dantwala  respectively  While  the
 Dantwala  Committce  has  submitted  a
 report  to  the  Reserve  Bank  of  I:dta,
 an  intemm  icport  has  becn  submitted
 by  James  Ray}  Committee  Suitable
 measures  to  securé  improvements  in
 the  operations  of  the  publi  sector
 banks  would  be  initiated  in  the  light
 of  the  recommendations  of  these  twe
 Cormittees  "In  the  meanwhile  Re-
 serve  Bank  of  India  has  alieadv  te-
 cided  to  call  y  out  more  frequent  47१७
 pection  of  commercial  banks

 (d)  and  (e)  The  specific  charges
 made  against,,the  Management  of  the
 Uniteg  Commeical  Bank  duzing  the
 discussion  on  the  Finance  Bill  in  July
 3297  were  looked  into  m  consultation
 with  the  Reserve  Bank  of  India  ar  4  at
 wis  found  that  the  chargcs  have  net
 been  substanti  ited

 कानपुर  में  5  फरवरी  को  फोकर  फेंण्डशिप
 बिसान  का  रोका  जाना

 232  श्री  चन्द्र  शेर  सिह  क्‍या
 पर्यटन  और  नागर  विमानन  मरी
 यह  बताने  पी  उक्‍्पा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  5  फरवरी
 को  इंडियन  एयरलाइन्स  के  फोकर  फ्रेण्डशिप
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 विमान  को  कानपुर  हवाई  ्  पर  एक  घण्टे

 से  अधिक  समय  तक  रोका  गया,  और

 (ख)  यदि  हां,  तो  इसके  क्या  कारण

 हैं?

 पर्यटन  और  नागर  विमानन  मंत्री  (श्री

 शुरुषोत्तम  कौशिक)  :  (क)  जी,

 नहीं  ।
 °

 (@)  प्रश्न  नहीं  उठता  ।

 Glebal  Tourist  Traffic  attracted  by
 India

 2325.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  TOUR-
 38M  AND  CIVIL  AVIATION  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  during
 1977,  the  percentage  of  global  tourist

 MARCH  10,  978  Written  Answers  92.

 traffic  that  India  attracted  was  lower
 than  in  the  preceding  year;

 (b)  if  so,  the  reasons  therefor;  and

 (ce)  if  not,  whether  Government  will
 lay  on  the  Table  comparative  figures.
 for  the  decade  1968-19772,

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  £U-
 RUSHOTTAM  KAUSHIK):  (a)  No,
 Sir.  The  percentage  of  global  tourist
 traffic  that  India  attracted  during  ३977
 was  0.26  per  cent  compared  to  0.24
 per  cent  during  the  preceding  year.

 (b)  Does  not  arise.

 (c)  A  stat®ment  giving  the  compa-
 rative  figure  for  the  decade  968-—-l977
 is  enclosed.

 STATEMENT

 India’s  share  in  World  Tourist  Arrivats—i968—3977

 Year  World  Tourist  Share  of
 Tourist  arrivals  India  in

 arrivals@  to  India  -world
 (In  (Niimber)  tourist

 millions)  atrivals
 %

 7968  139°7  188,820  og

 39009  .  I54°7  =  2445724  o-  76

 I970  on  168-4,  280,82r  cry

 7977  :  r8rr5  —-  300,995,  oO  Uy

 70974  198'0  342,950  or

 30973  मु  2150  409,895,  og

 1974  209°0  =  423,161  FFE  0°20

 7975  «  21375  465,275  O° 22°

 i976  220°6  533,951  O°  24

 I977  245°0  640,422  0-26

 @As  published  by  the  World  Tourism  Organisation.
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 Foreign  Investment

 2326.  SHRI  5.  M  BANATWALLA:
 SHRI  MUKIITIAR  SINGH

 MALIK:
 SHRI  SHYAM  SUNDER

 GUPTA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state’

 (a)  whethe:  Government  propose  ६०
 inquire  into  the  cause,  as  to  why  for
 eign  investment  had  not  been  picking
 up  inspite  of  the  fact  that  Central  Gov-
 ernment  have  removed  al]  constraints
 and  no  fresh  hurdles  to  investments
 and

 MM)  if  ७०  the  details  thereof

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  and  (b).
 The  pohey  of  the  Government  7५  to
 permit  foieign  investment  selectiveiv
 m  high  technology  areas  and  in  ex-
 port  oriented  ventures  on  terms  whih
 are  determined  tg  be  in  the  naticnal
 interest  While  no  specific  enquiry  is
 considered  =  necesarsy,  Government
 would  constantly  keep  the  situation

 -under  review  and  take  appropriate
 steps  to  facilitate  flow  of  investrrent
 in  the  desned  areas

 Proposal  to  set  up  a  Ci\il  Supply
 Corporation  in  Dethi

 2327  CHAUDIIURY  BRAHM  PRA-
 KASH  Will  the  Minister  of  COM-
 MFRCE  AND  CIVIL  SUPPLIES  ANT
 COOPERATION  be  pleaseg  to  stute:

 (ay  whethe:  Government  arc  cansi-
 dering  a  proposal  to  set  up  8  Civil
 Supply  Corporation  in  Delhi  fo  ensure
 adequate  supply  of  essential  commodi-
 ties  at  reasonable  prices  to  the  consu-
 mers,

 (9)  whether  this  aim  is  not  fulfilled
 by  the  Super  Bazar,  and

 (c)  if  so,  why  not  more  powers  are
 given  to  the  Super  Bazar  so  that  it
 could  serve  the  people  more  efficiently
 and  to  the  satisfaction  of  consumers?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GOYAL):  (a)  to  (ce).  The  Delhi
 Administration  have  a  propoSal  tor  set-
 ting  up  a¥Food  and  Civil  Supples  Cor
 po.ation  for  procurement  and  distri-
 bution  The  proposal  will  be  consi-
 dered  by  the  Government  keeping  in
 view  the  guidelines  on  the  role  of  co-
 opelatives  “ts-u-t's  State  Food  and
 Civi]  Supplies  Corporation  as  also  the
 existing  infrastiuctural  facilities.

 Investment  by  Central  Government  in
 West  Bengal

 2328  SIIRI  SHAYAMA  PRASAN-
 BHATTACHARYY 3’:  Will  the

 Minister  of  TINANCE  pe  pleased  to
 state

 (a)  whethe:  attention  of  Government
 have  been  drawn  to  the  comments  made
 hy  the  Chairman  of  the  All  India  Manu
 facturers  Organisation  in  their  quar-
 लाए  meeting  held  in  Calcutta  on  tth
 February,  1978  that  during  the  last  two
 decades  ‘there  has  been  a  little  or  no
 investment  in  West  Bengal  by  the  Cen-
 tral  Government”,  and

 (0)  at  so,  the  reaction  of  Govern-
 ment  thercon?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M  PATEL).  (a)  Yes,  Sir.
 (zovernment  have  scen  a  Piess
 report  in  this  regard

 (9)  The  figures  of  investment  in
 Pubhe  Section  Undertakings  of  the
 Central  Government  as  shown  in  the
 Annual  Report  on  the  Working  of
 Indiustrial  and  Commercial  Under-
 takings  of  the  Central  Government
 (Vol.  I)  would  show  that  the  obser-
 vation  is  not  correct.
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 भारतीय  पर्यटसल  जिकास  सिगस  के  हाधीन
 विभिन्न  श्रेणियों  के  प्रबन्धकों  के  वेतनमान  और

 सेवा  शर्तें

 2329.  शनी  रामानन्द  तिवारी  :
 क्या  पर्यटन  और  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  पर्यटन  विकास  निगम
 के  झ्धीन  इस  समय  विभिन्न  श्रेणी  (टी०  एल०
 मैनेजर  और  सी०  टी०  एस०  बोयेज)
 के  प्रबन्धकों  की  पृथक्‌ू-पृथक्‌  सख्या  कितनी
 है;

 (ख)  प्रत्येक  श्रेणी  के  प्रबन्धकोी  को
 सेवा  शर्ते  तथा  वेतनमान  क्‍या  है,  और

 (ग)  सेवावधि  और  याग्यता  का
 ध्यान  मे  रखते  हुए  उन  श्रेणियों  तर  बेतनमानों
 में  यदि  कोई  विषमता  हो,  ता  उसके  क्‍या
 कारण  है  और  उसे  दूर  करते  के  लिए  क्या  कदम
 उठाए  गये  है  या  उठाने  जाने  का  प्रस्ताव
 2?

 पर्यटन  और  मागर  विसानन  मंत्री  (श्री
 पुरुषोत्तम  कोशिक)  :  (क)  से  (7).
 भारत  पर्यटन  विकास  निगम  के  इस  समय
 १4  यात्री  लॉज  है  तथा  यात्री  लॉजों  के

 प्रबन्धनोी  के  i6  पद  है  जिनमे  दा  “लीब
 रिजर्व”  पद  भी  सम्मिलित  है  7  इन  पदों
 के  बेततमान  के  अनुसार  ब्योरा  नीचे  दिया
 गया  है

 वेतनमान  पदा  वी  संख्या

 700—300  रुपय  4
 500-900  कप  3
 390-780  रुपये  9

 6
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 श्रारंभ  में  यात्री  लॉजों  तथा  रेस्टोरैंटों
 की  स्थापना  पर्यटन  विभाग  द्वारा  की  गई  थी
 तथा  इनकी  प्रबन्ध  व्यवस्था  967  में  भारत
 पर्यटन  विकास  निगम  को  हस्तांतरित  कर
 दी  गई  थी  t  बाद  में  इन  प्रतिष्ठानों  को
 भारत  पर्यटन  विकास  निगम  ने  खरीद
 लिया  था  t  पर्यटन  विभाग  द्वारा  इन
 प्रतिप्ठानो पर  लगाए  गए  कर्मचारियों  को
 भी  भगरत  पर्यटन  विकास  निगम  को  हस्तात-
 रित  कर  दिया  ग्रया  था  ।

 आरम्भ  में  यात्री  लॉजों  के  सभी  प्रबन्धक
 210-425,  रूपये  के  वेननमान  में  ये  ।
 प्रबन्धकों  को  पदोन्नति  के  अवसर  प्रदान
 करने  के  लिए,  पाच  पदो के  ग्रेड  को  दिसम्बर,
 970  में  10-1425  रुपये  के  वेतनमान

 से  बढा  कर  32  5-57  5  रुपये  कर  दिया  गया  I
 यात्री  नॉजा  के  प्रबन्धकों  का  पदोन्नति  के
 अवसर  प्रदान  करने  के  लिए  उनके  लिए  एक

 छ-  माही  सेवा  कालीन  प्रशिक्षण  कार्यक्रम
 का  झायोजन  किया  गया  |  उन्हें  यह
 प्रशिक्षण  वरिष्ठता  के  आधार  पर  बैचों  में
 दिया  गया  t  पाच  प्रबन्धकों  के  पहले  बैच
 में  से,  जिसने  झपना  प्रशिक्षण  दिसम्बर,
 973  में  पूरा  कर  लिया  तोन  का  उच्च
 वेतनमान  में  पदन्नत  कर  दिया  गया
 पुराने  बेतनसानों  को  बाद  म्  r-i-974
 से  सशोधित  कर  दिया  गया  ।  पाच
 प्रबन्धकोी  के  अगले  बैच  में  से,  तीन  को
 सितम्बर  975  में  500-900  रूपये
 के  वेतनमान  में  पदोन्नत  कर  दिया  गया  v
 मार्च,  977  से  प्रबन्धकों  के  पाच  श्रोर
 पदों  पा  ब्रेलनमाल  390-780  रूपये  से
 बटा  फार  509-900  रूुपय  कर  दिया  गया
 हे।

 डोटता  ोटना, जा,  यात्री  लॉजों  के  प्रबन्ध
 करने  में  व्यावसायिकता  का  समावेश  करने
 के  प्रयत्नों  के  एक  भाग  के  रूप  में,  कारपो-
 रेशन  एक  “जूनियर  एग्ज़ीक्यूटिव  ट्रेनिंग
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 स्कीम”  परिचालित  कर  रहा  है।  इस
 स्कीम  के  आन्तर्भत,  होटल  प्रबन्ध  मे!  डिप्लोमा
 धारियो  का  दो  वर्ष  का  सैद्धास्तिक-व-ब्यव-
 हारिक  प्रशिक्षण  दिया  जाता  है।  भपना
 प्रशिक्षण  पूरा  कर  लेने  पर,  उन्हे  सचालना-
 त्मक  झपेकाभो  के  भगुसार  700-1300
 रुपये  के  ग्रेड  मे  होटलों  मोटलों  के  सहायक
 प्रबन्धकों  या  यात्री  लॉजों  के  प्रभन्धकों  के
 रूप  से  नियुक्त  कर  दिया  जाता  है  ।

 700-1300  रुपये  के  वेतनमान  से
 4  प्रबन्धको  में  से,  तीन  प्रबन्धक  केन्द्रीय

 प्रशिक्षण  स्कीम  (जिसे  भ्रव  जूनियर  एग्जी-
 क्यटिव  ट्रेनिंग  स्कीम  कहा  जाता  है  )  से

 है  तथा  शेष  एक  को  500-900  रुपये
 के  वेतनमान  से  पदोन्नत  किया  गया  है  ।
 उनकी  बडे  केटरिग  प्रतिष्ठानो  मे  सहायक
 प्रबन्धकों  के  रूप  मे  नियमित  नियुक्ति  करने
 से  पूर्व,  दन  निमुक्तियो  (assignments  )
 का  उहेश्य  “होटल  एग्ज़ीक्यूटिब्स”  का
 स्वतन्त्र  रूप  से  प्रबन्ध  करने  के  कार्य  में  भ्रनुभव
 प्रदान  करना  है  ।

 सेवा  की  शर्ते,  जिनम  श्रावास,  भ्रशदायी
 भविष्य  निधि,  प्रेच्युइटी,  सामूहिक  बीमा,
 डाक्टरी  व्यय  की  प्रतिपूर्ति,  वर्दी,  छुट्टी  यावा
 रियायत  झादि  की  व्यवस्था  शामिल  है
 यात्नी  लॉजों  के  सभी  प्रबन्धकों  क ेलिए  समान
 2  ।  महंगाई  भत्ता  भीवेतनमाना  तथा
 निपुक्ति  स्थान  के  अनुसार  भिन्न-भिन्न
 &

 शाशा  है  सरकार  द्वारा  कारपोरेशन
 के  अंधिवारियों  से  इतर  कर्मचारियों  के
 बेतन  काचे  के  प्रश्श  की  जाच  करने  के  लिए
 नियुक्त  की  गई  वेतन  पुनरीक्षण  समिति  यात्री
 लॉजो  के  प्रबन्धको  के  लिए  उपयुक्त  बेतनमान
 के  प्रश्न  की  भी  जाच  करेगी  |

 3963  LS—4

 झंग्रेशी  तथा  हिन्दी  पुस्तकों  की  खरीद पर  किया
 जया  ज्यय

 2330.  श्री  बयाव  सिंह  चौहाम :
 क्या  पर्यटन  झौर  सागर  जिभानन  मंत्री  यह
 बताने  की  कृपा  करेणे  कि

 (क)  उनके  सत़ालय  विभाग  के
 पुस्तकालय  में  कुल  कितनी  पुस्तक  हैं  भौर
 इनमे  से  किस-किस  भाषा  की  कितनी-कितनी
 पुस्तके  हैं  ,

 (ख)  गत  दो  वर्षों  के  दौरान  अग्रेजी  भ्रौर
 हिन्दी  पुस्तकों  की  खरीद  पर  पृथक
 पृथक  कितनी  कितनी  राशि  खर्च  की  गई,

 (ग)  इस  समय  पुस्तकालय  में  कौन-
 कौन  सी  पत्-पत्निकार्ये  मगाई  जाती  हैं
 आर  उनमे  से  हिन्दी  की  पत्र-पत्रिकाये  कौन-
 कौन  सी  है,  श्रौर

 (घ)  क्‍या  इस  पुस्तकालय  मे  हिन्दी
 पुस्तको  झौर  पत्र-पत्रिकाओो  की  सख्या  बढ़ाने
 की  कोई  योजना  बनाई  गईँ  है  भौर  यदि  हां,
 ता  उसका  ब्यौरा  कया  है  ?

 पंयंटन  ट्र  गागर  विशानन  सत्री
 (श्री  पुरुवोसम  कोशिक)  :  (क)  सूचना
 विचरण  क  में  दी  गई  है  जो  का  कटल  पर
 रखी  गईं  है  [प्रत्यालय  ने  रखा  गया  |
 देखिए  सच्या  'एल-टी-1769/78]  |

 (ख)  सूचना  विवरण  “ख”  में  दी  गईं  है
 जा  सभा  पटल  पर  रखी  गई  है।  [प्रस्यालय
 में  रखा  गायः।  देकिए  सख्या  हुल-ठी--
 1769/78}  t

 (ग)  सूचना  किवरण  “भ”  मे  दी  मई
 है  जो  सभां  पटल  पर  रखीं  गईं  है।
 लजिम्बाल्न  में  रक्षा  मा  |  देखिए  स्पा
 एल-टी-1769/  78]  |
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 (8)  मक्कालय  (मुख्य)  में  जगह
 की  बहुत  ही  कमी  होगे  के  कारण  पुस्तकालय
 स्थापित  करने  की  कोई  योजना  नहीं  बनाई
 गई  है  ।  नागर  विमानन  विभाग  हर
 वर्ष  2000/-  रुपये  की  लागत  की  हिन्दी
 की  पुस्तके  तथा  पत्निकाए  खरीद  रहा  है  |
 भारत  मौसम  विज्ञान  विभाग  हिन्दी  में

 पुस्तके  तथा  पत्निकाए  प्राप्त  करने  के  प्रयत्न
 कर  रहा  है।  हिन्दी  भे  वैज्ञानिक  पुस्तक
 तथा  पत्निकाए,  विशेषकर  मौसम  विज्ञान
 तथा  इससे  सम्बद्ध  विषयो  पर  बाज़ार
 में  उपलब्ध  नहीं  है।

 पर्यटन  विभाग  में  हिन्दी  की  पुस्तको/
 पत्रिकाओं  की  खरीद  पर  किया  जाने  वाला
 व्यय  बढ  रहा  है  -  विभाग  ने  अग्रेज़ी-
 हिन्दी,  हिन्दी-पअ्रग्नेजी  शब्दकोष  काफी  मख्या
 में  छरीदे  है,  इसके  अतिरिक्त  पर्यटन  विभाग
 में  प्रत्येक  अधिकारी  को  केन्द्रीय  सचिवालय
 हिन्दी  परिषद्‌  द्वारा  प्रकाशित  कार्यालय
 सहायिका  की  एक-एक  प्रति  भी  उपलब्ध
 कराई  जाएगी  ।

 Dummy  Insurance  Agencies  in  Oriental
 Fire  ang  General  Insurance  Company

 Limited

 2331.  DR.  SUBRAMANIAM  SWA-
 MY:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  some  dummy  Insurance
 Agencies  are  being  run  in  Oriental  Fire
 and  General  Insurance  Company  Limi-
 ted  in  the  names  of  M/s  P.  M.  Bhatia,
 R.  M.  Bhatia,  G,  M.  Bhatia  and  D.  V.
 Kapoor,  by  some  persons  in  the  mana-
 gement;

 (b)  whether  it  is  also  a  fact  that
 the  commission  paid  to  them  is  agasnst
 the  various  types  of  Insurance  Policies
 taken  by  the  Air  India,  Indian  Air
 Lines  and  other  Public  Sector  Under-
 takings  as  well  as  the  Company's  In-
 surance  Counters  at  Airports  main-
 tenance  and  expenses  of  which  are
 spent  from  public  exchequer;
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 (c)  if  go,  what  is  the  total  amoutt
 of  commission  paid  to  these  agents  all
 over  the  country  during  the  calendar
 years  975  and  1976;  and

 (a)  what  action  is  proposed  to  be
 taken  against  those  who  are  involved
 in  this  racket  of  putting  Government
 undertakings  busine3,  in  Insurance
 Agencies  and  thus  drawing  agency
 commission?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Sarvashri

 P  M  Bhatia,  R  M  Bhatia,  G  M
 Bhatia  and  D  V  Kapoor  have  _  been
 working  as  agents  of  the  company
 for  gq  long  time  and  their  agencies
 are  not  dummy  agencies.

 (b)  and  (c).  Commission  has  been
 paid  to  these  agents  in  respect  of
 the  business,  inter  alia,  of  Flight  In-
 surance  Coupons,  Short  Period  Per-
 sonal  Accident  Insurance,  Medical  and
 Hospitalisation  Insurance  Scheme:  of
 the  airlines  and  loss  of  Licence  Ins'3-
 rance.  The  total  amount  of  commis.
 sion  paid  to  each  of  the  agents  during
 975  and  3976  for  the  aforesaid  types
 of  Insurances  was  as  under:—

 Name  Comission

 7975  7976
 P.  M.  Bhatia  39  406  62.527
 R.  M  Bhatia  38.599  74.594
 G  M  Bhaua  31,708  34  964
 Dr  दि  Kapoor  2  808  5788

 The  business  relating  to  medical
 and  hospitalisation  insurance  asche-
 mes  has  since  been  discontinued  us
 the  airlines  have  starteq  self-insur-
 ance  schemes.

 (d)  Does  not  arise.
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 Steps  to  curh  Smuggling  on  Bangla-
 deah  Border

 2832  SHRIMATI  BIBHA  GHOSH
 GOSWAMI  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state  what  steps
 the  Government  propose  to  take  to
 curb  smuggling  activities  on  the  Indo-
 Bangladesh  border?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  Although  =  re-
 ports  ieceived  by  the  Government  do
 not  suggest  any  increase  in  smuggling
 on  Indo-Bangladesh  border,  all  neces-
 sary  measures  have  been  taken  to
 keep  the  situation  under  effective
 check  These  measures  include  streng
 thening  of  preventive  and  intelli-
 gence  set  up  re-development  of  staff
 more  effectively  patrolling  of  vulner-
 able  aleas  and  exercise  of  greater
 vigilance  on  the  border

 जाली  फाइनेंस  कम्पनियों  का  चलाया  जाना

 2333  श्री  अर्जुन  सिह  अवौरिया  :
 क्या  बिस  मत्री  यह  बताने  की  कपा  करेगे
 कि  :

 (ब)क्या  सरकार  का  ध्यान  कानपुर
 के  एक  समाचार  पत्र  दैनिक  जागरण  मे
 दिनाक  9  फरवरी,  1978  का  प्रकाशित
 इस  आशय  के  समाचार  की  शोर  दिलाया
 गया  है  कि  देश  मे  बड़े  पैमान  पर  जाली
 फाइनेस  क्म्पनिया  काम  कर  रही  है,  आर

 खि)  यदि  हा  तो  तस्‍्म्बन्धी  ब्यौरा
 क्‍या  है?

 बिस  मत्रो  (थी  एच०  एस०  पटेस)  :
 (क)  माननीय  सदस्य  ने  जिस  समाचार  का

 जिक्र  किया  है  वह  सरकार  के  ध्यान  में
 झाया  है।

 (ख)  समाचार  में  यह  झाराप
 खगाया  गया  है  कि  सेविए  फाइनेन्स  क०,

 पटना  के,  जिसकी  भारत  में  कई  शालाएं
 है,  प्रबन्ध  मिदेशक  को  पुलिस  ने  गिरफ्तार
 कर  लिया  है।  यह  भी  झारोप  लगाया  गया
 है  कि  कम्पनी  ने  जनता  से  कई  लाख  रुपये  की
 राशि  जमा  करने  के  लिए  स्वीकार  की  है
 तथा  कम्पनी  के  प्रधान  के  विरुद्ध  गम्भीर
 अनियभितताशओ  भर  ठगी  की  शिकायत
 पुलिस  के  पास  की  गई  है  तथा  जमाकर्ता
 अपना  शुल्क  वापिस  लेने  के  लिए  चिन्तित
 हा  उठ  है।

 Suggestion  made  by  Chief  Minister
 of  Kerala

 2334  SHRI  K  A  RAJAN  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  the  Chief  Minister  of
 Kerala  has  made  a  suggestion  to  the
 Central  Government  to  convert  the
 non-productive  loans  sanctioned  to
 the  States,  such  as  those  for  making
 up  the  losses  caused  by  Natural  Cala-
 mities  into  grants,

 (b)  whether  he  has  also  suggested
 to  create  ga  national  fund  to  meet  the
 costs  of  natura]  calamities,  and

 (c)  the  details  thereof  and  Union
 Government’s  reaction  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  and  (b),
 No  communication  has  been  received
 by  the  Central  Government  on  these
 points  from  the  Chief  Minister  of
 Kerala  The  Government  of  Kerala
 have,  however,  stated  that  they  have
 included  these  points  in  their  Memo-
 randum  submitted  to  the  7th  Finance
 Commission

 (c)  The  7th  Finance  Commission  38
 required  to  review  the  policy  and  ar-
 rangementg  in  regard  to  financing  of
 relhef  expenditure  by  the  States  aff-
 ected  by  natural  calamities  ang  sug-
 gest  such  modifications  as  it  considers
 appropriate  in  the  existing  arrange-
 ments  The  recommendations  of  the
 Commissfon,  when  received,  will  be
 examined  by  the  Government  of  India
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 Prometion  of  Teariam  im  An@aman
 and  Nicobar  islands

 2335.  SHRI  MANORANJAN  BHA-
 KTA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  ६०
 state:

 (a)  whether  any  schemg  has  been
 worked  out  to  promote  domestic  tou-
 rism  in  the  country  if  so,  the  details
 thereof;  ang

 (b)  whether  any  steps  have  been
 taken  to  develop  the  Andamans  and
 Nicobar  islands  which  have  a_  great
 tourist  attraction  potential  and  ig  so,
 details?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK):  (a)  The  promotion
 of  domestic  tourist:  has  been  unaer-
 taken  on  a  continuous  basis  since  the
 Second  Five  Year  Plan.  In  the  pre-
 vious  and  existing  Plan  periods  a
 number  of  tourist  bungalows,  youth
 hostels,  cafetafias,  tourist  reception
 centres  were  constructed  either  by
 the  Central]  Department  of  Tourism
 or  jointly  by  the  Central  gnd  State
 Departments  of  Tourism  “with  the  ex-
 penditure  being  shared  on  50:50  basis.
 During  the  next  Five  Year  Plan
 (978—83)  it  25  proposed  to  take  up
 the  improvements/expansion  of  exiSt-
 ing  dharamshalas/sarais,  and  the  de-
 velopment  of  tourist  village  complexes
 along  major  tourist  routes  for  pro-
 moting  domestic  tourism,  subject  io
 the  availability  of  funds.

 (b)  Because  of  the  restriction  on
 the  entry  of  international  tourists  into
 Andaman  &  Nicobar  Islands,  and  be-
 cause  of  its  very  fragile  environrrent,
 no  tourism  Btvelopfiment  in  the  Anda-
 man  Island  has  been  taken  up  so  far
 in  the  Central  Sector.  The  Island  Ad-
 ministration,  however,  has  provided
 some  aceomitn6dation  at  Port  Blair,
 and  there  is  a  ‘proposal  to  construct  a
 hotel  in  the  public  sector.  The  Is-
 Jand  Administration  has  also  proposed
 to  convert  the  entrance  block  to  the
 Cellular  Jail  at  Port  Blair  into  a  youth
 hostel  type  of  accommodation.  Some
 Clarification  on  the  proposal  has  been
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 sought  from  the  Isfehq'  Administra-
 tion  for  taking  a  decisiott  in  the  mat-
 ter.  The  Island  Administration  has
 also  plans  to  purchase  launches  /coa- ches  and  construct  additional  accom-
 modation  for  tourists  during  the  next
 Five  Year  Plan  (978—83).

 pecial  Recruitment  of  Pilots  from
 Scheduled  Castes  and  Tribes

 2338,  DR,  BHAGWAN  DASS
 RATHOR:

 SHRI  R,  L.  KUREEL;
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Indian  Airlines  had
 arranged  for  a  special  recruitment  for
 Pilots  from  Scheduleg  Castes  and
 Tribes;

 (b)  if  so,  the  total  number  of  ap-
 plications  received;

 (c)  the  number  of  applicants  called
 for  interview;

 (d)  whether  all  reserved  vacancies
 have  been  filled;  and

 (e)  if  not,  what  is  reason  for  the
 shortfall  and  what  efforts  are  being
 made  to  make  good  the  same?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PURH-
 SHOTTAM  KAUSHIK):  (a)  Yes,  Sir.

 (b)  Sixty  applications  were  receiv-
 ed.

 (c)  Eleven  eligible  candidates  were
 called  for  interview.

 (d)  No,  Sir.
 (e)  Three  vacancies  were  reserved

 for  Scheduled  Castes  and  two  for
 Scheduled  Tribes.  Against  these  only
 two  Scheduled  Caste  candidates  came
 up  to  the  required  standard  and  were
 selected.  The  remaining  vacancies  7
 for  Scheduled  Castes  and  2  for  Sche-
 duled  Tribes—could  not  be  filled.

 A  fresh  advertisement  inviting  ap-
 plications  for  pilots  (including  reseiv-
 ed  vacancies)  was  issued  on  22nd
 October,  ‘1977.  The  recruitment  is
 under  process.
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 Pian  for  everhauling  the  working  of
 Public  Secter  Undertakings

 2837.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  Government  are  con-
 templating  to  formulate  g  plan  for
 overhauling  the  working  of  the  va-
 rious  Public  Sector  Undertakings;

 (b)  if  so.  what  are  the  details  there-
 of;

 (c)  whether  any  periodical  survey
 fis  undertaken  by  Government  of  the
 functigning  of  these  undertakings;
 and

 (d)  if  so,  what  are  the  detai's
 thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (d).
 While  no  special  plan  has  been  for-
 mulated  for  overhauling  the  working
 of  the  various  pubfic  sector  undertak-
 ings.  Government  constantly  strike  to
 improve  their  functioning.  In  thi.
 context  Government  have  introduced
 a  suitable  Munagement  Information
 System  for  performance  review  and
 contro]  Based  on  these  reviews  su't-
 able  remedial  action  is  taken  where
 necessar\  Government  are  parficu-
 larly  tiving  ty)  umprove  the  function-
 ing  of  public  sector  enterprises  =  hy
 increasing  productivity,  capacity  utili-
 sation,  effective  cost  control,  improved
 industrial  relations  ang  better  market-
 ing.

 उत्तर  प्रदेश  में  प्रफोस  की  खेती  के  झन्तर्गंत  भूमि

 2338.  श्री  राजेन्द्र  कुमार  शर्मा:
 क्या  वित्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  कया  सरकार  ने  उत्तर  प्रदेश
 में  भ्रफीम  की  खेती  'के  लिए  अतिरिक्त  भूमि
 चर  खेती  करने  का  निर्णय  किया  है  ;

 (ख)  यदि  हां,  तो  i977-78  में
 इस  योजना  के  प्रन्तगंत  कुल  कितनी  एकड़

 कूमि ली  यई  शौर  उससे  कुल  कितना  उत्पादन
 हुआ;  श्र

 (ग)  वर्ष  1978-79  के  लिए  उसका
 लक्ष्य  कितना  रखा  मया  है  ?

 बिस  मंत्राल4  में  राज्य  मंत्री  1  सतीश
 झसय्बाल)  :  (क)  जौर  (ख).  उत्तर
 प्रदेश  शाज्य  में  झफीम  की  खेती  के
 लिए  फसल  मौसम  976-778  16,575,
 हैक्टेयर  के  मुकाबले  चालू  फसल  मौसम
 1977~78  में  19,558  हैक्टेयर  रकबे

 के  लिए  लाइसेंस  दिये  गये  है।  चालू  पोस्त
 मौसम  मे  झफीम  की  उपज  की  मात्रा  के
 बारे  से  सूचना  उपलब्ध  नहीं  है  क्योंकि
 पोस्त  की  फल  से  भ्रफीम  झभी  पूरी  तरह
 निकाली  जानो  बाकी  है  ।

 (ग)  अगले  फसल  मौसम  अर्थात्‌
 ‘1978-79  में  श्रफीम  की  काए  ;  के  भ्रन्तगंत

 लाये  जाने  वाले  रकबे  के  बारे  म ेकाई  जुलाई-
 अगस्त,  978  के  महीनों  मे  लाइवेस  जारी
 करन  को  तीति  तैयार  करते  समय  विचार
 किया  जायेगा।

 Rate  of  Private  investment  in
 Industry

 2339.  DR.  MURLI  MANOHAR  JO-
 SHI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 rate  of  private  investment  in  the  in-
 dustry  is  not  commensurate  with  the
 concessions  given  by  Government
 ang  the  industry  have  made  use  of
 those  concessions  only  to  derive
 benefits  from  Government;  and

 (b)  if  so,  what  further  steps  are
 proposed  to  be  taken  to  accelerate
 the  pace  of  investment  ang  also  to
 eneure  the  proper  use  of  the  con-
 cesstons  already  given?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Measures
 to  stimulate  investment  in  private  in-



 3०7  Written  Answers

 dustry  are  taken  only  after  céteful
 consideration,  but  it  is  not  possible  to
 assess  their  ‘iffact  in  such  a  short
 period.  According  to  available  infor-
 mation,  industrial  investment  has  in-
 creased  during  the  current  financial
 year.

 (b)  In  the  light  of  the  emerging
 situation  some  additional  measures
 have  been  proposed  in  the  Budget  for
 1978-79.  These  are:  deduction  in  the
 computation  of  taxable  income  of  50
 per  cent  of  the  amount  invested  in
 the  equity  shares  of  new  industrial
 companies;  exemption  from  capital
 gains  tax  when  sale  proceeds  of  assets
 are  reinvested  in  equity  shares  of  new
 Indian  industria]  companies;  ang  with-
 drawal  of  the  tax  on  interest  earned
 by  banks,  The  last  has  been  follow-
 ed  by  a  re-alignment  of  the  interest
 rate  structure,  as  announced  by  the
 Reserve  Bank  of  India.  Since  the  cur-
 rent  economic  situation  is  favourable
 Government  expects  that  the  private
 sector  will  respond  to  the  incentives
 that  have  been  provided.

 Findings  of  R.BI.  Advance  and
 Credit  Facilities  granted  to  Messrs
 Swadeshi  Cotton  Mills  Ltd.,  Kanpur

 2340,  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  refer  to  reply  given  to
 Unstarred  Question  No.  4936  en  the
 23rd  December,  977  regarding
 amount  given  to  big  companies  by
 Chairman,  Punjab  National  Bank  and
 state:

 (a)  the  findings  of  the  RBI  on  ad-
 vance  and  credit  facilities  granteq  by
 the  former  Chairman,  Punjab  Na-
 tional  Bank  Shri  T.  R.  Tuli  to  Messrs
 Swadeshi  Cotton  Mills  Co.  Ltd.,
 Kanpur;

 (b)  the  particulars  of  such  facili-
 ties  granted;

 (९)  against  which  security  were
 these  fattilties  made  available;
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 (१)  the  amount  at  ‘
 present  out-

 standing  against  Swadeshi  Cotton
 Mills  Co,  Ltd.;

 (९)  the  manner  in  which  it  {s  pro-
 posed  to  be  recovered;  and

 (f)  the  Government’s  final  reac-
 tion  to  the  findings  of  R.B.I.?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M  PATEL):  (a)  Accord-
 ing  to  the  Reserve  Bank  of  India,
 during  the  period  from  ist  August,
 975  to  3lst  July  ‘1977,  when  Shri
 T.  R.  Tuli  was  the  Chairman  and
 Managing  Direc  or  of  the  Punjab
 National  Bank,  certain  facilities  were
 allowed  bv  that  Bank  to  the  Swa-
 deshi  Cotton  Mill,  Co.  Ltd.,  Kanpur.
 These  facilities  were  sanctioned  by
 the  Bank's  Board  of  Directors  after
 duly  considering  the  Company’s
 uppheations  in  this  regard,

 (b)  to  (d).  In  accordance  with
 the  practice  and  usages  customary
 among  bankers  and  also  in  confor-
 mity  with  the  provisions  of  the  statu-
 te,  governing  the  public  sector  banks,
 information  relating  to  individual
 constituents  of  banks  cannot  be
 divulged.

 (e)  The  Punjab  National  Bank  has
 reported  to  the  Reserve  Bank  that  the
 UP.  State  Government  had  appointed
 a  receiver  for  the  Kanpur  Unit  of  the
 Company  on  27th  October,  977  as
 the  Company  was  unable  to  pay  cer-
 tain  dues  to  the  Sta‘e  Government.
 There  was  violence  in  the  factory  on
 5th  December,  1977,  since  when  the
 factory  ig  under  lock-out.  The  Pun-
 jab  Nationa!  Bank  hag  further  re-
 ported  to  the  Reserve  Bank  that  all
 efforts  are  being  made  to  make  the
 unit  a  going  concern  with  the  assis-
 tance  of  the  U.P.  State  Government
 and  other  financial  institutions.

 (f)  The  Company  has  been  running
 into  financial  difficulties  from  the
 year  974  and  the  Punjab  National
 Bank  has  been  trying  to  nurse  the
 accounts  of  the  Company.
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 Als  India  Flight  to  Londen  Via
 Amritsar

 234l.  DR,  BALDEV  PRAKASH:
 SHRI  BHAGAT  RAM;
 SHRI  G.  8.  TOHRA:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  communication  from  Chief
 Minister,  Punjab  to  divert  Air  India
 flights  to  London  via  Amritsar;  and

 (b)  ४  so,  the  action  taken  by  the
 Government?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)
 Yes,  Sir

 (b)  The  matter  75  under  examina-
 tion  and  the  information  will  be  laid
 on  the  table  of  the  Lok  Sabha

 सावधि  जमा  राशि  पर  ब्याज  को  दर

 2342.  थ्रो  जगदोश  प्रसाद  माथुर  :
 क्या  जिस  मत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  कया  हाल  ही  मे  एक  वर्ष  अ्रथवा
 इससे  कम  अवधि  की  सावधि  जमा  राशि  पर
 ब्याज  की  दर  मे  कमी  किये  जाने  के  कारण
 बेकी  में  जमा  राशि  पर  प्रभाव  पडा  है,  श्ौर

 (@)  क्या  बैको  द्वारा  लिये  जाने  वाले
 ब्याज  की  दर  मे  वृद्धि  की  गई  है  भौर  क्‍या
 सरकार  का  विचार  बचत  को  प्रोत्साहन
 देने  के  उद्देश्य  मे  जमा  राशि  पर  ब्याज
 की  दर  में  वृद्धि  करने  का  है  ?

 जिस  मंत्री  भी  एच०  एम०  पटेल)  :
 (क)  94,  977  से  जमाझ्रों  पर  ब्याज
 की  दरो  में  किये  गये  परिवतंनों  का  उद्देश्य
 भध्य  झौर  दीर्घ  अवधि  की  बचत  जुटाने  को
 प्रोत्साहन  देना  है।  इन  दरों  को 1  मार्च,

 978  से  फिर  संशोधित  कर  दिया  गया  है
 ताकि  पूंजी  बाजार  मे  भ्रपेक्षया  भ्धिक  निजी
 बचतो  को  प्रोत्साहित  किया  जा  सके  भौर
 झल्प,  मध्यम  शौर  दीच  भ्रवधि  की  जमाओों
 जैसी  जमाझ्रो  की  मात्रा  में  भ्रपेक्षया  श्रधिक
 समानता  लायी  जा  सके  ।  भ्राकर्ड  भ्रब  तक
 उपलब्ध  नही  हो  पाये  है  ताकि  इन  परि-
 बतेनो  को  प्रभाव  का  मूल्याकन  किया  जा
 सके  ।

 (ख)  जी,  नही  ny

 Method  for  Disposal  of  Seized  Goods
 lying  in  Customs  Godowns

 2343.  SHRI  P.  K.  KODIYAN:
 SHRI  GANGA  BHAKT

 SINGH:
 Will  the  Minster  of  FINANCE  be

 pleased  to  state:
 (a)  whether  seized  goods  worth

 Rs.  43  crores  are  lying  in  customs
 godowns;

 (b)  whether  Government  have
 deviseq  any  methods  to  dispose  of
 these  seized  goods;  and

 (c)  what  is  the  item-wise  break-up
 of  the  seized  goods  and  the  value
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 and  (c).  The  stock  of  seized  and
 confiscated  goods  lying  in  the  Cus-
 toms  Godowns  in  December,  977  is
 reported  to  be  worth  about  Rs.  46
 crores  and  jitemwise  break-up  with
 value  is  indicated  in  Statement  I.

 (b)  Seized  and  confiscated  goods  as
 stated  in  Statement  II  are  being  dis-
 posed  of  according  to  the  existing
 procedure.  The  method  of  disposal  of
 all  other  items  is  presently  under  the
 consideration  of  the  Government.
 However,  these  items  are  being
 allowed  to  be  disposed  of  to  the
 military  canteens.
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 Statenent—]

 Commodity  Value

 (In  Crores  of  Rupees)
 (a)  ‘Textiles  +  न  5°34
 (b)  Watches  4'  75
 (०)  Gold  t0°46
 (d)  Silver.  Fi  3°25
 (९)  Diamond.  नि  न  rea

 oO  Precious  and  semi-precious
 stones  १50

 (8)  Liquor  o-  58
 (h)  Radiant  &  Metallic  Yain  i+  70
 (i)  Electronics  goods  :—

 (i)  T.  Vs.  0:  09
 ui)  Calculators  न  uo  89
 (iii)  Tape-recorders  ory

 il)  Other  goods  (like  trade  aoods,
 vessels,  vehicles  ct.)  (7°26

 Statement  II

 (७)  gold  and  silver;
 (b)  currency  (Indian  and  foreign);
 (c)  trade  goods;
 (ad)  vesselg  and  vehicles;
 (e)  precious  and  semi-precious

 stones  other  than  diamonds;
 (f)  fire  arms  and  ammunition;
 (g)  antiquities;
 (h)  goods  of  Indian  origin;
 a)  heterogenous  items  seized  in

 small  lots  in  the  confiscated
 baggage  (other  than  those  co-
 vered  by  the  provisions  of
 Chapter  IVA  and  section  423
 of  the  Customs  Act,  962  and
 the  notifications  issued  there-
 under).
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 Rate  of  interest  of  ह.  Exchange
 in  India

 2344.  SHRI  SHYAM  SUNDER
 GUPTA;  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 fa)  what  is  the  total  amount  of
 foreign  exchange  with  the  Indian
 and  Foreign  Banks  in  India  as  on  Ist
 February,  1978;

 (b)  what  is  the  rate  of  interest  on
 Foreign  Exchange  in  India  paid  by
 Foreign  Banks  ang  Indian  Banks;

 (c)  whether  there  is  any  difference
 in  the  rate  of  interest  and  if  so,  what
 are  the  reasons  thereof;  ang

 (d)  what  steps  Government  are
 contemplating  so  that  Foreign  Ex-
 change  is  kept  in  the  Indian  Banks  in
 India?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (a).
 Under  the  existing  regulations,  all
 banks,  both  Indian  and  Foreign,  are
 required  to  maintain  only  minimum
 working  balances  to  meet  their  daily
 needs  and  any  excess  over  their  nor-
 mal  requirements  is  surrendered  to
 the  Reserve  Bank  of  India.  The
 foreign  exchange  reserves  of  the
 country  are  thus  held  by  the  Reserve
 Bank  of  India  and  these  amounted  to
 Rs  3959.3  crores  on  Ist  February,
 ‘1978.  The  interest  earned  on  these
 reserves,  held  abroad  by  the  Reserve
 Bank,  is  estimated  at  Rs.  4.04  crores
 for  the  half  year  ending  3lst  Decem-
 ber,  977  yielding  an  average  rate  of
 6.0  per  cent.  In  view  of  the  above,
 the  question  of  taking  any  steps  to
 keep  foreign  exchange  reserves  in
 Indian  Banks  does  not  arise.

 Number  of  Goldsmiths  and  Licensed
 Dealers

 2345.  SHRI  हू,  PRADHANI:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  what  is  the  number  of  certified
 goldsmiths  ang  licensed  dealers  in  the
 country,  State-wise;
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 (७)  what  has  ‘been  the  turnover  of
 the  desters  during  1976;  and

 (c)  what  procedure  has  been
 adopted  by  the  Goverament  wegard-
 ing  the  certified  goldsmiths,  who
 make  and  sell  ornaments  against  or-
 ders  from  customers  out  of  the  limit
 of  the  standard  gold?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 There  are  2,39,456  certified  goldsmiths
 ang  9,984  licensed  dealers  in  the
 coun  ry  on  3lst  December,  1976,  The
 Statewise  figures  are  given  in  the
 statement.  Laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-770/78].

 (b)  The  turnover  of  the  licensed
 gold  dealers  during  the  year  976  was
 about  74,992  Kgs.

 (c)  Such  certified  goldsmiths  who
 choose  to  avail  of  the  facility  given
 to  them  to  make  and  sell  ornaments
 are  required  to  have  fixed  premises
 and  maintain  the  accounts  prescribed
 for  the  purpose.

 Strengthening  of  Runway  at  Civil
 Aprodrome  Ahmedabad

 2346.  PROF.  P.  G  MAVALAN-
 KAR:  Wiil  the  Minister  of  TOURISM
 AND  C'VIL  AVIATION  pe  pleased
 to  state:

 (a)  whether  Government  propose
 to  strengthen  soon  the  runway  at  the
 Civil]  Aerodrome,  Ahmedabad  to  in-
 crease  LCN  (Load  Classification  No.)
 so  gs  to  enable  the  bigger  type  air-
 crafts  (like  the  Jumbos,  DC  0  etc.)
 including  the  wide-bodied  ones,  in
 future  to  land  and  operate  at
 Ahmedabad;

 (b)  if  so,  when  and  how  and  at
 what  estimated  cost;  and

 (c)  if  not,  why  not?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTYAM  KAUSHIK):  (a)

 to  (c).  Bubject  to  availability  of
 funds,  Government  plans  to  streng-
 then  the  runway  at  Ahmedabad
 aerodrome  to  LCN-60  during  the  Five
 Year  Plan  period  (1978-83)  to  make
 it  suitable  for  regular  operations  by
 Jet  aircraft  like  Airbus  and  Boeing
 707.  The  strengthening  programme
 will  also  cater  for  occasional  opera-
 tions  by  wide-bodied  Jet  like  DC-l0
 and  Boeing  747  Jumbo  Jet,  The  pro-
 posed  work  is  expected  to  cost  ap-
 proximately  Rs.  85  Iakhs.

 Confiscation  of  Properties  of
 Smugglers

 2347.  SHRI  K.  LAKKAPPA;  Will
 the  Minister  of  FINANCE  be  pleased
 to  state;

 (a)  the  number  of  smugglers  who
 Were  arrested  or  whose  properties

 “were  catecated  during  the  years
 ‘1975,  976  and  ‘1977;

 (b)  the  estimateq  value  of  the
 smuggled  goods  which  were  detected
 during  the  years  1975,  976  and  ‘1977;
 and

 (०)  steps  being  taken  by  Govern.
 ment  to  curb  smuggling  attivities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 According  to  reports  received  by  the
 Government,  the  number  of  persons
 arrested  for  their  involvement  in
 smuggling  during  ‘1975,  976  and  977
 wag  2997,  3042  and  ‘1841,  respectively.
 Orders  for  forfeiture  of  properties
 under  Smugglers  and  Foreign  Ex-
 change  Manipulators  (Forfeiture  of
 Property)  Act,  1976,  have  been
 passeg  in  respect  of  227  persons  dur-
 ing  ‘1977.  The  said  Act  was  enacted
 in  976  and  no  orders  for  forfeiture
 of  properties  were  passed  in  975  and
 1976,

 (b)  The  estimated  value  of  the
 smuggled  goods  seized  during  1975,
 976  and  977  was  Rs.  45.29  crores,
 Rs.  $6.02  crores  and  Rs.  29.94  crores,
 respectively.
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 (c)  Government  have  strengthened
 the  preventive,  intelligence  and  en-
 forcement  machinery  and  have  also
 taken  appropriate  economic  measu-
 res  to  curb  smuggling  activities,

 Polyester  Filament  Yarn  Import
 Scandal

 2348,  SHRI  M.  KALYANASUNDA-
 RAM:

 DR.  RAMJI  SINGH:
 SHRI  C.  K.  CHAND-

 RAPPAN:
 Will  the  Minister  of  COMMERCE

 AND  CIVIL  SUPPLIES  AND  CO-
 OPERTION  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  a_  report
 appeared  in  “Blitz”  weekly  dated  the
 llh  February,  2978  regarding  Poly
 ester  Filament  Yarn  import  scandal;
 and

 (9)  if  so,  the  details  and  Govern-
 ment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):
 (a)  Yes,  Sir.

 (b)  The  Import-Export  policy  for
 ‘1977-78  initially  provided  for  the
 grant  of  replenishment  licences  to
 Registered  Exporters  of  fabrics,
 readymade  garments,  etc.,  m_  the
 manufacture  of  which  synthetic  fila-
 ment  yarn  was  used,  enbling  them
 to  import  inter  ala  polyester  fila-
 ment  yarn.  This  provision  was  made
 in  place  of  the  high  unit  value  scheme
 that  had  been  in  existence  earlier
 coupled  with  the  abolition  of  the
 shopping  list  in  the  import  policy  for
 Registered  Exporters.

 2.  With  increase  in  the  demand  for
 this  material  in  mid-977,  the  market
 prices  began  to  rise  and  at  a  meeting
 taken  by  the  Minister  of  Commerce,
 Civil  Supplies  and  Cooperation  on
 8th  August,  1977,  the  Chairman  of
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 the  Indian  Cotton  Mills  Federation
 drew  atten‘ion  to  the  prevailing  high
 market  prices.  Accordingly,  the
 policy  for  Registered  Exporters  was
 Uberalised  on  22nd  August,  1977,
 deleting  the  linkage  between  import
 of  this  material  with  the  exports  of
 products  mentioned  above,  This
 enabled  Export  Houses,  as  wel]  as  the
 manufacturers  of  such  products,  to
 import  material  directly.

 8.  However,  representations  were
 made  to  Government  that  this  libera-
 lisation  could  harm  the  interests  of
 indigenous  manufacturers  of  the  same
 material  because  of  excessive  im-
 ports.  Government  was  also  keen  to
 safeguard  the  interests  of  the  new
 plant  that  was  to  come  shortly  into
 production  in  the  cooperative  sector
 namely,  Petrofils  at  Baroda.  Con-
 sequently,  a  change  was  made  in  the
 policy  on  2nd  September,  4977  to
 enable  actual  users  of  this  material,
 whether  in  the  large  scale  or  in  the
 small  scale  or  whether  in  the  mil?
 sector  or  in  the  decentralised  sector,
 to  secure  their  requirements  through
 the  State  Trading  Corporation  and  at
 the  same  time  restoring  the  export-
 linked-import  of  the  material  that
 existed  prior  to  22nd  August,  1977.
 This  was  done  to.  bring  a  better)
 balance  between  demand  and  supply.
 The  State  Trading  Corporation  was
 instructed  to  arrange  urgent  imports
 of  the  material  and  the  price  of  the
 imported  material  sold  by  it  was  fixed
 at  Rs.  120/-  per  kg  for  the  75  denier
 varie'y  which  is  the  most  in  demand,
 with  corresponding  prices  for  other
 deniers.

 4.  As  a  result  of  the  policy  measu-
 res  thus  adopted,  the  market  price
 for  the  76  denier  material  which  hed
 risen  to  Rs.  192/-  per  kg.  by  the  week
 beginning  22nd  August  ‘1977,  as
 against  Rs,  124/-  per  kg.  in  March,
 977  started  falling  down  and  de-
 creased  thereafter.

 5.  M/s.  Fancy  Corporation,  who  had
 been  an  Export  House  for  some  years
 ang  had  been  permitted  twice,  in
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 February  4978  and  in  July  1975,  to
 unport  Polyester  Filament  Yarn,  sub-
 yect  to  certain  export  obligations
 specially  imposed  on  each  occasion,
 against  ther  initial/transferred  licen-
 ces  i.equested  Government  that  a
 imilar  considera‘ion  may  be  given  in

 the  current  licensing  period  Two
 other  parties,  who  made  similar  re-
 quests  and  were  entitled  to  the  same
 replenishment  licence’  benefits  as
 M/s  Fancy  Corporation  were  M/s
 Reliance  Textile  Industries  and  M/s
 Vadilal  Embroidery  Unit  The  for-
 mer  hecame  an  Export  House  only  in
 the  licensing  peii0od  ‘1976-77  while
 the  latter  had  that  sta‘us  for  some
 years  Jiku  Ms  Fancy  Corporation
 The  aggregate  value  of  the  material
 sought  to  be  imported  by  these  three
 partie,  against  their  tiansferred
 licenes  was  about  Rs  !73  crores  By
 Public  Notice  No  62/77  dated  22nd
 August  977  they  became  eligible  to
 ge  only  Release  Orders  against  their
 requests  These  had  to  be  presented
 to  the  canalising  agency  in  accor-
 dance  with  the  Tmport  Trade  Control
 Policy

 6  However  as  stated  earlier  evel\
 care  has  been  taken  to  see  that  no
 person  could  make  undue  profits  and
 that  actual  user,  an  get  their  legiti-
 mate  requirements  at  :¢asonable  prices
 through  the  STC

 Upgrading  of  Trivandrum  Airport
 as  International  Airport

 2349  SHRI  GANGADHAR  APPA
 BURANDE

 SHRI  SURENDRA  BIKRAM

 Will  the  Munister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state

 (a)  whether  Government  have  re
 ceived  memorandum  recently  re-
 questing  to  up-grade  the  Trivandrum
 Air  Port  as  International  Air  Port,

 (b)  3  (80,  what  action  hag  been
 taken  by  Government  and  the  details
 thereof,  and

 (c)  £  no  action  has  been  taken,  the
 ieasons  thereof?

 THE  MINISTER  OF  TOURISM.
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)
 Yes  Suir

 (b)  and  (c)  Tiivandrum  =  aero-
 diome  is  already  catering  for  inter-
 national  flights  Indian  Airlines  are
 operating  two  international  flight
 from  [Irivadrum  to  Male  and  Co-
 lombu  Direct  flights  from  Trivan-
 dium  to  Gulf  countries  have  also
 been  started  by  Air  India  effectrve
 3lst  January  4978  Customs  Health
 and  Immigration  facilities  are  avail-
 abl.  at  Tiivandrum  aerodrome  Go-
 vernment  have  plans  to  develop  the
 aerodiome  in  the  Five  Year  Plan
 (1978-83),  to  make  it  suitable  for  re-
 gular  Boeing  707  and  Airbus  opera-
 tions

 Proposal  to  Decanalise  more  items  of
 Foreign  Trade

 2850  SHRI  PRADYUMNA  BAL
 Will  the  Mhmister  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state

 (a)  whether  Government  are  con-
 sidering  any  proposal  to  decanalise
 more  items  of  foreign  trade,  and

 (b)  78  80,  the  broad  details  thereoi?
 अग

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co-
 OPERATION  (SHRI  ARIF  BEG)
 (a)  and  (b)  The  import  policy  for
 ‘1978-79  including  canalisation  policy, is  under  formulation  and  it  would
 not  be  in  public  interest  to  disclose
 any  details  at  this  stage
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 जिलतलमों  के  कावहुरण  को  धटनएयें

 2351.  श्री  अमरसिंह  थो०  राठवा :
 क्या  वर्ट  और  सागर  'चिमामन  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  मां,  977  से  श्रब  तक
 भारत  में  विमान  भ्रपहरण  की  कितती  घटनाये

 हुई  ;

 (ख)  प्रत्थेक  घटना  के  बारे  मे  की  गई
 जांच  का  प्रतिवेदन  क्‍या  है  ;

 (ग)  विदेशों  मे  कितने  भारतीय
 विमान  अपहत  किये  गये;

 (घ)  इसके  क्‍या  कारण  है  भौर  इस
 बारे  मे  की  गई  जांच  की  रिपोर्ट  क्‍या  है,
 शौर

 (४)  ऐसी  घटनाओझों  को  रोकने  के
 लिए  सरकार  ने  क्या  कदम  उठाये  है  ?

 परयेटन  और  नागर  विसानन  मंत्री
 (श्री  पुरुषोसम  कौशिक)  :  (क)  भारत
 में  अपहरण  की  केवल  एक  घटना
 हुई  है।  जापान  एयरलाइस  के  एक  डी  सी-
 8  विमान  का  28  सितम्बर,  977  को
 बम्बई  विमान  क्षेत्र  से उडान  भरने  के  बाद
 अपहरण  कर  लिया  गया  था  t

 (@)  मामले  की  अभी  जाच  की  जा
 रही  है।

 (ग)  कोई  नहीं।

 (घ)  प्रश्न  नही  उठता।

 (3)  यद्यपि  इस  सम्बन्ध  मे  किए  गए
 विशिष्ट  उपायों  तथा  झम्य  ब्यौरो  को  प्रकट
 करना  लोकहित  में  नहीं  होगा,  तथापि,
 झपहरण|तोड़-फोड़  से  सुरक्षा  के  लिए
 किये  जा  रहे  वर्तमान  उपायों  जैसे  परियालन

 'क्षेत्रों  के  भवेश  थलों  का  नियंत्रण,  यात्रियों
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 की  कारीरिक  तलाशो  तथा  'उतके  हाथ  के
 सामान  की  फानलीन  जोडिग  कार्शों  पर  द...
 लगाने  में  झधिक  सावधानी  एवं  चौगिर्दी
 परिसीमा  की  पर्याप्त  सुरक्षा  इत्यादि  को  पहले
 ही  पभ्रधिक  कड़ा  कर  दिया  गया  है।

 Smuggling  ef  Tea  to  Pakistan

 2352.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Government  are
 aware  that  smuggling  of  tea  to  Pakis-
 tan  from  the  bordering  areas  of
 Punjab  and  Rajasthan  is  on  the  in-
 crease;  and

 (b)  if  so,  steps  taken  to  check  this?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 and  (b).  Reports  received  by  the
 Government  do  not  provide  any  such
 indication.  The  situation  is,  however,
 kept  under  close  watch.  The  Cus-
 tom.  ficld  forma‘ions  are  alert  and
 they  have  instructions  to  thwart  any
 attempt  at  smuggling  of  tea  to
 Pakistan.

 Steps  to  Recover  Arrears  of  Income-
 Tax  from  30  Large  Industrial  Houses

 2354.  CHOWDHRY  BALBIR
 S'NGH:  Will  the  Minister  of
 FINANCE  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  question
 No,  3370  on  the  9th  December,  977
 regarding  income-tax  arrears  of  30
 large  industrial  houses  and  state  as
 to  what  further  steps  have  been
 taken  to  recover  these  preponderous
 dues?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH);  The
 requisite  information  ig  not  readily
 available.  It  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House
 as  soon  as  possible.
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 Fortiga,  rachange  Remiitamess  hy
 Keralites  Settled  in  ह. &  Region

 2355  SHRI  SURENDRA  BIKRAM
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  the  number  of  people  from
 Kerala  who  were  either  settled  or
 working  m  the  gulf  region,  and

 (b)  the  foreign  exchange  remittan-
 ees  annually  by  them  during  last
 three  years?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र  M  PATEL)  (a)  Accoid

 ing  to  the  information  received  from
 the  Ministry  of  External  Affairs  no
 State-wise  record  of  the  number  of
 people  settled  or  working  m  the  gulf
 region  is  maintained

 (b)  There  are  no  reliable  data
 giving  the  State-wise  distribution  of
 foreign  exchange  carnings  remitted
 by  Indian,  working  abroad.

 Request  from  Representatives  of  In-
 dustries  in  Eastern  Region  for  Import
 of  Power  Plants  free  of  Import  Duty

 2350  SHRI  NATVERLAL  8  PAR-
 MAR  Will  tie  Minster  of  FIN-
 ANCE  bx  pleased  to  state

 (a)  whether  it  1s  a  fact  that  due  to
 wide  spread  load  shedding  in  the
 Eastern  i:egion  the  industries  ang  the
 Government  are  losing  heavily  in
 production  and  irevenue  respectively
 and  ४  so  the  details  thereof;

 (b)  whether  the  industries  repre
 sentatives  had  urged  the  Government
 to  allow  import  of  power  plants  free
 of  import  duty,

 (c)  whether  they  had  also  urged
 for  eltmination  of  taxea  on  fuel  and
 plants  to  encourage  the  installation
 of  power  units  by  the  industry

 (a,  2  ac,  the  details  thereof,  and

 (e)  the  decision  taken  by  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL)  (a)
 The  information  available  with  the
 Government  indicates  that  there  8
 no  shortfall  in  revenue  collected
 from  the  industries  in  the  Eastern
 region  during  January—-December,
 977  as  compared  to  the  same  period
 last  year

 (b)  and  (०)  No  such  representa-
 tion  has  been  received  by  Govern-
 ment

 (d)  and  (६)  Does  not  arise

 Ban  on  Export  of  Traditional  Items

 2357  SHRI  AGHAN  SINGH  THA-
 KUR  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state

 (a)  the  traditional  items  export  of
 which  has  elther  been  restricted  or
 banned  since  Government  came  to
 power  772  Centre

 (b)  the  xncome  ४0  rupees  affected  as
 a  result  of  the  above  measure  and

 (c)  the  new  items  of  export  started
 since  Government  came  to  power  in
 Centre  and  the  income  m  terms  of
 rupees  from  such  export  till  the  end
 of  this  financial  year?

 THE  MINISTER  OF  STATE  IN
 ‘LE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO
 OPERATION  (SHRI  ARIF  BEG)
 (a)  ang  (b)  The  Principal  tradi-
 tional  items  exports  of  which  have
 (ither  been  restricteg  er  stopped  dur-
 ing  the  eurrent  year  includeq  HPS
 Groundnut,  edible  oils  onions  pota-
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 toes,  fresh  vegetables,  turmeric,  sugar,
 rice  and  pulses.

 Based  on  the  latest  Director  Gene-
 ral  Commercial]  Intelligence  and  Sta-

 ‘tistic  data,  combined  exports  of  these
 items  during  April—July,  977  ac-

 ‘counted  to  Rs.  25  crores  as  compared
 with  Rs.  62  crores  in  the  corrcspond-
 ing  period  of  the  previous  year.  Quan.
 titative  ceilings  were  also  adhered  to
 more  effectively  in  ‘the  case  of  im-
 portant  items  like  tea  ang  groundnut

 extractions,

 (९)  It  is  not  practicable  to  identify
 specifically  new  items  as  such  emerg-
 ing  in  our  trade.  Under  a  product  group
 qualitative  chanzes  in  export  items  do
 not  get  reficcted  in  trade  classification.

 भारत  चपंटन  विकास  निगम  द्वारा  चलाये
 जा  रहे  यात्री  लाज

 2359.  शी  राज  केशर  सिह:  क्या
 पर्यट्ल  और  मागर  विमानन  मंत्री

 “निम्नलिखित  जानकारी  देने  बाला  विवरण
 “सभा  पटल  पर  रखने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  किन-किन  स्थानों  पर
 भरत  पर्यटन  विकास  निगम  द्वारा  यात्री

 'लॉज  चलाये  जा  रहे  हैं  शौर  इसके  द्वारा
 चलाये  जा  रहे  यात्री  लॉजों  की  संख्या  क्‍या

 है  ;

 (ख)  गत  वर्ष  इन  लॉजो  मे  से  प्रत्येक
 लॉज  को  कितनी  हि  भौर  लाभ  हुआ;

 और

 (ग)  यदि  इनमें  से  किसी  लॉज  को
 'हानि  हो  रही  है  तो  उसके  क्‍या  कारण  हैं

 शौर  इन्हे  लाभ-दायिक  'लॉज  बनाने  के  लिए
 क्या  कार्यवाही  की  जा  रही  है?

 पर्यटन  झौर  नागर  विसानन  मंत्री  (की
 पुरघोसलम  कोशिक)  :  (क)  शौर  (ख).
 भारत  पर्यटन  विकास  निगम  फिलहाल  24
 यात्री  लॉज  चला  रहा  है  1  उनके  स्थानों
 की  स्थिति  तथा  पिछले  वर्ष  (1976-77)
 के  दौरान  उन  से  हुए  लाभ/हानि  के  बारे  में

 सूचना  देने  वाला  एक  विवरण  सभा-पटल
 पर  रख  दिया  गया  है  t

 (ग)  भारत  सरकार  ने  यात्री  लॉजो
 की  स्थापना  देश  में  पर्यटन  प्रोत्साहन|
 विकास  के  उद्देश्य  से  की  थी।  ये  साधारण
 दरों  पर  आरामदेह  पर्यटक  सुविधाएं
 उपलब्ध  कराते  हैं।  इनके  भ्लाभप्रद  रूप
 से  बडे  झाकार  तथा  दूरस्थ  स्थानों  पर
 स्थित  होने  के  कारण  ये  घाट  में  जा  रहे  है  ।
 तथापि  इस  घाटे  को  974-75,  में  7.28
 लाख  रुपये  से  घटा  कर  1976-77  के
 दौरान  3.6  लाख  रुपये  तक  कम  कर
 दिया  गया  है।  भार्कीटिग  तथा  बिक्री  को
 तीवर  करके  प्रोत्साहन-ब-प्रचार  प्रयासों  को
 बढ़ा  कर  बजट  नियंत्रणों  को  कड़ा  करके
 तथा  झावधिक  व  आकस्मिक  निरीक्षणो  आदि
 की  व्यवस्था  द्वारा  उनकी  लाभप्रदता  को
 सुधारने  के  प्रयत्न  किए  जा  रहे  है  ।

 इसके  श्रतिरिक्त  यात्री  लॉजों  की  बिक्री
 को  बढ़ावा  देने  के  लिए  भ्राकर्षक  पयं टक  पैकेज
 यात्राओों  को  योजनाएं  भी  बनायी  जा  रही
 है  जिनके  साथ  प्रधानतया  यात्नी  लॉजों  को
 भी  जोड़ा  जा  रहा  है।  ग्रुप  बुकिंग  तथा
 पैकेज  यात्ाश्रों  की  प्रावश्यकता  पूर्ति  के
 लिए  निगम  की  छठी  पंचवर्षीय  योजना
 मे  मदुरै,  बोधगया,  कुशीनगर,  सांची,
 कोणाके,  कुल्लु,  मनाली  भादि  में  यात्री  लॉजों
 के  विस्तार  के  लिए  उपयुक्त  व्यवस्था  की
 गई  है।
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 विवरण

 क्रम  1976-77 ©
 ao  इकाई  राज्य  दौरान

 लाभ/हाति

 (लाख  रुपयो  मे  )
 ]  भरतपुर  राजस्थान  (—)0.  44

 2  भुवनेश्वर  उडीसा  GG  )i.42
 3  बीजापुर  कर्णाटक  (—)0  30

 4  बोधगया  बिहार  (4-)0.I0
 5  काचीपुरम्‌  तमिलनाडु  (—)  oO.  42

 6  कोणार्क  उड़ीसा  (—)  ०0  27

 7  कुल्लू  हिमाचल  प्रदेश  (—)0.62
 8  »  शो  नगर  उत्तर  प्रदेश  (—)0  34

 9  मदुरै  तमिल  नाडू  (+)0  47

 0  मनाती  हिमाचल  प्रदेश  (-)  0.  57

 ll  माड़  मध्य  प्रदेश  (—)  0.  38

 420  साची  मध्य  प्रदेश  (—)o  82

 I3°  तजौर  तमिल  नाडु  (-)  ०.  3

 ह द  तिरुचिरापल्‍लो  तमिल  नाडु  (—)0  44

 जोड़  (—)3.6

 केन्द्रीय  मत्रियों  हारा  किए  गए  बिदेशों  के  दौरों  किस  संत्री  भी  एच०  एम०  पढेल)  :

 वर  व्यय  (क)  भीर  (ख)  सूचना  एकत्रित  की

 2360.  श्री  रामधारी  शास्त्री:  क्‍या
 बिस  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  अप्रैल,  977%  3]  जनवरी,
 i978  तक  केन्द्रीय  मंत्रियों  के  दौरो  पर,

 प्रत्येक  मामले  मे  कितना  कितना  व्यय  हुआ  ;
 और

 (ख)  वर्ष  i976-77%  इसी  प्रबधि
 में  तत्कालीन  मत्रियों  के  दौरों  पर  कितता
 व्यय  हुभा ?

 जा  रही  है  और  यथासभव  शी  ध्र  सभा-पटल
 पर  रख  दी  जाएगी  ।

 Request  from  West  Bengal  Government
 for  handing  over  Confiscated  Goods

 lying  in  Custom  Office,  Calcatta

 2361.  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  the  Government  have
 received  requests  from  the  Government
 of  West  Bengal  to  hand  over  the  Ra.  43
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 crores  worth  of  confiscated  goods  in.
 cluding  some  precious  medical  instru-
 ments  lying  for  a  long  time  at  custom
 office  in  Calcutta  after  having  clear-
 ance  from  courts;

 (b)  at  so,  whether  the  Central  Gov-
 ernment  is  going  to  consider  the  :c-
 quest;

 (c)  if  not,  the  reasons  therefor;
 (d)  whether  there  is  any  precedent

 of  acceding  to  such  request  from  State
 Governments  in  the  past  in  this  matter;
 and

 (e)  if  so.  the  names  of  those  States?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 (d)  and  (e).  Government  have  not
 received  any  such  request  from  the
 Government  of  West  Bengal  to  hand
 over  to  them  confiscated  goods  worth
 Rs.  43  crores,  However,  in  the  past,
 Government  of  West  Bengal  hag  pur-
 chaseg  from  time  to  time  items  like
 tape  recorders  and  cameras  from  the
 stocks  of  confiscated  goods  with  the
 Customs  Department  Requests  were
 also  received  from  the  Governments
 of  Meghalaya  and  Tripura  for  pur-
 chase  of  selected  items  like  cameras
 and  tape-recorders  In  these  cases,
 however,  sales  did  not  take  place.
 According  to  reports  received  by  the
 Government  no  other  State  Govern-
 ments  have  made  any  similar  request for  purchase  of  confiseated  goods  from
 the  Customs  Department.

 bd)  and  (c).  Do  not  arise.

 Oilseeds  Corporation

 2342.  SHRL  L.  L  KAPOOR:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  set  up  an  Oil-
 seeds  Corporation  to  coordinate  plan-
 ning,  production,  imports,  procurement
 and  distribution  of  oilseeds  and  edible
 oils,  including  vanaspati;

 (b)  if  so,  whether  Government  have
 taken  into  consideration  the  corrupt.
 ing  influence  of  private  traders  in  this
 trade  and  industry;

 (c)  whether  the  activity  of  the  pro-
 posed  corporation  would  also  include
 manufacture  and  processing  of  edible
 oils;  and

 (d)  whether  the  question  of  creating
 adequate  infra-structure  through  which
 thie  Corporation  would  operate  has
 been  considered  and  a  definite  and
 positive  scheme  for  field  level  opera-
 tions  worked  out;  if  so,  broad  details
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA
 KUMAR  GOYAL):  (a)  to  (d).  There
 is  a  proposal  under  the  consideration
 of  the  Government  to  set  up  a  na-
 tional-level  Corporation  for  Edible
 Ouls  and  Oilseeds.  The  details  are
 being  worked  out

 Post  of  Assistant  Directors  in  Export
 Inspection  Council

 2363  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  fresh
 recruitment  have  been  made  to  the
 posts  of  Assistant  Directors  in  the
 Export  Inspection  Council;

 (b)  if  90,  what  are  the  reasons  for
 such  recruitment  while  qualified  em-
 ployees  are  working  in  a  lower  grade;

 (c)  whether  Government  are  aware
 that  such  fresh  recruitment  bar  the
 only  promotional  opportunity  of  the
 employees  of  the  E.ILC.  in  lower
 grade;  and

 (d)  what  are  the  steps  taken  to
 protect  the  interest  of  the  employees
 in  the  Export  Inspection  Council?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  ARIF  BEG):
 (a)  Yes,  Sir.
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 (b)  Recruitment  Rules  in
 ae

 Ex-
 Inspectton  Agency  provide  for

 2  per  oat  posts  of  desistant  Direc-
 torg  to  be  filled  by  promotion  from
 the  Departmental  candidates  subject
 to  requisite  qualifications  for  the  post
 and  selection  made  by  the  Depart-
 mental  Promotion  Committee.  The
 remaining  50  per  cent  of  the  posts  as
 per  recruitment  Rules  are  filled  in  by
 direct  recruitment.

 (c)  ang  (d).  As  stated  above,  there
 is  8  fixed  promotion  quota  of  50  per
 cent  for  recruitment  to  the  post  of
 Assistant  Directors  in  the  Export  Ins-
 pection  Council.  Departmental  can-
 didates  who  fulfil  qualifications/ex-
 Perience  prescribed  in  this  regard  are
 also  allowed  to  compete  with  the  open
 market  candidates  anq  take  their
 chances  for  recruitment  against  the
 open  market  quota  For  higher  posts
 above  Assistant  Directors  ie.  Deputy
 Directors,  Dy  Chief  Executives,  and
 Joint  Directors  there  is  provision  for
 700  per  cent  promotion  in  the  recruit-
 Ment  rules  All  these  provisions  ade-
 quately  protect  the  legitimate  inter-
 ests  of  the  employees  of  the  Export
 Inspection  Council  ang  ensure  reason-
 able  promotion  opportunities  for
 them.

 Construction  of  Barapani  Airport near  Shillong
 2364  SHRI  AMAR  ROY  PRA-

 DHAN-  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be
 pleased  to  state:

 (a)  whether  the  construction  of
 Barapani  Air  Port  near  Shillong  has
 been  completed;  and

 (b)  the  amount  spent  for  it  so  far”
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Cons-
 truction  of  Barapani  Airport,  com-
 prising  runway,  apron,  taxi-way, technical  and  residential  buildings  has
 been  completed,  The  terminal  puild-
 ing  is  likely  to  be  completed  by
 April,  1978.

 3963  LS—5

 (b)  The  total  amount  spent  so  far
 for  all  the  item  of  works  is  about Rs.  26.02  lakhs,

 सूरत  में  होरा  उद्योग  के  एक  वस्‍्तकार  द्वारा
 एक  हजार  रुपए  का  एक  करेंसी  नोट  जलाया

 जाना

 2365.  श्री  एम०  go  हनान  झलहाण  :
 क्या  जिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  यह  सच  है  कि  सूरत  में
 हीरा  उधोग के  एक  दस्तकार  ने  एक  हजार
 रुपये  के  एक  करेंसी  नोट  का  सिगरेट  कसा  कर
 उसे  एक  सरकारी  अ्रधिकारी  के  सामने  पिया;
 और

 खि)  यदि  हां,  तो  क्या  करेंसी  नोटों
 का  जलाया  जाना  कानूनी  है  भ्रौर  यदि  नहीं,
 तो  सरकार  द्वारा  इस  कारीगर  के  विरुद्ध
 कोई  कार्यवाही  न  करने  के  क्या  कारण
 है?

 विश  मंत्रालय  में  राज्य  मंत्री  (भी
 जुल्फिकार  उल्लाह) :.  (क)  इंस  विषय
 पर  सरकार  का  ध्यान  एक  प्रैस  विज्ञप्ति  की
 ओर  दिलाया  गया  है:

 (ख)  i6  जनवरी,  978  को  ऊंचे
 मूल्य  बर्ग  के  बैंक  नोट  (विमुद्रीकरण)
 अध्यादेश  978  के  प्रख्यापित  किये  जाने  के
 बाद  ऊंचे  मूल्य  के  बैक  नोट  विधिमान्य  मुद्रा
 नहीं  रहे  ।  ऐसे  नोटों  के मालिक  या  धारक
 द्वारा  यदि  ऐसा  कोई  नोट  जला  दिया  जाय
 तो  इस  भ्रध्यादेश  में  उनके  लिए  किसी  दण्ड
 का  विधान  नहीं  है।  क्योकि  इस  भअ्रध्यादेश
 के  उपबन्धों  के  अन्तर्गत  इस  प्रकार  की  कार्रवाई
 को  कोई  जुम॑  नहीं  माना  जाता  इसलिए  ऐसे
 व्यक्तियों  के  विरुद्ध  कोई  कारंबाई  नहीं  की
 जा  सकती  है।
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 SC/ST  Pilots  and  Air  Hostesses  ‘n
 Air  India  and  LA.

 2366,  SHRI  R.  L.  KUREEL:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  he  pleased  to  state:

 (a)  the  toto]  number  of  Pilots  ar.d
 Air  Hostesses  in  Air  India  and  Indian
 Airlines  and  how  many  of  them  be-
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 long  to  the  Scheduled  Castes  and
 Tribes;  and

 (b)  what  efforts  were  made  by  the
 Department  to  fill  the  quota  of
 Scheduled  Castes  and  Tribes  in  these?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  The  re
 quisite  information  is  as  follows:

 Indian  Airlines Category  Air  India

 Total  8.0.

 Pilots  257
 Airhostesses  611®  I27

 *Including  Wy  European  and  r4  Japanese.

 (b)  Air-India  issue  exclusive  ad-
 vertisements  only  for  selection  of
 SC/ST  Hostesses  in  all  the  leading
 newspapers.  The  vacancies  are  also
 notified  to  the  regional  employment
 exchanges  and  to  all  the  SC/ST  orga-
 nisations  throughout  the  country.  Ex-
 elusive  advertisement  was  also  issued
 for  the  post  of  pilots.  No  application
 ‘was,  however,  received  from  SC/ST
 candidates  having  the  minimum  qua-
 lifications  laiq  down.

 In  Indian  Airlines  recruitment  ac-
 tion  is  in  process  for  clearing  the  back-
 log  of  3  vacancies  in  the  category  of
 Pilots,  In  the  category  of  Air  Hos-
 tesses,  there  is  a  backlog  of  0.7  per
 cent  only  for  Scheduled  Caste  and
 efforts  are  being  made  to  make  up  the
 shortfall

 फिल्म  कलाकारों  द्वारा  झायकर  की  झदायगो

 2367.  श्री  श्याम  सुन्दर  वास:
 क्या  बिस  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  देश  में  बम्बई,  मद्रास,  कलकत्ता
 तथा  श्रन्य  राज्य  के  कितने  फिल्‍म  कलाकारों
 पर  श्रायकर  की  राशि  बकाया  है  तथा  कितनी-
 कितनी  राशि  बकाया  है;  और

 S.T.  Total  xo  S.T.

 365  6

 44  397  57  32

 (a)  इसे  वसूल  करने  के  लिए  सरकार
 क्या  कदम  उठा  रही  है  1

 बित्त  मंत्रालय  में  राज्य  मंत्री  (श्री
 जुल्फिकार  उल्लाहू):  (क)  से  (ग).
 अपेक्षित  सूचना  तत्काल  उपलब्ध  नहीं  है
 जिन  फिल्‍मी  कलाकारों  की  तरफ  आयकर
 की  बकाया  हो  सकती  है,  उन  सब  के
 सम्बन्ध  में  सूचना  एकत्नित  करने  में  पर्याप्त
 समय  और  श्रम  लगेगा  ।  इसलिए  जिन
 फिल्‍मी  कलाकारों  को  तरफ  28-2-1978
 की  स्थिति  के  अनुसार,  झायकर  की  10,000
 रुपये  से  भ्रधिक  रकम  की  मार्ग  बकाया  थी,
 उनके  सम्बन्ध  में  सूचना  एकत्नित  की  जा  रही
 है।  यह  सूचना  यथासभव  शीघ्र  ही  सदन-
 पटल  पर  रख  दी  जायगी  ।

 6  से  i8  फरवरी  978  तक  बड़े  भोटों
 का  बदलाजाना

 2368.  श्री  भारत  भूषण  :  क्या  चित
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (कै)  क्या  ऐसे  मामले  सरकार  के  ध्यान
 में  भाये  हैं  कि एक  हजार,  पांच  हजार  तथा
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 दस  हजार  के  विमुद्रीकृत  नोट  16,  27  तथा
 i8  फरवरी  को  उन  पड़ौसी देशो  में  बदले

 गये  जहां  भारतीय  मुद्रा  का  बदलना  सरल
 पहै;।  और

 (ख)  यदि  हा,  तो  यह  कैसे  हुआ  ?

 विस  संत्रालय  सें  राज्य  मंत्री  श्र
 जुल्फिकार  उल्लाह) :.  (क)  सरकार  के
 'पास  ऐसी  कोई  सूचना  नहीं  है  ।

 (ख)  यह  सवाल  पैदा  ही  नही  होता  ।

 -Appointment  of  auditors  by  Chairman,
 United  Commercial  Bank

 2369.  SHRI  MADAN  LAL  SHUK-
 ‘LA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Government  ale
 aware  that  in  973  the  Chairman,
 United  Commercial  Bank  has  appuint-
 ed,  some  auditors  of  the  M/s.  Price
 Water  House  and  Company  stutulrry
 zuditols,  in  senior  grade  while  they
 were  carlying  out  audit  in  the  Bank,
 On  salamnes  much  higher  than  they
 were  drawiig  in  the  auditing  =  firm;
 and

 (b)  if  so,  the  reasons  and  names
 thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M,  PATEL):  (a)  and  (b).
 United  Commercial  Bank  has  reported
 that  Shri  S.  N.  Ghosh  who  was  work-
 ing  with  M/s,  Price  Waterhouse  Peat
 &  Co.,  the  statutory  auditors  of  the
 Bank  for  the  vears  1970-1974,  was  ap-
 pointed  as  a  Senior  Chartere@d  Ac-
 countant  in  the  Bank  jin  September,
 973  on  the  basis  of  his  application
 received  in  response  to  an  advertise-
 ment  by  the  Bank  and  the  rank  ob-
 tained  by  him  in  the  interview  for
 the  post.  Taking  into  account  the  ex-
 perience  ang  salary  drawn  by  them
 with  their  previous  employers,  the
 first  three  selected  candidates  which
 included  Shri  S.  N.  Ghosh  were  offer-
 ed  by  the  Bank  a  higher  starting

 salary.
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 Exemption  of  political  parties  from
 payment  of  taxes

 2370,  SHRI  G.  8.  TOHRA;  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whetner  Government  of  India
 Cecided  to  exempt  political  parties
 from  wealth  tax  on  income  derived
 from  investments  and  donations;  and

 (b)  if  so,  what  are  the  relevant
 details  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUAR  ULLAH):  (a)
 and  (b).  Government  propose  to
 sponsor  legislation  with  a  view  to
 providing—

 (i)  exemption  from  income-iax
 in  respect  of  income  derived
 by  political  parties  from  their
 investments  (both  in  movable
 and  immovable  properties)
 and  also  income  by  way  of
 donations  received  by  them
 from  non-members;

 (7)  exemption  from  wealth-tax  in
 respect  of  the  value  of  assets
 held  by  them

 The  proposeq  exemption  from  income-
 tax  will  not  be  allowed  unless  the
 pohtical  party  maintains  proper  books
 of  account  and  gets  its  annual  ac-
 counts  audited  by  a  chartereqg  ac-
 countant  or  other  qualified  accountant.
 The  exemption  from  income-tax  and
 woalth-tax  will  be  alloweg  only  in
 the  case  of  political  parties  which  are
 registered  with  the  Election  Commis-
 sion  of  India  under  the  Election
 Symbols  (Reservation  ang  Allotment)
 Order,  ‘1968.

 Facilities  for  tourists  visiting  Badri-
 nath,  Kedarnath  2nd  Uttarkashi
 2372  SHRI  JAGANNATH  SHAR-

 MA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state:

 (a)  whethe:  it  i  a  fact  that  ti:
 number  of  Tourists  visiting  Baul
 nath,  Kedarnath  and  Uttarkashi  has
 increased  considerably  during  past
 some  years;
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 (b)  whether  Government  have  for-
 mulated  any  scheme  to  extend  faci)
 ties  for  tourists  on  the  3०808  going  to
 trese  places,  and

 (c)  af  so,  what  are  the  details  there.
 ci?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK)  (a)  Yes,
 Sir

 (b)  and  (c)  Not  for  the  present
 The  development  of  tourist  facilities
 an  future  in  the  Garhwal  area  will
 depeng  upon  the  quantum  of  funds
 made  available  for  the  Tourism  Plan
 (978—83)  mm  the  Central  and  State
 sectors

 wet  बचत  योजना

 2373  श्री  छवबिराम  झगल :  क्या
 विस  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  झल्प  बचत  योजना  को  शरिक
 न्यायोचित  बनाने  तथा  राष्ट्रीयकृत  बैको  को
 बचत  योजनाओं  के  साथ  उसे  समन्वित
 करने  के  बारे  मे  उन्हे  तथा  केन्द्रीय  अ्रल्प-बचत
 सलाहकार  बोर्ड  को  3  दिसम्बर  977  की
 बैठक  में  क्‍या  सुझाव  प्राप्त  हुये

 (ख)  धारक  प्रतिभूति  धरवा  धारक
 प्रतिभूति  बाइ  अल्प-बचत  योजना  आरम्भ  करने
 झौर  व्यक्तिगत  जमा  तथा  सगठनात्मक  जमा
 के  बीच  ब्याज  के  अतर  को  समाप्त  करने
 के  लिये  भी  कोई  सुझाव  प्राप्त  हुये  है,  भौर

 (ग)  इस  अल्प  बचत  योजना  को
 न्‍्यायोचित  बनान  के  प्रति  सरकार  की  क्‍या
 प्रतिक्रिया  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  श्ली
 जुल्फिकार  उल्लाह)  :  (क)  इस  सबंध  मे
 जो  अधिक  महत्वपूर्ण  मुझाव  प्राप्त  हुए  है
 उनमे  से  कुछ  है  सस्थागत  निवेशों  के  लिए
 कर  योग्य  प्रल्प  बचत  पत्नो  को  खुला  बेचना  ,
 ब्याज  की  भ्रदायगी  वार्षिक  भ्राधार  पर  न
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 करके  थोडी-थोडी  भ्रवधि  के  पश्चात  कई  बार
 करना;  व्यक्तियों  द्वारा  कर-मुक्त  पत्रों  की
 खरीद  के  लिए  मैट्रिक  सीमा  को  बढ़ाना;
 बढ़िया  ग्राहक  सेवा  प्रदान  करने  के  लिए
 राष्ट्रीय  बचत  बैक  की  स्थापना  करना  झादि  +

 जैसाकि  बोर्ड  की  बैठक  मे  तय  हुआ  था,
 राष्ट्रीय  बचत  सगठन  भौर  वाणिज्यिक  बैंको
 की  योजनाओं  का  तुलनात्मक  प्रध्ययन
 करने  तथा  वाणिज्यिक  बैको  की  योजनाओं
 में  अगर  कोई  परिवतेन  किए  जाने  हैं  तो  उन
 परिवतेनों  की  सिफारिश  करने  के  लिए
 एक  विशेषज्ञ  दल  की  स्थापना  ककी  जा
 रही  है  ।

 (ख)  जी  हा  बोर्ड  विचार-विमर्श  के
 पश्चात  इस  बात  के  लिए  सहमत  हो  गया  कि
 धारक  प्रतिभूति  भ्रथवा  धारक  प्रतिभूति  बाड़
 को  जारी  करने  के  सुझाव  पर  जोर  न  दिया
 जाए  ।  जहा  तक  व्यक्तियो  की  जमा  रकमों
 तथा  सगठनो  की  जमा  नक्मो  पर  दिए  जाने
 वाले  ब्याज  में  भ्रतर  का  सबध  है  इस  बारे  मे
 यह  निश्चय  क्या  गया  है  कि  इस  मामले
 की  जाच  एक  समिति  द्वारा  कराई  जाए  ।

 (ग)  श्रल्प  बचत  योजनाझो  पर  निरतर
 समीक्षा  की  जाती  रहती  है  श्रौर  जहा  तक
 ग्रावश्यक  समझा  जाता  है  इनमे  समय-समय
 पर  उपयुक्त  सशोधन  किए  जाते  रहते  है  d

 यूनाइटिड  कमशियल  बेक  के  अध्यक्ष  हारा  ऋण
 दिया  जाना

 2374  श्री  माधज  प्रसाद  त्रिपाठी  :
 क्या  वित्त  मत्री  यह  बताने  की  कृपा  करेगे

 (क)  क्‍या  सरकार  को  पता  है  कि  23
 नवम्बर,  972  से  28  मार्च,  973  की
 श्रवधि  यूनाइटेड  कमर्शियल  बैक  में  धाधली
 की  अवधि  बताई  जाती  है,  जिसके  दौरान

 यूनाइटेड  कमशियल  बैंक  के  चेयरमैन  ने  कुछ
 कम्पनियों  को  नियमों  का  उल्लबन  करके
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 सौ  करोड़  रुपये  की  धनराशि  दी  थी  भौर  वह
 रकम  डब  गई  है,

 (ख)  क्‍या  यह  सच  है  कि  उक्त  यूनाइ-
 टेड  कममशियल  बैक  के  चेयरमैन  ने  एक  वर्ष
 में  ही  दो  करोड  इकहसर  लाख  रुपये  का
 फर्नीचर  खरीद  कर  निरथंक  व्यय  किया  था
 जैसा  कि  वर्ष  i976  के  तुलन-पत्न  मे  दिखाया
 गया  है,  और

 (ग)  क्‍या  उक्त  शिकायतों  के  बारे  मे
 श्रौर  यूनाइटेड  कमरशियल  बैक  में  धाधली  के
 बारे  में  संरवार  का  विचार  जाच  करने  का  है
 ताकि  ऐसे  राष्ट्रीयक्ूत  बैका  में  भ्रप्टाचार
 रोका  जा  सके  ?

 वित्त  मत्री  (श्री  एल०  एम०  पटेल)  :
 (क)  यूनाइटेड  क्मर्शियल  बैक  क॑  झनुसार

 नवम्बर,  972  और  मार्च  973  के
 अन्तिम  सप्ताह  के  बीच  भारत  मे  ऋणो  की
 कुल  बकाया  राशि  में  केवल  25  करोड  रुपये
 के  लगभग  की  वृद्धि  हुई  जा  कि  मौसमी  कारणा
 सहित  सामान्य  प्रवृत्तिया  के  अनुसार  थी  ।
 अ्रध्यक्ष  सहित  बैक  के  विभिन्न  स्तर  के  अधि-
 कारियो  द्वारा  ऋण  स्वीकार  करने  में  सामान्य
 सिद्धान्तों  का  पालन  किया  गया  था  तथा
 नियमों  श्रथवा  मार्गदर्शी  सिद्धान्ता  का  कोई
 उललघन  नहीं  किया  गया  ।

 (ख)  3:  दिसम्बर,  1976  की  स्थिति
 के  अनुसार  बैबा  द्वारा  प्रकाशित  तुलन-पत्र  के
 अनुसार  फर्नीचर  श्ौर  फिक्सचर  (उपकरणा
 झौर  मोटर  गाडियो  सहित)  शीर्ष  के  अ्न्तगंत
 उस  वर्ष  के  दौरान  i  46  करोड़  रुपये  का
 व्यय  दिखाया  गया  है  ।  यह  अधिकाशत
 सुरक्षा-उपकरणों  (सेफ  डिपाजिट,  लाकसे
 करेंसी  चेस्ट  के  लिये  उपकरणों  सहित)
 टाइपराइटरो,  एकाउटिंग  मशीनों,  फर्नीचर
 और  फिक्सचरो  झादि  की  खरीद  से  सम्बन्धित
 है।  ये  खर्चे  केवल  नई  शाखाये  खोलने  श्रौर
 करेंसी  चैस्टो  की  स्थापना  के  कारण  ही  नहीं
 हुए  बल्कि  पुरानी  हो  गयी  चीजो  के  प्रतिस्थापन

 के  लिए  भी  किये  गये  है  1  रिजर्व  बैक  द्वारा
 की  गई  जाच  के  प्रनूमार  यह  सिद्ध  नहीं
 होता  कि  बैक  ने  इस  हिसाब  के  लिये  जो  व्यय
 किया  वह  श्रवाछनीय  झथवा  श्रत्यघिक  था  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 Loss  to  India’s  accumulated  foreign
 Exchange  due  to  depreciation  in  value

 of  Dollars  and  Pounds

 2375  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  FINANCE  ४९
 Pleased  to  state

 (a)  whethe:  Indias  accumulated
 four  thousands  crores  of  Foreign  Ex-
 change  28  held-in  Dollars  and  Pounds,

 (9)  7  so,  what  steps  have  che
 Government  ot  India  taken  to  prevent
 losses  due  to  the  fall  and  depreciation
 in  the  value  of  pounds  and  dollar  2
 international  money  market,

 (९)  what  is  the  total  amount  of  loss
 suffered  by  .ndia  im  its  accumulate  i
 foreiin  excnange  held  in  dolla,  a4
 Pounds  per  yeu"  and

 (d)  whether  the  value  of  loss  is
 equivalent  to  300  crores  a  year  o2
 more?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  India’s
 foreign  exchange  reserves  are  held  in
 various  foreign  currencies,  mcluding
 the  US  Dollar  and  the  Poung  Stcr-
 ling  and  these  amounted  as  on  3rd
 March  978  to  Rs  4i365  crores

 (b)  to  (d)  In  investing  foreign  cx-
 change  reserves,  the  Reserve  Bank  5
 guided  by  considerations  of  the  safety
 of  the  funds,  then  liquidity  and  the
 yield  However,  in  the  present  inter-
 national  inonetary  system,  characteris-
 eq  by  floating  of  the  major  currencies
 of  the  world,  upward  and  downward
 movements  in  the  value  of  these  cur-
 renciec  are  unavoidable  In  response,
 the  exchange  rate  of  the  rupee  in
 terms  of  these  currencies  8  also  jiable
 to  move  in  both  directions,  involving
 corresponding  changes  in  the  rupee
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 value  of  the  country’s  foreign  ex-
 change  reserves.  Since  the  short  term
 movements  in  the  value  of  various
 foreign  currencies  are  not  necessarily
 in  one  direction,  it  may  not  be  appro-
 priate  to  speak  of  Josses  in  the  value
 of  reserves

 Air  services  for  Saharsa,  Purnea  and
 Darbhanga  in  North  Bihar

 2376.  SHRI  B.  P.  MANDAL:  Wil’
 the  Minister  of  TOURISM  AND  CI-
 VIL  AVIATION  be  pleased  to  state:

 (a)  whether:  there  38  any  proposal
 before  him  to  connect  any  of  the
 three  places  of  North  Bihar  with
 Indian  Airlines  services,  viz.,  Saharsa
 Purnea  and  Darbhanga,  and

 (b)  ४  not,  reasons  therefor?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  No,  Sir.

 (b)  Ag  all  the  aircraft  in  the  fleet
 ०7  the  Corporation  are  fully  commit-
 ted  to  the  existing  schedule,  4  would
 rot  be  possible  at  present  to  provide
 arlinks  to  these  cities

 Nationalisation  of  banks  with  deposit
 exceeding  Rs.  00  crores

 2377.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  be  pleased
 tc  state:

 (a)  what  7९  the  total  number  of
 banks  with  the:  deposits  exceeding
 Rs  00  crores;

 (b)  names  of  such  Banks  with  ther
 Geposits  and  how  many  of  these  arc
 tilt  to  be  nationalised,

 (९)  whether  Government  prop  -e
 te  consider  nationalisation  of  th  5९
 Ebanks  in  pubic  int  est  and

 (d)  ig  not,  che  rea  ons  therefor*
 THE  MINISTER  OF  FINANCE

 (SHRI  H  M  PATEL).  (a)  and  (b)
 The  names  of  the  banks  in  the  public
 sector  ang  private  sector  with  depo-
 sits  of  Rs  00  crores  and  above  are
 given  in  the  statement  attached.

 (c)  No  such  proposal  is  under  the
 consideration  of  Government,
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 (d)  The  deposits  of  the  non-na-
 tionaliseq  banks  constitute  a  very
 smal]  percentage  of  the  total  deposits
 of  the  banking  system.  Further,  since
 nationalisation  of  the  4  major  banks
 in  1969,  the  non-nationaliseqg  banks
 are,  by  and  large,  following  the  ob-
 jectives  set  by  the  Government  for
 the  nitionaliseg  banks,

 Statement

 Names  of  the  banks  with  Depsoits  Deposits ot  Rs.  r00  crores  and  above  _  in  crores
 ason
 (90-12-1977

 (A)  PUBLIC  SECTOR  BANKS
 we  State  Bank  of  India  4866:or
 2.  Central  Bank  of  Inaia  462°  56°
 g.  Punjab  National  Bank  3307°23
 4-  Bank  of  India  278-39°
 5.  Bank  of  Baroda  398°84°
 6.  Canara  Bank  +  989°97%
 7.  United  Commercial  Bank  8o-g0
 8.  Svndicate  Bank  738°  92०
 g.  United  Bank  of  India.  732°  ०5०

 ro.  Union  Bank  of  India  «  826-78०
 1.  Indian  Overseas  Bank  .  566°  6
 12 Indian |  Bank.  .  §63°74*

 487°  80°

 4s  Bank  of  Maharashtra  «  49°24
 Whe  Allahabad  Bank

 13.  Dena  Bank

 40r:  73°
 16.  State  Bank  of  Hyderabad  197°  90०
 Te  State  Bank  of  Bikaner  &

 Jaipur  92°  70%
 i8.  State  Bank  of  Travancore  383°97%
 t9.  State  Bank  of  Patiala  I79°  45
 20.  State  Bank  of  Mysore  166"  33°
 ai.  State  Bank  of  Saurashtra  Ir9°  r5%
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 (8)  PRIVATE  SECTOR  BANKS
 3.  Andhra  Bank  Limited  288-48
 a.  Punjab  and  Sind  Bank

 Limited  .  262°49
 g.  Vijaya  Bank  Limited  246-65
 co  New  Bank  >f  India  Limited  240° 00%
 Be  Corporation  Bank  Limited  ‘125°  68
 6.  Oriental  Bank of  Co  ce  rrG-ar

 Limited.

 7.  Grindlavs  Bank  Lid.  .  425"  57
 8.  Chartered  Bank  743  84
 a  Mercantile  Bank  Limited  .  302°55

 *Provisional

 Setting  up  of  Central  Tax  Court

 2378.  SHRI  K.  MALLANNA:  Will
 the  Minister  of  FINANCE  be  plaased
 to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government
 for  setting  up  of  a  Central  Tax  Court
 with  regional  branches  to  deal  with
 income  tax  references  and  its  allied
 matters  which  are  now  being  handled
 by  various  High  Courts  in  the  coun-
 try;

 (b)  whether  any  suggestion  has
 also  been  made  by  Justice  P.  N  Bhag-
 wati  in  this  .egard;  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)

 to  (c).  The  Direct  Tax  Laws  Com-
 mittee  (Chokshi  Committee)  have,  in
 their  Interim  Report,  observed  that
 the  Government  should  consider  the
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 establishment  of  a  Central  Tax  Court
 to  deal  with  all  matters  arising  under
 the  Income-tax  Act  and  other  Central
 Tax  laws.  The  Committee  have,  how-
 ever,  stated  that  they  intend  to  deal
 with  this  matter  in  greater  detail  in
 their  final  Report,

 It  appears  from  a  news  jtem  in  the
 Economic  Times  of  ist  February,  978
 that,  while  jnaugurating  the  first  na-
 tional  convention  of  All  India  Fede-
 ration  of  Tax  Practitioners  at  Nagpur,
 Mr.  Justice  P.  N  Bhagwati  hag  also
 suggested  the  setting  up  of  a  Central
 Tax  Court  to  deal  with  income  tax
 references  ang  allied  matters,

 The  Government  would  consider
 this  matter  on  receiving  the  final  Re-
 port  of  the  Chokshi  Committee.

 संकट  प्र्स्त  उद्योगों  को  कर  को  छूट

 2379.  डा०  जक्सी  नोशयण  पांडेय  :
 क्‍या  वित्त  मत्ती  यह  बताने  की  कृपा  करेगें  कि  -

 (क)  क्‍या  सरकार  का  विचार  विभिन्न
 करो  के  मामने  में  संकटग्रस्त  उद्योगो  को  छूट
 देने  का  है,

 (व)  यदि  हा  तो  उक्त  उद्योग  किस
 क्षत्र--कपडा  चीनी  श्रौर  पटसन  से  सम्बन्धित

 है  है

 (ग)  करो  में  रियायत  श्रथवा  छूट  देने
 के  क्या  कारण  है,  और

 (घ)  क्या  सरकार  ने  उन  सब  पहलुझो
 की  जाच  कर  ली  है  जो  उद्योग  की  सकटग्रस्त
 बनाने  के  लिये  जिम्मेबवार  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री
 जुल्फिकार  उल्लाह)  :  (क)  जी  नही

 (ख)  से  (घ)  :  ये  प्रश्न नही  उठते  t
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 Financial  Assistance  from  Interns-
 tional  Agencies  ior  preparation  of
 Investment  ॥... ... ह  in  Jammy  and

 Kashmir

 2380,  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  seek
 financial  assistance  from  international
 agencies  like  the  Commonwealth  Sec-
 retariat  and  UNDP  for  preparation  of
 investment  surveys  of  extensive  nature
 to  open  new  vistas  of  development
 like  forest  in  Jammu  &  Kashmir  State;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL):  (a)  and  (b).
 Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 Reeruitment  of  Ex-Servicemen  as  Air-
 port  Officers

 2381,  अप्तप्ा  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  TOUR-
 ISM  AND  CIVIL  AVIATION  be  pleas.
 ed  to  state

 (a)  whether  73६  75  a  fact  that  the
 International  Airport  Authority  of
 India  had  set  up  a  panel  of  selected
 candidates  for  recruitment  of  Airport
 Officers  during  the  year  975  and  ‘1976;

 (b)  if  so,  the  facts  thereof  including
 detailed  list  of  such  cclected  candidates
 for  the  posts;

 (c)  whether  out  of  such  selected
 candidates  quite  a  good  number  of
 candidates  belonged  to  ex-servicemen
 group;

 (d)  the  details  of  such  ex-service-
 men  of  various  wings  of  armed  forces
 so  selected  and  steps  taken  to  rehabi-
 litate  these  candidates  on  priority
 basis;  and

 (e)  if  not,  given  the  appointments,
 the  reasons  therefor  and  also  steps
 being  contemplated  now  to  rehabi-
 litate  them  immediately?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURUSHO-
 TTAM  KAUSHIK);:  (a)  Yes,  Sir.  The
 International  Airports  Authority  of
 India  had  prepared  a  panel  on  ‘1-12-
 975  on  the  basis  of  open  selection  and
 another  panel  on  2-11-1976  for  depart-
 mental  promotion  to  fill  up  the  posts
 of  Airport  Officer.

 (b)  and  (c).  The  detailed  list  of
 the  two  panels  drawn  up  by  the  Au-
 thority  is  laid  on  the  Table  of  the
 House  [Placed  in  Library.  See  No.
 LT-77/78].  The  two  panels  together
 contained  the  names  of  0  Ex-Service-
 men

 (a)  All  the  30  ex-servicemen  in-
 cluded  in  the  two  pancls  have  been
 appointed/promoted  as  Airport  Offi-
 cers.  5  of  these  belong  to  the  Army,
 3  to  Air  Force  and  2  to  Navy.

 (e)  Does  not  arise

 विमान  यात्रियों  को  सामान  देने  में  विलस्ल

 2382.  श्री  हुकम  चन्द  कछ  वाय  :  क्‍या
 पर्यटन  ओर  नागर  विमानन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  ।

 (क)  कया  यह  सच  है  कि  विमान  मे
 यात्रा  करने  वाले  यात्रियों  को  अपनी  यात्रा
 पूरी  करने  के  पश्चात्‌  सामान  लेने  के  लिए
 एक  घंटे  से  दो  घंटे  तक  प्रतीक्षा  करनी  पड़ती
 है,  जबकि  उनकी  यात्रा  डेढ़  घंटे  भ्रथवा  एक
 घंटे  से  भी  कम  होती है  श्रौर  यदि  हां  तो
 सामान  को  तत्काल  देने  और  इसके  लिए
 अच्छी  तथा  सरल  व्यवस्था  करने  के  वारे  में
 सरकार  को  कोई  सुझाव  प्राप्त  हुआ  है  शौर
 यदि  हां,  तो  दिये  गये  सुझावों  का  ब्यौरा  क्‍या
 है;  और

 (ख)  क्‍या  20  किलोग्राम  के  बजाय
 30  किलोग्राम  सामान  ले  जाने  की  भनुमति
 देने  के  बारे  में  कोई  सुझाव  प्राप्त  हुआ  है  ?

 पर्थेडन  झोर  सागर  जिसानन  संत्री  (भी
 पुर्योशम  को  शिक)  :  (क)  जी  नहीं  t
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 सामान  देने  में  इंडियन  एयरलाइन्स  द्वारा
 प्रौसतन  i5  से  30  मिनट  का  सभय  लिया
 जाता  है  |  तथापि  भ्रतिब्यस्त  सभी  हवाई
 अड्डो  पर  सामान  के  देने  मे  लगने  बाले  समय
 को  झौर  घटाने  के  बारे  मे  प्रावश्यक  प्रबघ
 किए  जा  रहे  हैं

 (ख)  जी,  नही

 wee  प्रदेश  में  हवाई  अड्डों  पर  जलपान  1... अ

 2383  श्री  हुकम  खम्द  कछवाय  क्या
 पर्यटन  और  नागर  बिमानन  मत्री  यह  बताने
 की  क्रपा  करेंगे  कि

 (क)  मध्य  प्रदेश  के  सभी  हवाई  अड्डों
 दर  जलपान  केन्टीनो  जौर  शस्य  विक्री  केन्द्रो
 की  सख्या  क्तिनी  है  और  उन्हें  किन  शर्तों
 यर  एलाट  किया  गया  है,

 (ख)  क्या  पिछले  अनेक  वर्षों  स ेउनका
 किराया  नहीं  दिया  गया  है  और  यदि  हा,
 तो  ऐसे  कितने  होटल-मालिक  शरीर  दुकानदार
 है  जिनसे  भ्रभी  तक  किराया  वसूल  नहीं
 किया  गया  है,  भर

 (ग)  हवाई  अड्ड  पर  ठेके  पर  दिये  गये

 होटलो  भौर  भव्य  दुकानों  से  गत  तीन  वर्ष  के
 दौरान  वर्षवार  कितनी  आय  हुई  ?

 पर्यटन  शौर  नागर  विमानन  मंत्रों  (थी
 कुदवोत्तभ  कोशिक)  :(क)  मध्य  प्रदेश  मे  छ

 हवाई  च्े  हैं  जहा  इंडियन  एयरलाइस  भ्रपनी

 अनुसूचित  सेवाए  परिचालित  कर  रही  है  |

 फिलहाल  चार  हवाई  भ्ड्ो,  भर्थात  इदौर,
 खजुराहो,  ग्वालियर  तथा  भोपाल  में  जल-
 पान  सुविधाएं  उपलब्ध  है  इनके  लिए

 केटरिंग  लाइसेंस  टैंडर  मंगबा  कर  नीचे  बताई
 गई  शर्तों  के  भाधार  पर  दिए  गए  हैं---

 इंदौर  :  केटरिंग  लाइसेंस  i-6-976
 के  तीन  वर्ष  की  भ्रवधि  के  लिए  200/—
 रुपये  प्रतिमास  की  दर  से  लाइसेंस  शुल्क  के

 भुगतान  के  भ्राधार  पर  दिया  गया  है  जो
 बिजली,  पानी  तथा  स्थानीय  कर  आदि  जैसे
 अन्य प्रभारों,  यदि  कोई  हो  के  अलावा
 है।

 जजुराहो  केटरिंग  जाइसेंस  I-8-975
 से  तीन  वर्ष  की  अवधि  के  लिए  225/-  रुपये
 प्रतिमास  की  दर  से  लाइसेस  शुल्क  के  भुगतान
 के  आधार  पर  दिया  गया  है  जो  बिजली,
 पानी  तथा  स्थानीय  कर  आदि  जैसे  श्रव्य
 प्रभारो  यदि  कोई  हो  के  अलावा  है  t

 रासियर  केटरिंग  लाइसेस  ‘164-1977
 से  एक  वर्ष  की  अवधि  के  लिए  75/-  रुपये
 प्रति  मास  की  दर  से  लाइसस  शुल्क  और
 सिग्नेट  तथा  तंबाकू  की  बिक्री  पर  हुए  लाभ
 के  50  प्रतिशत  के  भुगतान  के  भ्राधार  पर
 दिया  गया  है  जो  बिजली,  पानी  तथा  स्थानोय
 कर  भ्रादि  जैसे  अन्य  प्रभारो,  यदि  काई  हो,
 के  श्रलावा  है  |

 भोपाल  केटरिंग  लाइसेस  i-7-9778
 दो  वर्ष  के लिए  788/-  रुपये  प्रति  मास  की
 दर  से  लाइसेस  शुल्क  के  भुगतान  के  आधार
 पर  दिया  गया  है  जो  बिजली  पानी  तथा
 स्थानीय  कर  आदि  जैसे  न्य  प्रभारो,  यदि  कोई
 हा,  के  भ्रलावा  है  ।

 रामपुर/जबलपुर  :  इन  हवाई  अड्डा  पर
 कोई  भी  खान-पान  सुविधाएं  उपलब्ध  नही  है  ।

 (ख)  भोपाल  की  केटीन  के  मालिक  के
 प्रतिरिक्त  किसी  भी  केटीन  मालिक  पर
 सरकार  का  कोई  पैसा  बकाया  नही  है  1  उसने
 जनवरी  तथा  फरवरी  978  के  महीनो  की
 788/-  रुपये  प्रतिमास  की  दर  से  लाइसेस
 शुल्क  की  भ्रदायगी  नही  की  है  !
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 (ग)  एयरपोर्ट  रेस्टोरैटो  तथा  चाय  व  काफी  की  दुकानों  झथवा  काउंटरों  से  पिछले
 तीन  वर्षों  में  प्राप्त  हुए  लाइसेस  शुल्क  का  वर्षवार  विवरण  नीचे  दिया  गया  है:--

 1975-76  1976-77  1977-78  जोड़

 रपये

 इंदौर  1,440.  00  2,240  00  2,200.00  5,880  00

 खजुराहो  1,800.00  2,250  00  3,150.  00  7,200.00

 ग्वालियर  शून्य  223.  77  907.  64  1,131.35

 भोपाल  3,000.00  14,704.  40  10,788.00  28,492  40

 कुलजोड़  ,  6,240.00  ‘19,418.11  17,045.64  42,703.75

 हरिजन 1. उ  major  ports  and  International  airports इण्डियन  एयरलाइन्स  में  काम  कर  रहे  हरिजः  tn  inde,
 शौर  झाविवासियों  को  संख्या

 2384.  श्री  हुकम  चन्द  कछवाय  :
 क्या  पर्यटन  और  नागर  विमानन  मत्री  यह
 बताने  की  कुपा  करेंगे  कि  :

 (क)  इण्डियन  एयरलाइन्स  मे  इस
 समय  काम  कर  रहे  हरिजनों  और  प्रादि-
 वासियों  की  श्रेणी-वार  संख्या  कितनी  है  शर
 गत  तीन  वर्षो  के  दौरान  भ्रगल-अलग  श्रेणियों  में
 कितने  व्यक्तियों  को  पदोन्नत  किया  गया,  और

 (ख)  इस  समय  श्रेणियों  में  हरिजनों
 और  झादिवासियों  के  लिए.  अलग-अलग
 कितने  स्थान  रिक्त  पढ़े  हुए  है  भौर  इन
 व्यक्तियों  के  लिए  विभिन्न  पदो  मे  कितना
 निर्धारित  कोटा  ख।ल,  पडा  है  और  उसे  भरने
 के  लिए  क्‍या  कार्यवाही  की  जा  रही  हैं  ?

 पर्यटन  झोर  नागर  विमानन  मंत्री  (श्री
 पुचवोसम  कोशिक)  :  (क)  भौर  (ख)
 अपेक्षित  सूचना  एकब्रित  की  जा  रही  है
 और  सभापटल  पर  रख  दी  जायेगी  |

 Registration  of  Clearing  and  Forward-
 ing  Agents/Companies  with  Custom

 Authorities
 2385  SHRI  VIJAY  KUMAR  MAL-

 HOTRA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  what  is  the  system  of  regulating
 the  activities  of  cargo  clearing  and
 forwarding  agents  operating  at  the

 (b)  how  many  clearing  and  for-
 warding  agents/companies  were  regis-
 tered  with  the  Customs  authorities  at
 the  International  airports  ang  major
 Indian  Ports  as  on  Ist  January,  978
 and  what  was  their  number  a:  the  end
 of  the  First  and  Third  Five  Year  Plana
 respectively;  and

 (c)  what  was  the  number  of  foreign
 controlled/owned  forwarding  and
 clearing  firms  registered  with  customs
 authorities  at  these  ports/airports  as
 on  Ist  January,  3978  and  what  was
 ther  number  at  the  end  of  the  First
 and  Third  Five  Year  Plans  respec~
 tively?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 Activities  of  Custom  House  Agents
 are  regulated  in  terms  of  the  provi-
 sions  of  the  Custom  House  Agents
 Licensing  Regulations,  965  framed
 under  Section  i46  of  the  Custom  Act
 962  Unde:  the  said  Section,  business
 as  Custom  House  Agent  can  be  car-
 ried  out  only  under  and  in  accordance
 with  a  licence  Under  the  said  Regu-
 lations,  the  Collector  of  Customs  is
 empowered  to  grant,  on  fulfilment  of
 certain  conditions,  Custom  House
 Agents  Licences  The  Regulations  lay
 down  certain  oBligations  for  the  Cus-
 tom  House  Agents  gnd  also  provide
 for  suspension  or  revocation  of  the
 licence  in  certain  situations.
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 (b)  The  number  of  Custom  House
 Agents  licensed  for  the  ports  and  air-
 ports  at  Bombay,  Calcutta,  and  Mad-
 ras;  for  the  ports  at  Visakhapatnam
 and  Cochin;  and  for  thé  airports  at
 Delhi,  and  Amritsar,  as  on  Ist  Jan-
 uary,  ‘1978,  and  as  at  the  end  of  First
 and  Thirg  Five  Year  Plang  is  given
 below:—

 At  the  endof  Attheend  of  As  on
 First  Five  year  Third  Five  year  —_--978

 Plan  Plan

 45t  728  803

 (c)  Information  with  regard  to  this
 part  of  the  question  will  have  to  be
 collected  from  the  Customs  record  as
 also  from  the  other  relevant  records
 showing  the  percentage  of  foreign
 holdings,  will  be  laid  on  the  Table
 of  the  House.

 Number  of  Registered  Exporters

 2386.  SHRI  VIJAY  KUMAR  MAL-
 HOTRA:  Will  the  Minister  og  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  what  was  the  total  number  of
 ‘ogistered  exporters  registered  with
 various  Export  Promotion  Councils
 ind  Commodity  Boards  on  first  Jan-

 uary,  978  and  what  was  the  _  total
 number  of  the  exporters  in  the  coun-
 try  at  the  end  of  First  Five  Year  Plan
 (1956)  and  the  total  number  of  regis-

 tered  exporters  at  the  end  of  Third
 Five  Year  Plan  (1966):

 (b)  how  many  of  the  registered  ex-
 porters  on  first  January,  978  and  at
 the  end  of  Third  Five  Year  Plan
 (1966)  were  foreign  firms  and  how
 Many  were  public  sector  concerns;  end

 (c)  what  are  the  reasons  for  the
 change  in  the  number  of  exporters
 since  the  end  of  the  First  and  the
 Third  Five  Year  Plans  respectively?

 150

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  (SHRI  ARIF  BEG):  (a)
 to  (c)  The  information  is  being  col-
 lecteq  and  will  be  laid  on  the  Table
 of  the  House.
 Institutions  Engaged  in  imparting

 Training  in  International  Trade
 2387.  SHRI  VIJAY  KUMAR  MAL-

 HOTRA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  how  many  Governmental/non-
 governmental  institutions  are  impart-
 ing  training  in  international  trade  as
 on  ist  January,  978  and  what  was
 their  number  at  the  end  of  the  first
 and  Third  Five  Year  Plans  respec-
 tively;

 (b)  what  was  the  number  of  train-
 ing  programmes  organised  ang  num-
 ber  of  personnel  trained  at  the  Indian
 Institute  of  Foreign  Trade  during
 1965-66  ang  what  were  these  figures
 during  the  last  year;  and

 (९)  how  many’  market  research
 studies  etc.  were  conducted  by  LIF.T.
 at  what  total  expense  during  1965-66
 and  what  were  these  figures  for  the
 past  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  co.
 OPERATION  (SHRI  ARIF  BEG):  (a)
 The  Indian  Institute  of  Foreign  Trade
 established  in  May,  1976,  which  com.
 menced  activities  in  February,  1964,
 is  the  only  governmental  institution
 imparting  trainmg  in  International
 Trade.  Besides  the  IIFT  a  number  of
 universities,  management  institutes  etc.
 are  offering  courses  which  cover  the
 subject  of  international  trade.  No
 statistics  of  number  of  such  institu-
 tions  are  being  maintained.

 (b)  During  1965-66  the  Indian  Insti-
 tute  of  Foreign  Trade  organised  ‘ive
 training  programmes  with  a  participa-
 tion  of  53  representatives  of  govern-
 ment,  trade  and  industry.  In  1976-77  the
 Institute  conducted  5  training  pro-
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 grammes,  in  addition  to  6  training
 programmes  specifically  designed  for
 other  governmental  and  public  sector
 organisations  like  STC,  MMTC,  Coal
 India  Limited,  Bank  Executives  and
 Defence  Services  Personnel.  A  _  total
 of  530  personnel  from  government,
 trade  and  industry  participated  in
 these  programmes.

 (९)  The  Indian  Institute  of  Foreign
 Trade  conducted  6  in-country  studies
 costing  Rs.  9503.7l  7  1965-66  where-
 as  in  1976-77,  9  in-country  studies  were
 conducted  at  a  cost  of  Rs.  4448.2l.  In
 addition  in  ‘1976-77,  3  overseas  re-
 search  studies  were  also  conducted  at
 a  cost  of  Rs.  146,827.91,  making  a
 total  expenditure  of  Rs.  i,88,276.2  on
 research  studies  in  1976-77,

 Standing  Committee  on  Promotion  of
 Exports  by  Sea

 2388.  SHRI  VIJAY  KUMAR  MAL.
 HOTRA:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  the  functions  of  the  Standing
 Committee  on  promotion  of  exports  by
 Sea  or  SCOPE-SHIPPING;

 (b)  when  and  why  was  this  Com-
 mittee  set  up  and  what  is  the  compo-
 sition  of  this  committee;  ang

 (c)  the  objectives  achieved  so  far
 by  this  committee?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  ARIF  BEG):  (a)
 and  (b)g  On  28th  October  976  the
 Ministry  of  Commerce  had,  in  consul-
 tation  with  the  Ministry  of  Shipping
 and  Transport,  set  up  a  Standing
 Committee  on  Promotion  of  Exports
 by  Shipping  comprising  of  represen-
 tatives  of  concerned  Ministries  and
 organisations  to  discuss  various  ship-
 ping  and  port  problems  relating  to  ex-
 port  cargo  moving  by  maritime  trans-
 port.  SCOPE-SHIPPING  is  headed
 by  Additional  Secretary,  Ministry  of
 Commerce  and  has  as  members  repre-
 sentatives  drawn,  from  the  Ministry
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 of  Shipping  and  Transport,  Central
 Board  of  Excise  and  Customs,  D.G.
 Shipping,  State  Trading  Corporation,
 three  Indian  Shipping  lines,  Tea
 Board,  Jute  Commissfoner,  All  India
 Shippers’  Council,  Port  Trusts  at
 Bombay,  Cochin,  Madras  and  Calcutta,
 Federation  of  Indian  Exporters
 Organisation,  Federation  of  Customs
 House  Agents  Association,  Trade  De-
 velopment  Authority  etc.

 This  Standing  Committee  is  requir-
 ed  to  examine  and  suggest  appro-
 priate  measures  in  regard  to  adequacy
 and  regularity  of  shipping  services,
 adequacy  o'  shipping  space  for  liner
 exports,  fixation  of  competitive  and
 non  discriminatory  freiffil  rates,  ade-
 quacy  of  infrastructural  facilities  in
 Major  and  Minor  ports,  adequacy  0०४
 inland  water-way  transport,  simplifi-
 cation  of  documents,  Customs  and
 other  procedures,  and  _  introduction
 and  expansion  of  technological  inno-
 vations  like  contramerisation,  palle-
 tisation  etc.

 (c)  This  Standing  Committee  a3
 well  as  its  Regional  Panels  at  Bom-
 bay,  Cochin,  Madras  anq  Calcutta
 have  provided  very  useful  fora  for
 various  interest  connected  with  ocean
 transportation  to  discuss  shipping  and
 port  problems  relating  to  country’s
 export  cargo  with  a  view  to  reaching
 practical  solutions.

 Export  of  Tobacco  through  S,T.C.

 2389.  SHRI  G.  8.  REDDI-  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  ५९
 pleased  to  state:

 (a)  whether  he  has  any  proposals
 to  canalise  all  exports  of  tobacco
 through  the  State  Trading  Corpora-
 tion;

 (b)  whether  in  this  connection  he
 has  any  proposal  to  stop  purchase  of
 tobacco  for  export  to  East  European
 countries  through  private  agents  under
 contracts  directly  entered  into  bet-
 ween  the  East  European  trading
 organisations  and  these  against;  and
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 (e)  if  not,  the  reasons  for  continu-
 ing  the  present  practice?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  ARIF  BEG):  (a)
 No,  Su,

 (b)  No,  Sir.

 (c)  The  canalisation  of  exports  to
 East  European  countries  alone  through
 a  public  sector  organisation  like  STC,
 will  amount  to  discrimination  and
 will  be  inconsistent  with  the  terms
 of  Trade  Agreements  concluded  with
 them.

 Resumption  of  Export  of  HPS  Ground-
 nuts

 2390  SHRI  G  S  REDDI:  Wn  the
 Ministe:  of  COMMERCE,  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state.

 (a)  whethe;  Government  intend  to
 resume  export  of  HPS  groundnuts;  and

 (9)  ४  so,  the  possible  impact  of  it
 on  the  prices  of  edible  oils  in  general?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  _  CO.
 OPERATION  (SHRI  ARIF  BEG):  (a)
 It  has  been  decided  not  to  allow  ex-
 port  of  HPS  groundnuts  against  the
 (1977-78  crop

 (b)  Does  not  arise

 Tax  Arrears  against  Companies  and
 Individuals

 2391.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  the  names  of  the  companies  and
 individuals  against  whom  arrears  of
 taxes  of  more  than  one  crore  have
 pending,

 (b)  the  action  taken  by  Govern-
 ment  against  each  of  such  asgsesseés;
 and

 (c)  what  gpecific  steps  have  heen
 taken  by  the  Government  to  collect
 the  arrears  from  the  aforesaid  asses-
 sees  in  the  last  nine  months?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  to  (०).
 Complete  information  asked  for  ig  not
 readily  available,  It  is  being  collec-
 ted  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  possible.

 Proposal  to  aliow  a  Tax  Holiday  on
 Export  profits  on  Garments,  Handloom

 etc,

 2392.  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  have  a
 proposal  unde:  consideration  to  allow
 a  tax  holiday  on  export  profits  in  the
 case  of  certain  export  items  such  as
 garments,  handlooms  etc.;  and

 (b)  7  so,  the  details  and  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Govern-
 ment  are  not  considering  any  such
 proposal

 (b)  Does  not  arise.

 अकाया  करों  याले  बड़े  झोण्योगिक  घरानों  को
 ऋण

 2393.  Sto  रामजी  क्‍या
 विस  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्या  बड़े  श्रौद्योगिक  घरानों  को
 जिनकी  शोर  काफी  समय  से  कर  बकाया
 है.  सरकार  द्वारा  ऋण  दिये  जाते  है  भ्रौर  यदि
 हा  तो  उसके  क्‍या  कारण  है,  शौर

 (ख)  किन  किन  श्रौद्योगिक  घरानों
 को  और  एक  करोड  रुपये  के  ऋण  बकाया  है
 और  क्‍या  सरकार  का  विचार  उनकी  परि-
 सम्पत्तिमों  के  जब्त  करने  का  है  ?
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 जिस  मंत्री  (भी  एच०  एम०  पटेल)  :

 (क)  सरकार  बड़े  श्रौद्योगिक  घरानों  को
 कोई  प्रत्यक्ष  ऋण  नहीं  देती  ॥

 (ख)  प्रश्न  नहीं  उठता  t

 Collection  of  Income  Tax  from  Dhan-
 bad  District  (Bihar)

 2394.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  what  is  the  number  of  income
 tax  payees  in  the  Dhanbad  district  of
 Bihar  and  the  amount  collected  from
 them  for  the  last  three  years;

 (b)  whether  it  is  a  fact  that  a  smal]
 fraction  of  contractors  traders,  indus-
 trialists  have  been  brought  under  che
 clutch  of  income  tax  and  most  of  the
 uncome  in  the  coal  belt  is  converted
 into  black  money;

 (c)  whether  it  is  a  fact  that  number
 of  car  owners  in  Dhanbag  is  even
 more  than  the  number  of  income  tax
 payees  though  it  is  impossible  to  main-
 tain  moto,  vehicle  with  income  below
 the  limit  over  which  income  tax  is
 payable;

 (ad)  whether  it  is  a  fact  that  all  the
 income  tax  officials  are  in  collusion
 with  black  money  magnates  of  Dhan-
 bad  allowing  this  slackness;  and

 (e)  if  so,  what  steps  the  Govern-
 ment  proposes  to  take  for  correct
 assessment  of  incOme  tax  from  this
 district?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  FINANCE  (SHRI
 ZUFIQUARULLAH):  (a)  The  num-
 ber  of  income-tax  assessees  in  Dhan- bad  District  as  on  3lst  January,  978
 35  ‘18.344,  The  tofal  income-tax  col-
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 lections  from  this  District  during  the
 last  three  years  are  ag  under:

 Financial  year
 Ree
 lakhs)

 1974°75,  gtr
 1975-76  349
 1976-77  4ir

 (b)  Survey  is  being  conducted  to
 discover  unaccounted  “Sources  of  in-
 come  of  the  existing  assessees  as  also
 to  detect  new  assessees  including  con-
 tractors,  traders  etc.  During  1976-77, the  number  of  new  cases  detected
 during  survey  was  1,483.  So  far  as
 contractors  are  concerned,  tax  is  be-
 ing  deducted  from  payments  made  to
 them  in  accordance  with  section  94C¢
 of  the  Income-tax  Act,  1961,  During 1976-77  such  deductions  amounted  to Over  Rs  80  lakhs.

 (c)  No,  Sir.

 (d)  No,  Sir.

 (e)  Does  not  arise.

 Persons  Crossed  over  to  Nepal  with
 Demonetiseg  Notes

 2395.  SHRI  R.  L.  P  VERMA:  Will the  Ministe:  of  FINANCE  be  pleased to  state:

 (a)  whether  it  has  been  brought  to his  notice  that  after  declaration  of demonetisation  of  Rs.  1000/-,  5000/- and  10000/-  denomination  notes,  many people  crossed  over  to  Nepal  with large  number  of  such  notes:

 (b)  if  so,  the  reaction  of  Govern~
 ment  thereto;  and

 (c)  the  total  number  of  such  notes as  in  part  (a)  claimed  by  various agencies  in  Nepal  from  Government  of India?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZUFIQUARULLAH)'  (a)  So  Specific
 cases  have  come  to  the  notice  of  the
 Government

 (b)  and  (c)  Do  not  arise

 Installation  of  Computers  in  GLC

 2396  SHRI  ROBIN  SEN  Will  the
 Minister  of  FINANCE  be  pleased  30
 state

 (a)  whether  Government  38  pro-
 ceeding  ahead  with  a  scheme  of  instal-
 ding  computers  and  automation  of
 clerical  work  in  General  Insurance
 Corporation  of  India  and  its  subsi-
 diaries

 (b)  whether  computernsation  in
 nationalised  insurance,  if  alloweg  will
 ३९४०  to  shrmkage  of  Employment
 potential  and  eventual]  joblessness  and
 also  retrenchment  of  Employees  and

 (c)  3f  so  whether  Government  pio-
 pose  to  abondon  the  Scheme  in  view
 of  the  above  fact’

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  to  (c)
 Government  has  ippointed  an  Expert
 Group  to  look  into  comoutcr  require
 ments  of  the  insutance  industry  The
 matter  would  be  examined  in  all  its
 aspects  when  the  Report  of  the  Group
 is  received

 Central  Enatise  and  Custom  cases
 against  Punalur  Paper  Mills  Ltd,

 Kerala
 2397  SHRI  SHARAD  YADAV  Will

 the  Manistcr  of  FINANCE  be  pleased
 to  state

 (a)  whether  the  Central  Excise  and
 Custom  had  initiated  certain  very
 serious  cases  against  the  Punalur
 Paper  Mills  Limited  Punalur  Kerala
 for  violation  of  laws  of  the  land  in  re-
 gard  to  imports  of  machinery  etc

 (9)  ४  so  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  (a)  Yes  Sir

 (b)  In  respect  of  four  cases  of  im-
 port  of  paper  mull  machmery  by
 Punalur  Paper  Mills  Limited  in  972
 through  Cochin  Custom  House,  a  fine
 of  Rs  7,00,000  on  the  goods  and  a  pe-
 nalty  of  Rs.  75  lakhs  on  the  firm
 were  imposed  by  the  Collector  of
 Customs  on  account  of  misdeclaration
 of  value  and  contravention  of  the
 provisions  of  the  Imports  and  Ex-
 ports  (Control)  Act,  4947  and  the  Cus-
 toms  Act,  962  The  appeals  filed  by
 the  importer  against  the  orders  of
 the  Collector  are  pending  decision  be-
 fore  the  Cential  Board  of  Excise  and
 Customs

 In  addition  one  consignment  of
 piless  rollers  and  some  other  items
 imported  in  97l  through  the  Madras
 Custom  House  was  confiscated  on  ac-
 count  of  contravention  of  the  provi-
 sions  of  the  Imports  and  Exports
 (Control)  Act,  947  and  a  fine  of  Ra
 9000  wis  imposed  In  appeal  the
 appellate  authority  reduced  the  fine
 to  Rs  3500/  In  another  case  of  im-
 port  of  transformers  anq_  resistors
 through  the  Madras  Customs  House
 in  976  the  goods  were  confiscated  for
 contravention  of  the  provisions  of  the
 Imports  and  Exports  (Control)  Act
 947  and  a  fine  of  Rs  6  500/-  was  im-
 posed  in  lieu  of  the  confiscation

 Committee  on  Evaluation  of  role  of
 Controlg  in  National  Economy

 2398  SHRI  UGRASEN  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  Gov-
 einment  had  set  up  a  Committee  to
 evaluate  the  role  of  controls  in  the
 yalious  spheres  of  national  e:oiemy
 and  need  for  modifications  in  future;

 (b)  ४  SO  the  composition  and  the
 terms  of  reference  of  the  Committee;
 and

 (c)  when  the  Ccommtte  5  likely
 to  submit  the  Report?
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 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  and  (L
 Yes,  Sir  The  Committee  will  be  com
 posed  of  the  following

 Shri  Vedilal  Dagh  Chairman

 a  Shri  Era  Sezhayan  Member

 g.  Shri  Bagaram  Tulpule  oe

 4  Sn  L  con  Jan  oe

 §  Shri  Sanjoy  Sen  a

 The  Committee  will  have  a  Member
 See  etary  who  will  be  appointed
 shortly

 2  The  Committee  will  have  the  fo’.
 lowing  terms  of  reference

 qa  Has  the  system  of  controls  on
 prices  production,  distribution  h
 cences  and  imports  been  an  effective
 mstrument  for  national  planning
 and  guidance  of  the  national  eco-
 nomy?

 (2)  What  has  been  the  experience
 n  the  past  of  the  operation  and

 management  if  all  types  of  controls
 and  have  the  predetermined  objec
 tives  actually  been  realised?

 (3)  In  Which  areas  of  the  econo-
 my  have  the  controls  been  success
 fal  and  hence  deserve  continuance
 with  or  without  modification?

 (4)  In  which  areas  have  the  con-
 tiols  been  ineffective  or  have  since
 become  irrellevant  and  hence  de
 serve  to  be  removed?

 (5)  In  what  manner  is  the  system
 of  controls  connected  to  the  system
 of  subsidisation  in  the  national  eco
 nomy”?  Are  such  subsidieg  justifi
 able  and  will  it  be  possible  to  mo
 derate  or  eliminate  the  system  of
 subsidisation  ty  suitable  modifica-
 tions  in  the  system  of  controls?

 (c)  The  Committee  has  been  asked
 to  make  its  recommendations  within
 a  period  of  six  months
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 Development  of  Dwarka  Bet  as
 Tourist  Retort

 2399  SHRI  VINODBHAI  B  SHETH
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state
 whether  there  छ  a  proposal  to  deve-
 lop  Dwarka  Bet  as  a  tourist  resort  in
 view  of  its  strategic  situation,  having
 a@  nice  sea  shore  and  bemg  a  renown-
 ed  pilgrimage  centre?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK)  There  is
 no  Proposal  at  present  to  develop
 Dwarka  Bet  ag  a  tourist  resort  in  the
 Central  Sector

 Caravelle  or  Beeing  Service  on  Bom-
 bay/Jamnagar/Bhuj  Route

 2400  SHRI  VINODBHAI  8  SHEIrH
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATYON  be  pleased  to  state

 (a)  whether  the  Government  are
 thiising  of  changing  the  present  Avro
 Scrvice  to  Caravelle  servie  on  the
 Bombay/Jamnagar/Bhu)  route  and

 (b)  af  so  when?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU
 RUSHOTTAM  KAUSHIK)  (ay  ho
 Sir  Not  at  present

 ह)  Doc,  not  arise

 White  Paper  on  Atrocities  Committed
 by  Taxation  Department

 240l  SHRI  VINODBHAI  8  SHETI
 Will  tte  Minister  cf  FINANCE  be

 pleased  to  state

 (a)  whether  Government  are  think-
 ing  of  issuing  White  Paper  on  the
 atrocities  committed  by  the  officers  of
 the  Taxation  (both  direct  and  indirect)
 Department

 (b)  sf  so  when  and
 (९)  7  not  the  reasons  therefor?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (९)  As  a  matter  of  policy  a  White

 Paper  is  issued  by  the  Government
 when  it  considers  it  necessary  to  ex-
 press  its  views,  clarify  ffs  stand  or
 declare  its  policy  on  a  matter  of  na-
 tional/public  importance  and  to  give
 publicity  to  such  views,  stands  or  pu-
 licies.

 The  Shah  Commission  of  Inquiry  is
 already  looking  into  certain  specific
 instances  where  some  officers  of,  or
 under  the  Department  of  Revenue  are
 allege)  to  have  exceedeq  their  autho-
 rity  o:  to  have  acted  from  considera-
 tions  other  than  the  due  discharge
 of  their  duties  and  responsibilities.
 Some  complaints  have  also  been  re-
 ceived  and  they  are  peing  looked  into
 in  accordan  v  ‘h  the  prescribed
 procedure.

 Introduction  of  Jamnagar-Ahmeda-
 bad-Delhi  Air  Service

 2402.  SHRI  VINODBHAI  B.  SHETH-
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  are  think-
 ing  of  starting  Jamnaga:-Ahmedabad-
 Delhi  air  service  in  view  of  the  heavy
 traffic  of  the  three  Defence  Service
 stations  in  Jomnagar  and  thousands

 of  pilgrims  visiting  Dwarka  Bet  and
 also  the  development  of  big  industries
 in  Jamnagar  District;  and

 (b)  if  so,  when  Government  pro-
 Pose  to  start  the  same?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  PU-
 RUSHOTTAM  KAUSHIK):  (a)  No,
 Sir.  Same  day  connections  are  avail-
 able  at  Bombay  for  passengers  travel-
 ling  between  Jamnagar  and  Ahmeda-
 bad  and  Jamnagar  and  Delhi,  both-
 ways.

 (b)  Doeg  not  arise

 अखबारी  कागज  का  आयात

 2403.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 वाणिज्य  तथा  नागरिक  पृति  शौर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गत  दो  वर्षो  के दौरान  कुल  कितनी
 मात्रा  मे  अखबारी  कागज  का  आयात  तथा
 निर्यात  किया  गया;  और

 (@)  उस  पर  कुल  कितनी  विदेशी
 मुद्रा  व्यय  की  गई  ?

 बाणिज्य  तथा  नागरिक  पूति  शौर  सहकारिता
 मंत्रालय  में  राज्य  मंत्रों  (भी  झारिफ
 बेंग)  :  (क)  और  (ख).  एक  विवरण
 सभा  पटल  पर  रखा  जाता  है  :

 विवरण

 बखजारों  कागज  के  ६1:16 5  तथा  निर्वात  (संशोधित  भारत।य  व्यापार  वर्गीकरण

 संहिता  सं०  64°2)
 मूल्य  लाख  रु०  में

 मात्रा  हजार  कि०  ग्रा०  में

 वर्ष  आयात  निर्यात

 मात्रा  मूल्य  मात्रा  मूल्य
 ]  2  3  4  5

 1975-76  100,785  38,32  ane
 1976-77  i25,053  47.20

 3963  L.S.—6
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 Utilisation  of  Grants  by  Government
 of  Bihar

 2404  SHRI  8  D  SOMASUNDA-
 RAM  Will  the  Munster  of  FIN-
 ANCE  be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  situation  regaiding  tardy  uti-
 lisation  of  graats  and  the  rush  to  pre-
 vent  its  lapse  by  the  Government  of
 Bihar,  as  reported  in  the  ‘Times  of
 Indias  (Delhi)  of  7th  February  978

 (b)  if  so,  the  steps  taken  to  ensure
 that  scarce  .esources  aie  not  frit-
 tered  away  in  a  lest  minute  rush,
 and

 (c)  whether  giving  of  bulk  amounts
 to  a  Corporation  can  constitute
 ‘spending’  according  to  the  tenets

 of  financia}  plopriety  governing  Cen-
 tral  grants  fo,  a  svecific  purpose?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  The  Gov
 ernment  of  India  have  seen  the  press
 report  published  iii  the  Times  of
 India  of  7th  February  978  The
 Bihar  State  Minister  of  Irrigation  has
 contradicted  the  press  report  in  his
 press  conference  on  the  8th  February
 978

 (b)  and  (c)  The  State  Govern-
 ment  have  assured  “af  a  periodical
 review  38  made  of  the  progress  of
 expenditure  on  the  various  develop-
 trent  schemes  and  fresh  funds  are
 sanctioned  only  after  considering  the
 actual  expenditure  of  the  amounfs
 previously  allotted,  and  unspent  bal
 ances  are  surrendered  They  have
 also  laid  down  rules  and  issued  strict
 instructions  that  grants  shoulg  not  be
 drawn  simply  to  prevent  their  lapse
 and  that  fresh  grants  should  be  sanc-
 tioned  only  after  receipt  of  proper
 utilization  certificate  of  previous
 grants

 43  schemés  of  the  Irrigation  De-
 partment  have  been  transferred  to  the
 Bihar  State  Construction  Corporation  a
 public  sector  undertaking  of  the
 State  Government,  for  execution
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 within  the  budget  provisions  made
 for  these  schemes.  Funds  are  being
 released  to  fhe  Corporation  in  inatal-
 ments  and  fresh  instalments  are  re-
 leased  only  after  ascertaining  actual
 expenditure  and  physical  progress  of
 work  m  respect  of  the  previous  ‘ns-
 talments

 Attempt  of  Bihar  Government  to
 prevent  Lapse  of  Grants

 2405  SHRI  ८  N  VISVANATHAN
 Will  the  Minister  of  FINANCE  ४७९
 pleased  to  state

 (a)  the  comments  cf  Government
 on  the  attempts  of  the  Bihar  Gov-
 ernment  to  prevent  lapse  of  grants  as
 reported  in  the  ‘Times  of  India  (Delhi)
 of  7th  February  978

 (b)  the  checks  imposed  by  Govern-
 ment  on  proper  utiisaton  of  scarce
 resources  and  the  extent  of  deviation
 of  the  Bihar  Stite  Government  fiom
 the  norms  of  utilisation  of  grant  and

 (c)  the  lessous  drawn  by  Govern-
 ment  from  this  episode  and  the  action
 proposed?

 THE  MINISTER  OF  FINANCE
 (SHRI  Hy  M_  PATEL)  (a)  The
 Government  of  Bihar  have  reported
 that  the  press  report  in  the  Times  cf
 Indian  of  7th  Februa  y  3978  has  been
 contradicted  in  detail  by  the  Irriga-
 tion  Minister  Bihar,  in  a  press  Con-
 ference  on  the  8th  February  978
 The  Stite  Government  have  reported
 that  a  periolical  review  324  made  of
 the  progress  of  expenditure  on  whe
 various  developrrent  schemes  and
 fresh  funds  are  sanctioned  only  after
 considering  the  actual  expenditure  of
 the  amounts  previously  allotted  The
 State  Government  have  also  stated
 that  they  have  laid  down  rules  and
 issued  strict  instructions  that  grants
 should  not  be  drawn  simply  to  pre-
 vent  their  lapse  and  that  fresh  grants
 should  be  anctioned  only  after  re-
 ceipt  of  proper  utilisation  certificate
 of  previous  grants  According  to  the
 State  Governments,  in  view  of  the
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 above  mentioned  rules  and  instruc-
 tions,  the  question  of  resources  being
 frittereg  away  does  not  arise.  The
 State  Government  have  also  reported
 that  43  schemes  of  the  Irrigation  De-
 partment  Have  been  transferred  to  the
 Bihar  State  Construction  Corporation,
 a  public  sector  undertaking  of  the
 State  Ciovernment  for  execution  with-
 in  the  budget  provisions  made  for
 these  schemes  According  to  the
 State  Ciovernment  funds  are  being  .‘e-
 leaseq  to  the  Corporation  in  instal-
 ments  8४११  fresh  instalments  are  re-
 leased  only  after  ascertaining  actual
 expenditure  and  physica]  progress  of
 work  in  respect  of  the  previous  ins-
 talmen!ts.

 (b)  and  (c).  According  to  the  pro-
 cedure  in  vogue  Central  assistance  to
 all  States  for  thelr  Annual]  Plans  is
 released  as  block  loans  and  grants  and
 it  ३85  not  related  to  any  individual
 head  of  development  of  scheme.  In
 order  to  ensure  that  priorities  for  the
 Plan  are  maintained,  outlays  for
 certain  heads  and  for  a  few  specified
 schemes  are  earmarked,  Central  as-
 sistance  to  States  78  given  in  full  pro-
 vided  the  actual  expenditure  on  an
 earmarked  sector  or  scheme  or  on  all
 programmes  does  not  fall  short  of  the
 approved  Plan  outlay  or  outlays  as
 may  be  reviseq  by  the  Planning
 Commission.  In  case  of  shortfalls,  a
 proportionate  cut  is  made  in  the  Cen-
 tral  assistance.  Central  assistance  is
 paid  to  the  State  Governments  pro-
 visionally  on  the  basis  of  the  expen-
 diture  reported  by  them  afd  is  re-
 quired  to  be  finalised  on  the  basis  of
 audited  figures  of  expenditure  fur-
 nished  by  the  State  Accountant  General.

 Rise  in  Prices  of  Pulses

 2406.  SHRI  8.  R.  DAMANI-  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  Government  have  stu-
 dieg  the  reasons  for  the  unprecedent-
 ed  rise  in  prices  of  all  kinds  of  pulses;

 (b)  if  so,  the  facts  thereof;  aud

 (c)  the  special  step  taken  to  in-
 crease  their  production  under  a  time-
 bound  programme?

 THE  MINISTER  “OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO.
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GOYAL):  (a)  and  (b)  Whilst
 there  has  been,  in  gerenal,  a  continu-
 ing  rising  trend  in  the  prices  of  pulses
 during  the  past  one  year  their  prices
 started  showing  a  general  downtrend
 since  the  week  ending  December  10,
 1977.  Between  the  weeks  ending
 December  10,  977  and  February  4,
 1978,  the  wholesale  price  index  for
 pulses  has  moved  down  by  05  per
 cent.

 In  the  subsequent  two  weeks  there
 has,  however,  been  a  rise  of  4.5  per
 cent  in  the  index.  As  compared  to
 December,  10,  ‘1977,  the  indices  in  the
 week  ending  February  8  498  were
 lower  by  4.8  per  cent,  9.0  per  cent
 and  7.3  per  cent  in  respect  of  gram,
 arhar  and  masoor,  respectively.  The
 sharp  increase  in  the  prices  of  pulses
 in  the  earlier  part  of  the  year  may
 be  attributed  mainly  to  a  fall  of
 about  two  million  tonneg  in  the  pro.
 duction  of  pulses  in  1976-77  as  com-
 pared  to  the  production  in  ‘1975-76.

 (c)  Efforts  are  being  made  to  in-
 crease  the  production  of  pulses  by
 increasing  the  area  under  them  and
 also  by  improving  productivity,  In
 order  to  suggest  measures  for  in-
 creasing  production  of  cotton,  oilseeds
 and  pulses,  Government  of  India  set
 up  a  Spécial  Group  in  April,  1977.
 The  Group  suggested  both  short  term
 and  long  term  measures  to  increase
 the  production  of  pulses.  The  short
 term.  measures  suggested  are:  the
 adoption  of  improved  practices  includ-
 ing  the  use  of  rhizobium  culture,
 phosphate  fertilisers  and  plant  pro-
 tection  measures;  increase  area  under
 pulses  by  cultivation  of  short  duration
 varieties  under  the  multiple  cropping
 programmes  and  training  of  exten-
 sion  staff.  The  long  term  measures
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 are  related  to  production  of  quality
 seeds  of  improved  varieties,  reducing
 post  harvest  losses  in  storage  and
 suitable  price  policy  including  ar-
 Yrangements  for  marketing.  Govern.
 ment  of  India  and  State  Governments
 have  initiateq  action  to  impierfient
 these  recommendations.  Government
 of  India  enhanced  the  support  price
 of  gram  from  Rs.  95  a  quintal  to  Rs.
 325  a  quintal.  5  was  announced, before  the  sowing  season  to  induce
 farmers  to  bring  more  area  under  it
 and  to  adopt  improved  technology.

 Relief  in  Excise  duty  to  Khandsari
 Industry

 2407.  SHRI  CHITTA  BASU:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Government  have
 any  proposa]  under  consideration  for
 S8!ving  adequate  relief  in  Excise  duties
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 (b)  if  so,  whether  final  decision  has
 since  been  taken;  and

 (c)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  to  (c).
 Government  have  already  considered
 the  issue  and  granted  relief  by  way
 of  reducing  excise  duty  on  Khandsari
 sugar  under  normal  procedure  from  5
 per  cent  to  7.5  per  cent  with  effect
 from  4th  February  i978.  The  weekly
 compounded  levy  rates  on  Khandsari
 sugar  have  also  been  reduced  with
 effect  from  the  week  beginning  8th
 February  978  The  rates  payable  by
 Khandsari  manufacturers  working
 with  or  without  the  aid  of  sulphita-
 tion  as  fhey  prevailed  prior  to  and
 from  8th  February  978  are  as  below:

 Weekly  Rates  of  Compounded
 Levy  for  Units  working  with  the

 for  the  Khandsari  Industry  work-  aid  of  Sulphitation  Plant  (Sulpher
 ing  below  the  economic  level;  Sugar)

 Size  of  Centr  fugal

 Height  Diameter  Prior  to  842-1978,  From  §-2-978

 Exceeding  Not  Exceeding  Not
 Exceeding  Exceeding  —  Basic  Addl  Basic  Addl

 cms  cms.  cms.  cms.  Rs  Rs  Rs  Rs

 i  220  45  7  3770  630  अकिछिड  बराक
 2.  229  30  5  45°7  6t'o  5060  840  2530  420

 3  30  5  45  7  Gro  76  2  7379  7230  3085  org,

 4  Not  otherwise  specified.  9770  7630  885,  85

 Weekly  Rates  of  GCompounded  Lev  y  for  Units  working  without  the  aid  of  Sulphitation  Plant.

 I  220
 2.  22°9  305  45,7
 9.  30  5  457  Gro

 ro  Not  otherwise  specified,

 45  7  2040  3H  506  84
 6०0  2670  450  669  er

 762  39१80  660  994  766

 52I0  870  303  QI7
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 Quantity  of  Sugar  Accumulated  at
 Ports

 2408.  SHRI  AHMED  M.  PATEL;  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  huge
 quantity  of  sugar  has  accumulated  in
 the  godowns  at  different  ports:

 (b)  if  so,  the  total
 accumulated;

 quantity

 (c)  the  reasons  therefor,  and
 (d)  the  sfeps  taken  by  the  Govern-

 ment  to  release  it  7  the  market  and
 through  which  agency?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  ‘‘O-
 OPERATION  (SHRI  ARIF  BEG):  (७)
 and  (b)  Yes  Sir  About  47,000  tonnes
 of  Sugar  was  available  in  the  port
 godowns  of  STC  during  the  period
 April-December  1977,  which  has  i.0w
 come  down  to  about  38200  tonnes.

 fc)  Ths
 ra

 Was  procured  by
 STC  during  I976-77  to  meet  the  ccm-
 mitments  with  Iran  and  EEC.  How-
 ever.  suhsequently,  Iran  indicated
 unwillingness  to  take  sugar  from
 India.  The  London  based  nominee  of
 EEC  has  decided  to  lift  the  quantity
 under  the  quota  308  Fel.-March,  ‘1978.
 Since,  the  Government  had  decided  to
 export  sugar  to  other  destinations
 at  a  loss,  the  sugar  already  procured
 continued  to  be  in  STC’s  godowns.

 (ad)  In  Decemher,  ‘1977,  the  Govern-
 ment  decided  that  the  Sugar  stock;
 with  the  STC  should  be  disposed  cf
 through  sales  in  the  internal  ‘narket
 and  not  exported  at  a  loss.  In  pursuance
 of  that  decision  about  8800  tonnes  of
 Sugar  was  sold  by  STC  in  the  domestic
 market  through  Cooperatives  and  also
 private  trade  in  January-February,
 1978.  A  further  quantity  of  24,000  ton-
 nes  of  sugar  is  now  being  shipped  to
 U.K.  under  EEC  quota.

 Investment  made  by  Public  Sector
 Units  in  Bihar

 2409.  DR.  RAMJI  SINGH:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  total  investment  made  so
 far  by  the  Central  Government  in
 the  public  sector  units  mn  Bihar  since
 95i;  and

 (b)  the  annual  amount  of  grants
 being  given  by  the  Central  Govern-
 ment  to  Bihar?

 THE  MINISTER  OF  FINANCE
 (SHRI  H,  M.  PATBL):  (a)  The  total
 investment  made  by  the  Central  Gov-
 ernment  in  public  sector  units  in  Bihar
 since  95l,  as  on  3i-3-977,  amounts  to
 Rs.  2509  crores

 (b)  The  statutory  grant  provided  by
 the  Central  Government  to  Bihar  for
 ‘1977-78  35  Rs  2.53  crores  and  for  ‘1978-
 79  .°  as  Rs.  20.93  crores

 In  addition,  the  Central  Government
 has  provided  assistance  for  State  Plan
 Schemes  for  the  State’s  Annual  Plan
 (1977-78  which  amounts  to  Rs.  23.9
 crores,  30  per  cent  of  the  above  Central
 grant  would  be  in  the  shape  of  block
 grant  and  the  balance  70  per  cent  in
 the  shape  of  block  loans

 Recommendations  of  Shivaraman
 Committee

 2410,  SHRI  R,  K.  MHALGI-  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Shiva-
 raman  Committee  was  appointed  to
 investigate  as  how  much  loans  the
 poor  needed  for  their  immediate  con-
 sumption-needs  when  they  were
 freed  from  bonded  slavery  and
 whether  the  said  committee  have  sub-
 mitted  the  report  and  if  so,  when;

 (b)  what  are  the  committees’  re-
 commendations;

 (c)  what  action  have  Government
 in  regard  to  them;  if  not,  the  reason
 thereof;  and
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 (d)  when  the  decision  shall  be
 reached  and  implemented  in  respect
 of  the  committees  recommendations?

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र  M  PATEL)  (a)  to  (d)

 The  Government  appomted  on  l0th
 March,  4976  an  Expert  Committee  0
 Consumption  Credit  with  Shri  B  Siva-
 raman  Member  Planning  Commission,
 as  its  Chairman  to  go  into  the  credit
 Needs  for  consumption  purpose  of  the
 small/marginal  farmers  landless  Jabou-
 rers  and  rural  artisans  The  Committee
 submitted  its  Report  m  April  976

 2  Inter  alu  the  Committee  made
 the  following  recommendations

 reyy  That  the  lowest  stratum  of  the
 village  community  having  ‘nil’  nold-
 ings  or  with  holdings  measuring  0  0]
 to  050  acre  would  need  pure  con
 sumption  credit  as  distinct  from  pro-
 duction  credit  The  next  higher

 class  of  rural  population  wz,  those
 possessing  above  050  acre  but  :  ot
 more  than  5  acres  would  also  be  re-
 quiring  credit  for  consumption  pur.
 poses  but  would  be  able  to  meet  thes,
 needs  from  out  aof  their  general  pro
 duction  crdit  For  the  group  of  people
 having  ‘nil  land  holdings  and  hold-
 ings  upto  070  acre  the  Committee
 recommended  the  following  ceilings
 for  consumption  credit  purposes

 Type  of  loan  Ceiling  of
 loan  fixed

 at

 Rs
 (a)  Medical  expenses  relating

 to  borrowers  and  members
 of  their  families  250

 (b)  Education  expenses  for
 school  406

 (c)  Marriage  expenses  250

 (d)  Expenses  on  funeral  cete-
 mones  as  well  as  hitth  75
 ceremonies

 ८)  Expenses  on  religious  cere (०  monits  which  are  deeply
 rooted  and  considered  in-

 escapable  by  certain  sec-
 thons  of  society  5
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 (07)  For  the  financial  year  ‘1976-77
 the  Committee  computed  the  total  re.
 quirementg  of  consumption  credit  for
 the  category  of  land  holders  having
 land  from  ‘mI’  to  0  50  acre  at  Rs  4१0
 crores

 (an),  The  Committee  was  of  the
 view  that  the  reorgamsed  primury
 agricultural  credit  societies  would  be
 the  best  suited  agency  to  route  con-
 sumption  credit  to  the  various  sectors
 of  the  rural  community

 (i:v)  Out  of  Rs  470  crores,  the  re-
 organised  cooperative  societies  were
 to  take  care  of  consumption  credit
 requuements  to  the  extent  of  Rs  70
 crores  only

 (v)  The  consumption  credit  needs
 of  the  remaining  grev  areas  in  (he
 country  which  would  account  for  the
 balance  of  Rs  00  crores  were  to
 be  met  by  the  State  Governments  out
 ot  their  budgetary  resources

 (vi)  For  the  Tribil  areas  the  State
 Governments  should  open  fair  price
 shops  through  their  forest  and  othe”
 concerned  departments
 3  The  Committee,  recommendations

 were  discussed  at  a  conference  held  »
 Bangalor  in  June  976  and  modification
 suggested  The  Government  generally accepted  these  recommendations  and
 the  following  action  was  taken

 (a)  The  Reserve  Bank  of  India
 issueg  guidelines  to  cooperative  and
 commercial  banks  for  implementing
 these  decisions

 (b)  The  State  Governments  were
 urged  to  open  fairprice  shops  in  areas
 with  a  large  tribal  population  and
 where  large  multi  purpose  societi*s
 could  not  be  formed  immediately

 (c)  Out  of  the  sum  of  Rs  I70
 crores  needeg  for  consumption  credit

 requirements  for  the  financial  year
 ‘1976-77  Rs  5  crores  were  to  be
 provided  through  the  reorganised  co
 operative  societies  and  the  remaining
 Rs  55  crores  meant  for  the  “grey”
 areas,  from  out  of  the  budgetary  re-
 sources  of  the  State  Government  As

 क
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 most  of  the  State  Governments  bad
 by  then  already  passed  their  budgets,
 Central  Teams  were  sent  to  discuss
 and  assess  the  various  State  Govern-
 mMent’s  requirements.  Thereafter,  the
 Central  Government  sanctioned  a
 loan  to  the  extent  of  Rs  705  crores
 lo  »ome  of  the  State  Governments,
 repayable  in  two  annual  instalments.

 Proposal  to  provide  in  Plan  Outlay  on
 Development  of  Cooperatives

 2411  SHRI  S.  S.  SOMANI:  Will  the
 Minster  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  there  i8  any  proposa:
 under  consideration  of  Government  to
 provide  in  the  plan  outlay  on  deve.
 lopment  of  Cooperatives  to  enable  ex-
 pansion  of  the  public  distribution
 system  throughout  the  country,

 (b)  if  so,  the  details  regarding  the
 scheme  of  Government  in  this  re-
 gard;  and

 (c)  whether  any  such  type  of  pro.
 posal  has  ulsy  been  sent  to  the  State
 Chief  Ministers  fo  obtain  their  views
 in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  KRISHNA  KUMAR
 GOYAL):  (a)  to  (ce).  The  scheme  for
 imcreased  production  and  distribution
 of  essential  commoce’  Jes  recently  cr
 culated  to  the  State  sovernments  em-
 phasises  the  need  for  expansion  of  the
 cooperative  network  for  distribution
 of  essential  commodities.  Apart  from
 the  funds  provided  in  the  State  Plans
 for  cooperative  development,  an  out
 lay  of  Rs  8  crores  is  proposed  under
 the  Centrally  Sponsored  Scheme  in  the
 Annual  Plan—978-79  to  assist  State
 Governments  for  development  of  co-
 operatives  engaged  in  distribution
 activities.

 वाजिस्यिक  विमान  चालक  संघ  (इन्डिया)
 से  प्राप्त  सांग-पत्र

 2412  श्री  उग्रसेन  :  क्या  पर्थवटन  और
 नागर  विमानन  मन्‍्त्ती  यह  बताने  की  कृपा

 करेंगे  कि  :

 (क)  क्‍या  उन्हें  हाल  ही  मे  वाणिज्यिक
 विमान  चालक  सघ  (इण्डिया  )  के  केन्द्रीय
 कार्यालय  से  कोई  माग-पत्र  प्राप्त  हुआ  है;

 (ख)  मुख्य  माग  क्‍या  है,  श्र

 (ग)  उन  पर  सरकार  ने  क्‍या  निर्णय
 किया  है  ?

 पर्यटन  धौर  नागर  विमानन  मंत्री  (६. 3
 पुरुषोत्तम  कौशिक)  :  (क)  हाल  में
 वाणिज्यिक  विमान  चालक  संघ  (इंडिया)  के
 केन्द्रीय  कार्यानय  से  कोई  माग-पत्र  प्राप्त
 नही  हया  है।

 (ख)  और  (ग)  .  प्रश्न  नहीं  उठते  ।

 Exemption  and  Reduction  of  Duty  on
 Soya  milk,  Cotton  Fabrics,  etc.

 2413,  SHRI  UGRASEN  Will  the
 Minister  of  FINANCE  bc  pleased  to
 State:

 (a)  whethe:  Government  had  an-
 nounced  exemption  and  reduction  of
 duty  on  Soya  milk,  cotton  fabrics,
 cloth,  TV  receiver  sets,  corrugated
 board  and  copper  products:  and

 (b)  uf  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  INTHE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  (a)  and  (b),
 Government  have  exempted  Soya  milk
 from  the  whole  of  excise  duty.  With
 effect  from  24-i]  1977,  reduction  m  the
 rate  of  excise  duty  to  the  extent  of
 4  per  cent  ad-ralorem  has  been  allow-
 ed  in  respect  of  fine  and  =  super-t.ne
 processed  powerloom  fabrics  wher
 cleared  without  printing  This  reduc-
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 tion  in  the  rate  of  duty  has  also  been
 made  available,  with  effect  from
 30-1-1978,  to  cotton  fabrics  when  such
 fabrics  are  cleared  without  printing
 or  dyeing  or  both.

 Duty  on  copper  plates,  sheets,  cir-
 cles,  strips,  and  foils  in  any  form  of
 size  has  been  reduced  from  Rs.  6300/-
 to  Rs.  3700/-  per  M.  T.  with  effect  from
 28-1-1978.

 लकड़ी  के  फर्नीचर  का  निर्यात

 2414.  श्री  उप्रसेन :  क्‍या  वाणिज्य

 तथा  नागरिक  पूति  और  सहकारिता  मन्त्री

 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  भारत  से  गत  दो  वर्षों  में

 तथा  चालू  वर्ष  में  पश्चिम  जर्मनी  को  कितने

 मूल्य  का  लकड़ी  का  फर्नीचर  निर्यात  किया

 गया;  और

 (ख)  निर्यात  करने  वाली  प्रमुख  फर्मों

 के  नाम  कया  हैं  ?

 वाणिज्य  तथा  नागरिक  पूति  और  सह-
 कारिता  मंत्रालय  में  राज्य  मंत्री  (श्री  आरिफ

 बेग)  :  (क)  पिछले  दो  वर्षा  के  दौरान  तथा

 चालू  वर्ष  के  दौरान  केवल  जुलाई  तक  के  जो

 निर्यात  आंकर्ड  अब  तक  उपलब्ध  हैं  उस  समय

 तक  पश्चिम  जमेनी  को  किए  गए  लकड़ी  के

 फर्नीचर  के  निर्यात-निम्नोक्त  प्रकार  हैं:---

 वर्ष  मूल्य

 (लाख  रु०  में)

 1975-76  0.08

 1976-77  2.22

 +1977-78  .  0.56

 (अप्रैल-झूलाई  )
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 (@)  पश्चिम  जमंनी  को  निर्यात  करने
 वाले  मात्र  प्रमुख  निर्यातक  का  नाम  मेसस
 सी०जी०जी०  पनिक्कर,  ब्रिवेच्द्रम  है  ।

 Pacts  signed  with  U.K.

 24l5.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  five
 pacts  with  U.K.  have  been  signed  on
 5th  January,  1978;

 (b)  if  so,  whether  the  Indian  Gov-
 ernment  is  likely  to  receive  grants  of
 about  Rs.  288  crores  under  these
 pacts;  and

 (०)  what  are  the  projects  under
 which  these  loans  are  to  be  utilised?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  mM.  PATEL):  (a)  to  (c).  The
 UK  Government  has  agreed  to  exterd
 aid  to  the  Government  of  India  for  the
 year  1977-78  to  the  extent  of  44  miL
 lion  (Rs.  228  crores  approximately). Five  agreements  covering  this  aid  were
 Signed  with  that  Government  on  the
 4th  January,  1978.  The  entire  aid, which  is  in  the  form  of  grant,  is  pro-
 posed  to  be  utilised  in  the  followimg
 manner:

 l.  £  70  miilion  (Rs.  0.8  crores)
 UK/India  Maintenance  Grant  978
 for  import  from  Britain  of  wide
 variety  of  maintenance  goods  in-
 cluding  raw  materials,  spares,  com-
 ponents  and  commodities;

 2.  £  20  million  (Rs.  3.7  crores)
 UK/India  Capital  Investment  Grant
 978  for  import  of  equipment  both
 by  the  public  and  private  sectors
 including  partly  through  the  finan-
 cial  institutions  like  IFCI  and  ICICI;

 3.  £  30  million  (Rs.  47.5  crores)
 UK/India  Mixed  Project  Grant  978
 for  import  of  equipment  and  ma-
 chinery  for  the  mutually  agreed  large
 valued  propects;

 4.  £  20  million  (Rs.  3l.7  crores)
 UK/India  Sectoral  Grant  978  for
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 meeting  the  import  requirements  of
 the  Coal  and  Power  Sectors;  and

 5.  £  4  million  (Rs.  6.3  crores)
 UK/India  Debt  Refinancing  Grant
 978  for  servicing  the  loans  repay-
 ments.

 The  aid,  it  will  be  seen,  is  to  be  used
 in  variety  of  ways  and  not  only  for  a
 limited  number  of  specific  projects.

 Commercial  Bank  Loan  to  Primary
 Agricultural  Societies

 2416.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Reserve  Bank
 Governor  has  decided  that  the  pri-
 mary  agricultural  societies  would  be
 brought  in  closer  contact  with  com-
 mercial  banks  to  channelise  loans
 set  up  to  Rs.  2500  under  the  Differen-
 tial  Interest  Scheme;

 (b)  if  so,  whether  Government  are
 also  considering  to  raise  the  cash
 credit  limit  from  Rs.  3  crores  to  Rs.  6
 erores;  and

 (c)  the  other  benefits  being  con-
 sidered  to  be  given  to  the  primary
 farm  societies?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  to  (c).  It
 is  presumed  that  the  reference  is  to
 the  credit  policy  changes  made  by  the
 Reserve  Bank  of  India  on  2th  Decem-
 ber,  1977.  Under  this  Circular  the
 Governor  of  the  Reserve  Bank  of
 India,  inter-aliz  advised  banks:—

 (i)  to  charge  a  rate  of  interest  not
 exceeding  0.5  per  cent  on  term
 loans  with  maturity  of  not  less  than
 3  years  granted  to  farmers  for  pur-
 poses  of  minor  irrigation  and  land
 development;

 (ii)  to  charge  a  rate  of  interest
 not  exceeding  ll  per  cent  on  term
 loans  with  a  maturity  not  less  than
 3  years  granted  to  farmers  for  diver-
 sified  purposes,  which  include  dairy
 farming,  poultry,  fisheries,  hortizul-
 ‘ture,  etc.;

 (iii)  that  direct  individual  loans
 to  small  farmers  granted  after  Ist
 January,  1978,  not  exceeding
 Rs.  2500/-,  whether  short,  medium
 and  long-term,  would  be  eligible  for
 refinance  from  the  Reserve  Bank  of

 India  at  the  Bank  rate  i.e.  9  per  cent.
 Banks  will  be  expected  not  to
 charge  more  than  7  per  cent  on
 such  loans  irrespective  of  whether
 refinance  is  obtained  from  the  Re-
 serve  Banks  of  India  or  not;  and

 (iv)  that  the  extent  of  refinance
 would  be  limited  to  50  per  cent  of
 the  total  advance,  under  (iii)  above,
 disbursed  by  the  bank  concerned
 irom  Ist  January,  978  onwards.

 The  loans  granted  through  primary
 co-operative  societies  are  not  covered
 under  this  measure.  Under  the  Dif-
 ferential  Rate  of  Interest  Scheme,  now
 extended  to  the  whole  country,  eligible
 borrowers  get  Bank  finance  at  the
 concessional  rate  of  interest  4  per  cent
 per  annum.

 दालों  का  उचित  मूल्य  पर  उपलब्ध  होना

 2  श्री  राजेन्द्र  कुमार  शर्मा :

 क्या  वाणिज्य  तथा  नागरिक  पति  और

 सहकारिता  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार

 द्वारा  हाल  ही  में  उठाये  गये  कदमों  के  फलस्वरूप

 दालों  के  थोक  मूल्य  और  फुटकर  मूल्य  में  कमी

 हुई  है;

 (ख)  यदि  हां,  तो  आम  उपभोक्‍ता

 को  उसका  उचित  लाभ  क्‍यों  नहीं  मिल  पा

 रहा  है  और  केवल  बिचौलिए  ही  सारा  लाभ

 लें  जा  रहे  हैं;  श्रौर

 (ग)  क्‍या  सरकार  इस  संबंध  में  शीक्र

 ही  कोई  उचित  एवं  कड़े  कदम  उठायेगी  जिससे

 उपभोक्‍ताओ्रों  को  दाल  उचित  मूल्य  पर  मिल

 सकें  ?

 वाणिज्य  तथा  नागरिक  पति  और  सह-
 कारिता  मंत्रालय  सें  राज्य  मंत्री  (श्री  कृष्ण

 कुमार  गोयल)  :  (क)  यह  सही  है  कि  ]
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 झौर  is  फरवरी  978  को  समाप्ल  हुय
 सप्ताहों  का  छोड़कर  हाल  के  सप्ताहों  मे
 दालो  के  थोक  मूल्य  सूचकाक  में  कमी  हुई  है
 और  यह  कमी  झ्राम  तौर  पर  सामान्य  भ्रवधि
 बीतने  के  साथ  फुटकर  मुल्या  में  भी  लक्षित

 हो  रही  है  |

 (ख)  उपर्युक्त  (क)  के  उत्तर  वा  देखते

 हुए  प्रश्त  नहीं  उठता  |

 (ग)  दाला  के  अतगत  क्षेत्र  बढ़ा  कर
 तथा  उनकी  उत्पादकता  म  सुधार  करक
 उनका  उत्पादन  बढान  के  लिये  पहने  से  शुरू
 किय  गय  उपायों  का  जारी  रखा  जायगा  ।
 भारतीय  राष्ट्रीय  क््पि  सहकारी  विपणन
 सघ  लिमिटेड  (नफड  )  आर

 राष्ट्रीय.  सहकारी  उपभाकता  संघ

 (ए्न०सी०सी०एफ)  की  प्राथमिक  मण्डिया
 से  बडी  मात्रा  में  दावा  की  खरीद  करन  के
 निदेश  दिये  गये  है  ।  दाले  भी  एक  मद  है
 जा  उत्पादन  एवम्‌  वितरण  प्रणाली  की  परि
 कल्पित  याजना  मे  शामिल  है  ।  दाला  का
 शौर  आयात  करने  की  सम्भावना  का  पता
 लगाया  जा  रहा  है  |  सरकार  राज्य  सरकारा
 के  परामण  से  दाला  के  मृल्या  तथा  उपलभ्यता
 पर  लगातार  निगरानी  रख  रही  हे  और
 जब  भी  झावश्यक  होगा,  ओर  उचित  कदम
 उठाय  जायगे  |

 Dtscontentment  due  to  appointment  of
 Joint  Chairman  of  A  3.  and  TA

 (2418  SHRI  R  V  SWAMINATHAN
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  ple  ised  to  stite

 ta)  whethe:  there  75  discontent-
 ment  among  the  high  ranking  officials
 of  the  Civil  Aviation  regarding  the
 appointment  of  a  Common  Chaumun
 of  the  Indian  Aulines  and  Air  ‘ndia

 (9)  ॥  so  whether  many  chief,  of
 thece  two  department,  have  resign-
 ed,

 (c)  whether  many  more  have  sut-
 mitted  their  resignations,
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 (a)  af  80,  how  m@ny  persons  have
 resigned  and  submitted  their  resigna-
 tion,  and

 (e)  7  80,  what  is  the  main  reasons
 given  by  them?

 THE  MINISTER  OF  TOURISM  ‘ND
 CIVIT  AVIATION  (SHRI  PURUSHOT-
 TAM  KAUSHIK)  (a)  There  is  no
 discontentment  regarding  the  appoint
 ment  of  a2  common  Chirman  But  a
 senior  officer  of  Atr-India  has  sent  a
 telegram  to  me  protesting  against  what
 he  calls  the  manner  in  which  Mr
 TRD  Tata  has  been  removed  from

 Air  India  However  there  is  no  ques-
 tion  of  removal  of  Shri  Tata  The
 Boards  of  Directors  of  Indian  Airlines
 and  Au  India  havc  bcen  reconstituted
 on  expnuy  of  their  terms  and  ACM
 9  C  Lal  has  been  appointed  as  com
 mon  full  time  Chairman  ot  both  with
 a  view  to  securing  greiter  and  more
 effective  co  ordination

 (b)  No  Sir

 (c)  No  Sir

 (d)  Doxs  not  arise

 (e)  Docs  not  arise

 Transfer  of  staff  of  Indian  Audit  and
 Accounts  Department

 249  SHRI  CUITTA  BASU  Will  the
 Minister  of  FINANCE  b>  plea  ed  to
 state

 (a)  whether  it  is  a  fact  that  a  large
 number  of  the  staff  of  Indian  Audit
 and  Accounts  Depirtment  were  trans-
 ferred  to  various  accounting  forma~
 tions  under  depaitmentalised  arcoun
 tms,  system  introduced  during  the
 emergency

 (b)  ४  so  whether  their  service  con.
 dition,  have  been  adversely  affected
 thereby,
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 (c)  whether  promotional  channels
 have  also  been  blocked;  and

 (da)  if  so,  steps  taken  to  correct  the
 situation?

 THF  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL)  (a)  Yes,  Sir.
 Nearly  4,900  employees  of  various
 categories  have  been  transferred  from
 Various  offices  of  the  Indian  Audit  &
 Accounts  Department  to  the  depart-
 mentalised  accounts  offices  in  the
 Civil  Mbnistries/Departments  as  a
 consequence  of  the  phase  implemen.
 tation  of  the  scheme  ot  departmenta.
 lisation  of  accounts

 (t  and  (०),  The  transfer  of  person-
 nel  was  effected  under  the  provisions
 of  the  Departmentalisation  of  Union
 Accounts  (Transter  of  Personnel)  Act,
 3976  which  mter  aha  enjoined  that
 every  transferred  officer  or  employee shall  be  entitled  to  be  appointed  to  a
 post  carrying  a  scale  of  pay  not  less
 fa\ourable  than  that  of  the  post  which
 he  heil  immediatcl;  betore  the  date
 of  such  transler  and  in  the  same
 capacity  (whether  substantive  or  offi-
 ciating)  in  which  he  held  the  post  last
 mei.tioned  The  service  rules  of  Group
 ‘B's  stafl  have  already  been  notified
 and  the  service  rules  for  Groups  ‘C’
 and  D°  staff  are  under  finalsation,  It
 is  being  ensured  that  the  service  con-
 dition,  of  the  transferred  staff  are
 not  less  favourable  than  those  prior
 to  departmentalisation  of  accounts.  Jn
 Most  cases.  promotions  of  the  trans-
 ferred  stati  in  various  categories  so
 far  made  compare  favourably  and  are
 generally  better  than  the  promotional
 prospects  in  their  parent  offices.

 Since  all  the  posts  at  supervisnry
 levels  could  not  be  filled  by  tranrs-
 ferees  from  Audit  Department,  suh-
 stantial  promotions  to  the  grades  of
 accounts  officers  and  junior  accounts
 officers  have  been  given  to  the  staft
 in  the  departmentalised  accounts  offi-
 ces.  For  example,  a  large  number  of

 persons  who  had  passed  the  subordi-
 nate  accounts  service  examination  in
 the  Audit  Department  and  were  await-
 ing  promotion  for  several  years  for
 want  of  vacancies  were  promoted  as
 junior  accounts  officers  which  would
 not  have  been  possible  but  for  separa-
 tion  of  accounts  from  audit.  Besides,
 wm  the  service  rules  for  Group  ‘C’
 Staff,  if  ts  being  provided  that  a  limited
 percentage  of  posts  in  the  junior  ac-
 counts  Officers  cadre  will  be  filled  by
 promotion  of  persons  who  have  not
 passed  the  qualifying  examination,  The
 promotional  channels  are,  therefore,

 not  blocked.

 (d)  Does  not  arise.

 Scheme  submitted  by  Uttar  Pradesh
 Government  for  Financial  Assistance

 2420.  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  the  Uttar  Pradesh
 Government  have  submitted  a  scheme
 for  assistance  out  of  the  financial
 assistance  given  by  the  World  Bank
 for  rural  areas;  and

 (b)  if  so,  the  outlines  thereof  and
 the  total  amount  given  to  Uttar
 Pradesh?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)  and  (b).Ona
 request  from  the  Government  of  India,
 the  State  Government  of  Uttar  Pradesh
 have  sent  a  number  of  project  pro-
 posals  for  being  included  in  the  shelf
 of  projects  to  be  built  up  for  being
 posed  to  the  World  Bank.  These  pro-
 posals  alongwith  proposals  received
 from  others  states  are  being  processed
 for  taking  a  view  on  posing  them  for
 external  assistance.  The  list  of  pro-
 posals  so  far  received  from  the  Gov-
 ernment  of  Uttar  Pradesh  in  resoect
 of  development  of  rural  areas  is  given
 in  the  statement.
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 Statement
 Lust  of  proposals  for  assistance  from  World  Bark  for  Rural  Areas

 SI  च  Nam  Prop  os¢d_u  ithay

 r  Sol  &  Waiter  Gonsery  ation  Re  59  00  “crores
 2  Integrated  ४४६३  D  velopnicnt  Programme  Rs.  ro  qr  cicies

 3  Horuculture  Dev  lopment,  Hills  Rs  4०  00  ciores

 4  Horueulune  Development  Phauns  Ry  oar  80  cacies

 5.  Tons  ४  dley  Logging  HI  nting  ind  Road
 Budding  र५  7  ©)  crores

 6  Plantation  of  Spices  रद  ३७  00  cr  268

 व.  Svuial  Forestiv  Rs  4)  00  crores
 g  Lamep  CCovvan  Is  OFT  asteinQamuna  Canal  Rs  ya  00  crores

 oO  Diunige  Improv  ment  rchemes  1९१  sh  rzars
 ro)  Raver  Improv  in  nt  Sch  mes  Rs  3]  co  cretes

 no  okushk  od  Pe  lu  th  n  &  D  stubution  Rs  rio  a  res

 t2.  Sharda  Subivak  Commanl  \ica  Devclop
 ment  २५  74  00  crous

 rg  Ram  Ganga  Commant  Arca  Development  रि<  go.  ac  CROLGS

 rg,  Agric  tural  Int  nsifieatien  ष  64  00  Gray

 t  D  conmnt  J  Azac  dtural  Markets  Rs  [+  1  लता

 Proposal  to  Simplify  the  procedure  (d)  it  so  what  steps  Government
 for  Clearance  of  Claims

 242  SHRI  CHITTA  BASU  Will  the
 Minister  of  (OMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  le
 pleased  to  state

 (a)  whether  Government  are  aware
 of  the  fact  that  the  majority  of  the
 Indian  owners  of  properties  in  East
 Pakistan  having  lost  their  relevant  and
 connected  documents  cannot  produce
 colateral  evidence  to  justify  their
 claims,

 (b)  UE  so  what  steps  Government
 propose  to  take  to  simplify  the  proce-
 dure,

 (c)  whether  it  i5  a  fact  that  dispo-
 sal  of  claims  requires  quite  a  long
 time,

 propose  to  take  to  expedite  the  clea-
 rance  of  the  claims,  and

 (e)  whether  the  last  date  for  regis-
 tering  clarms  has  Since  expired  if  ५०,
 whether  there  wil]  be  further  exten-
 sion  ot  time?

 lHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG)  (a)  Verfi-
 cation  of  claims  without  the  relev  int
 documentary  evidence  could  lead  to
 abuse  and  it  is  not  possible  to  decide
 such  cases  without  sufficient  evidence
 being  adduced  by  the  claimants
 From  the  scruitiny  of  claims  made  Ly
 the  Custodian  of  Enemy  Property  t
 appears  that  most  of  the  claimants
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 have  been  able  to  furnish  documen-
 tary  evidence  in  support  of  their
 claims,

 (b)  te  (d)  Verification  of  claims  78
 a  time-consuming  process  However,  to
 ensure  eapeditious  and  fair  disposal
 oi  the  clu  ms  the  procedure  for  veiifi-
 Cation  haus  furtacr  been  streamlined
 which  «ter-al  inciudes  exemption
 of  persoral  appearance  of  claimants
 unless  an)  point  or  points  needs  clari
 fication  Additional  statf  has  also  been
 provided  to  assist  in  the  handling  ot
 the  claims

 (e)  The  last  date  tor  registering
 clums  hus  aready  been  extended
 thrice  :e  ,  December  31,  1976,  April  30,
 977  and  finally  upto  July  3l  3977  In
 view  of  the  adequate  time  and  publ
 city  havin,  already  been  given  for
 filling  the  clam  =  it  is  not  consideica
 necessary  to  extend  the  date  any  fur-
 ther

 Facilities  extended  to  Goldsmiths  by
 Government

 2422  SHRI  SUKHENDRA  SINGH
 Will  the  Min  ster  of  FINANCE  be
 pleased  to  stite

 (a)  whethe;  Government  have  atlo-
 wed  to  manufacture  and  sell  orna-
 ments  in  limited  quantities  against
 specific  ordcis  trom  customers  by  an
 amendment  to  the  gold  control  rules,

 (b)  if  ५०  whether  Government  has
 removed  the  curbs  on  goldsmiths  that
 @  peison  with  the  skill  of  a  goldsmith,
 should  be  eligible  to  get  a  goldsmith’s
 Certificate,  and

 (c)  aft  s0  the  dctails  regardiug  the
 facilities  exteided  to  the  Goldsmiths
 by  the  Guvernment?

 THE  MINISTER  OF  STATE  IN  [HE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL)  (a)  to  (c)  Cer
 tain  relaxations  have  been  granted  to
 certified  goldsmiths  by  issue  of  certain
 notification/orders  on  ‘14-2.78,  under  the
 Gold  (Control)  Act  The  salient  featu-

 res  of  these  relaxations  are  that  2
 certified  goldsmith  can

 a)  manufacture  and  sell  orna-
 ments  out  of  the  standard  gold  bars
 which  he  is  already  allowed  to  pos-
 sess  against  specific  order  from  the
 customers

 (a)  make  small  purchases  upto
 35  grammes  ol  ornaments  at  a
 time  fiom  a  person  and  utilise  the
 same  for  the  purpose  of  making,
 manufacturing  ornaments  against
 specific  orders  from  other  customers

 The  goldmiths  availing  of  the  ahove
 concessions  aie  required  to  have  a
 fixed  place  of  business  and  maintain
 the  prescribed  accounts

 (in)  The  present  restrictions  re
 Gardin,  issue  of  goldsmiths  cert  fi-
 cates  only  to  the  members  of  family
 of  goldsrriths  nave  been  reraoved
 Now  any  person  who  possesses  ne-
 cessary  skill  of  a  goldsmith  and  who
 has  worked  with  a  certified  gold-
 smith  as  an  apprentice  for  a  period
 not  less  than  3  months  and  who  has
 not  been  disqualfied  on  account  of
 conviction  or  imposition  of  penalty
 for  gold  control  or  smuggling  offence
 ig  eligible  to  get  a  goldsmith’s  cer-
 titicate

 Exemption  of  Copper  and  Copper
 Alloy  from  Excise  Duty

 2423  SHRI  K  RAMAMURTITY
 Will  the  Mimister  of  FINANCE  be
 pleased  to  state

 (a)  whether  there  is  a  threat  of
 closure  of  Non-Ferrous  Metals  Roll-
 ing  Mills  in  Tamil  Nadu  if  Ccpper
 and  Copper  alloy  are  not  exempted
 from  excise  duty

 (b)  whether  the  Jha  Committee  has
 also  referred  to  the  imperative  neces-
 sity  of  given  excmption  to  these  items
 from  excise  duty  and

 (c)  aft  so,  the  steps  proposed  to  be
 taken  in  thi,  matter?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  No,  Sir.

 (b)  and  (c).  The  Jha  Committee
 has  generally  referred  to  the  level  of
 duties  on  various  excisable  goods  in-
 cluding  ferrous  and  _  non-ferrous
 metals.  Their  conclusions  and  recom-
 mendations  in  a  condensed  form  are
 contained  in  Part  I  of  the  Final
 Report  which  has  already  been  plac-
 ed  onthe  Table  of  the  House.
 The  Committee’s  report  as  a  whole  75
 presently  under  study.

 Recommendations  of  Sub-Committee
 ‘of  Representatives  and  Reserve  Bank
 of  India  on  Contractors  Construction

 Contracts

 2424,  SHRI  छू.  RAMAMURTHY:
 Wul  the  Minister  of  FINANCE  be
 be  pleased  to  state:

 (a)  the  recommendations  made  by
 the  sub-committee  comprising  of
 senior  representatives  of  the  Union
 Government,  Reserve  Bank  of  India,
 Industrial  Development  Bank  of  India
 and  the  Export  Credit  Guarantee
 Corporation  for  contractors  construc.
 tion  contracts;

 (h)  whether  they  have  been  accept-
 ed  by  Government;  and

 (c)  if  so,  tne  action  taken  by  Gov-
 ernment?

 THE  MINISTER  OF  FINANCE  (SHRI
 H.  M.  PATEL):  (a)  The  Sub-Group
 set  up  by  the  Standing  Committee  on
 Export  Finance  of  the  Reserve  Bank
 of  India  has  prepared  guidelines  and
 an  Application  Form  for  the  use  of
 the  contractors  undertaking  overseas
 construction  contracts.  The  guidelines
 indicate  the  manner  in  which  the  Ap-
 plication  Form  has  to  be  submitted
 to  the  Working  Group  set  up  in  the
 IDB]  for  processing  such  applications.
 The  guidelines  also  indicate  the  various
 formalities  required  to  be  observed
 by  the  exporter  and  the  facilities
 available  to  him,  This  was  necessary
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 as  construction  contracts  by  their  very
 nature  involve  complexities  and  are
 different  from  the  normal  contracts
 involving  export  of  goods  on  deferred
 payment  terms,

 (b)  and  (c),  The  Reserve  Bank  of
 India  which  had  set  up  the  Sub-
 Group  has  accepted  its  recommenda-
 tions.

 Policy  of  Government  regarding
 Opening  of  Branches  of  Foreign  Banks

 in  India

 2425.  SHRI  K  /f.  KOSALRAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  policy  of  Government  in
 the  matter  of  opening  of  branches  by
 foreign  banks  in  India;

 (b)  the  toreign  banks  which  were
 allowed  to  open  brancheg  in  India
 during  the  last  year;  and

 {c)  the  foreign  banks  which  were
 not  given  permission  for  opening
 branches  and  the  reasons  therefor?

 THE  MINISTER  OF  FINANCE  (SHRI
 H,  M.  PATEL):  (a)  Foreign  banks
 are  permitted  to  open  branches  in
 India,  on  a  limited  scale,  generally  in
 port  towns  and  metropolitan  ccntres,
 on  the  merits  of  each  case  In  decid-
 ing  such  applications  due  account  is
 taken  of  the  principle  of  reciprocity
 ang  the  advantages  that  could  accrue
 to  this  country  in  the  matter  of  ex-
 port-import  trade

 (b)  During  the  year  ‘1977,  Bank  of
 America,  which  already  had  a  repre-
 sentative  office  in  New  Delhi,  was
 allowed  to  convert  it  into  a  full-fled-
 ged  branch.

 (c)  The  Reserve  Bank  of  India
 have  reported  that  they  have  not  re-
 jected  any  application  recently  rece-
 ived  by  them  from  foreign  banks  for
 opening  brancheg  in  tnadia.
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 Study  made  regarding  Integrated
 Vinancial  Advisers  System

 2426.  SHRI  K,  T.  KOSALRAM:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  any  study  had  been
 made  of  the  integrated  Financial  Ad-
 visers  system  now  in  vogue;

 (b)  the  results  of  such  a  study;  and
 (ce)  the  remedial  action  proposed?

 THE  MINISTER  OF  FINANCE  (SHRI
 प्र,  M,  PATEL):  (a)  to  (c).  The  work-
 ing  of  the  Integrated  Financial  Ad-
 visets  Scheme  is  reviewed  contimuo-
 usly  by  the  Finance  Ministry  ty  hold-
 ing  periodical  meetings  with  the
 Financia)  Advisers,  The  scheme  is
 working  satisfactorily,  and  so  no
 change  in  the  Scheme  Ww  cuntemplated
 now.  No  other  formal  study  of  the
 working  of  the  Scheine  has  been
 made,

 Rupee-Rouble  Exchange  Rate

 2427  SHRI  SHAMEU  NATH
 CHATURVEDI:

 SHRI  BRIJ  BHUSHAN
 TIWARI;

 SHRI  K.  LAKKAPPA:
 Will  the  Minister  of  FINANCE  be

 pleased  to  state:
 (a)  how  often  has  the  USSR  uni-

 laterally  changeq  the  Rupee-Rouble
 Exchange  rate  to  the  disadvantage  of
 India  and  the  loss  incurred  by  our
 country  because  of  the  repeated  deva-
 luation  of  the  rupee;

 (b)  how  was  such  action  justified
 and  what  action  has  Government
 taken  to  prevent  its  recurrence;  and

 (९)  what  progress  has  been  made  in
 the  current  talks  with  the  USSR  on
 the  subject?

 THE  MINISTER  OF  FINANCE  (SHRI
 H,  M.  PATEL):  (a)  to  (ce).  Since
 December  977  the  State  Bank  of  the

 UBSR  has  from  time  to  time  notified
 changes  in  the  exchange  rate  between
 the  rouble  and  the  rupee.  The  USSR
 authorities  have,  however,  clarified
 that  this  rate  would  apply  exclusi-
 vely  to  non-commercial  transactions
 within  the  USSR  which  constitute  an
 insignificant  proportion  of  the  total
 transactions  between  the  two  count-
 ries,

 The  general  question  of  the  exch-
 ange  rate  hetween  the  rouble  and  the
 rupee  is  under  discussion  with  the
 USSR  authorities  with  a  view  to  evol-
 ving  a  mutually  acceptable  settle-
 ment.  These  negotiations  are  uf  a  con-
 fidential  nature  and  it  would  not  be
 in  the  public  interest  to  disclose  at
 this  stage  the  details  of  ०0  the  pro-
 gress  made  so  far  in  these  negotia-
 tions,

 Uso  of  the  Boeing  Aircrafts  on  Indian
 Airlines  Services

 2428,  SHRI  MOHINDER  SINGH
 SAYIAN  WALA:  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  state:

 (a)  whether  Government  propuse
 to  buy  some  Boeing  airctafts  to  be
 pressed  in  service  on  routes  with
 Indian  Airlines;

 (b)  the  number  of  aircrafts  tu  be
 purchased  and  the  cost  involved;  and

 (c)  whether  some  new  routes  are
 to  be  opened  with  this  addition?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  ‘(KAUSHIK);  (a)

 to  (c),  There  is  no  proposal  at  present
 to  purchase  additiona]  Boeing  air-
 craft  However,  a_  proposal]  to  pur-
 chase  two  Airbus  aircrafts  is  under
 the  consideration  of  the  Government.
 These  aircrafts  are  primarily  intended
 to  provide  additional  capacity  on  the
 existing  routes.
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 Premium  received  by  LLC,  during
 last  three  years

 2429.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Mmuister  of  FINANCE
 be  pleased  to  state:

 (a)  the  total  amount  of  premium
 received  by  the  Life  Insurance  Cor-
 poration  in  th.  last  three  years,

 (b)  the  totais  profit  in  each  yocar
 mentioned  above;

 ९९)  wheatuer  Government  plop  se
 to  reduce  the  rate  of  premium;  and

 (d)  rf  not,  the  reasong  therefor?

 THE  MINISTER  OF  FINANCE  (SHRI
 H  M.  PATEL):

 (a)  Year  (In  cror  of  Rs,)

 (Prema  In  ome)

 ‘1974-75,  Slt  24
 1975-76  588  25

 1976-77  653  30

 (b)  The  profit  (surplus)  of  the  LIC
 is  determined  at  its  biennial  actuarial
 valuations  and  95  per  cent  of  the
 same  is  allocated  to  the  participating
 policyholders,  The  position  emerg-
 ing  at  the  last  two  actuarial  valua-
 tions  was  as  under'—

 Date  of  Surplus  Bonus  per  thousand
 Valuation  (mcrores  sum  asured  pcr  annum

 of  Rs.)
 Whole  hndow-

 lale  nent
 Assut-
 ances

 Rs  Rs

 81-9°75,  384  73  22  '7  6o

 3I-3-77  258  00  25  20  00

 (c)  and  (d)  There  is  no  proposal
 at  present  under  consideration  of  the
 LIC  to  reduce  premium  rates.  Pre-
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 mium  rates  under  various  “without
 profit”  plans  of  assurance  were  re-
 duced  fram  time  to  time  during  the
 years  970  to  ‘1976,  In  the  case  of
 “with  profit”  policies,  it  is  customary
 not  to  make  frequent  changes  in  the
 premium  rates  but  to  give  effect  to
 experience  in  bonus  declarations.

 Arrears  of  income  tax  and  wealti  tax
 against  film  actors  and  actresses

 2430.  SHRI  KANWAR-  LAL
 GUPTA:  Will  the  Mumster  of
 FINANCE  be  pleased  to  state:

 (a)  total  arrears  of  income  tax  and
 wealth  tax  against  the  film  actors
 and  actresses;

 (b)  how  much  unaccounted  money
 was  disclosed  by  these  film  actors
 under  the  voluntary  disclosure  sche-
 me;

 (c)  what  specific  steps  have  been
 taken  to  check  the  black  money  in
 this  profession,  and

 (d)  whethe:  Government  profuse
 to  make  amendment  im  the  Income  Tax
 Act?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULIAH):  (a)  The  re-
 quired  information  १९  not
 readily  available  Its  collection  in
 respect  of  all  film  actors  and  actres-
 Ses  who  may  be  in  arrears  of  income
 tax  or  wealth-tax  will  involve  consi
 derable  time  and  labour,  Information
 about  arrears  of  income-tax  or  wealth-
 tax  from  all  film  actors  and  actre-
 sses  where  such  arrears  exceeded  RS
 0000  in  earh  case  as  on  28-2-78  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  soon  as
 possible

 (b)  The  Voluntary  Disclosure  of
 Income  and  Wealth  Ordinance,  975
 (now,  Voluntary  Disclosure  of  In-

 come  and  Wealth  Act  976)  provided
 for  voluntary  disclosure  of  income,

 in  cases  other  than  cases  of  search
 and  seizure,  under  section  3(1),  dis-
 closure  of  income  cases  of  search  and
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 seizure  under  section  4()  and  dis-
 closure  of  wealth  under  section  28  QQ).
 So  far  as  declarations  under  section
 3(l)  are  concerned  section  2  stipu-
 yates,  inter  alia  that  all  particular
 contamed  therein  shall  be  treated  as
 confidential  and  no  public  servant
 shall  disclose  them  except  to  any
 officer  employed  in  the  execution  of
 any  of  the  Acts  mentioned  in  sub-
 section  ql)  of  section  8  of  the  Wealth-
 tax  Act  or  to  any  officer  appointed  by
 the  Comptroller  and  Auditor  General
 of  India  or  the  Central  Board  of
 Direct  Taxes  to  audit  income-tax  re-
 ceipts  or  refunds,  It  will  therefore,
 be  a  breach  of  the  secrecy  provisions
 of  se-tion  2  of  the  said  Act  to  fur-
 nish  information  contained  in  dis-
 closures  made  under  section  3(1)  of
 the  said  Act.  Information  about  dis-
 closures  made  by  such  persons  under
 sections  4()  and  5(l)  of  the  Volun-
 tary  Disclosure  of  Income  and  Wealth
 Ordinance,  975  is  being  collected.
 The  information  will  be  laid  on  the
 Table  of  the  House  as  soon  as  possible

 (c)  The  following.  inter  alia,  are
 the  specific  steps  taken  to  check  the
 black  money  in  this  profession:—

 (i)  creation  of  special  film  cir-
 cles  at  Bombay  and  Calcutta  and
 centralisation  0  cascs  relating  to
 this  profession  in  one  circle  at
 Madras;

 (ii)  valuation  of  properties  acquir-
 ed  by  film  artists  and  other  can-
 nected  persons  in  consultation  with
 the  officers  of  the  Valuation  Depart-
 ment;

 (iii)  requiring  maintenance  of  ac-
 counts  by  film  artists,  directors,
 music  directors  ete,  under  section
 44AA(l)  of  the  Income-tax  Act.

 (iv)  enactment  of  section  285B  of
 the  Incomeé-tax  Act  with  effect  from
 l-4-76  and  utilisation  of  the  infor-
 mation  contained  in  the  statements
 furnished  thereunder;  and

 (v)  utilisation  of  statutory  powers
 available  under  sections  32  and
 33A  wherever  necessary,
 3963  LS—7

 (d)  The  Government  are  not  at  pre-
 sent  considering  any  proposal  for
 amendment  of  the  Incom-tax  Act
 96)  in  this  regard.

 Representations  received  by  Choksi
 Committee  on  direct  taxation

 243l.  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  has  Government  received  any
 interim  report  from  Choksi  Commit-
 tee  for  direct  taxation;

 (b)  if  so,  the  detailg  thereof  and
 the  action  taken  by  the  Government
 thereon;  and

 (c)  how  many  representations  were
 receiveq  by  the  Committee?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)
 Yes,  Sir.

 (b)  The  Interrm  Report  consists  of
 4  Chapters  containing  777  observa-
 tions  and  recommendations.  It  is  pro-
 posed  to  lay  copies  of  the  Report  on
 the  Table  of  the  House  as  early  as
 possible.

 The  Interim  Report  is  under  cons:-
 deration.  It  is  proposed  to  sponsor
 necessary  legislation  as  early  as
 possible  to  give  effect  to  the  recom-
 mendations  of  the  Committee  which
 are  acceptable  to  the  Government,  In
 the  meanwhile,  a  few  changes  recom-
 mended  by  the  Committee,  such  as
 deduction  of  tax  at  source  from  racc
 winnings  and  voluntary  payment  of
 advance  tax,  have  been  introduced
 through  the  Finance  Bill,  1978.

 (c)  The  Interim  Report  does  not
 give  any  indication  of  the  exact
 number  of  representations  received
 by  the  Committee.  It  has,  however,
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 been  stated  that  “In  response  to  its
 invitation  for  suggestions  and  views,
 the  Committee  hag  received  an  ¢x-
 tremely  encouraging  response.”

 Addition  to  Foreign  Exchange  Re-
 serves  by  remittances  from  Indian

 Nationals  abroad

 2432.  SHRI  R.  KOLANTHAIVELU
 SHRI  A,  BALA  PAJANOR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  the  position  of  foreign  exchange
 reserves  aS  compared  with  the  posi-
 tion  a  year  back;

 (b)  the  extent  of  addition  to  ‘1e@-
 serves  by  remittances  from  our
 nationals;  abroad;  and

 (c)  the  pragmatic  steps  taken  by
 Government  to  utilise  the  reserves  for
 rapid  and  purposeful  economic  deve-
 lopment  of  the  country?

 THE  MINISTOR  OF  FINANCE
 (BHRI  H.  M.  PATEL):  (a)  India’s
 foreign  exchange  reserves  as  on  8rd
 Mereh,  28  amounted  to  Rs.  41985
 crores  as  compareg  to  Rs,  2603.2
 crores  on  2nd  March,  ‘1977,

 (b)  It  is  not  possible  to  isolate  the
 extemt  of  addition  to  reserves  by  re-
 mittances  from  Indian  nationals
 abroad,  since  changes  in  foreign  ex-
 change  reserves  represent  the  ret
 outcome  ef  the  external  transactions
 of  the  country,  which  inclutle  tmport
 payments  and  export  receipts  and  m-
 flows  and  outflows  on  eccount  of  in-
 visibles  and  capital  transactions.

 (c)  The  Government  has  been
 adapting  various  steps  to  utilise  a
 part  of  India’s  foreign  exchange
 reserved  to  pramote  the  growth  of  the
 economy  within  a  framework  of  price

 MARCH  10,  978  Written  Anawers  396

 stability.  Broadly  the  measures
 adopted  ave  the  following: —

 Gi)  making  available  the  full
 requirements  of  the  economy  for
 imported  raw  materials,  compo:
 nents,  spares  and  equipment  con
 sistent  with  utilisation  of  indigen
 ous  productive  capacity;

 (i)  arranging  imports  of  critical
 items  of  mass  consumption  in  short-
 supply  in  the  interest  of  domestic
 price  stability;  and

 (iii)  stimulating  the  growth  pro-
 cess  of  the  economy  by  accelerat-
 ing  investment  in  identified  projects
 and  programmes  in  priority  areas
 requiring  large  foreign  exchange.

 It  is  proposed  to  establish  a  new
 facility  under  which  term  lending
 financial  institutions  and  public  sec-
 tor  banks  will  provide  rupee  finance
 On  appropriate  terms  to  cover  the
 import  costs  of  approved  projects.  It
 is  also  expected  that  the  larger  Plan
 and  investment  outlays  proposed  in
 the  1978-79  Budget  will  lead  to  a
 deployment  of  a  part  of  our  foreign
 exchange  reserves  to  affset  the  ex-
 pansionary  impact.

 wer  की  खेती,  खपत  तथा  नियति

 24638.  दी  मवतुर्भुन :  बख्  विस  मत्री
 यह  बलामे  की  कृपा  करशे  कि  :

 (क)  देश  भें  इस  समय  कितनी  भूमि
 में  भ्रफीम  की  खेती  की  जातो  है  भौर  देश  में
 इसकी  कितती  खपत  ही  है  तथा  कितना
 निर्यात  किया  जाता  है;

 (ख)  देश  में  किन  प्रयोजनों  के  लिये
 अफीम  प  प्रयोग  होता  है  और  उप्रशोक्‍ताभों
 को  भ्रफोम  किस  शकार  उपलब्ध  करांधथी  जाती
 है;

 (ग)  क्त  द्  क््प्रों  में  श्रत्मेक्त  वर्ष  किन-
 ग्किन  1... उ  की  किंतनी-कित्तत्ी  भाक्षा  में  पृथक-
 पृथक  झफीम  का  निर्यात  किया  गया;
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 (a)  उत्पादको  से  भ्रफीम  किस  मत्य
 चर  खरीदी  गई  भौर  उसका  निर्यात  किस  मूल्य
 पर  किया  गया,  जौर

 (७)  प्रफोम  उत्पादको  का  देश  में
 इसका  उत्पादन  बढाने  हेतु  क्या  प्रॉत्माहन
 देने  का  विचार  है  ?

 जिस  मन्नालय  में  राज्य  मज्नी  (शो  सतोश
 अग्रवाल)  :  (क)  चालू  फसल  मौसम
 1977-78  में  पोस्त की  काश्त हेतु  66  68

 हैक्टेयार  रकबे  के  लिए  लाइसेस  दिये  गये  है।
 देश  म  ही  उपयांग  में  लाई  गई  भ्रफीम  को  मात्रा
 90°  गाढता  पर  लगभग  00  मी०  टन  था

 और  977)  (जनकबरी-दिमम्बर  977)
 में  ५०”  गाढ़ता  को  878  मोठ  टन  अफीम  का
 निर्यात  किया  गया  है  1

 (ख)  देश  में  ग्रफोम  सा  उपय।ग  मुख्य-
 या  सिम्नलिखित  प्रयीजनो  के  लिये  किया
 जाता  है

 ६१)  गाजोपुर  और  नोमव  स्थित  सरकारी
 झ्रफोम  तथा  एल्कालायड  कारखानों  में
 श्रफोम  एल्कालायड़ों  का  निर्माण  करने
 के  लिए

 (ii)  अश्रीषधोय  प्रफोम  बदटो  भौर  श्रौयघोय
 श्रफीम  पाऊडर  का  निर्माण  करने
 के  लिए  जिनकी  सप्लाई  सम्बन्धित
 राज्य  सरकारो  द्वारा  जारी  किये  गये
 परमिटों  पर  झ्लौषध-निर्माण  उद्योग
 का  की  जाती  है,

 (ai)  डाक्टरी  सलाह  पर  पजीकृत  अफीम
 व्यसनिय  द्वारा  उपभोग  के  लिए  यह
 अफीम  राज्य  सरकार  को  दी  जाती  है,
 इसे  जिला  खजानों  के  जरिये  प्रफीम
 के  प्रादी  व्यक्तियों  को  जारी  करती  है।

 बग)  सूचना  विबरण  में  दी  गई  है।

 (घ)  फसल  मौसम  i976-77  के
 दौरात  प्रफोम  की  श्रौसत  खरीद  कीमत  90°
 शाढ़ता  पर  64  रुपये  प्रति  किलोग्राम  थी,
 चिसमें  खरीद  कर,  पण्थायतं  कर,  परियहन

 खर्च,  प्रक्रिगत  लागत  झादि  शामिल

 नही  हैं  1  चालू  वित्तीय वर्ष  भ्र्थात्‌  1977-78
 के  दौरान  भ्रफीम  का  निर्यात  मूल्य,  प्रति
 ऐनहाब्डूस  मारफीन  यूनिट  छ  अमेरिकन
 डालर  है  ।

 (ड)  देश  में  अफीम  के  उत्पादन  में
 वृद्धि  करने  और  पास्त  की  खेती  करने  वालो
 को  प्रात्साहन  देने  क ेलिए  सरकार  वे  निम्नानु-
 सार  भ्रनेक  कदम  उठाये  है,

 (i)  पोस्त  के  काश्तकार  को  देय  झफीम  की
 कीमत,  उसके  हारा  दी  गई  भ्रफीम  की
 उपज  पर  निर्भर  करते  हुए,  विसर्षण
 झनुक्रम  आधार  पर  तय  की  जाती  है
 waar  की  प्रति  हैक्टेयर  उच्चतर
 उपज  देने  वाले  काश्तकार  का  उच्चतर
 दर  पर  भ्रदायगी  की  जाती  है,

 (it)  were  भ्रफीम  प्रभाग  मे,  भ्रफोम  को
 उच्चतम  उपज  देने  वाले  काश्तकार  को
 नकद  पुरस्कार  दिये  जाते  है  ,

 (iii)  कीटनाशकाओऔर  उर्वरको  के  इस्तेमाल
 के  सम्बन्ध  मे  काश्तकारो  को  शिक्षित
 करने  के  लिए  प्रदर्शनो  की  व्यवस्था
 की  जाती  है।  प्रपने  पोस्त  के  खेतो
 मे  इस्तेमाल  के  लिए  रासायनिक
 उबेरको  श्लौर  कीटनाशक  अ्रीषधियों
 की  प्राप्ति  मे  काश्वकारों  की  सहायता
 भी  की  जाती  है  t

 (iv)  सरकार  ने  भ्रफीम  की  खेती  पर  बहुत
 सी  दी्घकालिक  ग्रनुसधान  योजनाये
 प्रारम्भ  की  है।  भ्रफीम  को  उपज  श्रौर
 क्वालिटी  में  सुधार  लाने  की  दृष्टि  से
 पोस्त  की  खेती  के  विभिन्न  पहलुभो
 पर  प्रयाग  करने  के  लिए  पोस्त  उगाने
 वाले  कुछ  क्षेत्रों  मे  प्रयोगात्मक  फर्मों
 की  स्थापवा  भी  की  गई  है  आर  इन
 प्रयोगो  से  प्राप्त  परिणाम,  पोस्त
 कारश्तकारो  में  उनके  मार्गदर्शन  के
 खिए  अख्तरित  किये  जाते है  ।
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 घिवरण

 जिन  देशो  को  वर्ष  i9760tc977  के  दौरान  भ्रफीम  का  निर्यात  किया  गया  उनके  नाम  शौर
 झफीम  की  माता

 देश  का  नाम  976  977

 मात्रा.  कि०ग्रा०  मे  90°  घनत्व  पर

 भ्रजेनटीना  14,000  10,000

 बैल्जियर'  29,250  12,000

 बल्गारिया  हे  6,000  6,000

 बगलादेश  200

 डेनमार्क  हि  58  0

 फ्रांस  हर  92,950  68,000

 हालैण्ड  .  13,000  14,000

 इटली  56,000  59,250

 जापान  50,000  75,008

 मादागास्कर  35  35

 नावें  5  000  3,000

 पोलैण्ड  12,500

 पुतंगाल  5,000  6,000

 स्पेन  41,000  14,000

 श्री  लका  वि  235

 स्विटजरलेंण्ड  17,000  26,000

 ताईवान  2,000  1,000

 ब्रिटेन  नि  298,000  162,000

 अमेरिका
 250,220  229,000

 सोवियत  रूस  100,000  60,000

 पश्चिम  अमंनोी  74,000  96,001

 युगोस्लाविया
 20,000  37,000
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 राजस्थान  के  झकीम  उत्पाधकों  को  हो  रही
 झलुविधा

 2434.  भी  चतुर्भुन :  क्‍या  विस  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  केन्द्रीय  नारकोटिक्स  कार्यालय
 के  ग्वालियर  में  स्थित  होने  से  राजस्थान  के
 अफीम  उत्पादकों  को  श्रपील  दायर  करने  के
 लिये  वहां  जाने  मे  भारी  असुविधा  का  सामना
 करना  पडता  है,  और

 (ख)  इस  बारे  में  सरकार  द्वारा  क्या
 उपचारात्मक  कदम  उठाने  का  विचार  है?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  सतोश
 अग्रवाल)  :  (क)  आर  (ख).  जिला  अफीम
 अधिकारिया  के  आदेशों  क ेखिलाफ  झ्रपील  उप-
 नारकोंटिक्स  आयकत  काटा  के  पास  की
 जाती  है  ।  इसलिए  राजस्थान  के  श्रफीम
 उत्पादकों  के  लिए  ग्वालियर  स्थित  सा  रकोटिक्स
 आयुक्‍त  के  कार्यालय  में  जाना  आवश्यक  नहीं
 है  ।  परन्त  चान  फसल  मौसम  के  दौरान
 वुछ  रमय  के  लिए  चक्कि  र'जस्थान  में  उप
 नारकाटिक्स  गायक्त  नहीं  था,  दसलिए
 कुछ  ऐसे  ममल  हा  सकते  हे  जिनमे  7"जस्थान
 के  कुछ  काश्तकारा  का  नारकाटिक्स  आयक्त
 ग्वालियर  वे  समक्ष  श्पीले  दायर  करनी
 पडी  हा  1

 Japanese  Government  uggestions  to
 prevent  hi  cking  ०6  JAL  planes

 2435.  SHRI  OM  PRAKASH  TYAGI:
 ‘Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  Japanese  Govern-
 ment  has  made  30me  suggestions  to
 prevenr  hijacking  of  JAL  planes;

 (b)  what  are  the  details  of  tue
 scid  suggestions;  and

 (c)  to  what  extent  the  same  have
 been  accepted?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK):  (a)  to
 (c).  After  the  hijacking  of  JAL  air-
 craft  on  the  28th  September,  1977,
 the  Japanese  Embassy  suggested  that
 a  Japanese  security  expert  trained  in
 the  way  of  detecting  the  mode  of  be-
 haviour,  physiognomy  and  method  of
 concealment  of  weapons,  etc.  be  post-
 ed  at  our  vital  airports  for  making
 the  security  measures  foolproof.  This
 proposal  was  not  accepted  as  this
 would  have  impinged  on  Govern-
 ment’s  sovereignty.  In  addition  to
 this,  the  Japanese  Government  sent
 the  following  teams  for  discussions
 with  Ind  an  authorities  the  security
 arrangements  at  Bombay  and  Delhi
 Airports:

 Q)  A  team  consisting  of  repre-
 sentati.es  of  Ministry  of  Transport
 and  Foreign  Affairs  as  well  as
 Japan  Airlines,  visited  Bombay
 from  November  9  to  12,  ‘1977,

 Gi)  A  team  consisting  of  Japancse
 Police  officials  and  the  First  Secre-
 tary  from  Japanese  Embassy  in
 Thaland  visited  Delhi  and  Bom-
 bay  between  November  29  and
 Decembei  5,  1977,
 (ii)  A  Civil  aviation  team  of
 “ix  members  including  the  Coun-
 culor  of  the  Cabinet  Secretariat
 Piime  Minister's  Office  as  the  'eader
 \isited  Delhi  on  December  9  and
 20,  1977.

 During  discussions,  the  Jupanese
 teams  did  not  give  any  impression
 of  dissatisfaction  with  security  mea-
 sures  being  followed  at  our  airports.
 The  exchange  of  information  and  per-
 sonal  contacts  were,  however,  mutual.
 iv  beneficial.

 ब्रिटेन  द्वारा  दी  गई  सहायता  से  जहाजों  को
 खरीद

 2436.  श्री  ब्रज  भूषण  तियारो  :
 क्या  विश  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  ब्रिटिश  सरकार  द्वारा  दी
 गई  सहायता  से  भारत  ब्रिटेन  से  जहाज  खरीद
 रहा  है;
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 (ख)  यदि  हा,  तो  कितने  भौर  उनका

 मूल्य  कया  है,

 (ग)  क्या  ब्रिटेन  द्वारा  जहाजों  के
 लिए  लिया  जाने  वाला  मूल्य  श्र्न्य  देशों  के

 मुकाबले  भ्रधिक  है  शरीर

 (घ)  यदि  हा  ता  उसके  क्‍या  कारण  है  ?

 विश  मंत्री  (श्री  एख०  एस०  पटेल  )
 (क)  जी,  हा  t

 (@)  छह  जहाजा  का,  जिनका  मूल्य
 लगभग  5  28  करोड़  पौण्ड  है  ब्रिटेन  से
 खरीदन  का  प्रस्ताव  है  ।

 (ग)  और  (घ)  ब्रिटेन  द्वारा  जहाजा
 का  लगभग  उतना  ही  मत्य  लिया  जा  रहा  है
 जितना  पश्चिमी  यूराप  के  जहाजी  कारखाना
 के  द्वारा  लिया  जाता  है।  लेबिन  भ्रन्तर्राष्ट्रीय
 जहाज  निर्माण  से  सबधित  वाजार  की  वतमान
 स्थिति  की  दृष्टि  से,  भ्रन्य  जहाज  निर्माण
 कारखाना  द्वारा  विशेष  रूप  से  दक्षिणी  कारिया
 शौर  जापान  स्थित  जहाजी  कारखाना  द्वारा
 कम  कीमत  बताई  जा  रही  है  ।  ब्रिटेन  की

 सरकार  के  साथ  हुई  बातचीत  के  परिणामस्वरूप

 कुछ  हद  तक  प्रति  जहाज  की  औसत  कीमत
 में  कुछ  कमी  हा  सकती  है  और  कमी  की
 रकम  ब्रिय्ेन  की  सरकार  द्वारा  अपनी
 मध्यस्थता  निधि  (इण्टरवशन  फंण्ड)  में  से
 वह  वहन  की  जाएगी  ।  सरकार  का  विचार
 है  कि  यद्यपि  ब्रिटेन  से  खरीदे  जाने  बाते
 जहाजो  का  क्रय  मूल्य  उस  मूल्य  से  ऊचा  है
 जिस  पर  वैसे  ही  जहाज  जापान  से  खरीद
 जा  सकते  है,  फिर  भी  इन  जहाजों  को  प्राप्त
 करना  आर्थिक  दृष्टि  से  कुल  मिलाकर  लाभ-
 प्रद  होमा  क्योवि  ज़िटेन  से  खरीदे  जाने  वाले
 जहाजो  का  मूल्य  ब्रिटेन  की  सहायता  निधि
 से  झदा  किया  जाएगा  जा  पूर्णत  पझ्रनुदान
 के  रूप  में  है  v
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 झौद्योगिक  'नियवंत्र्थी  को  समीक्षा  के  लिए
 समिति

 2437.  भी  ब्रज  सूंघण  तिवारी :  क्या
 विस  मत्री  यह  बताने  की  कपा  करेगे  किट

 (+)  क्‍या  ओऔद्यागिक  नियत्रणो  की
 समीक्षा  +  लिए  क्सी  समिति  का  गठन  किया
 गया  है

 (@)  यदि  हा  ता  तत्सम्बन्धी  ब्यौरा
 क्या  है  शौर

 (ग)  क्‍या  सरकार  इन  नियत्रणा  का
 समाप्त  करन  पर  विचार  कर  रही  है?

 बिल  मन्नो  (भी  एच०  एम०  पेल)  :
 (क)  शौर  (ख)  सरवार  नने  श्री  वाडिलाल
 डगली  की  श्रध्यक्षता  म  एक  समिति  स्थापित
 की  है  जॉ  मल्या  पर  नियत्रण  उत्पादन
 वितरण  लाईसेस  और  श्रायात  सबधी  प्रणाली
 का  मल्याकन  और  पुनरीक्षण  करंगी  तथा
 इस  बात  की  जाच  करेगी  कि  उपर्यक्त  विषया
 में  प्रणाली  का  वास्तव  मे  किस  प्रकार  लाग
 किया  जाता  रहा  है  और  इससे  वाछित  लक्ष्यों
 की  प्राप्ति  हुई  है  या  सही  ।  इस  समिति  के
 श्न्य  सदस्य  ये  है

 L  श्री  एरा  सेजियन

 2  श्री  बगाराम  तुलपुन

 3  श्री  एल०  सी०  जैन

 4  श्री  संजय  सेन

 समिति  के  विचारणीय  विषय  निम्|भ-
 लिखित  है

 (1)  यह  जाच  करना  कि  क्या  मूल्यो  पर
 नियत्रण  उत्पादन  वितरण  लाईसेस  झौर
 आयात  सबधी  प्रणाली  राष्ट्रीय  भायोजन  एव
 राष्ट्रीय  भ्रथ॑-व्यवस्था  के  मार्गदर्शन  क ेलिए एक
 कॉरंगर  साधन  सिद्ध  हुई  है  |



 अंग...  जनक  “Aster  PHALGUNA  19,  2890.(SAKA}  Written  Anawers  206

 (2)  संभी  प्रकार  के  सियक्षणों  के
 संचालन  और  प्रबन्ध  से  पहले  क्या  भनुभव
 हुआ  शौर  क्या  पूर्व-निधारिल  लक्ष्यों  की  वास्तव
 में  प्राप्ति  हुई  है  ?

 (3)  अर्थ-ब्यक्स्था  के  किस-किन  क्षेत्रों
 में  ये  नियंत्रण  सफल  हुंए  हैं  भ्रौर  इसलिए
 क्या  उन्हें  संशोधन  करके  या  बिना  फेरबदल
 के  जारी  रखना  जरूरी  है?

 (4)  किन-किन  क्षेत्रों  में  नियंत्रण  प्रभाव-
 हीन  साबित  हुए  हैं  श्रथवा  शब  उनकी
 आवश्यकता  नहीं  रही  है  शौर  इसलिए  उन्हें
 हटा  दिया  जाना  चाहिए  ?

 (5)  राष्ट्रीय  श्र्थ-व्यवस्था  में  नियंत्रण
 की  प्रणाली  राज  सहायता  प्रणाली  से  किस
 प्रकार  सम्बद्ध  है  ?  क्‍या  उस  प्रकार  की  आर्थिक
 सहायता  देना  न्‍्यायोत्रित  है  और  कया  नियंत्रण
 प्रणाली  में  उपयुक्त  संशोधन  करके  राजसहायता
 प्रणाली  को  कम  करना  या  समाप्त  करना
 सम्भव  है  ?

 इस  प्रकार  समिति  अन्य  बातों  के  साथ
 साथ  उद्योगों  पर  लागू  होने  वाले  विधिन्न
 नियंत्रणों  के  संचालन  का  भ्रध्ययन  भी  करेगी  |

 (ग)  आशा  है  समिति  छ:  मास के  अन्दर
 अपनी  रिपोर्ट  देगी  श्रौर  उसके  बाद  सरकार
 उसकी  सिफारिशों  पर  विचार  करेगी  इसलिए
 प्रश्न  के  इस  अंश  के  उत्तर  में  इस  समय  कुछ
 कहना  समयपृर्व  होगा  ।

 उत्तर  प्रदेश  में  पर्यटक  केनहों  के  लिये  बह्
 योजना

 2438.  श्री  बज  भूषण  तिवारी  :  क्‍या
 पर्यटन  दौर  सागर  दिमामन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्यों  सरंकार  उत्तर  प्रदेश  में
 पर्यटक  केन्द्रों  के  बिकास  के  लिए  एक  बृहब्‌
 योज ना  लैयारें  कर  रही  हैं  ;

 दख  धि  हां,  तो  तत्सम्कन्धी  ब्यौरा
 क्या  है;  और

 (ग)  कया  लुम्बिनी  कपिलवस्तु  और
 मगहर  के  विकास  के  लिए  योजनाएं
 विवाराधीन  हैं  ?

 पर्यटन  जौर  नागर  बिमानन  खंती  (शी
 पुरषोसम  कोशिक)  :  (क)  और  (ख).
 सॉरनाथ,  कुशीनगर  तथा  आवस्सी  के  लिए
 इन  केन्द्रों  पर  सुविधाभों  की  नियमित  वृद्धि
 को  सुनिश्चित  करने  की  दृष्टि  से  मास्टर  प्लान

 (भू  -प्रयोग  योजनाएं  )  तैयार  कर  ली  गई  हैं  t
 ea  मास्टर  प्लानों  के  आधार  पर  विभिन्न
 प्रकार  के  श्रावास  कैफेंटीरियों,  कार  पार्कों
 श्रादि  जैसी  पर्यटन  सुविधाओं  का  विकास  किया
 जाएगा।  स्मारकों  के  प्राकृतिक  पर्यावरण  की
 शोभा  वृद्धि  करने  के  लिए  इनके  परिवेश
 में  सुधार  के  उपाय  किए  जाएंगे।  कुशी  नगर
 तथा  श्रावस्ती  की  मास्टर  थ्लानों  के  कार्यान्वयन
 को  पहले  भ्रारम्भ  किया  जाएगा  क्‍योंकि  इन
 स्थानों  पर  कोई  सुविधाएं  मौजूद  नहीं  हैं।

 (ग)  लुम्बिनी  के  लिए  कोई  विकास
 स्कीमें  क्चाराधीन  नहीं  हैं  क्योंकि  यह  नेपाल
 में  है।  पी  प्रकार  कपिलवस्तु  में,  जब  तक
 कि  इसका  एक  पुरातत्वीय  केन्द्र  के  रूप  में
 उचित  दिशा  में  विकास  नहीं  किया  जाता,
 केन्द्रीय  क्षेत्र  में  कोई  पर्यटन  सुविधाएं  प्रदान
 करने  का  प्रस्ताव  नहों  है।  जहां  तक  मागहर
 का  प्रबन्ध  हैं,  उत्तर  प्रदेश  सरकार  से  भनुरोध
 किया  गया  है  कि  संत  कबौर  को  समाधि  के
 झास-पास  के  स्थान  का  सुधार  किया  जाए
 तथा  वहां  कुछ  सुविधाओ्रों  की  व्यवस्था  की
 जाए  1

 Study  Team  to  examine  working  of
 Youth  Hostels

 2439.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  he  pleased  to
 state;

 (a)  whether  Governtrent  have  con-
 tituted  a  study  team  to  examine  the
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 working  of  the  Youth  Hostels  and  to
 suggest  measures  to  improve  their
 functioning,

 (b)  if  so,  the  composition  of  the
 committee,  and

 (९)  the  terms  of  reference  of  the
 committee?

 THE  ‘MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)
 Yes,  Sir

 (by  The  composition  of  the  Team
 is  as  follows

 oa  Shr  Kishan  Patna}  Chairman
 2  Shn  Sharad  Yadav,  M  P  Member

 3  Deputy  Director  General
 (Supplementary  Acc
 dation)  Department  of
 Tourism  Member

 4  State  Director  of  toursm/ Youth  Servic  s  Member

 7  Director  Manager  Govt  of
 India  Toursst:  Office  con
 cerned  Member

 G  Deputy  Divisional  Manager, India  Tourssm  Develcp ment  Corporation  Member

 7  Director  (Supplementary
 Accommodation)  Deport ment  cf  Teurtsrr  Member

 Secretary
 (c)  The  terms  of  reference  of  the

 Team  aie  as  follows

 Qa  To  inspec  Youth  Hostels/
 Tourist  Bungalows  Trevelles

 Lodges  which  are  functioning  at
 present

 (i)  To  identify  the  defects/
 shortcomings  m  working  of  these
 establishments  ang  the  reasons  for
 low  occupancy  rates

 (an)  To  suggest  remedial  mea-
 sures  where  required  and  the  steps
 to  be  taken  to  increase  the  occu-
 pancy  tate  and  to  make  the  estab-
 lishments  economically  viable,  and

 MARCH  10,  978  Written  Answers  208

 (iv)  To  make  any  other  recom-
 mendations  with  a  view  to  enabling
 these  various  units  of  supplemen-
 tary  accommodation  to  achieve  their
 objectives  fully

 Trade  Agreement  between  India  and
 Mongolia

 2440  SHRIMATI  PARVATI  DEVI
 Will  the  Mimster  of  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  trade
 agreement  had  recently  been  signed
 between  India  and  Mongolia  and

 (b)  if  so  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIOTL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  EG)
 (a)  Yes  Sir

 (b)  Among  the  important  provi-
 sions  of  the  new  Trade  Agreement
 which  came  into  force  on  4  Fcb-
 ruary  978  are  the  following

 qa  The  two  Governments  _  shall
 accord  each  other  most-fiv>irea
 nation  treatment  in  all  matters
 relating  to  trade  between  the  two
 countries

 (i)  All  payments  between  the
 two  countnes  shall  be  effected  in
 freely  convertible  currency

 (ny  The  Agreement  will  be  vii!
 for  a  period  of  five  years  with  pro-
 vision  of  automatic  extension  bv
 One  year  at  a  time  unless  eithe:
 Government  has  given  &  notice  in
 writing  three  months  before  the
 expiry  of  the  said  period  of  its  in-
 tention  to  terminate  the  Agree-
 ment

 Qv)  There  will  be  mutual  con-
 sultations  between  the  two  Gov-
 ernments  as  and  when  necessary
 for  facilitating  the  implementation
 of  the  Agreement
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 चिल्ली,  कलकता,  बन्‍्थई  झोर  भदास  में  पर्वटक
 होटल

 244  भी  बयाराम  शक्य :  क्या
 चर्यटन  झौर  लोसर  चिमानन  मंत्री  यह  बताते
 की  कृपा  करेंगे  कि  :

 (क)  दिल्ली,  कलकत्ता,  बम्बई  प्लौर
 मद्ास  में  कुल  कितने  पर्यटक  होटल  है  भौर
 उनमे  से  कितने  सरकारी  क्षेत्र  मे  है  भ्ौर  कितने
 और-सरकारी  क्षेत्र  मे;  भौर

 (ख)  क्या  सरकार  ने  गैर-सरवारी
 होटलो  के  माध्यम  से  होने  वाली  तस्करी  को
 रोकने  के  उद्देश्य  स ेउन  होटलो  मे  ठहरने  वाले
 पयंटको  की  समय-समय  पर  जाच  के  लिए
 काई  व्यवस्था  की  है  ?

 पर्यटन  शौर  नागर  विमानन  मंत्री  (श्री
 पुरुषोलम  कोशिक)  :(क)  फिलहाल  सरवार
 से  अनुमोदित  दिल्ली  में  26,  बम्बई  में  34,
 कलकत्ता  मे  12 नथा  मद्रास  में  27  होटल  है  1
 इनम  से  दिल्‍ली  में  ५,  बम्बई  मे  तथा  कलत  त्ता
 मे 1  होटल  सरकारी  क्षेत्र  मे  है  तथा  बाकी
 8४8  हाटल  प्राटवेल  क्षेत्र  मे  है।

 (ख)  यदि  समाज  विरोधी  गातविधियों
 में  सलरत  पर्यटका  के  चारे  मे  कोई  शिवायते
 प्राप्त  हाती  है  त  वे  उपयवत  अ्रधिकारियों
 के  ध्यान  में  लाई  जाती  है।  यदि  यह  पाया
 जाता  है  दि  होटल  में  ठहरे  पर्यटकों  को  ऐसी

 गतिविधिया  के  लिए  प्रनुमादित  होटलों  का
 प्रबन्धक  वर्ग  प्रात्माहन  देता  है  तो  उससे
 उत्पन्न  हान  वाले  मुनाफो  सहित  सरकार  का
 अनुमादन  वापस  ले  लिया  जाता  है।  पर्यटन
 विभाग  म  एक  निरीक्षण  यूनिट  बनाने  का  प्रस्ताव
 है  जो  नियमित  निरीक्षण  करती  रहेगी।

 विदेशी  पर्यटकों  हारा  खच  करने  के  तरीके  पर
 रिपोर्ट

 2442,  श्री  वयाराम  शाक्य  :  क्या
 पर्यटन  शौर  भागर  विमानन  मत्ती  विदेशी

 पर्यटकों के  सुविध्राशों  के  बार ेमें  16  दिसम्बर,
 977  के  तारांकित  च्रश्न  संख्या  448  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  या  विदेशी  पर्यटकों  द्वारा  खर्च
 करने  के  तरीके  के  बारे  में  कोई  प्रन्तिम  सर्वेक्षण-
 प्रतिबेदन  इस  बीच  सरकार  को  मिल  गया  है;
 झौर

 (ख)  यदि  हा,  तो  उसकी  मुख्य  बातें
 क्या  हैं  शौर  यदि  नहीं,  तो  विलम्ध  के  क्‍या
 कारण  है  ?

 पर्यटन  और  नागर  विमानन  मंत्री  (श्री
 पुरुषोसम  कोशिक)  :  कि)  जी  नहीं  ,

 (व)  एटमिनिस्ट्रटिव  स्टाफ  कालिज
 श्राफ  इडिया  हैदराबाद  से  “विदेशी  पर्यटक
 सर्वेक्षण”  के  बारे  मे  प्राप्त  रिपार्ट  के  मसौदे
 की  पयटन  विभाग  में  जाच  की  जा  रही  है  ।
 श्राशा  है  2  प्रकाशन  के  शीघ्र  ही  अतिम
 रूप  प्रदान  कर  दिया  जायगा  ।

 इंडियन  एयरलाइन्स  सें  विमान  परिचारि-
 काझो  को  सेवा  को  शर्तें

 2443.  श्री  दयाराम  शाक्य  :  क्‍या  पर्यटन
 झोर  नागर  विमानन  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  इंडियन  एयरलाइन्स  में  कितनी
 विमान  परिचारिकाए  राम  कर  रही  है  और
 उनकी  सेवा  की  शर्तें  क्या  है,  शौर

 (@)  क्या  यह  सच  है  कि  यह  विमान
 परिचारिकाए  शादी  करने  के  बाद  सेवा-
 निवृत्त  कर  दी  जाती  है  जबकि  झन्य  देशो  मे
 ऐसा  नहीं  किया  जाता  है  शौर  यदि  हा,
 तो  इसके  क्‍या  कारण  है  ?
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 कपहग  और  भतार  चिमानल  संत्रो  शो
 पुर्ववोसम  कौशिक)  :  (क)  जौर  ख).  !
 जनवरी,  978  को  इडियन  एयरलाइन्स  मे
 कुल  397  विमान  परिचारिकाए  काम  कर
 रही  थी  ।  विमान  परिचारिकाशो  को  485-
 770  केवेतनसान में  नियुक्त  किया  जाता  है.
 उनकी  सेवा  शर्तें  वह।  होती  है  जो  दूसरे  केबिस
 कमेचारियों  की  परन्तु  अन्तर  इतना  ही
 होता  है  कि  विमान  परिचारिकाओं  का  30
 वर्ष  बी  झायु  में  श्रथवा  जब  भी  उनकी  शादी
 ही  जागे  इनमे  से  जो  भी  पहले  हो  सेवानिवृत्त  कर
 दिया  जाता  है।  परन्तु  एक  अविवाहित  विमान
 परिचारिका  को  कारपोरेशन  के  हित  2,
 प्रबन्ध  निदेशक  की  प्रनुमति  से  40  वर्ष  की

 आयु  तक  सेवा  मे  रहने  दिया  जा  सकता  है

 tat  ज्ञात  हुआ  है  कि  कुछ  एयरलाइने
 झपनी  विमान  परिवाध्कियों गे  6,  शादी  हे

 की  अनुमति  दे  देती  है।  परन्तु  विमान  परि-
 आरिकाओं  के  कत्तंव्यों  के  अनुसार  उन्हें  ऐसी
 उडानो  पर  जाना  पडता  है  जो  प्रात.  बहुत
 सवेरे  प्रारभ  होती  है  तथा  काफी  रात  बीते
 समाप्त  होती  है  और  उन्हें  अपने  निवास
 स्थान  पै  बाहर  के  स्टेशनों  (आउट  स्टेशनत्स  )
 पर  भी  ठहरना  पदता  है  ।  इसके  अलावा
 जब  कभी  परिचालन  की  दृष्टि  से  आवश्यक
 होता  हैँ  तो  विमान  परिचारिकाओं  को  बड़ी
 झल्प-सूचना  पर  उडान  के  लिए  जाना  पडता

 है  ny  विमान  परिचारिकाओो  को  डाक्टरी  दृष्टि
 से  निर्ारित  स्वास्थ्य  के  मानदण्डो  का  भी
 अनुपालन  करना  पड़ता  है  |  विमान  परि-
 चारिकाशो  की  वैवाहिक  स्थिति  (मेरिटल
 स्टेटस)  से  सबधित  वर्तमान  शर्तों  इन  सब
 बातो  से  प्रभावित  हैं

 ऐसे  उद्योग  लिंगके  ्क्ि  करों  के  झषबसभ  के
 सामले  विचाराधीन  हैं

 2444,  श्री  द्याराम  शाक्य :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क”  ऐसे  उद्योग  समूहों  के  गाम  क्या
 हैं  जिनके  विर्द  कर  झन्रबंभसन  के  मानलें
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 अनवरी,  3977  से  सरकार  के  विचाराधीम
 है,  भौर

 (ख)  उनमे  से  कितने  उद्योग  समूहों
 के  नाम  काली  सूची  मे  दर्ज  किये  गये  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्रो  (0.18  सतीश
 अन्रवाल)  :  (क)  भ्रौर  (ख).  कर  भपवचन  के
 मामलों  में  (जिनमे  उद्योगों  से  सबधित  मामले
 शामिल  है)  विभिन्न  कर  काननों  मे  की  गई
 व्यवस्था  के  अन्तरगत,  प्रत्येक  मामले  की
 आवश्यकता  के  अनुसार  विभागीय  स्तर  पर
 दण्ड  सबधी  कार्यवाही  श्रारम्भ  की  जाती  है।
 इस्तगासे  की  कार्यवाही  चालू  की  जाती  है।
 अनेक  उद्योग-समूह।  के  बारे  मे,  जिनके  विस्द्ध
 कर-अपवचन  के  मामले  जनवरी,  977  से
 अनिर्णीत  पड़े  है,  सूचना  एकत्न  करने  में  बहुत
 समय  लगेगा  झौर  हो  सकता  है  कि.  उससे  प्राप्त
 होने  वाले  परिणाम  उसमें  लगने  वाले  श्रम
 के  अनुरूप  नही  हा  ।  तथापि  यदि  माननीय,
 सदस्य  किसी  विशेष  उद्याग  समूह  के  विरुद्ध
 किसी  विशेष  मामले  मामनो  के  बारे  से
 सूचना  प्राप्त  करना  चाहते  हा  ता  वह  एकत्र
 करनके  प्रस्तुत  की  जा  सकती  हे  ।

 Reduction  in  Customs  Duty  on  Import
 of  Critical  Automotive  Components

 2445.  SHRI  SOMNATH  CHATTER-
 JEE  Wil]  the  Minster  of  FINANCE
 be  pleased  to  state

 (a)  whether  Government  have
 decided  to  reduce  from  20  per  cent
 to  40  per  cent  ad  valorem  the  customs
 duty  on  certain  critical  automotive
 component,  being  imported  on  an  ad-
 hoe  basis,

 (b)  if  so,  the  amount  of  loss  ex-
 pected  from  the  custom  duty;  and

 (c)  in  what  way  this  loss  will  be
 made  up?  .

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Yes,
 Sir.  By  notifications  Ne.  33-Custems
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 antl  24-Customs  dated  the  30  January
 978  the  Government  have  reduced
 the  customs  duty  levfable  on  com-
 ponents  required  for  the  manufacture
 of  motor  vehicles  and  tractors  and  the
 goods  required  for  the  mantfacture
 of  such  components  from  20  and
 above  to  the  level  of  40  per  cent
 ad  valorem.

 (b)  and  (c).  Any  toss  alMsing  out
 of  these  exemp'ions  would  be  notion-
 al,  since  no  significant  imports  would
 have  taken  place  but  for  the  exemp-
 tion.

 Spurt  in  purchase  of  Gold  following
 Demonetisation

 2446.  SHRI  SOMNATH  CHATTER-
 JEE:  ा  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a‘  whether  attention  of  the  Gov-
 ernment  has  been  drawn  to  the
 sudden  spurt  in  gold  purchase  by  the
 private  parties  which  has  leq  to  a
 scarcity  of  gold  in  the  market  threa-
 tening  the  fate  of  thousands  of  gold-
 smiths  in  the  coun‘ry  following  the
 dermonetisation  of  notes  of  Rs.  000
 and  above  denomination:  and

 (b)  if  so,  whether  the  Government
 is  contemplating  measures  to  regu-
 late  gold  trade  in  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  There
 is  a  total  ban  on  the  private  acquisi-
 tion,  possession  ang  disposal  of  pri-
 mary  gold  under  the  Gold  (Control)
 Act.  There  has  been  no  report  to  the
 effect  that  demonetisation  of  high
 denomination  notes  has  resulted  in
 any  Significant  spurt  in  the  gold  orna-
 ments  purchased  by  private  parties.

 After  the  announcement  by  Finance
 Minister  in  his  budget  speech  of  the
 Government's  proposal  for  allowing
 import  of  gold  for  encouraging  export
 of  gold  jewelléry  anq  séle  of  gold
 from  the  stocks  held  by  Government,
 there  hes  been  appretiable  decline  it
 the  domestic  priee  of  géld.
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 (b)  The  gold  trade  in  the  country
 is  already  regulated  by  a  system  of
 licensing  of  dealers  and  certification
 of  goldsmiths  and  maintenance  of
 Prescribed  accounts  in  accordance
 with  the  provisions  of  the  Gold  (Con-
 trol)  Act,  7968  and  Rules  made
 thereunder.  दि

 Tea  Gardens  in  Tripura

 2447.  SHRI  SOMNATH  CHATTER~
 JEE:  Will  the  Minister  of  COM-
 MERCE  AND  CIVIL  SUPPLIES  AND
 COOPERATION  be  pleased  to  state:

 (a)  whether  Government  are  aware
 about  the  fact  that  out  of  55  tea  gar-
 dens  in  Tripura  which  existed  before
 independence,  about  42  are  now  func-
 tioning  “standing  on  crippled  leg”
 ang  more  than  half  of  them  are  sick;

 (b)  whether  Government  are  aware
 that  Tripura  tea  has  a  foreign
 market;  and

 (९)  if  so,  what  steps  Government
 Propose  to  take  for  reviving  this
 only  organised  major  industry  of
 economically  backward  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOP-
 ERATION  (SHRI  ARIF  BEG):  (a)
 As  per  Tea  Directory,  ‘1976,  there  are
 55  registered  tea  gardens  in  Tripura. A  few  small  gardens  having  tea  area
 of  not  more  than  60/65  hectares  and
 which  were  not  viable  may  not  be
 functioning  at  present  due  to  special
 problems  like  inherent  locational
 disadvantages,  entrepreneural  in
 difference,  lack  of  technica]  know-
 how  and  lack  of  finance.

 (b)  Yes  Sir.

 (c)  The  Tea  Board  is  constantly
 endeavouring  to  help  the  industry  in
 verious  ways.  Besides  grant  of
 transport  and  fertiliser  subsidy  to
 gardens  (upto  306  ecres)  and  lear
 for  repair/replacement  of  fee
 machineries  in  the  pust,  Bouré’s
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 assistance  under  its  three  major  con-
 tinuing  developmental  schemes  viz
 Tea  Plantation  Finance  Scheme,  Tea
 Machinery  ang  Irrigttion  Equipment
 Hire  Purchase  Scheme  and  Replanta-
 tion  Subsidy  Scheme  78  available  also
 ta  Tmpura  Tea  Industry  Response
 yo  these  Schemes  unfortunately  con-
 tinued  fo  be  poor  Further  libera-
 jusation  of  schemes  extending  the
 benefit  of  research  and  providing  othe:
 support,  if  necessary,  are  being  looked
 into  in  concultation  with  the  State
 Government  The  matters  relating
 to  allotment  of  additional  land  and
 providing  electricity  to  tea  gardens
 are  already  engaging  the  attention  >f
 the  State  Government

 Landing  of  Air  India  Jumbo  Plane  at
 Dum  Dum  (Calcutta)

 2448  SITRI  SOMNATH  CHATTER-
 JEE  Wil]  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased
 to  state  fhe  reason  of  not  landing  Air
 India  Jumbo  plane  at  Dum  Dum  (Cal-
 cutta)  affport  afer  spending  lakhs
 of  rupees  for  the  expansion  of  :unway
 there?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  The
 main  reason  for  Air-India  not  operat-
 ang  747  services  is  the  insuficient
 volume  of  jnternational  traffic  origi-
 nating/turminating  at  Caleutta  Tra-
 ffic  to  East  and  West  in  both  direc-
 tions  3s  adequately  served  with  707
 connecting  fights  Aur-India’s  past
 experience  when  they  had  a  weekly
 707  service  originating/terminatirg
 at  Calcutta  revealeq  that  the  traffic
 was  far  below  the  minimum  required
 to  cover  the  cost  With  the  substan-
 tial  higher  operating  cost  of  the
 Boeing-747  losses  would  be  much
 greater  As  Indian  Airlines,  have
 commenced  Airbus  operation,  there
 38  substantial  increase  in  capacity  to/
 trom  Calcutta  and  operation  of  addi-
 taonal  747  by  Air-Indja  will  result  in
 Ynghly  wasteful  and  expensive  over-
 eapacity  nhiation
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 Proposals  from  foreign  countries  for
 supplying  fish  to  West  Bengal

 2449  SHRI  SAMAR  GUHA  Will
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pléased  to  state

 (a)  whether  some  foreign  countries
 have  made  certain  proposals  to  the
 Gove  nment  of  West  Bengal  for  sup-
 plying  fish  to  West  Bengal  or  for  de-
 velopment  of  inshore  and  outshore
 fishing  9  the  State  in  and  along  the
 coastal  districts,  and

 (b)  if  so  the  fact,  thereabout  ana
 the  reaction  of  Governmert  the~to’

 THE  MINISTER  OF  STAYE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  COOP-
 ERATION  (SHRI  ARIF  BEG)  (a)
 No  foreign  country  has  made  any
 such  proposal]  fo  “Government  6  West
 Bengal

 (b)  The  question  does  not  arise

 Dascussion  with  representatives  of
 mu!tinationa]  firms

 2450  SHRI  HARI  VISHNU
 KAMATH

 SHRI  C  K  CHANDRAPF  दक
 Will  the  Minister  of  s  INANCE  be

 Pleaseg  to  state”
 (ay  whether  certain  represinta.  ।

 of  multinatio:  a]  firm  and  compe  is
 tad  talks  wit!  the  Minister  recertly,

 (b)  af  so,  the  trend  and  contents  of
 those  talks

 (c)  whether  the  multinational,  Wi
 continue  to  operate  in  the  country,
 and

 (d)  ४  80,  on  what  terms  and  condi-
 tions?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  NM  PATEL)  (a)  and  (b)
 During  the  Roundtapfe  arranged
 recently  by  Business  International,
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 informal  discussions  were  held  re-
 garding  government  policy  governing
 trade,  development  and  investment.
 Suitable  clarifeations  were  givén  ‘with
 reference  to  the  new  Industrial  Policy
 of  the  Government  and  the  role
 assigned  to  foreign  investment.

 (०)  876  (a).  Foreign  companies
 which  are  already  in  operation  will
 have  to  comply  with  क,  “PERA  dir-
 eclives  anda  dilute  fer  fidn-réSident
 interest  to  the  specified  levels.  They
 will  also  have  to  operate  within  fhe
 framework  of  otfer  laws,  rules  and
 regulations.

 एच०  पी०  एस०  मूंगफली  को  गिरी  का  निर्यात

 245i.  st  धर्मेसह  भाई  पटेल  :
 क्या  वाणिज्य  तथा  नागरिक  पूति  और
 सहकारिता  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  इंडियन  आायल  एड  प्रोडक्ट्स
 एसोसिएशन  बम्वई  के  माध्यम  से  एच०पी०
 एस०  मगफली  गिरी  का  विदेशों  को  निर्यात
 किया  गया  था  श्रौर  यदि  हा,  तो  गत  पांच

 वर्षों  में  वर्ष  वार  इस  एसोसिएशन  के  माध्यम
 से  कितनी  मात्रा  में  मृगफली  गिरी  का  निर्यात
 किया  गया;

 (ख)  इस  सगठन  के  सठस्य  कितने  है
 झौर  वे  कहा-कहा  काम  करते  है,

 (ग)  गत  पाच  वर्षों  में  वर्षवार  प्रत्येक
 कम्पनी  का  या  व्यक्ति  द्वारा  कितने  टन
 मूगफली  गिरी  का  निर्यात  किया  गया;  प्रौर

 (3)  एक  कर्पनी  या  व्यक्ति  या
 सरकाणे  सगठन  के  लिए  भ्रधिक  से  अधिक
 एच०पी०एस०  म्‌गफली  गिरी  के  निर्यात  की
 सीमा  निर्धारित  करने  के  लिए  सरकार
 द्वारा  ग्या  कार्यवाही  करने  का  विचार  है  ?

 वाणिज्य  तथा  नागरिक  पूति  और
 सहकारिता  मंत्रालय  में  राज्य  मंत्री  (श्री
 झरिफ  बेग)  :(क)  जी  हा।  पिछले  पाच
 वर्षों  मे  हाथ  से  चुनी  तथा  छटी  हुई  मूगफली

 का  निर्यात  निम्नोकत  प्रकार  रहा:--

 (हजार  मे०  टन  मे)

 निर्यात  की  गई  हाथ  से  चुनी  तथा  छटी  मृगफली

 वर्ष  गिरिया  छिलका  सहित  योग

 1972-73  I8.59  2.88  22.47

 1973-74  73.54  9  I4  82.68

 1974-75  47.  29  8.43  55.72

 9  75-76  I07.69  हए1  2.80

 97  6-77  22.8  3.73  36.54
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 fa)  भारतीय  तेल  तथा  उत्पादन
 निर्यातक  सच  में  20  साधारण  तथा  539
 सह  सदस्य  है  भौर  भर  वे  मुख्य  रूप  से  मगफली
 उपज  कर्ता  राज्यों  में शौर  उसके  आस  पास
 काए  करते  है:

 गे)  सरकार  वैयक्तिक  निर्यात  वार
 आक  नहीं  रखती  ,

 (घ)  यह  निर्णय  लिया  गया  है  कि
 1977-78  की  फसल  के  झाधार  पर  हाथ

 से  चुनो  तथा  छटी  हुई  मगफली  के  निर्यात  की
 अनुमति  न  दी  जाए  शौर  इसलिए  निर्यातक
 वार  उच्चतम  सीमा  लगाने  का  प्रश्न  नहीं
 उठता  |

 राजकोट  झोर  गुरात  में  स्टेट  बेक  आफ
 इंडिया  श्र  स्टेट  बेक  झाफ  सोराष्ट्र  द्वारा  कम

 मूल्यों  के मोटो  को  स्व(कार  न  करना

 2452  शी  धर्मालह  भाई  बटेल
 क्या  जिस  भक्ती  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  यह  सच  है  कि  गुजरात  के
 राजकाट  और  भ्रन्य  शहरों  मे  स्टेट  ब॑क  भ्राफ

 इंडिया  और  स्टेट  शक  श्राफ  सौराष्ट्र  श्रन्य  बैका
 द्वारा  जारी  किये  गये  एक,  दा,  पाच  झौर  दस
 रपये  जैसे  छाट  नोट  स्कीकार  नही  बरते  भौर
 इस  माभले  पर  राजकांट  मे  दिसम्बर  977
 में  हुई  भौराष्ट्र  क्षेत्र  के  सब  नगरीय  वैका  की
 ग्ोष्ठी  में  विचार  विमर्श  किया  गया  था  ,

 (&)  यदि  हा,  ता  उक्त  बंका  द्वारा
 ऐसे  नोट  स्वीकार  न  किये  जाने  के  क्‍या  कारण
 है,  शौर

 (ग)  सरकार  का  इस  बारे  से  क्या  तथा
 कब  कार्यवाही  करमे  का  विचार  है  ?

 विस  सजत्रालय  सें  राज्य  मंत्री  पथी
 'झुल्किकारटल्लाह)  :  (क)  हाल  का  केवल
 एक  द्ी  उदाहरण  था  जब  स्टेट  बैक  श्राफ

 नसौराष्ट्र  की  युरेन्द्रनगर  की  शाखा  द्वारा  छाट

 MARCH  10,  978  Written  Anewers  220

 मूल्य  वाले  नोट  स्वीकार  नहीं  किए  गए  ।
 राजकोट  मे  दिसम्बर  977%  हुईं  सौराष्ट्र
 क्षेत्र के  तभी  नगरीय  बैको  की  गाष्ठी  भे  इस
 विषय  पर  चर्चा  की  गई  थी  ।

 (ख)  यह  उस  णाखा  में  मैले  नोट  इकट्ठा
 हो  जामे  के  कारण  हुआ  था।

 (ग)  इकट्ठा  हुए  इन  नाटों  का  तुरन्त
 हटा  दिया  गया  था  तथा  सम्बन्धित  शाखा
 कौर  उसके  मुख्यालय  का  समचित  सलाह
 दे  दी  गयी  थी

 युजरात  के  सोराष्ट्र  कण्छ  क्षेत्र  के लिए  बोइंग
 विमान  सेवा

 2453.  ओ शअ्र्मासह  भाई  पटेश  क्‍या
 चर्यटस  शर  नागर  दिमानन  मती  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्या  गुजरात  के  माराष्ट्र  कच्छ  क्षेत्र
 के  भावनगर  हवाई  अड्टे  का  छाड़कर  राजकाट,
 घोरबदर,  ज्यमभगर  बेशाद,  भुज  आदि
 हवाई  झड्ढो  पर  बाइग  बिमान  नहीं  चलता  है
 जौर  इसके  क्‍या  कारण  है,

 (ख)  सौराप्ट्र  कच्छ  क्षेत्र  i  किन-
 किन  हवाई  भ्ड्डो  पर  बाइप  विमान  सेवा  शुरू
 की  जाग्रेगी  शौर  वब  से,  पीर

 (ग)  क्‍या  सरकार  न  इस  बारे  में
 काई  कार्यक्रम  बनाया  है  श्र  यदि  हा,  तो
 तत्सबधी  ब्यौरा  क्‍या  है  शरीर  यदि  नही  तो
 ऐसा  कार्यक्रम  कब  तब  बनाया  जायेगा  ?

 पर्यटन  झोर  शागर  जिमातम  मंत्री  (६. 3
 पृर्थोसम  कोशिक):  (क)  से  (ग)  इन  नामों
 पर  बोइग  737  का  परिचालन  यातायात
 की  माग,  विमान  क्षेत्रा  की  उबयुक्तता  तथा
 विमाना  की  उपलब्धता  पर  निर्भर  करता  है  ।
 फिलहाल  हृडियन  एयर  लाइन्स  का  विमान
 बेंडा  वर्तमान  समयावलि  के  =  मतुसार
 पूर्णतया  परिचालन-वयस्त  है  1  तथापि  कार
 पो  रेशन  अम्बई  झौर  जामनगर  के  बीच  पन्न
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 7978  की  शीत  कालीन  समयाव्लि  में  एंक
 बोइंग  737  सेवा  चालू  करने  की  सम्भावना
 पर  विचार  कर  रही  है  1

 झामों  का  सिर्धात

 2454.  श्री  धम्मसिंहू  भाई  पटेल  :  क्‍या
 वाणिज्य  तथा  कश्ारिक  बलि  शोर  सहकारिता
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  वर्ष  1974-75,  1975-76
 शौर  1976-77  4  वर्ष-वार  कितने  मूल्य
 के  और  कितनी  मात्रा  में  ऑ्रार्मों  का  निर्मात
 किया  गया  ;

 (ख)  वर्ष  977-78  के  लिए  ब्ार्मों
 वो  निर्यात  का  लक्ष्य  बया  है  और  कितना
 निर्यात  शब  तक  किया  गया  है  ;

 (ग)  वर्ष  i978-79  के  लिए  क्या
 लक्ष्य  निर्धारित  किया  गया  है  ;  और

 (घ)  प्रार्मो-का  निर्यात  किन  किन  देशों
 को  किया  जाता  है  ?

 वाणिज्य  तथा  बागरिक  पृति  और  बहु
 कारिता  अंभालय  में  राज्य  संतरी  भी  भ्राश्कि
 लेंग)  (क)  निर्यात  कड़े  नीचे  दिये  है

 मात्रा  oO  2०
 में

 (मूल्य  लाख
 So  में)

 वर्ष  मात्रा  मूल्य

 1974-75  68  68.35
 1975-76  3905  6i.40

 1976-77  3443  97.59

 (@)  1977-78  के  दौरान  3.400
 Ro  टन  ज्ामों  का  निर्धात  करने  का  लक्ष्म
 रखा  गया  था  ।  977—78  के  निर्यात

 शक्  जभी  तेक  संकलित  महीं  किये  भये  हैं
 तथापित  प्रप्रैल-जून  i977  %  दोरान  निर्यात
 निम्नोक्त  हैं  oo

 मात्रा  मूल्य
 (में०  टन)  (लाख  र०)

 १948  76.69

 (7)  978-79  के  लिए  शामों  का
 निर्यात  लक्ष्य  निर्धारित  नहीं  किया  गया  है  tv

 (घ)  श्राम्रों  का  निर्यात  मुख्यतः:  इन
 देशो  को  किया  जाता  है  दुबई,  कुवैत
 बहरीन,  ब्रिटेन,  कतार,  सिगापुर,  मस्कत,  भ्राबु
 धाबी,  ईरान  सऊदी  झरब,  ,आ्रास्ट्रेलिया,
 बैल्जियम,  फ्रास,  हांगकांग,  मलयेशिया,  गन,
 स्विटजरलैड,  सोवियत  सथ  t

 Payment  of  income-tax  by  film  stars

 2455.  SHRI  SHYAMAPRASANNA.
 BHATTACHARYYA:  Will  the  Minis-
 ter  of  FINANCE  be  pleased  to  state:

 (a)  the  number  of  Film  Stars  who
 ure  income-tax  defaulters  their  names
 and  amount  of  dues  from  each  de-
 faulter;

 (b)  who  are  the  Film-stars  who
 did  not  pay  their  income-tax  for
 more  than  three  years;  and

 (c)  the  action  taken  against  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  (a)

 to  (c).  The  requisite  information  is
 not  readily  available.  Its  collection
 in  respect  of  all  film-stars  who  may
 be  in  arrears  of  income-tax  will  in-
 volve  considerable  time  and  labour.
 The  information  is,  therefore,  heing
 collected  in  respect  of  film  actors  and
 actresses  against  whom  income-tax
 demands  exceeding  Rs.  10,000/-  were
 outstanding  as  on  28th  February,
 1978.  The  information  will  be  laid
 on  the  Table  of  the  House  as  soon  es
 possible.
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 Warnings  given  by  Government  to
 industrialists  and  businessmen  against

 economic  offences

 2456  SHRI  SHYAMAPRASANNA
 BHATTACHARYYA  Will  the  Min-
 ister  of  FINANCE  be  pleased  to  state

 (a)  the  total  number  of  warnings
 given  after  adjudication  by  Govein
 ment  tv  industrialists  and  business~
 men  against  cconomic  offences  like
 evusion  of  taxes  smuggling,  hoarding
 and  black-marketing  since  the  incep-
 tion  of  Janata  Sarkar  at  Centre,

 (b)  the  response  to  these  warning  ,
 and

 (ce)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHR]  SATISH  AGRAWAL)  =  (a)
 to  (c)  There  is  no  adjudication  as
 such  provided  for  under  the  Direct
 Tax  Acts  In  the  other  laws  relating
 to  eco:  omic  offences  wheie  adyudica-
 tion  7५  provided  for  walning  3५  nct
 one  of  the  penalties  contemplated
 although  in  some  cases  adjudicating
 authority  may  issue  warnings  where
 the  offence  is  minor  0  of  technical
 nature  In  all  other  cases  action  under
 the  lay  for  confiscation  of  offending
 goods  imposition  of  persona]  penal-
 ties  and  where  warranted  launching
 of  procecution  is  taken

 Extension  of  Banking  in  Villages

 2457  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  FINANCE  be
 pleased  to  state,

 (a)  whether  the  Reserve  Bank  of
 India  hes  disfavoureq  extension  of
 banking  m  villages,

 (b)  whether  this  will  not  put
 hindrance  on  the  moping  up  of  sur-
 plus  resources  in  rural  areas  specially
 for  rural  development  programrres,
 and
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 (ec)  the  Government’s  reaction
 thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M  PATEL)  (a)  No,  Sir.

 (b)  and  (c)  Do  not  arise

 Discontinuation  of  Functioning  of
 Air  Mishap  Body

 2458  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state

 (a)  whether  the  Government  has
 decided  on  discontinuation  of  the
 functioning  of  the  air  mishap  body,
 and

 (b)  if  so,  detail,  thereof?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI
 PURUSHOTTAM  KAUSHIK)  (a)
 and  (b)  There  75  no  such  organisa-
 tion  as  air  mishap  body  functioning
 under  the  Ministry  of  Tourism  and
 Civil  Aviation  However,  the  Civil
 Aviation  Revicw  Committee  con-
 stituted  by  Government  under  the
 Chairmanship  of  Shr.  J  R  D  Tata
 had  recommended  that  the  functions
 of  investigation  of  serious  accidents
 at  present  entiusted  to  the  Director
 Genera]  of  Civil  Aviation  should  no
 longer  be  the  responsibility  of  the
 Director  General  of  Civil  Aviation,
 but  should  be  transferred  to  an
 Accidents  Investigation  Commussi0on
 an  the  Ministry  of  Tourism  ang  Civil
 Aviation  Considering  that  such  a
 Commission  when  appointed  may
 have  very  little  work  to  do,  and  as
 in  major  fatal  accidents,  a  Court  of
 Enquiry  normally  presided  over  by  a
 High  Court  Judge  is  appointed  it
 does  not  seem  necessary  to  set  up  a
 separate  actident  investigation  com-
 mission  in  the  Ministry  of  Tourism
 and  Civil  Aviation
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 Cultivation  of  Opium

 2459.  SHRI  JYOTIRMOY  SBOSU:
 Wil  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 scious  of  the  fact  that  there  is  an
 alarming  growth  in  drug  trafficking
 including  in  India;

 (b)  whether  illicit  cultivation  of
 opium  is  on  the  jncrease;  and

 (c)  if  so,  what  are  the  fullest
 details  available?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)
 According  to  the  reports  received  by
 Government,  although  there  is  con-
 siderable  trafficking  im  drugs  in  the
 world,  the  problem  of  illicit  traffic
 in  Indig  78  well  contained.

 (bp)  and  (c).  Government  are  not
 aware  of  any  illicit  cultivation  of
 poppy  for  production  of  opium  in  the
 country  Cultivation  of  opium  popps
 3९  strictly  controlled  by  effective  sys-
 tem  of  hcensing  and  supervision  by
 Government  and  all  the  necessary
 oteps  are  taken  to  prevent  its  leakage
 into  illicit  channels.
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 Resumption  of  US  Ald

 2460.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Munister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  U  S.  aid  under  PL
 480,  which  yay  discontinued  a  couple
 of  years  ago.  has  been  resumed  follow-
 ing  President  Carter's  recent  visit
 to  India;

 (b)  whether,  negotiations  under  PL
 480  aid  for  import  of  $27  million
 worth  of  edible  oils  has  just  been
 completed

 (c)  af,  sa  the  fullest  details  thereof:
 and

 (d)  reasons  for  revival  of  U,  §,  aid
 under  PL,  4807

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)  and  (b).
 Import,  of  agricultural  commodities
 under  PL  480,  Title  I,  had  been  dis-
 continued  in  972  but  these  were
 iesumed  in  ‘1975,  and  we  concluded
 three  commodity  agreements  in  1975,
 976  and  977  ay  per  details  given
 below.

 Quanuty  —  Value Date  of  Aereement  Commodity
 (ua  Met  an ‘Tons  million)

 203-1975,  Wheat  800,000  728  (०

 aie  47h  Wheat  408,000,  Vv
 Rice  200  600  450०

 Greg:  7  Soyabean  Ou  50,000  26  00

 Another  agicement  has  been  signed
 recently  on  27th  January,  3978  for
 the  import  of  60,000  metric  tons  of
 Soyabean  Oil  worth  $27.8  mullion.

 (c)  Five  per  cent  of  the  cost  will
 be  paid  as  down-payment,  and  the
 balance  95  per  cent  will  constitute  a
 long-term  loan.  which  will  be  repay-
 able  in  dollars  in  BL  annual  instal-
 ments  after  a  grace  period  of  0

 3963  LS—8

 years.  The  r:ate  of  imterest  on  the
 loan  will  be  2  per  cent  per  annum
 during  the  first  ten  years  and  3  per
 cent  per  annum  thereafter

 (d)  As  mentioned  in  parts  (a)  and
 (b)  of  the  answer,  PL  480  imports
 have  not  been  revived  after  Presi-
 dent  Carter’s  visit,  they  are  continu-
 ing  since  1975.
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 उन  क्षेत्रों  के नाभ,  जहां  अ्रफोश  को  काश्त  बन्द
 की  गई

 2461.  थ्री  रामानन्द  तिवारी:  क्‍या
 बित  मत्री  यह  बताने  की  क््पा  करेंगे  कि

 (क)  देश  के  किन-किन  क्षेत्रो  में
 आजादी  के  बाद  भ्रफी म  की  काश्त  बन्द  की  गई

 (ख)  किन-किन  भागा  म  अफीम  की
 काश्त  अब  तक  हो  रही  है  ,  ऑर

 (ग)  कुछ  क्षेत्रों  मे  काश्त का  बन्द  करने

 झौर  कुछ  क्षेत्रों  मे  इसे  जारी  करने  की  अनुमति
 देने  के  क्या  कारण  हैं  ?

 बित्त  मंत्रालय  में  राज्य  सन्नी  (श्री  सतोश
 न्यास)  :  (क)  हिमाचल  प्रदेश
 राज्य  के  महास्‌  श्रोर  सिरमार  जिला  में  और
 भूतपूर्व  विलासपुर  राज्य  के  मदरपुर  परगने
 में  श्रफीम  की  काश्त  पर  वर्ष  954-55,  से
 रोक  लगायी  गई  थी  ।  उत्तर  प्रदश  राज्य  मं
 देहरादून  जिले  की  जौनसर-बावर  तहसील  म
 भी  बर्ष  i962-634  इस  पर  रोक  लगाई
 गई  थी;

 (ख)  वर्तमान  मे,  श्रफीम  को  काश्त,
 मध्य  प्रदेश,  राजस्थान  झौर  उत्तर  प्रदेश
 राज्यो  मे  परम्परा  गत  रुप  से  ऑ्रफीम  उगाने  वाले
 कतिपय  क्षेत्रों  तक  ही  सीमित  ह  ।

 (ग)  भ्रफीम  के  उत्पादन  के  प्रयाजन  के
 लिए  अफीम  की  खेती  परम्परागत  रुप  से  श्रफीम
 उगाने  वाले  क्षेत्रा  तत  ही  सीमित  रखे  गई
 है,  जहा  न  केवल  श्रीसत  उपज  ही  श्रच्छी  रही
 है  बल्कि  सधन  खेती  के कारण  अफीम  के
 अवैध  माध्यमा  में  जाने  का  राकने  के  लिए
 उपर्यक्त  नियत्रण  रखता  श्रासान  हांता  है  t
 अफीम  के  उत्पादन  के  लिए  पास्त  की  काश्त,
 उपज  की  निम्न  श्रीसत,  विरल  खेती  और  पहाडी

 भू-भागा  में  नियवरण  रखन  म  कठिनाइया
 के  कारण  उपर्युकत  (क)  म  टल्लिखित  क्षेत्रा
 में  बन्द  कर  दी  गई  है  ।
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 wer  प्रदेश  में  पर्यटकों  के  लिये  श्रपर्धाप्त
 सुविधाएं

 2462.  श्री  यमुना  प्रसाद  शास्त्री :
 क्या  पर्यटन  झौर  नागर  विमानन  मत्नी  मह
 बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 म  अ्धिकाश  प्रत्यन्त  भ्राकषं क,  प्राकृतिक  पर्यटन
 स्थलों  जैसे  चचाई  प्रपात,  ओरछा,  अमरक  टक,
 चित्रकूट  (बस्तर)  तथा  भेडाघाट  मे  सरकार
 द्वारा  पर्यटकों  का  उचित  और  पर्याप्त  सुविधाएं
 उपलब्ध  कराने  की  भ्रभी  तक  कोई  व्यवस्था
 नही  की  गई  हे  जबकि  प्रतिवर्ष  बडी  सख्या  से
 विदेशी  पर्यटक  भी  इन  स्थलों  का  देखने
 आते  है  ,  और

 (@)  क्‍या  उपयक्त  पर्यटन  स्थला  के
 विकास  के  लिए  सरकार  काई  विशेष  याजनाशओों
 की  क्रियान्विति  करेगी,  यदि  हा,  ता  उपर्युक्त
 पर्यटन  स्थला  पर  कोन-कोन  सो  सुविधाए
 उपलब्ध  कराई  जायेगी  ?

 परवंटन  और  नागर  विमानन  मंत्री  (भी
 पुरुषोसन  कोशिक)  (क)  श्रौर  (ख)
 इसस  पहली  योजनाआ  क  दौरान  केन्द्रीय
 क्षेत्र मे  खजुराहा,  साची  ग्रौर  कान्हा  म॑  झरावास
 तथा  जल  व्यवस्था  सुविधाएं  प्रदान  की  गई  थी
 और  माड़  में  आवास  सुविधा  7  जहा  तक  दूसरे
 केन्द्रों  का  सम्बन्ध  है  वहा  सुविधाओ  का  विकास

 केन्द्रीय  श्रौर  राज्यीय  क्षेत्रा  ia  पर्यटन  याजना
 (1978-83)  क॑  लिए  उपलब्ध  कराई  गई
 निधिया  पर  निर्भर  करेगा  ।

 दस  के  साथ  निर्यात-प्रायात  व्यापार

 2403  श्री  यमुना  प्रसाद  शास्त्री  :  क्या
 वाणिज्य  तथा  नागरिक  पूति  शौर  सहकारिता
 मत्  ह:  पनान  ककी  कपा  करेगे  वि

 (+)  सितम्ब्रर  977  4  हस्ताक्षरित
 मारत-रुस  व्यापार  समझौते  के  श्रन्तर्गत  भावा
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 सीन  वर्षों  के  भीतर  दस  से  तथा  रुस  को  कितने-
 कितने  मूल्य  का  कौन-कौन  सा  सामान  झ्रायात
 शौर  निर्यात  किया  जाना  है  ,  झर

 (ख)  इन  झायातो  एवं  निर्यातों  के
 सम्बन्ध  मे  अदायगी  किस  रुप  में  होगी  ?

 वाणिज्य  तथा  नागरिक  पृति  और  सह-
 कारिता  संत्रालय  सें  राज्य  मंत्री  धी  श्रारिफ
 बेग)  :  (क)  978-80 मे कतिपय प्रकार के मे  कतिपय  प्रकार  के
 सामान  की  पारस्परिक  सुपु्दंगियों  के  सम्बन्ध
 में  भारत  सरकार  तथा  सोवियत  सघ  का
 सरकार  के  बीच  हुए  करार के  भ्रन्तगंत  सोवियत
 संघ  से  झायात  तथा  उसे  निर्यात  की  जाने  वाली
 मदों  की  सूची  सलग्न  विवरण  मे  दी  गई  है  1

 (ख)  अदायगी  श्रपरिवर्ततीय  भारतीय
 रुपयो  मे  सोवियत  संघ  के  केन्द्रीय  बैंक  द्वारा
 भारतीय  रिजर्व  बैक  म  खाले  गए  केन्द्रीय
 लेखे  के  माध्यम  से  क्ये  जायेगे  ।

 विवरण

 978—-Soa  कतिपय  प्रकार  के  सामान
 की  पारस्परिक  सुपुर्दगियों  के  सम्बन्ध  में  हुए
 करार  के  अन्तर्गत  सोवियत  संघ  से  आयात
 तथा  उसे  यि  जान  वाले  निर्यात  दर्शनों,  बाला
 बिवरण  ।

 aGi978-s0  वर्ष  978-80  तक
 तक  प्रत्येक  वर्ष  के  प्रत्येक  वर्ष  के  दौरान
 दोरान  सोवियत  संघ  सावियत  संघ  को  निर्यात
 से  आयात

 कूड  ग्रायल  चैनल्म  मचेट,  कार्बन
 स्टील,  जिनमे  एगिल्स
 जामिल  है,  डिफार्मड
 बासें  इन  कक्‍्वायल  /
 कट  लैथस,  प्लेन  राउड
 बार्स  इन  क्वायल्स/कट
 लैथस,  साधारण  कोल्ड

 I  2

 tes  स्टील  शीद्स  /
 क्वायल्स  निर्माण  कार्य
 सम्बन्धी  कोल्ड  'रोल्ड

 इस्पाती  चादरे,  गाल्वेना-
 इज्ड  इस्पाती  चादर  लाइन
 पाइपे/ई०प्रार०डब्ल्यू०
 ट्रापिकल  बट  की  काल्ड
 परत
 बकरी  की  चमडी  या
 र्  कमाई  तथा  कमाई
 हुई  कच्ची  अफीम,
 तार  रस्से  एल्यूमिनियम
 पावर के  बल्स

 काबनिक  रजक
 सामग्र  इस्टेट  काफी
 I5  अप्रैल  976  के

 दीर्घावधि  व्यापार  करार
 में  शामिल  अन्य  मदें :

 अनुमानित  मूल्य  रुठ  Fo  ]23  करोड
 23  करोड  प्रतिवर्ष

 प्रतिवर्ष

 उनके  मंत्रालय  में  प्रशिक्षित  हिन्दी  टाइपिस्टो
 और  स्टेंनोग्राफरो  को  सेवाप्रो  का  उपयोग

 2404.  श्री  नवाब  सिह  चौहान  :  क्‍या
 पर्यटन  और  नागर  विमानन  मत्री  यह  बताने
 की  कृपा  करेगे  कि  ।

 (क)  उनके  मत्नालय/विभागा  में  इस
 समय  कुल  कितने  प्रशिक्षित  हिन्दी  टाइपिस्ट
 श्रौर  हिन्दी  स्टेनोग्राफर  है

 (ख)  उनमेसे  कितने  टाइपस्टा  शोर
 स्टेनोग्राफपो  की  सेवाओं  का  उपयाग  पूरी
 तरह  हिन्दी  काय  वे  लिए  क्या  जाता  है  ,

 (ग)  यदि  ऐसे  हिन्दी  टाइपिस्टो  और
 हिन्दी  स्टेनाग्राफरों  का  उपयोग  पूरी  तरह
 हिन्दी  कार्य  के  लिए  नही  किया  जा  रहा  हे
 तो  इस  के  क्‍या  कारण  है  ,  ओर
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 (a)  क्‍या  हिन्दी  कार्य  के  लिए  उनके
 उपयोग  की  कोई  योजना  बनाई  गई  है?  यदि
 हा  तो  उसका  ब्यौरा  क्‍या  है  ?

 पर्यटन  और  नागर  विमानन  सन्नी  धी
 पुरधोसम  कोशिक )  (क)  @  (घ)
 पर्यटन  और  नागर  विमानन  मत्ालय  म  हिन्दी
 टकण  तथा  हिन्दी  आ्राशुलिपि  म  प्रशिक्षण
 प्राप्त  टाइपिस्टा  व  ग्राशुनिपिका  की  कुल
 सख्या  क्रण  6  तथा  6  है  परन्तु  उनमे  से
 कोई  भी  कमचारी  ष््ण  रूप  स  हिन्दी  टाइपिग
 श्रथवा  हिन्दी  आशलिपि  वा  काय  नही  कर  रहा  ह

 क्योजि  इनमे  से  किसी  भी  पद  का  सृजन  कवन  मात्र
 हिन्दी  काय  के  जिए  नही  क्या  गया  है।  तथापि
 हिन्दी  अनुभाग  के  4  टाइपिस्ट  मुख्यतः  हिन्दी
 टाइप  के  काय  मे  ही  नने  है  ।  इसा  प्रकार
 एवं  झआशुलिपिर  भी  अधिकतम  हिन्दी  आशु-
 निषि  का  ही  काय  कर  रहा  है।  परन्तु  मतालय
 =  प्रशिक्षण  प्राप्स  हिन्दी  टाइपिस्टा  तथा  हिन्दी

 आाशुनिपिका  की  मेवाशा  का  शार  अधिक
 'डपयाग  परन  क॑  लिए  कदम  उठाए  गए  है  1
 शौर  श्धिय  हिन्दी  टादपराइटर  खरीद  लिए
 गए  है  तथा  ऐस  स्थाना  पर  रखवा  दिया  गया  ह
 नहा  मत्रातय  व  सभी  अनुभाग  झाशुलिपिक
 उनका  आसानी  से  उपयाग  कर  सकते  हैं|
 श्रधिकारिया  ससे  श्रनुराध  किया  गया  है  कि  वे
 अधिवकायत  काय  हिन्दी  म  करे  तथा  मतालय
 के  हन्दी  आशुर्तिपि  म  प्रशिक्षण-प्राप्त  आशु-
 जिपिका  को  सेवाओं  का  उपयाग  करे  कनु
 भागा  स  भी  अनुरोध  विया  गया  है  ि  वे  अपन
 हिन्दी  टाइप  के  वाय  का  अपने  अपने  अनुभाग
 मे  ही  उपनन्य्र  हिन्दी  टाइप  म  प्रशिक्षिण
 प्राप्त  टाइपिस्टा  की  सहायता  ते  सहयाग  स
 रवाए  |

 Assets  of  Premier  Cooperative
 Transport  Society,  New  Delhi

 2465  SHRI  MAHI  LAL  Will  the
 Minister  of  COMMERCH  AND  (IVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state

 (a)  the  assets  of  the  Premier  Co
 operative  Transport  Society  New
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 Delh;  comprising  among  others  Mem-
 bership  amount,  loans  taken  from  the
 Banks  and  interest  thereon  separately,
 amount  of  fixed  deposits  accepted  and
 interest  thercon  and  earnings  of  two
 buses  owned  by  it  8६  on  30th  June,
 (1974-75,  ‘1975-76  and  ‘1976-77,

 (b)  the  liabilities  of  the  Society
 unde;  v2iti0us  head,  and  specially
 payments  made  on  account  of  q@  Re-
 ‘pairs:  (a)  petrol  and  lubricants,  au)
 salaries  (iv)  road  tax  and  any  othe:
 charge  including  insuiance  premiums
 (५)  entertainment  (०)  Repayment
 of  loan  hxcd  deposits  and  interest
 thereof  and  (vi)  Miscellaneous  items
 fot  the  years  cnding  97475  975  76
 1976-1977

 (०)  the  bovrowing  limit  fixed  09
 Regi  trar  Cooper  itive  Societies  Delhr
 and  whether  it  has  been  exceeded
 and

 (a  whether:  Society  ५  2ccou'nts  have
 Deen  audited  for  the  veu  1974-75
 975  7@  ind  1976-777

 THE  MINISTER  OF  SIALL  IN  THE
 MINISIRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPFRA
 TION  (SHRI  KRISHNA  KUMAK
 GOXAL)  (a)  and  (b)  A  statement
 contuning  the  information  sou,ht  5
 laid  on  the  ‘Tobe  of  the  House
 [Puced  ov  Tilrary  Sec  No  LT-
 772  78]

 (८)  The  fixed  Lmit  of  Ro  o25  Tikhs
 has  been  ¢\ceeded

 ad)  The  Societys  ycounts  tor  374
 75  and  975-7€  have  been  widited  Ar
 uiditor  has  teen  assigned  to  audit  its
 accounts  for  the  year  976  77
 Memorandum  from  al)  India  Film

 Producers  Council  Regarding  Rational
 sation  of  Excise  Duty

 2466  DR  VASANT  KUMAR  PAN-
 DIT  will  the  Minister  of  FINANCE
 be  pleased  to  state

 (a)  whether  All  India  Film  Produ~
 cers  Council  presenteg  a  memorandum
 in  December  977  to  the  Government
 hsting  their  demands
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 (b)  if  so,  what  are  their  main  point
 and  requirements  and  what  decision
 has  the  Government  taken  on  each  of
 those  points;  and

 (c)  what  proposals  have  been  given
 by  the  All  India  Film  Producers  Coun.
 cil  to  rationalise  Excise  Duty?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL):  (a)  Yes,  Sir.

 (9)  and  (०),  The  Council  has  sug-
 vested  complete  abolition  of  excise
 levy  on  prints  of  motion  pictures  end
 to  find  other  methods  by  which  zeve-
 nue  can  be  derived  from  the  film  in-
 dustry  without  imposing  any  heavy
 burden.  The  above  suggestion  was
 not  found  {o  be  acceptable  to  the
 (Jovernment.  Some  dutv  reliefs  have,
 however,  been  given  to  the  film  indus-
 try  in  the  978  Budget,  the  details  of
 which  are  contained  in  the  Memoran-
 dum  Explaining  the  Provisions  in  the
 Finance  Bill,  1978,  which  was  present-
 od  to  the  Lok  Sabha  at  the  time  of  the
 mtroduction  of  the  Finance  Bill  on
 28th  February,  ‘O78.

 Survey  Conducted  by  Income  Tax
 Department  of  Residential  Posh

 Localities  during  Emergency

 2467.  DR.  VASANT  KUMAR  PAN-
 NIT:  Will  the  Minister  of  FINANCE
 30०  pleased  to  state:

 (a)  whether  Income  tax  Department
 carried  out  survey  of  residential
 posh  localities  of  big  cities  during
 the  period  of  Emergency;

 (b)  was  not  the  survey  carricd  out
 without  any  authorisation  under  the
 provisions  of  Income  Tax  Act,  1961;

 wv  any  other  Act;
 (c)  if  so,  who  authorised  such  raids

 ang  surveys  and  what  action  has  been
 taken  against  those  responsible,  and

 (a)  what  precautions  have  been
 taken  to  ensure  that  the  officials  of
 Income  Tax  department  do  not  enter
 the  jresidential  premises  of  the  citi-
 zens  without  proper  legal  authority?

 THE  MINISTDR  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  (a)  Yes.  The
 Government  had  ordered  survey  of
 posh  localities  in  the  bigger  cities  by
 Specia]  Survey  Squads  during  July  to
 September  975  and  from  June  to
 December  1976,

 (by  Section  33A  of  the  Income  Tux
 Act  vests  the  Income-tax  authorities
 with  powers  of  survey  of  business
 premises  for  certain  purposes,  There
 are  no  similar  provisions  in  the  Act
 enabling  Income-tax  authorities  to
 enter  residential  premises  for  a  sur-
 vey  except  with  the  co-operation  of
 the  concerned  occupants.

 (०)  Survey  of  the  residential  premi-
 ses,  subject  to  the  co-operation  of  the
 occupants.  was  authorised  by  the
 Government.  The  question  of  taking
 action  against  those  responsible  for  the
 survey  does  not,  therefore,  arise.

 (d)  Surveys  of  residential  premises
 by  Special  Survey  Squads  are  no  ‘on-
 ger  being  conducted,  this  was  done
 only  during  July  to  September  975
 and  June  to  December  976  as  autho-
 rised  by  the  then  Government.  No
 question  of  precaution  therefore
 arises,

 Complaints  against  Chit  Fund
 Companies

 2468,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FINANCE
 he  pleased  to  slate:

 (a)  whether  the  Central  Govern-
 ment  and  several  State  Governments
 have  received  serious  complaints  of
 dishonesty,  mal-administration,  cheat-
 ing  the  public  and  fraud  by  various
 chit  fund  companies  throughout  the
 country;

 (b)  whether  the  Federation  of  Chit
 Fund  Companies  have  presented  a
 memorandum  to  the  Minister  of
 Finance  covering  their  suggestions  on
 the  proposed  legislation  contro]  the
 management,  administration  and  dis-

 oe
 of  moneys  by  chit  funds;

 an
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 (c)  if  BO,  what  action  is  proposed
 to  be  taken  in  the  matter  by  Govern-
 ment?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  Government  have  noted  the  sug-
 gestions,

 Debts,  Liabilities  and  Bank  borrowing
 of  Kohinoor  Mills  and  National  Rayon

 Corporation

 2469.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  what  are  the  total  debts,  liabili-
 tres  and  bank  borrowings  of  (i)  Kohi-
 7007  Mills,  ai)  National  Rayon  Corpo-
 ration  as  against  their  total  assets,

 (b)  how  much  of  the  above  loans/
 borrowings  or  advances  are  from  Na-
 tionalised  Banks,  which  Banks  and  to
 what  extent;

 (i)  Kohinoor  Mills  Co.  Ltd.

 I.  Total  assets

 Il  Gurrent  liabilities  &  Provisions

 IIL.  Borrowings  :

 (i)  Secured  loans  :

 he  Fron  Banks

 2.  From  others

 (it)  Unsecured  loans  :

 Te  From  Banks

 2.  From  others

 Tora  BORROWINGS
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 (c)  is  it  a  fact  that  offers  of  pur-
 chase  of  Shares  of  National  Rayon  are
 under  consideration  of  the  Government
 from  some  parties  which  can  to  a
 large  extent  reduce  the  load  of  loans
 and  advances  from  Nationalised
 Bank;

 (0)  is  it  a  fact  that  Government  is
 conducting  full  inquiry  into  the  affairs
 of  the  Kapadia  Family  who  have  taken
 undue  financial  advantage  during  the
 Emergency,  and

 (e)  whethe:  Government  725  planning
 any  steps  to  prevent  closure  of  Natio~
 nal  Rayon  and  Kohinoor  Mills  and
 take  action  on  the  persons  hable  for
 these  misdeeds  and  financial  manipu-
 lation”

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  and  (b).
 As  per  the  latest  Balance  Sheets  of
 Kohinoor  Mills  Co,  Ltd.  and  National
 Rayon  Corporation  Ltd.,  their  total
 assets,  liabilities  and  borrowings  as  on
 B1-3-1977,  and  31-12-1976,  respectively,
 were  as  under:

 (Re  in  lakhs)

 24,90  23  (including  accumu-
 lated  losses  of
 7266  74  lakhs).

 6,35  25  (of  which  current  lia+
 bilities  :
 634°99  lakhs)

 15,67  84

 46  6

 37  26

 नि  50°65

 77,0%°  73
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 (i)  National  Rayon  Corpn.  Lid.,

 I.  Total  assets
 II.  Current  liabilities  and  provision

 Il].  Borrowings  :

 (i)  Secured  loans  :
 be  From  Banks
 2.  From  others

 (ti)  Unsecured  loans  :
 7  From  Banks
 2.  From  others

 (Rs.  in  lakhs)

 fiegeaz  80

 2,73°8:  (of  which  current  lia-
 abilities  829°  82
 lakhs).

 5:37  36
 2,61  50

 qtr  08

 TorTaAL  Borrowincs  (12,09  54

 The  banker  of  the  Kohinoor  Mills
 Co.  Ltd.  28  Central  Bank  of  India.  The
 bankers  of  National  Rayon  Corpora-
 tion  Ltd.  are  Bank  of  Baroda,  Dena

 ‘Bank,  Canara  Bank  and  Punjab  Natio-
 nal.  Bank.  These  banks  have  extend-
 ed  certain  working  capital  facilities  to
 Kohinoor  Mills  Co,  Ltd.  and  National
 Rayon  Corporation  Ltd.  which  are  in-
 cluded  in  the  bank  borrowings  us  n-
 dicated  above.

 (c)  An  application  under  section
 l0BA  and  S-372(4)  of  the  Companies
 Act  has  been  received  by  the  Depart-
 ment  of  Company  Affairs  for  acquisi-
 tior,  of  150,000  equity  shares  of  Natio-
 nal  Rayon  by  Modipon  Ltd.  The
 change  of  ownership  of  shares  may
 not  directly  affect  the  advances  of
 Public  Sector  Banks.

 (d)  and  (c).  The  members  of  the
 Kapadia  familly  are  not  in  munage-
 ment  of  National  Rayon  and  Kohinoor
 Mills.  Directors  have  been  appointed
 by  Government  under  section  408  of
 the  Companies  Act  in  the  former  and
 management  has  been  fully  profession-
 alised  in  the  latter  since  July  978  by
 Central  Bank.  The  Department  of
 Company  Affairs  have  ordered  Inves-
 tigation  under  various  provisions  of
 the  Companies  Act  in  respect  of  Kohi-
 noor  Mills  Ltd.  and  National  Rayon

 Co.  At  the  same  time  a  numter  of
 steps  to  rehabilitate  both  these  com-
 panies  financially  and  technically  have
 been  taken  including  sanction  of  Jong
 term  assistance  to  Nationa]  Rayon  and
 consideration  of  an  adequate  amount
 of  soft  loan  to  Kohinor  Mills  Ltd.
 Both  these  undertakings  continue  to
 function

 Norms  of  the  Soft  Loan  Scheme  of
 Lp.  BL

 2470  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 FINANCE  he  pleased  to  state:

 (a)  whether  :t  is  a  fact  that  the  In-
 dustrial  Development  Bank  of  India
 has  decided  to  dilute  the  norms  of
 the  soft  loan  scheme  and  allow  big
 business  houses  to  have  access  to  con.
 cessional  finance  for  then  sick  units;
 and

 (b)  7  so,  the  details  and  objectives
 thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)  and  (b).
 The  Soft  Y.ocan  Scheme  operated  by
 the  All  India  Public  Financial  Institu-
 tions  is  intended  to  provide  concessio-
 Nal  finance  and  other  incentives  to
 production  units  in  cotton  textile,  jute,
 Sugar,  cement  and  certain  engineering
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 industries  to  enable  them  to  overcome
 backlog  in  modernisatio?  replacement
 and  renovation  of  their  plant  ind
 machinery  so  gs  to  achieve  higher
 levels  of  production  and  thereby  am-
 piove  their  competitiveness  In
 keeping  with  these  objectives  {in  in-
 cial  institutions  have  decided  590  con
 sultation  with  the  Government  of
 India  to  accord  priority  to  processing
 of  applications  recene}  fiom  weuk
 umits  as  also  to  hhberalise  the  pit?
 metres  for  sanctioning  of  loans  name
 Iy  debt  equity  ratio  promoters  «on
 tnbution  margin  etc  on  2  ‘(ase  to
 case  basis  While  upplying  these
 norms  financial  institutions  tike  an
 overall  view  such  as  ability  of  entre-
 preneur  to  raise  funds  re  ources  it
 command  of  concern/group  to  which
 it  belongs  etc  Thus  in  identical  en-
 cumstances  more  stmngent  norms  are
 being  apphed  to  weik  umts  belonging
 fo  lirge  houses

 Loss  Suffered  by  Public  Sector  Un
 dertakings

 शव  SHRI  SARAT  KAR  Will  the
 Minister  of  FINANCF  he  pleased  to
 state

 (a)  whether  Government  have
 made  anv  study  about  the  total  loss
 incurred  by  different  pubhe  sector
 undertakings  during  the  last  year
 and

 (b)  af  so  the  details  thereof?
 THF  MINISTER  OF  FINANCF

 (SHRI  H  “i  PATFI)  ३3)  and  d
 During  976  77  43  onte~pr  ses  mace  ३
 net  loss  of  Rs  247  croes  The  major
 loss-making  companies  were

 Name  cf  the  Cr  panv  Amount  f
 Joss

 (Rs  in
 rores)

 1  Inchaltd  inditss  b
 sidiaries  7

 2  Fertilizer  &  Chemicals
 Travancore  I  td  74

 3  Indian  Iron  and  Stucl  Co
 Itd  75

 +$  Terthzer  (  crpoaticn  of ]  cha  34
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 In  Coal  India  Ltd  production  was

 Stagnant  due  to  low  demand  and
 power  cutg  had  also  affected  the  ope-
 rationg  of  the  coal-fields  Government
 Price  fixation  coupled  with  rismg
 costs  bad  also  adversely  affected  fin-
 ancial  results

 In  the  Fertihzer  companies  also,
 nsing  costs  and  price  control  seem  to
 have  been  the  major  causes  of  poor
 performance  In  Indian  Iron  &  Steel
 Co  again  pioduction  was  low  and  the
 high  interest  charges  on  loan  taken  by
 the  Company  for  renovation  of  its
 old  plant  and  machinery  had  adversely
 affected  its  position

 Representatives  of  Industrial  Estab-
 hshments  who  Visited  Abroad

 2472  SHRI  SARAT  KAR  Will  me
 Minster  of  FINANCH  be  pleised  to
 stite

 (a)  the  number  of  representatives
 belonging  to  the  thirty  top  industrial
 establishments  in  India  who  visited
 foreign  counties  in  the  years  975
 76  and  977  78

 (9)  the  amount  of  foreign  exchange
 sanctioned  to  ¢ach  one  of  them  and

 (c)  the  purpose  of  each  ot  the
 visits  undertaken?

 THF  MINISTER  OF  FINANCE
 SIRI  T  M  PATEL)  (a)  to  (०)  In

 formation  725  being  collected  and  will
 be  laid  on  the  Tble  of  the  House

 Assessment  of  Suitabihty  of  Pakistani
 Coal

 247  SHRI  SARAT  KAR  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPIIES  AND  COOPERATION  be
 pleased  {o  state

 (a)  whether  suitabihty  of  Pakistaas
 coal  has  been  assessed,  and

 (9)  7  so  the  details  thereof?
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 ‘FHE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TON  (SHRI  ARIF  BEG):  (a)  No,  Sir.

 b)  Does  not  arise.

 Loss  to  India  due  to  old  Contracts
 with  U.S.A.

 2474.  SHRI  SARAT  KAR:  Will  the
 Minister  of  COMMERCE  AND  CIVIL
 SUPPLIES  AND  COOPERATION  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  India’s
 exports  to  U.S.A.  against  old  contracts
 will  suffer  a  loss  of  at  least  25  crores
 in  the  last  five  months  of  the  current
 financial  year  owing  to  the  slippage
 in  the  value  of  the  U.S.  Dollar;

 (b)  ‘if  so,  whether  it  is  also  a  fact
 that  Government  had  slashed  the  rates
 in  October  but  had  not  bothered  to
 announce  revised  rates;  and

 (९)  if  so,  the  details  regurding  the
 lass  on  cach  item  thet  hag  been  suf-
 fered  by  Government  during  the  last
 one  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  (SHRI  ARIF  BEG):  (a)  and  (०).
 In  the  case  of  export  contracts  express.
 ed  in  terms  of  US  dollars,  there  would
 be  a  reduction  in  the  rupee  realisation
 in  the  hands  of  the  concerned  expor-
 ters  on  account  of  the  recent  charges
 in  the  Rupee-US  Dollar  exchange  rate
 However,  the  US  Dollar  earnings  will
 be  the  same  as  expressed  in  the  ex-
 port  contract.  Because  of  varied  lags
 between  fulfilment  of  export  contracts
 and  actual  export  realisation,  it  would
 not  be  possible  to  quantify  the  total
 impact  on  this  account.

 (b)  India  discontinued  the  earher
 practice  of  linking  the  exchange  rate
 of  the  rupee  to  the  pound  sterling
 with  effect  from  25th  September,  975
 and  instead  adopted  a  system  of  fix-
 ing  the  exchange  value  of  the  rupee
 in  relation  to  a  basket  of  currencies

 of  our  principal  trading  partners.  The
 Government  keeps  a  watch  over  daily
 exchange  rate  movements  of  the  rupee
 and  whenever  any  corrective  action  is
 necessary  to  bring  back  the  exchange
 rate  of  the  rupee  in  alignment  wilh
 the  exchange  rates  of  the  basket  cu:
 rencies,  necessary  adjustment  is  mane
 in  the  rupee  sterling  rate.  Since  the
 mception  of  the  new  system  ten  such
 adjustments  have  been  made  the  latest
 being  on.  Jst  November,  1977,  when  the
 rupee  sterling  rate  was  changed  from
 Pound  -—Rs.  5.20  to  Pound  i—Rs.
 ‘15.75,  The  exchange  rate  situation  is
 continuously  watched  by  the  Goverz.
 ment  and  the  question  of  any  revision
 would  arise  only  when  changes  are
 warranted  within  the  framework  of
 the  basket  system  of  exchange  rate
 valuation.

 While  the  »usket  system  of  exchange
 rate  of  valuations  has  resulted  4
 maintaining  the  exchange  rate  of  the
 rupee  in  line  with  the  movement  in
 currencies  of  our  main  trading  part-
 ners  without  being  unduly  influenced
 hy  any  singh.  currency,  it  is  inevita-
 ble  that  in  the  present  world  monetary
 regime  characterised  by  floating  of
 major  currencies,  the  exchange  rate  of
 the  rupee  is  hkely  to  be  affected  by
 fluctuations  abroad.  Thus  so  long  a?
 the  major  currencies  of  the  world
 rontinue  to  float,  the  external  transac-
 lions  of  all  countries,  including  that
 of  India,  would  continue  to  he  affect-
 ed  by  upward  and  downward  changes
 in  exchange  rates.  In  view  of  this  it
 will  he  difficult  to  calculate  the  losse.
 if  any.  due  to  export  transactions  ir
 relation  to  anv  particular  currency.

 Export  of  High  Valued  Varieties  of
 Mica  at  Low  Prices

 2475.  SHRI  K  A  RAJAN:  Wilt
 the  Minister  of  COMMERCE  AND
 CIVIL  SUPPLIES  AND  COOPERA-
 TION  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 strategic  and  high  valued  varieties  of
 mica  are  being  exporteg  at  very  low
 prices  by  some  of  the  private  mica
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 trades  because  of  the  cut-throat  com-

 petition  prevailed  among  them;

 (b)  ig  so,  the  details  thereof,

 (c)  whether  the  Government  have
 &  proposal  under  consideration  to

 bring  the  whole  mica  trade  under  the
 Mica  Trading  Corporation:

 (d)  if  so,  the  steps  being  taken  in
 this  direction;  and

 (e)  if  not,  what  measures  are  pro-
 posed  to  be  taken  to  see  that  our  pre-
 cious  mica  is  not  exported  at  unecono-
 mic  prices?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 CPERATION  (SHRI  ARIF  BEG):  (a)
 4ecording  to  Government's  informa-
 tion,  strategic  and  high  value  varie-
 ties  of  mica  are  not  being  exported
 yelow  the  floor  prices  fixed  by  Gov-
 ernment  from  time  to  time.

 (b)  Does  not  arise.

 (c)  to  (e).  If  not  the  entire  trade
 the  export  of  processed  mica  is  al-
 ready  canalised  through  Mica  Trading
 Corporation.  Similarly,  care  is  taken
 so  that  the  mica  is  not  exported  be-
 10छा  economic  price.

 Import  of  Gold

 2476.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  import  gold  by  the  Government
 to  control  the  smuggling  uf  gold  in
 the  country;

 (b)  what  is  the  difference  between
 jnternal  and  International  gold  price;
 and

 (c)  when  the  final  decision  is  like-
 ly  to  be  taken  on  the  proposal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGRAWAL}:  (a)  to  (e).  In

 MARCH  10,  978  Written  Answers  244

 addition  to  preventive  measures  to
 combat  gold  smuggling,  the  Govern-
 ment  have  decided  to  commence  the
 sale  of  gold  from  the  stocks  held  by
 it.  Government  have  also  decided  to
 allow  import  of  gold  for  making  gold
 jewellery  for  export.  During  February
 978  the  average  price  of  gold  in  the
 country  was  Rs.  683.I5  per  0  grams
 and  the  international  price  in  London
 $I78.20  per  troy  ounce.

 Landing  and  Parking  Charges  of  In.
 ternational  Flights  at  Indian  Airperts

 2477.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  increase  the  landing  and  parking
 charges  at  International  flight  at  Bore-
 bay,  Calcutta,  Delhi  and  Madras;

 (0)  if  so,  how  much;  and

 (c)  the  approximate  income  to  be
 incurred  yearly?

 THE  MINISTER  OF  TOURISM  ANB
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  and  (b),
 The  International  Airports  Authority
 of  India  have  sent  a  proposal  for  in-
 creasing  the  landing  charges  at  Bom-
 bay,  Delhi,  Calcutta  and  Madras  air-
 ports  by  35  per  cent  for  international
 flights,  with  effect  from  Ist  April,  1978.
 There  is  no  proposal  for  increasing
 the  parking  charges.

 (c)  At  the  present  level  of  traffic,
 an  income  of  Rs®*  4.66  crores  per  an-
 nur:  is  expected.

 Proposal  te  ban  foreign  collaboration
 in  Indian  Hotel  industry

 2478.  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleaseg  to
 state:

 (a)  how  many  new  hotels  projects
 are  under  consideration  of  Govern-
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 ment  and  what  are  the  details  in  res-
 pect  thereof;  and

 (b)  whether  Government  propose  to
 ban  any  foreign  collaboration  in  the
 Indian  hotel  industry;  if  so,  the  de-
 tails  thereof?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  Seventy-
 two  new  hotel  projects  in  the  private
 and  public-sectors  have  been  granted
 approval  by  the  Department  of  Tou-
 rism.  These  are  at  various  stages  of
 implementation.

 (b)  Proposals  for  foreign  collabo-
 ration  in  the  hotel  industry  are  con-
 sidered  in  light  of  the  role  assigned
 to  foreign  investment  in  the  new  In-
 dustrial  Policy  of  the  Government,
 Specifically  foreign  collaboration  jin-
 volving  management  arrangement
 with  a  hotel  by  a  foreign  party  is  not
 being  permitted.
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 Criteria  foHowed  by  Air  India  in
 Foreign  Postings

 2479.  DR.  BHAGWAN  70558  RA-
 THOR:  Will  the  Minister  of  TOU-
 RISM  AND  CIVIL  AVIATION  _  be
 pleased  to  state:

 (a)  the  criteria  followed  by  Air
 India  in  the  matter  of  foreign  postings:
 and

 (b)  the  number  of  staff  in  the  cate-
 gories  of  Assistant  Station  Superin-
 tendents,  Chief  Traffic  Assistants  and
 Traffic  Assistants,  posted  abroad  dur-
 ing  the  last  three  years  and  the  num-
 ber  of  Scheduled  Castes  and  Schedul-
 ed  Tribes  amongst  them?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  PURU-
 SHOTTAM  KAUSHIK):  (a)  The
 criteria  followed  by  Air-India  for
 postings  to  foreign  stations  are  re-
 cord  of  work  of  officers,  suitability
 and  adequate  experience  in  functional
 area  of  the  post  involved.

 (b)  The  requisite  information  is  as
 follows:

 7975  7976
 Category

 a  node
 General  Sche-  Sche-  General  Sche-  +  Sche-  General  Sche-  Sche- dulec  duled  duled  —  duled  duled  duled

 Castess  Vribes  Casies  Tribes  Castes  Trikes

 Assistant  Station
 Superintendent  a  2  I  I
 Chie?  Traffic
 Asstis.  Traffic
 Sapervisor

 Trefiic  Assistants

 पर्यटन  और  नागर  विमानन  मंत्रालय  के  अन्तर्गत

 विभागों,  कार्यालयों  तथा  निकायों  में  आरक्षित

 कोटा

 2480.  श्री  शिव  नारायण  सरसूनिया  :

 ro)  पर्यटन  और  नागर  खिधावन  मंत्री  यह
 बताने  की  क्रपा  करेंगे  कि  :

 (क)  उनके  मंत्नालय  के  अन्तर्गत  सभी

 विभागों,  कार्यालयों  निकायों  अन्तर्राष्ट्रीय

 NO

 विमान  प्राधिकरण  निगमों  आ्रादि  में  विभिन्न
 सेवाओं  में  कितने  प्रतिशत  ञ्रा  रक्षित  कोटा  पूरा
 कर  लिया  गया  है  ;

 (  ख)  क्या  इन  प्रतिप्ठानों  में  चालीश

 सूत्री  रोस्टर  लाग  हैं  ;  और

 (ग)  इस  | 12  में  किव-किन  बगो

 की  पदों  को  शामिल  नहीं  किया  गया  है  ?
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 aden  और  लाभर  विमानन  संजो  ी
 तुच्योसम  कोशिक)  :  (क)  से  (7):
 अपेक्षित  सूकना  एकल्नित  की  जा  रही  है  भौर
 जैसे  ही  यह  उपलब्ध  हो  जाएगी  लोग-सभा
 पटल  पर  रख  दी  जाएगी  ।

 Application  of  COFEPOSA

 2481.  DR.  V.  A.  SEYID  MUHAM-
 MAD:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  report  which  ap-
 peared  in  the  Patriot  dated  7th  Febru-
 ary,  978  that  the  Minister  of  State
 for  Finance  stated  in  Calcutta  “the
 West  Bengal  Government  was  _  not
 willing  to  apply  COFEPOSA  but  it
 was  not  opposed  to  the  Union  Govern.
 ment  applying  it  when  necessary”  is
 correct;  and

 (b)  what  are  the  reasons  given  by
 the  West  Bengal  Government  for  its
 stand?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 SATISH  AGARWAL):  (a)  The  Mi-
 nister  of  State  for  Finance  had  in  his
 Press  Conference  at  Calcuta  on  6th
 February  978  stated  that  as  the  Gov-
 ernment  of  West  Bengal  was  not  wil-
 ling  to  apply  the  provision,  of  the
 Conservation  of  Foreign  Exchange  and
 Prevention  of  Smuggling  Activities
 Act,  1974,  the  steps  for  applying  the
 said  Act  in  the  State  of  West  Bengal
 were  under  consideration.

 (b)  The  Government  of  West  Ben-
 gal  are  of  the  view  that  all  offenders
 should  be  brought  to  trial  under  the
 norma]  law  only,  and  preventive  de-
 tention  should  not  be  resorted  to.

 Elimination  of  Smuggling  by  allowing
 Free  Import  of  all  goods

 2482.  DR.  V  A.  SEYID  MUHAM-
 MAD:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  the  report  (in  Patriot
 dated  7th  February,  978)  that  the
 Minister  of  State  for  Finance  stated
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 in  Calcutta  that  “smuggling  in  the
 country  was  on  the  decline  because  of
 the  Government  liberalisation  of  im-
 ports  and  reduction  of  import  duties”
 is  correct;  and

 (b)  if  sv,  whether  it  is  the  policy
 of  the  Government  to  eliminate  smug-
 gling  completely  by  allowing  free
 impe't  of  all  goods  under  the  sun?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGRAWAL):  (a)  and
 (b).  The  Minister  of  State  for  Finance
 had  stated  at  Calcutta  that  despite  re-
 lease  of  over  2.000  smugglers  on  re-
 vocation  of  the  emergency,  smuggling
 continued  to  be  effectively  contained
 The  value  of  seizures  hag  shown  a
 decreasing  treng  during  977  compna-
 red  to  previous  vears  This  had  been
 possible  a,  a  result  of  strengthening
 of  preventive  und  intelligence  machs-
 nery  and  certain  economic  measures
 taken  by  Government  These  econvo-
 mic  measures  include  Itberalisation  of
 imports  and  eduction  abolition  of
 customs/Central  Excise  duties  on  cer-
 tain  items  sensitive  to  smuggling
 Such  measures  would  also  be  taken
 in  future  as  und  when  considered  ne-
 cessary,

 News-item  captioned  Policy  confusion
 sets  Viscose  fibre  Imports

 2483  DR  V  A  SEYID  MUHAM-
 MAD)  Will  the  Vinister  of  COM-
 MERCE  AND  C)VIL  SUPPLIES  AND
 COOPERATION  lhe  pleased  to  state
 whether  there  3s  anv  truth  in  the  re-
 port  which  appeared  in  the  Financial
 Express  dated  0th  February,  978  that
 “Policy  confusion  sets  viscose  fibre
 imports”  due  to  “lack  of  coordination
 between  the  Umon  Ministers  of  Cor-
 merce  and  Industry”  ang  because  of
 a  number  of  sudden  and  erratic  im-
 port  policy  changes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  ARIF  BEG):  No,
 Sir.
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 Investment  in  Private  Areas

 2484.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  recently  urged  upon
 the  private  sector  for  investment  in
 backward  areas  of  the  country;

 (b)  if  so,  what  are  the  details  there-
 of;

 (०)  whether  private  investment  is
 forthcoming  in  backward  areas;  and

 (dj)  il  so,  what  ate  the  details
 thereof  State-wise?

 THE  MINISTER  OF  FINANCE
 (SHRI  ia  M.  PATEL):  (a)  to  (०).  It
 has  been  the  policy  of  Government  to
 encourage  private  sector  industrial  in-
 vestirent  in  the  backward  areas  so  as
 to  promote  more  balanced  regional
 giowth.  In  pursuance  of  this  policy,
 the  All  India  public  financial  institu-
 tions  have  been  opcrating  since  4970
 schemes  of  financial  assistance  for  in-
 dustrial  projects  being  set  up  in  back-
 ward  areas;  these  include  lower  in-
 terest  rate,  longer  initia]  grace  pe-
 riod  and  reduced  commitment  charge
 on  undrawn  balance

 (b)  While  precise  information  re-
 garding  private  sector  investment  in
 industria!  projects  In  backward  areas
 in  not  available  the  financial  assis-
 tance  sanctioned  to  industrial  projects
 being  put  up  in  the  private  sector  in
 backward  areas  is  ordinarily  treated
 as  indicative  of  the  magnitude  of  in-
 vesiment  being  made  in  these  areas.
 State-wise  information  of  assistance
 sanctioned  to  private  sector  units  by
 the  Industrial  Development  Bank  of
 India  jn  backward  districts  as  at  the
 end  of  December,  3977  is  contained
 in  the  Statement  enclosed.

 Statement
 Industrial  Development  Bank  of

 India  (IDBI)
 Financial  assistance  sanctioned  by  the
 IDBI  to  private  sector/industrial  con.
 cerns  located  in  notified  backward

 districts/areas  as  on  31-12-1977

 State  Assistance
 sanctioned
 as  on
 SI-T2-3977-

 t.  Andhra  Pradesh.  3785.00
 a.  Assam  ड़  74  00
 3.  Bihar  2I27°00
 4.  Gujarat  1966>  00
 5०  Haryana  160400,
 C.  Himachal  Praclesh  738:  00
 7.  Jammu  &  Kashmir  :  994°  00
 8.  Karnataka.  .  579°  00

 9.  Kerala  268500
 to.  Madhya  Pradesh  24375700
 tr,  Mahaashtra  4492"  00

 r2.  Manipur  37°06

 i3.  Meghalaya.  Ty2090

 tq.  Navaland  4°00

 ाप  Orissa  नि  3349°00
 6  Punjab  .  «©  1 7H0" 00

 r7.,  Rajasthan.  3314500
 .  Tamil  Nadu.  6226-00

 i9.  Tripina  .  52°00

 20,  Uttar  Pradecl  है  3307:  006

 at.  West  Bengal  4455500

 22.  Union  ‘Territory.  +  7653:  08

 ToTaL.  नि  “Sere  rs
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 Measures  taken  by  Public  Undertak-

 ings  to  effect  economy

 2485.  SHRI  DURGA  CHAND:  Will
 thé  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  the  Central  Public  Undertak-
 imgs  are  incurring  wasteful  expend)-
 ture  on  unproductive  items;

 (b)  whether  the  Bureau  of  Public
 Enterprises  have  issued  or  propose  to
 issue  instructions  to  various  public
 undertakings  to  effect  economy  in
 their  functioning;

 details (c)  if  so,  what  are  the
 thereof;

 (d)  the  measures  taken  by  the  pub-
 hie  undertakings  to  cffect  economy
 during  the  year  977  and  with  what
 results;  and

 (e)  what  is  the  total  saving  in  977
 shown  by  the  various  undertakings  as
 a  result  of  effecting  economy?

 THE  MINISTER  OF  FINANCE
 (SHRI  H  M.  PATEL):  (a)  It  would
 not  be  correct  to  say  that  a  number
 ef  Central  Government  enterprises
 are  incurring  wasteful  expenditure  on
 unproductive  items  The  enterprises

 -are  aware  of  the  need  to  exercise  ma-
 ximum  economy  and  to  produce  the
 best  results  from  the  resources  emp-
 ‘loyed  by  them.

 (b)  Yes,  Sir.
 (ce)  to  (e).  Instructions  issued  by

 Government  are  aimed  mainly  at  re-
 ducing  surplus  staff,  expenditure  on
 effice  contingencies,  travelling  allow-
 ances,  non-industrial  over-tin:e,  for-
 eign  tours  etc.  Restrictions  have  also
 been  imposed  on  construction  of  office
 and  residential  accommodation,  The
 public  enterprises  are  required  to  ob-
 serve  these  instructions.  Though  it
 would  be  difficult  to  give  a  precise
 estimate  of  the  total  savings  effected
 as  a  result  of  the  implementation  cf
 these  measures,  there  is  ample  evi-
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 dence  to  indicate  that  substantial  sav-
 ings  have  been  effected.  The  public
 enterprises  have,  apart  from  effecting
 savings  also  directed  their  efforts  to-
 wards  improving  their  performance
 and  making  a  substantial  contribution
 to  their  own  finances  and  to  the  gene- ral  revenues.

 Grant  of  Loans  for  House  Building  to
 Employees  in  the  United  Commercial

 Bank,  Patna

 2486.  SHRI  MADAN  LAL  SHUK-
 LA:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Government  is
 aware  that  in  the  United  Commercial
 Bank,  Patna  some  members  of  the
 Unions  of  Banh  employees  have  been
 granted  loans  for  house  building  even
 without  their  having  purehased  land
 for  houses,

 (b)  af  so,  is  the  Government  going to  investigate  into  the  irregularity;  and
 (c)  if  so,  by  what  time  will  the  en-

 quiry  he  completed?

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  (a)  United
 Commercial  Bank  has  reported  that
 the  housing  loans  sanctioned  to  their
 employees  at  Patna  branches  of  the
 bank,  are  in  accordance  with  the  Staff
 Housing  Loan  Scheme  of  the  bank  und
 that  no  one,  who  was  sanctioned  a
 loan  for  huilding  a  house,  has  failed
 to  purchase  lang  tor  the  pur  pose,

 (9)  and  (c)  Do  not  anise.

 200  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Accounts  oF  COFFEE  BOARD  FOR
 ‘1973-74

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GOYAL):  On  behalf  of  Shri
 Arif  Baig,  I  beg  to  lay  on  the  Table
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 a  copy  of  the  Certified  Accounts
 (Hindi  and  English  versions)  of  the

 ‘Coffee  Board  for  the  year  1973-74
 ang  the  Audit  Report  thereon.
 {Placed  in  Library.  See  No.  LT-
 1745/78).

 ANNUAL  REPORT  OF  NATIONAL  Co-
 OPERATIVE  DEVELOPMENT  CORPORATION

 FOR  1976-77

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  KRISHNA  KU-
 MAR  GOYAL):  I  beg  to  lay  on  the
 Table  a  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  Na-
 tional  Cooperative  Development  Cor-
 poration,  New  Delhi,  for  the  year
 ‘1976-77,  under  sub-section  (3)  of
 section  4  of  the  National  Coopera- tive  Development  Corporation  Act,
 1962,  [Placed  in  Library  See  No.
 LT-746/78).
 NOTIFICATIONS  UNDER  CENTRAL  EXcISES
 AND  Sat  Act,  944  AND  ANNUAL  Rr-
 PORT  OF  UNIrep  INDIA  Fire  AND  GENE-
 RAL  INSURANCE  Co.  Lrp.,  MADRAS  FOR

 3976  AND  a  STATEMENT  RELATING
 THERETO

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  ZULFIQUARULLAH):  I  beg to  lay  on  the  Table: —

 (1)  A  copy  each  of  the  following
 Notifications  (Hindj  and  English
 versions)  under  section  38  of  the
 Central  Excises  and  Salt  Act, 944:—

 (i)  The  Central  Excise  (Third
 Amendment)  Rules,  1978,  pub-
 lished  in  Notification  No.  G.S.R.
 444  in  Gazette  of  India  uated  the
 25th  February,  1978.

 (ii)  The  Central  Excise  (Fourth
 Amendment)  Rules,  1978,  pub- lished  in  Notification  No,  G.S.R. 445  in  Gazette  of  India  dated  the
 25th  February,  1978,  [Placed  in
 Library,  See  No.  LT-747/78].
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 (2)  A  copy  each  of  the  following
 papers  (Hindi*  versions)  under
 sub-section  ay  of  section  098  ०!
 the  Companies  Act,  956:—

 (i)  Annual  Report  of  the  Uni-,
 ted  India  Fire  and  General  दान
 surance  Company  Limited,  Mad-
 ras,  for  the  year  endeg  3ist  De-
 cember,  976  along  with  the  Au-
 diteq  Accounts  ang  the  comments
 of  the  Comptroller  and  Auditor
 Gencral  thereon.

 (ii)  A  statement  explaining
 that  Government  are  in  agree-
 ment  with  the  above  Report  and
 therefore  no  separate  Review  on
 the  working  of  the  Company  is
 being  lad  [Placed  in  Library,
 See  No  LT-748/78].

 2.0]  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  SraTEMENT  BY  THE  PRIME
 MINIsTeR  ABOUT  MERGER  OF  SIKKIM

 SHRI  SAUGATA  ROY  (Barrack~
 pore):  Sir,  I  cal]  the  attention  of  thd
 Prime  Minister  to  the  following  mat-
 ter  of  urgent  public  importance  and  I
 request  that  he  may  make  a  state-
 ment  thereon:

 “The  reported  statement  by  the
 Prime  Minister  that  Sikkim  merger, was  wrong”

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Sir,  the  Hon’
 Membors  are  exercised  over  the  ree
 port  of  the  pres  interview  which  I
 gave  and  which  has  been  published in  the  newsrapers  on  the  question  0१
 Sikkim.  I  have  not  yseq  the  term
 ‘annexation’;  T  «poke  of  merger,  In
 response  to  a  specific  question  by  the
 correspondent  I  observed  that  the

 December,  1977,
 “English  versions  of  the  documents  were  laid  on  the  Table  on  the  28rd
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 {Shri  Morarji  Desai]
 manner  of  merger  was  not  desirable.
 I  had  also  clearly  stated  that  it  can-
 not  be  undone.  I  have  expressed  my
 views  on  the  manner  in  which  the
 merger  was  effected.  I  did  so  at  the
 time  of  merger  and  I  have  done  so
 ever  since,  I  have  always  believed
 that  even  desirable  objectives  should
 not  be  acciaphished  in  a  manner
 which  would  arouse  needless  criticism
 and  suspicion.

 Sikkim  being  a  constituent  umt  of
 India  ig  a  settled  fact  There  can  be
 ho  question  of  unsettling  it.  I  have
 made  it  clear  to  the  Chogyal  that  he
 should  adjust  himself  to  the  changed
 circumstances  which  was  what  १
 ‘pecifically  reiterateg  in  the  coutse
 of  the  pres,  interview

 SHRI  SAUGATA  ROY:  Sir,  I  have
 pone  through  the  Prime  Miunaster’s
 statement  very  caretully  and  I  am
 thankful  to  him  that  the  Prime  Min-
 toter  has  not  used  the  word  “annexa-
 tion”  though  that  was  the  word
 which  was  used  in  the  headline  of
 Times  of  India  yesterday  But  when
 T  rise  to  frame  my  question,  |  do  so
 with  a  lot  of  pain  because,  to  my
 mind,  this  should  not  have  been  a
 matter  of  Calling  Attention  motion
 but  should  have  been  a  matter  of
 censure  motion  against  the  Prime
 Minster

 This  3s  the  first  time  in  the  history
 of  independent  India  that  a  Prime
 Minister  has  expresseqd  an  opinion
 against  the  integration  uf  an  integral
 part  of  the  country,  even  if  it  is  a
 personal  opinion  He  has  also  ex-
 pressed  an  opinion  about  the  merger
 of  Goa  Tomorrow,  he  may  express
 fn  opinion  against  the  intcgration  of
 rrincely  States.  Not  Only  that.  This
 is  also  against  the  Thirty-sixth  Am-
 endment  of  the  Constitution  which
 was  passed  by  this  House,  by  the
 Parliament,  of  which  the  Prime  Min-
 ister  was  8  member.  I  have  great
 respect  for  the  Prime  Minister.  But
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 I  must  state  that  it  is  not  a  truthful
 statement.  He  has  stated:

 “I  have  expressed  my  views  on
 the  manner  in  which  the  merger  was
 effected,  I  did  so  at  the  time  of
 merger  and  I  have  done  so  ever
 since.”

 T  have  in  my  hand  a  copy  of  the  de-
 bate  of  4th  September....

 SHRI  MORARJI  DESAI:  Where
 have  I  said.  I  did  it  in  the  House?  [I
 तात  not  speak  in  the  House.  Mr.
 Shyamnandan  Mishra  spoke.  He  was
 the  deputy  leader  of  my  party  at
 that  time.  He  has  said  definitely
 about  it.

 SHRI  SAUGATA  ROY:  On  Sep-
 tember  4,  1974,  the  House  debated
 the  Thirty-sixth  Amendment  of  the
 Constitution.  Not  only  did  the  Prime
 Minister  not  speak  against  it  but  he
 also  did  not  vole  against  it.  Not  only
 that  The  members  of  his  party  of
 which  Mr,  Shyamnandan  Mishra  was
 also  a  member  and  was  its  deputy
 leader  did  not  vote  against  :t.

 Now,  if  the  Prime  Minister  says
 that  he  was  not  for  it  at  that  time  and
 he  did  speak  out,  I  can  only  say  that
 ]  differ  with  that  opinion.  But  my
 apprehensions  are  m  another  respect
 If  I  may  mention,  the  majority  of
 population  of  Sikkim,  about  72  per
 cent  are  Nepalese  speaking  peeple
 ang  it  was  these  Nepalese  speaking
 people  who  mainly  led  the  agitation
 against  the  Chogyal  and  for  the  in-
 tegration  and  merger  of  Sikkim  with
 India  Sir,  jt  seems  to  me,  somehow
 oy  the  other,  that  the  Prime  Minister
 has  set  his  heart  against  these  Nepa-
 lese  speaking  people  also.  {  just  re-
 ferred  to  a  brief  statement  that  the
 Piime  Minister  made  to  the  members
 of  All  India  Nepalese  Bhasha  Samiti
 when  they  met  the  Prime  Minister
 yecently.  According  to  the  members
 of  the  delegation,  they  were  treated
 very  shabily.  The  Prime  Minister
 Said  to  them,  “I  derecognise  Nepa-
 lese  language  from  this  Sahitya  Ake-
 demy”  when  it  has  already  been  re-
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 cognised  by  the  Sahitya  Akademy.  He
 also  4  नु  ban  the  entry  of  the
 Nepelese  people  to  the  Indian  Army,
 the  Navy  and  the  Air  Force,  if  they
 insist  on  inclusion  of  Nepalese  langu-
 age  in  the  Righth  Schedule.”

 If  I  may  mention,  I  come  from  a
 State  where  Nepalese  speaking  peo-
 ple  form  a  large  part  of  the  popula-
 tion  nng  the  present  statement  by  the
 Prime  Minister  will  create  a  further
 misapprehension  in  the  minds  of  Ne-
 palesq  speaking  people  who  inhabit
 the  vorthern  part  of  West  Bengal,
 parte  of  Assam,  Sikkim  and  also  large
 parts  of  Uttar  Pradesh,  So,  at  this
 stage,  I  think,  that  this  misapprehen-
 sion  \s  still  more  because  the  state-
 ment  came  out  on  the  day  the  Chi-
 nese  delegation  came  to  New  Delhi.
 People  may  find  a  connection  between
 the  two  that  the  day  the  Chinese  de-
 legation  came  to  New  Delhi,  on  the
 same  day,  the  prime  Minister  of  the
 country  made  a  statement  against  the
 integr“ition  of  an  integral  part  of  the
 country,  of  a  State  of  the  counrty,  of
 people  who  are  there  in  the  country
 for  so  long  I  think  that  the  Prime
 Minister  is  a  true  Gandhian  and  I
 would  like  to  ask  him-—since  he  has
 already  saiq  that  he  has  not  said  cer-
 tain  things—whether  in  this  Parlia-
 ment  he  will  tender,  he  will  express,
 regret  for  the  remarks  made  and  also
 to  the  Nepalese  speaking  people  so
 that  their  misapprehension  may  be
 allayett

 SHRI  MORARJI  DESAI:  I  am  very
 sorry  Sir,  that  the  hon  Member
 should  have  used  the  language  which
 he  useq  and  made  allegations  against
 me  which  are  quite  unfounded.  He

 "ता  not  succeegq  in  putting  Nepalese
 people  against  me,  howsoever  much
 he  may  try  to  do  80,  because  I  have
 no  dislike  of  anybody  Why  should
 they  say  things  which  are  unfounded?
 T  have  never  said  these  things.  (In-
 terruptions)  I  never  made  that  state-
 ment.  If  you  confront  those  people
 before  me.  you  will  realise  that  I  did
 not  make  that  statement  What  is
 the  meaning  of  imputting  this  kind

 PHALGUNA  19,  809  (SAKA)

 to  that.  But  this  is  not  the
 which  a  debate  of  thig  kind  should
 be  carried  on.  He  says:  I  am  a  true
 Gandhian.  I  am  trying  to  follow
 Mahatma  Gandhi  truly.  I  cannot  yet
 claim  that  J  have  completely  become
 a  true  Gandhian  in  sense  in
 which  Gandhiji  was;  I  cannot  claim
 that,  but  I  am  trying  to  approximate
 to  his  discipline.  Now,  one  of  the
 main  requirements  is  that  one  should
 not  be  afraid  of  the  whole  world  in
 telling  the  truth  ag  one  sees  it.  Whe-
 ther  otherg  agree  with  it  or  not  is
 not  a  matter  of  consequence.  The  con-
 sideration  is  that  one  must  not  speak
 for  others;  I  speak  for  myself.  It  ia
 not  at  all....

 (Interruptions)

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  You  speak  for  the  nation,

 (Interruptions)

 SHRI  MORARJI  DESAI:  If  this  is
 what  they  want,  I  will  not  say  any-
 thing.  I  sit  down.

 (Interruptions)

 SHRI  YESHWANTRAO  CHAVAN
 (Satara):  When  the  Prime  Minister
 makes  a  statement  to  a  foreigner  it
 is  in  his  capacity  as  the  Prime  Minis-
 ter  and  it  is  misunderstood.  (Inter-
 ruptions)  it  is  national  interests  which
 are  more  important  and  I  think  the
 Prime  Minister  owes  an  explanation
 and  apology  to  the  House  and  the
 nation

 SHRI  MORARJI  DESAI:  I  do  not
 want  to  ask  for  any  apology  for  these
 unfounded  attacks  on  me,  What  is
 the  meaning  of  this?  There  is  no
 question  of  my  apology  (Interrup-
 tions).  It  is  not  as  if  I  have  said  thi
 today.  I  am  the  Prime  Minister  no
 doubt.  But  that  does  not  mean  that
 what  I  had  said  then,  I  wa;  not  en-
 titled  to  say  it  then,  and  if  what  I
 said  then  is  what  I  believe  was  right-
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 jy  said  at  that  time,  and  if  somebody
 askg  me  about  it,  how  can  I  deny
 what  I  hag  said?  Whatever  the  hon.
 Member  may  say,  I  am  not  going  to
 yield  to  that  at  all.  (Interruptions).

 डा०  रामजी  सिह  (भागलपुर)  :  उपा-
 ध्यक्ष  महोदय  मैं  भापके  माध्यम  से  प्रधान  मत्ी
 जी  का  ध्यान  ऑकषित  करना  चाहता  हू  कि
 उन्होने  सिक्किस  के  विषय  मे  जो  बयान  दिया
 है,  उससे  लोगो  के  मन  मे  गलतफहमी  हुई है।
 इतना  तो  निश्चित  ही  है  कि  सिक्किम  जैसे
 सवाल  पर  जो  कुछ  उन्होने  कहा  है,  यह  बडा
 सर्वेदनशील  सवाल  है  लेकिन  इसकों  व्यापक
 परिप्रेक्ष्य  मे  देखना  चाहिए  ।

 भेरे  मित्र  जो  अ्रभी  इसके  सम्बन्ध  में
 चर्चा  केर  रहे  है,  उनका  ध्यान  मैं  उस  समय
 की  लोक-सभा  की  डिबेट  की  ओर  झ्राक्थित
 करना  चाहता  हु  श्रौर  उस  समय  सिक्किम
 का  जिस  प्रकार  से  भारत  मे  विलियन  करने
 का  प्रयास  किया  गया  था  उसके  सम्बन्ध
 में  समुभी  दुनिया  के  अ्रखवारों  की  कतरन
 क्या  बोलती  है  वह  भी  मैं  झ्रापके  समक्ष
 रखना  भाहता  हु  ।  मै  केवल  यह  कहना  चाहता
 हूं  कि  क्षक्किम  का  जा  भारत  में  विलय  हुधा
 बह  ठीक  हुआ,  उसमे  काई  दो  मत  नहीं  है।
 प्रधान  पत्नी  जी  भी  उसको  मानते  है,  लेकिन
 प्रश्न  यह  है  कि  साधन  क्या  है  ?  साधन  अगर

 अशुद्ध  होगा  तो  साध्य  पर  भी  उसका  कुप्रभाव
 पडेगा।  उसका  कुप्रभाव  दुनिया  मे  और  खास-
 कर  पडोपी  देशों  मे  क्या  पड़ा  वह  मै  ग्रापकी
 सेवा  में  "खना  चाहता  हू  ।

 आप  देखेंगे  कि  इंडियन  एक्सप्रेस  मे
 इसको  ऐिस्टोरिक  बलन्‍्डर  कहां  गया  था।
 ढाका  के  '

 इत्तिफाक”  नामक  लाजेंस्ट  राकलेटिग
 पेपर  में  ३  से विग  फिश  और  स्माल  फिश  की
 सज्ञादी  गई  थी  v  यू  ०  के  ०  क ेलिबरल  समाचार-
 पत्र  गाीजियन  ने  कहा  था

 ‘Tt  8  an  act  of  annexation’
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 बाद  में  भुट्टों  साहब  के  वक्‍त  में  वाशिग्टन
 पोस्ट  ने  कहा  था--

 “Bhutto  sees  an  excuse  for  arms
 aid  Swallowing  up..  ”

 इसी  तरह  से  नेपाल  मे  भी  इसकी  बडी  प्रति-
 क्रिया  हुई  थी  शौर  नेपाल  की  पचायत  के  विदेश
 मत्नी  ने  जो  वक्तव्य  दिया  था  वह  मैं  पढ़कर
 आपका  समय  नष्ट  नहीं  करना  चाहता।
 लेकिन  मैं  यह  प्रवश्य  कहना  चाहता  हूं  कि
 विदेश  नीति  तात्कालिक  रूप  से  कितना  भी
 हमको  प्रभावित  करे  लेकिन  भ्रन्ततोगत्वा
 उसका  क्या  भ्रसर  होता  है  ?

 श्राज  सवेरे  मैने  नेपाल  के  एक  सधर्षशील
 साथी  से  बातचीत  की  और  मैने  कहा  कि
 प्राइम  मिनिस्टर  का  जो  वक्तव्य  हुआ  है
 उस  पर  क्या  उसकी  प्रतिक्रिया  है।  उसने
 कहा  कि  इसमे  श्रच्छा  शौर  कोई  स्टैटमैट  नहीं
 हो  सकता  था,  जिसमे  उन्होंने  कहा  कि
 (व्यकवधान)  मैं  चीत  की  पीकिंग  पीपल्स
 एजेन्सी  का  उद्धरण  नहीं  देना  चाहता  हू
 लेकिन  यह  इन  लांगो  की  नेता  श्रीमती  इन्दिरा
 गाधी  के  वकील  का  वक्‍तव्य  लाक-सभा  मे
 पढना  चाहता  हू।  इन्होंने  चोथे  सशोधन
 बिल  पर  कहा  था  कि

 “This  }s  a  wishy  washy  Bull,  a
 dangeroug  imnovation  not  only
 Constitulionally  but  even  more
 dangcrous  politically  !

 यह  हमने  नहीं  कहा  था  (व्यवधान)  श्री  फ्रैव
 एन्थनी  ने  कहा  था  ।  (व्यवधान)  हमारे
 विरोधी  मित्रों  को  भी  सुनने  की  सहिष्णुता
 होनी  चाहिए।  नेपाल  का  पंचायत  में  कहा
 गया  था  फि  एग्री  मंस्वर्ज्  श्राफ  पचायत
 श्राफ  नेपाल  हु  ड  लग॑  ए  लंदन  फ्रास  सिक्किस।''
 उन्हांने  कहा  था  कि  अगर  यही  तरांका  है  ता
 यह  सवान  यू  ०  एन०  ो०  में  उठाना  चाहिए  ।
 नेपाल  के  उस  साथी  ने  मुर्से  बताया  कि  उस
 अवसर  पर  नेपाल  में  बहुत  ज्यादा  प्रदर्शन  हुए
 थे  और  नेपाल  मे  एक  सशय  का  वातावरण
 बन  गया  था।  यही  नही  नेपाल  शौर  भारत
 के  सम्बन्ध  भी  खराब  हो  गये  थे  (व्यकधान )



 26x  Statement  by  P.M.

 SHRI  VAYALAR  RAVI:  I  am  on
 a  point  of  order.

 This  Parliament  constitutes  the
 people  of  the  country  who  stand  for
 the  territorial  integrity  of  the  nation.
 In  this  Parliament  there  is  an  Hon.
 Member  representing  Sikkim.  Now
 ‘the  Hon.  Member  8९९८४  to  justify  the
 statement  or  the  allegation  made
 against  this  country  and  the  Govern-
 ment  in  those  gays  by  certain  foreign
 Governments,  by  Mr.  Bhutto  and  some
 of  the  newspapers  that  the  merger  of
 Sikkim  was  wrong.  He  is  trying  to
 justify  the  stand.  This  Parliament  is
 not  to  speak  against  the  territorial
 integrity  of  the  country:  he  should
 not  be  allowed  to  speak  like  this,

 डा०  रामजी  सिंह  :  उपाध्यक्ष  महोदय,
 मैं  चाहता  हूं  कि  हमारे  विरोधी  मित्र  थोडी
 देर  श्र  सुने:

 जहां  तक  सिक्किम  के  भारत  में  विलयन
 का  प्रश्न  है  यह  मालूम  होना  चाहिए  कि
 947  में  जब  सिक्किम  कांग्रेस  की  स्थापना

 हुई  थी,  तो  उन्होंने  कांग्रेसी  सरकार  को
 विलयन  के  लिए  कहां  था,  लेकिन  पच्चीस
 वर्षों  तक  काग्रेनी  हुकमत  ने  उस  पर  ध्यान
 नहीं  दिया।  i954  में  वहां.  के  शासक,
 नामग्याल,  ने  नेहरूजी  को  पत्न  लिख  कर
 कहाथा  कि  सिक्किम  भारत  में  मिलना
 चाहिए  |  उस  समय  सिक्किम  को  नहीं  मिलाया
 गया  था  ।  लेकिन  जब  स्थिति  बिगड  गई,  जब
 दुनिया  में  श्राप  की  छीछालेदर  हुई,  तब  यह
 काम  किया  गया  (व्यवधान)

 मैं  अपने  विचार  मंक्षेप  में  कह  कर
 प्रधान  मंत्री  जी  से  नप्नतापूर्वक  कुछ  प्रश्न
 करना  चाहता  हूं:  (व्यवथान)

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar);  This  is  a  very  deli-
 cate  matter.  The  Prime  Minister  has
 clarified  his  position  that  it  was  his
 Personal  opinion  and  my  frieng  here
 is  making  political  capital  out  of  it.
 Here  and  now  there  shoulg  not  be  a
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 discussion,  They  shoulq  not  try  to
 make  political  capita)  out  of  these
 things,

 डा०  रामजी  सिह  :  क्या  यह  बात  सच
 है  कि  सिक्किम  के  भारत  के  साथ  विलयन
 का  प्रावधान  हमारे  संविधान-निर्माताभों  ने
 कुछ  सोच-समझ  कर  ही  छोड़ा  था  ?

 SHRI  N.  SREEKANTAN  NAIR
 (Quilon):  Is  he  making  a  speech  or
 asking  a  question?

 डा०  रामजी  सिह  :
 I  am  asking  a  question.

 क्या  सिक्किम  के  विलयन  के  समय
 एसेम्बली  में  भ्रनियमितताये  हुई  थीं?  क्या
 सिक्किम  के  विलयन  पर  हमार  पड़ौसी  देशो,
 बंगलादेश,  नेपाल,  पाकिस्तान  और  सिक्किम
 श्रादि,  में  प्रतिक्रिया  हुई  थी?  (व्यवधान)

 SHRI  K.  LAKKAPPA  (Tumkur):
 T  am  on  a  point  of  order.

 A  Member  has  got  every  liberty
 and  right  to  say  what  he  feels,  but
 Can  he  say  in  these  proceedings,  while
 making  a  speech,  anything  against  the
 intercsts  of  the  nation?  He  is  ques-
 tioning  the  very  merger  of  Sikkim
 with  India.  In  his  speech,  he  is  talk-
 ing  against  the  interest  of  the  coun-
 try.  You  have  to  regulate  this  mem-
 ber  in  a  proper  manner.

 पि  otto  रामजी  सिह  :उपाध्यक्ष  महोदय,
 मेरा  प्रश्न  यह  है  कि जिस  समय  36वें  संविधान
 संशोधन  में  सिक्किम  को  एसोशिएट  स्टेट  का
 दर्जा  दे  कर  हिन्दुस्तान  की  राजनीति  के  लिए
 खतरा  उपस्थित  किया  गया  था,  वह  खतरा
 था  था  नहीं?  अन्तिम  सवाल  यह  है  कि  क्‍या
 947  में  सिक्किम  स्टेट  कांग्रेस  की  स्थापना

 के  समय  वहा  भारत  में  विलयन  की  मांग  की
 गई  थी  या  नही  और  954%  प्रधान  मन्त्री
 नेहरू  जी  को  विलयन  के  लिए  पत्र  दिया  गया
 था  बा  नहीं?  अ्रगर  दिया  गया  था  तो  इतनी
 देर  क्‍यों  की  गई  ?
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 SHRI  MORARJI  DESAI:  I  do  not
 want  to  generate  any  further  excite-
 ment  in  the  Opposition.

 SHRI  YESHWANTRAO  CHAVAN:
 We  afe  very  much  excited.

 SHRI  MORARJI  DESAI:  I  can
 understand  your  excitement  but  that
 does  not  mean  that  I  should  be  ex-
 cited,  I  do  not  want  to  add  to  that
 excitement  and,  therefore,  I  do  not
 propose  to  reply  to  the  questions  put
 by  the  hon,  Member.

 SHRI  YESHWANTRAO  CHAVAN:
 I  think,  you  owe  an  apology  to  the
 nation.

 SHRI  KANWAR  LAL  GUPTA:
 Do  not  make  a  political  capital  out
 of  this,

 SHRI  MORARJI  DESAI:  There  is
 no  question  of  any  apology  whatso-
 ever;  I  cannot  do  it

 SHRI  YESHWANTRAO  CHAVAN:
 You  owe  an  apology  to  the  nation.
 If  you  do  not  60  it,  we  will  stage  a
 walk-out.

 Shr.  Yeshwantrao  Chavan  and  some
 other  hon.  Members  left  the  House.

 SHRI  C.  M.  STEPHEN  (Idukki):
 Mr,  Deputy-Speaker,  Sir,  I  have
 written  to  you  seeking  permission  to
 make  a  statement.

 MR.  DEPUTY-SPEAKER;:  Yes.

 SHRI  con  M  STEPHEN:  In  _  the
 view  of  our  party,  what  has  happened
 is  a  very  very  serious  matter,  We  are
 really  pained  to  see  that  the  Prime
 Minister  does  not  concede  the  serious-
 ness  of  the  matter.  According  to  me,
 three  points  are  involved  In  this.  First,
 the  statement  of  the  Prime  Minister
 that  he  made  the  statement  in  his
 personal  capacity.  Occupying  an
 office  has  got  it;  own  constraints.
 When  somebody  occupies  the  position
 as  the  Prime  Minister  or  the  Presi-
 dent  of  India,  he  has  got  certain  cons-
 traints  and  when  a  remark  is  made
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 about  a  matter  vitally  concerning  the
 Constitution  and  the  picture  of  the
 state  of  affairs  in  this  country,  parti-
 cularly  when  talking  to  a  foreign
 journalist,  one  cannot  take  it  as  a
 statement  personally  made.  I  do  ac-
 cept  his  statement  on  its  face  value,
 but  the  claim  that  he  can  make  a
 statement  in  his  personal  capacity
 concerning  a  matter  which  ig  so  vi-
 tally  concerning  the  country  is  a  pro-
 position  which  I  am  incapable  of  ac-
 cepting.  Therefore,  I  have  got  my
 objection  to  that.

 Secondly,  there  is  an  oath  that
 everybody  takes,  The  oath  is:  I  will
 upholg  the  integrity  and  sovereignty  of
 the  country.  By  so  many  processes,  the
 country  has  come  to  existence  and
 Sikkim  is  a  part  of  the  country.  As  it
 is  a  part  of  the  country,  every  Member
 of  Parliament  as  also  the  Prime  Winis-
 ter  is  obliged  to  uphold  the  integrity  of
 the  country  and  to  Say  that  the  process
 by  which  that  integration  took  place
 was  objectionable  is  not  upholding  the
 integrify  of  the  country,  To  that  ex-
 tent,  the  Prime  Minister  has  violated
 the  oath  that  he  took  when  he  assum-
 ed  office  This  is  fundamental.  If
 you  say  that  the  process  was  bad,  if
 you  say  the  means  was  bad,  but  say
 that  the  result  is  all  mght  it  is  not
 upholding  the  integrity  of  the  coun-
 ti,  Therefore,  I  do  expect  the  Prime
 Minister  to  withdraw  that  statement
 so  that  the  conscience  of  the  people
 of  Sikkim  ma  ybe  set  at,  and  so
 that  the  integrity  of  the  country
 may  be  completely  safeguarded.  ~  do
 appeal  to  the  Prime  Minister  to  make
 a  statement  withdrawing  that  state
 ment.  I  would  like  to  hear  what  he  hag
 got  to  say  about  that

 SHRI  MORARJI  DESAI:  I  am  not
 going  to  say  anything

 SHRI  C.  M  STEPHEN:  The  Prime
 Minister  says  that  he  is  not  preoared
 to  withdraw  that  statement  So  Sir.  in
 protest  against  the  stand  of  the  Prime
 Minister  and  to  uphold  the  integrity  of
 the  country  I  and  my  Party  stage  &
 walk  out.



 ahs  BAH.

 Sasi  C.  M.  Stephen  and  seme  other
 hon.  Membera  left  the  House.

 SHRI  M.  N.  GOVINDAN  NAIR
 (Trivandrum)  ‘I  de  not  want  to  make  a
 @peech,  But  we  also  protest  against
 the  statement  made  by  the  Prime
 Minister  and  we  walk  out.

 Shri  M.  N.  Govindan  Nair  and  some
 other  hon.  Members  left  the  House.

 SHRI  GEORGE  MATHEW  (Muva-
 ttupuzha):  On  behalf  of  Kerala  Con-
 gress,  we  also  protest  and  walk  out.

 Shri  George  Mathew  and  some  other
 hon.  Members  left  the  House.

 श्रीमती  घलखावती  (भिवानी)  :  इस
 महाद्वीप  के  तीन  टुकड़े  बनाये--यह  नेहरू
 डायनेस्टी  की  देन  है।  कश्मीर  को  हमेशा
 के  लिए  एक  नासूर  बनाकर  रख  दिया  है:
 इस  देश  के  लिए  नासूर  पैदा  करने  में  इस
 डायनेस्टी  ने  बहुत  बड़ा  काम  किया  है  लेकिन
 इस  देश  की  प्राब्लम्स  को  साल्व  करने  के
 लिए  कोई  भी  काम  नहीं  किया  |  (व्यवधान)

 MR.  DEPUTY-SPEAKER:  Mr.  Ahsan
 Jafri—not  here.

 Shri  Ravindra  Varma.

 ‘12.27  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  With
 your  permission,  I  rise  to  announce
 that  Government  Business  in  this
 House  during  the  week  commencing
 13th  March,  1978,  will  consist  of:

 qa)  Consideration  of  any  item  of
 Government  Business  carried  over
 from  today’s  Order  Paper.
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 (2)  Submission  to  the  vote  of
 the  House  of  Demands  for  Grants
 on  Account  (General)  for  1978-79..

 (3)  Discussion  and  voting  on:
 (a)  Demands  for  Grants  (Rail-

 ways)  for  1978-79.
 (b)  Supplementary  Demands

 for  Grants  (Railways)  for  1977-78.
 (९)  Demands  for  Excess  Grants

 (Railways)  for  ‘1975-76.
 (d)  Demands  for  Excess  Grants

 (General)  for  ‘1975-76.
 (e)  Supplementary  Demands

 for  Grants  (General)  for  ‘1977-78.

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur):  I  have  already  given
 notice  of  a  privilege  motion  against  a
 Police  Officer.  About  that  I  would
 like  to  say  something.

 MR.  DEPUTY-SPEAKER:  You  have
 already  been  informed  regarding  the
 position.  Please  do  not  raise  that
 matter  now.

 SHRI  HARIKESH  BAHADUR:  Dr.
 Ambedkar,  a  respected  leader  of  this
 nation—his  photographs  were  torn  out
 in  Bareilly.  About  that  also  I  have
 given  a  notice.  It  is  a  very  serious
 matter,

 MR.  DEPUTY-SPEAKER:  That  is
 under  consideration...  (Interrup-
 tions).

 SHRI  HARIKESH  BAHADUR:
 कोतवाली  पुलिस  के  अन्तर्गत  यह  हुमा  है।

 In  UP,  the  Police  officers  are  behaving
 like  this....  (Interruptions).

 MR,  DEPUTY-SPEAKER:  What  ig
 मने  कह  दिया  कि  वह  श्रण्डर  कंसिड्रेशन  है

 the  point  of  all  of  you  getting  up?  It
 is  under  consideration.

 Now  Shri  Vayalar  Ravi.

 SHRI  VAYALAR  RAVI:  (Chirayin-
 kil):  The  Minister  has  presented  the
 business  for  the  next  week  about
 which  I  would  like  to  make  one  or
 two  suggestions.



 267  BOE.

 [Shri  Vayalar  Ravi]
 One  is  about  the  Verghese  Com;

 mittee  report.  It  has  been  widely  pub-
 licised  that  an  atonomous  corporation
 will  be  formed.  This  is  a  very  vital
 change  if  accepted.  So,  it  igs  neces-
 sary  that  this  House  must  have  an
 opportunity  to  discuss  this  very  im-
 portant  matter.  They  have  even  made
 references  to  Members  of  Parliament
 and  have  even  asked  MPs  to  refrain
 from  putting  question  about  AIR.
 About  that  I  have  moved  a  privilege
 motion  but  I  would  not  speak  about  it
 now.  Firstly  I  demand  a  discussion
 in  the  House  on  the  Verghese  Com-
 mittee  report.

 Secondly,  there  is  a  very  grave
 situation  in  Kerala  regarding  closure
 of  cashew  factories.  More  than  3.3
 lakh  workers  are  employed  in  this
 industry  and  the  Cashew  Corporation
 has  completely  failed  to  supply  the
 raw  material.  The  imports  have  gone
 down  from  2  lakhs  to  42,000  tonnes.
 So,  this  is  a  very  urgent  matter  which
 should  be  discussed.

 Lastly,  there  is  a  very  alarming  re-
 port  in  the  Press  that  a  purse  of  Rs.
 65  lakhs  is  to  be  presented  to  Jaya-
 prakash  Narayan.  Jayaprakash
 Narayan  is  a  respected  leader  of
 this  country  and  any  suspicion  about
 the  collection  of  this  Rs.  65  lakhs  would
 tarnish  the  name  of  Jayaprakash
 Narayan.  This  House  must  know  from
 where  this  money  has  been  collected
 and  the  persons  who  have  contributed
 in  a  big  way  to  this  fund.  Otherwise,
 a  suspicion  will  arise  that  this  col-
 lection  consists  of  donations  of  black
 money  and  Jayaprakash  Narayan  will
 be  unnecessarily  drawn  into  this  con-
 troversy.  So,  I  make  an  appeal  this
 House  must  discuss  and  know  how  this
 money  has  come  and  from  where  it
 has  come.

 PROF.  P.  G.  MAVALANKAR
 (Gandhinagar):  Mr.  Deputy  Speaker,
 Sir,  I  am  sorry  to  say  that  the  Minister
 of  Parliamentary  Affairs,  while  giving
 ug  this  statement  of  Government  busi-
 ness  for  next  week  has  faileq  to  give

 MARCH  10,  ।शह  of  BOR.  i  is  te

 us.for  One  more  week  any  definite
 indication,  much  legs  a  promise,  of
 government’s  intention  to  do  away
 with  defections  through  a  proper
 legislative  measures.  I  would  like
 the  Minister  to  be  specific  on
 this  point  because  how  long  are
 Wwe  going  to  stay  in  this  House  and  in
 this  country  and  watch  all  kinds  of
 defections?  Only  yesterday  we  saw
 the  spectacle  of  the  hon.  Speaker
 being  obliged  to  recognise  an  additio-
 nal  party  born  out  of  one  party.  I
 do  not  want  to  say  that  the  Speaker
 Was  encouraging  defection  because  that
 would  be  wrong.  But  the  fact  remains
 that  people  like  us  after  getting  elec-
 ted  come  here  and  stand  before  the
 electorate  with,  a  certain  ticket—of
 this  or  that  party,  or  as  an  indepen-
 dent.  We  have  no  right  to  change  that
 ticket  until  we  give  up  that  ticket,
 resign  the  seat,  come  back  on  a  new
 ticket.  When  that  is  so,  I  do  not
 understand  how  alignments  of  Con-
 gress  झ्)  &  Congress  (C)  can  take
 place,  and  how  and  why  a  number  of
 members  of  Congress  (R)  and  Congress
 (C)  and  others  get  into  the  Janata
 Party  with  obviously  narrow  political
 purposes.  I  would  like  the  Government
 to  tell  this  House  and  through  this
 House  the  whole  country  that  they
 mean  business;  that  they  are  in  earnest
 about  it.  I  am  more  agitated  on
 this  point  because  I  come  from  the
 State  of  Gujarat  where  the  arch
 defector—[  do  not  like  to  refer  to

 his  name  again  and  again,  he  is  noto-
 rious  who  has  been  synonymous  with
 corruption—has  now  been  admitted
 into  the  Janata  Party  and  the  Janata
 Party  Gujarat  people  are  referring
 this  matter......

 MR.  DEPUTY-SPEAKER:  This  is
 not  the  occasion  to  bring  such  things.

 PROF  P.  G.  MAVALANKAR:  १
 want  to  bring  to  notice  the  gravity  of
 the  situation.  That  process  is  going
 on  and  the  dissenting  Members  of  the
 Janata  Party  in  Gujarat  are  publically
 condemned  by  their  own  party  leaders.
 How  can  you  allow?  This  defection
 cannot  be  allowed  like  this.  I  want
 this  Government  to  be  honest.
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 On  Sales  Tax,  the  Finance  Minister
 says  that  he  cannot  do  what  he  promis.
 ed  to  do  because  of  differences  and
 difficulties.  But  at  least  on  this  you
 ean  certainly  honour  your  _  election
 manifesto  and  get  rid  of  this  disease
 of  defections  by  bringing  the  neces-
 sary  Bill  as  early  as  possible.

 I  want  this  promise  to-day  that  he
 will  bring  such  a  Bill  in  this  House
 in  this  session  and  get  it  passed  us
 early  as  possible  so  that  this  disease
 of  defection  is  got  rid  of.

 Secondly,  very  briefly,  I  will  men-
 tion  one  point.  The  hon.  Minister  of
 Parliamentary  Affairs  has  not  chosen
 to  follow..

 SHRI  VINODBHAI  B.  SHETH  (Jam.
 Nagar);  When  you  say  that  Shri  Ii.  M.
 Patel  has  clarified  to-day  morning  that
 this  promise  or  an  assurance  has  been
 given  in  the  manifesto,  whether  Janata
 Party  manifesto  is  bigger  or  the
 Constitution  is  bigger?

 MR.  DEPUTY  SPEAKER:  We  ४०
 not  going  to  discuss  this  point.

 PROF.  P.  G.  MAVALANKAR:  I
 would  suggest  in  all  humility,  to  the
 hon.  Minister  of  Parliamentary  Affairs
 with  regard  to  the  time  table—which
 he  himself  said  yesterday  had  been
 given  to  the  House  for  discussion  on
 various  demands  for  grants.  I  see  in
 that  he  has  not  mentioned  in  this  list
 the  Ministry  of  Law,  Justice  and  Com-
 pany  Affairs,  the  Ministry  of  Com-
 munications,  ‘the  Prime  Minister’s
 Departments  like  Atomic  Energy,  Elec-
 tronics,  Science  and  Technology  and
 Space,  and,  of  course,  his  own  Minis-
 try,  the  Parlimentary  Affairs  Minis-
 try.

 MR.  DEPUTY  SPEAKER:  You  had
 already  mentioned  it  yesterday.  Do
 not  repeat.

 PROF.  P.  6.  MAVALANKAR:  He
 said  he  had  consulted  various  points  of
 view  and  parties,  and  so  this  was  what
 the  opposition  had  suggested.  In  the
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 previous  Parliament,  even  those  of  us
 who  were  independents  no  party  con-
 siderations  were  there)  were  invited
 by  the  then  Minister  of  Parliamentary
 Affairs.  He  has  not  invited  us.  He  has
 not  consulted  us,  at  least  on  the  feasi-
 bility  of  having  certain  departments
 roped  into  discussion.  If  you  go  on
 with  this  convention  that  only  the
 departments  which  are  selected  by  the
 Opposition  groups  and  parties  will  be
 discussed,  then  certain  Ministries  will
 never  be  discussed.  The  Ministry  of
 Communication,  and  particularly  the
 Ministry  of  Law  and  Justice  which  has
 got  to  do  a  lot  after  the  emergency
 should  have  been  discussed  here.  The
 Minister  of  Planning.......

 MR.  DEPUTY  SPEAKER;  You  are
 repeating  yourself.

 PROF.  P.  G.  MAVALANKAR:  I  ant
 concluding.  This  country  requires  a
 lot  to  do  in  terms  of  planning  to
 eradicate  poverty  and  we  have  ne
 discussion  on  poverty.  And,  finally,  I
 want  to  say  that  when  the  Minister  of
 Parliamentary  Affairs  and  his  Govern-
 ment,  with  whose  intentions  I  broadly
 and  fully  agree,  have  restored  demo-
 cracy  and  everything  in  this  House,
 then  how  is  it  that  it  lies  in  his  mouth
 to  say  that  Private  Members’  discus:
 sions,  Huali-an-hour  discussions  ete.
 will  be  reduced  only  to  once  a  week
 after  6  O’  clock  and  no  further  discus-
 sion  will  take  place  during  the  budget
 session?  Let  not  this  Iiouse  be  treated?
 in  this  fashion.  Government  after
 Government  proposing  to  this  House,
 that  the  legitimate,  precious,  limited
 time  of  Private  Members,  is  so  eroded
 in  this  fashion,  by  giving  an  excuse
 that  the  opposition  parties  are  saying
 this  or  saying  that.  I  am  an  indepen.
 dent  and  I  belong  to  no  party  but  3
 am  expressing  a  point  of  view  of  the
 whole  country  when  |  say  this.  I  want
 to  suggest  that  this  is  a  wrong  thing;
 it  is  an  erosion  on  the  very  precious,
 limited  time  available  to  Private  Mem-
 bers  of  this  House.  This  cannot  be
 taken  away  by  the  Government  parti-
 cularly  when  urgent  matters  come  up
 for  discussion.



 था  BAG.
 SHRI  KANWAR  LAL  GUPTA

 (Delhi  Badar)t  sir,  before  you  go  to
 the  next  item  I  want  to  make  a  sub-
 mission.

 SHRI  MOHD.  SHAFI
 (Anantnag)  rose—

 QURESHI

 MR.  DEPUTY-SPEAKER:  We  have
 asked  for  a  submission  from  the  Editor
 of  the  paper  and  we  will  get  it.

 SHRI  KANWAR  LAL  GUPTA:  My
 submission  is  this.  Yesterday  the
 Speaker  was  kind  enough  to  assure  the
 House  that  some  sort  of  statement
 will  be  made  by  the  Minister  of  Ex-
 ternal  Affairs  on  the  statement  made
 by  Pmme  Minister  of  Zambia  This
 country  is  very  much  annoyed  on  that.
 It  amounts  to  an  interference  in  the
 internal  affairs  of  another  country.
 He  promised  either  a  Calling  Atten-
 tion  or  a  statement  to  be  made  by  the
 Minister  today.  But  nothing  like  that
 has  happened.  Neither  38  there  a
 Calling  Attention  on  this  subject  nor
 ig  there  any  statement  by  the  Minuster.
 This  is  a  very  important  issue.  The
 Government  should  clanfy  its  posi-
 tion  and  they  should  tell  us  as  to  what
 steps  have  been  taken  by  the  Govern-

 Po
 over  it.  This  ig  open  to  you

 Ir...

 MR.  DEPUTY-SPEAKER:  I  cannot
 say.  It  is  for  the  External  Affairs
 Minister.

 SHRI  KANWAR  LAL  GUPTA:  The
 hon.  Speaker  said  he  will  consider  a
 Calling  Attention  Motion.

 MR.  DEPUTY-SPEAKER;:  So  far  as
 Calling  Attention  Motions  are  concer-
 ned,  and  Rule  377  notices  are  concer-
 ned,  of  course,  we  will  be  considering
 them.

 SHRI  KANWAR  LAL  GUPTA:  It
 is  to  be  admitted  by  the  Speaker,  Sir.

 MR.  DEPUTY-SPEAKER’  We  will
 consider  them.  About  the  statement

 and  all  that,  it  is  different.

 MARCH  10,  ५४8  BOM.  =a
 SHRI  KANWAR  LAL  GUPTA:  [If

 is  the  second  alternative.  Calling  At-
 tention  may  be  there.  It  is  an
 important  thing.

 PROF.  ्,  G.  MAVALANKAR;  What
 does  the  hon.  Minister  want  to  say
 in  response  to  my  points?

 MR.  DEPUTY  SPEAKER:  I  am  ask-
 ing  him.  Please  have  patience.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  Sir,  I  shall
 not  tire  of  pointing  out  that  the  state-
 ment  which  I  made  was  about  Govern-
 ment  Business  that  the  House  will  con-
 sider  during  the  next  week.  It  ig  cus-
 tomary  that  that  occasion  ig  used  to
 make  references  to  items  which  are
 in  the  minds  of  hon.  Members,  which
 they  would  like  to  be  discussed  some-
 time  or  the  other.  So  far  as  the  dis-
 cussion  about  the  working  of  the
 various  Ministries  is  concerned,  when
 the  Business  Advisory  Committee's
 Report  was  placed  before  the  House,
 there  was  a  Motion  for  the  adoption  of
 the  Report  and  this  matter  was  dis-
 cussed  Unfortunately  the  Hon.  Mem-
 ber  was  not  present

 MR.  DEPUTY  SPEAKER.  He  raised
 it  yesterday

 SHRI  RAVINDRA  VARMA  The
 House  has  adopted  the  Motion  already
 and  I  don’t  want  to  make  a  state-
 ment  on  that.  Then,  the  other  ques-
 tion  that  he  raised  was  about  the  anti-
 Defections  Bill.  I  do  not  think  that
 it  is  necessary  for  me  to  make  a  long
 statement  in  reply  to  what  he  has  said.

 He  asked  me  to  assure  the  House
 that  Government  means  business  Well,
 I  assure’  the  House  that  the  Gov-
 ernment  means  business

 Next,  he  asked  us  to  say  that  we
 are  quite  earnest.

 I  say,  the  Government  is  very  ear-
 nest  about  the  anti-Defections  Bill
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 PROF.  ्  G.  MAVALANKAR:  What
 is  the  proof?

 SHRI  RAVINDRA  VARMA:  The
 preot  of  the  pudding  ig  in  the  eating
 and  when  it  is  served  on  the  table  you
 will  savour  it.  Had  it  not  been  Mr.
 Mavalankar,  I  weuld  have  said  that
 perhaps  the  hon.  Member  wanted  to
 say  what  he  had  in  mind  about  defec-
 tions.  But,  since  he  mounts  guard  on
 the  rights  of  the  House,  I  shall  not
 say  what  I  would  have  said  in  the
 case  of  some  other  hon.  Members.

 I  have  already  said  that  the  Govern-
 ment  is  in  right  earnest  about  the
 anti-Defection  Bill.  The  matter  is
 under  consultation  with  the  Leaders
 of  the  Opposition.  We  will  also  take
 into  consideration  the  views  of  others,
 and  the  Bill  will  be  introduced  in  this
 session.

 2.40  hrs.

 MIZORAM  BUDGET,  1978-79

 THE  MINISTER  OF  FINANCE
 (SHRI  प्र,  M.  PATEL):  Sir,  I  rise  to  pre-
 sent  a  statement  of  estimated  receipts
 and  expenditure  of  the  Union  ter-
 Titory  of  Mizoram  for  the  years
 ‘1978-79.

 The  House  is  aware  that  following
 the  resignation  of  the  Council  of
 Ministers  on  the  expiration  of  the
 term  of  the  last  Legislative  Assemb-
 ly,  President’;  Rule  was  imposed  in
 Mizoram  for  a  period  of  seven  months
 commencing  from  lth  May,  1977.
 Subsequently,  this  arrangement  was
 further  extended  for  a  period  of  four
 months  commencing  from  llth  De-
 cember  1977,  In  the  circumstances,
 the  functions  and  powers  of  the  Leg-
 islative  Assembly  of  the  Union  ter-
 ritory  of  Mizoram  are,  at  present,
 exercisable  by  Parliament.  Accord-
 ingly,  with  your  permission.  Sir,  I
 lay  before  the  House  the  Annual
 Financial  Statement  of  the  Union  ter-
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 ritory  showing  ite  estinated  receipts
 and  expenditure  for  the  financial  year
 commencing  from  Ist  April,  1978,

 2.  Revenue  receipts  of  the  Union
 territory  in  1978-79  are  estimated  at
 Ra.  .59  crores  and  expenditure  at
 Rs,  39.46  crores  leaving  a  deficit  of
 Rs,  37.87  crores  which  will  be  met
 by  grants-in-aid  from  the  Centre.  On
 the  Capital  Account,  the  estimates
 reveal  a  deficit  of  Rs.  8.86  crores,
 which  will  be  met  by  loans  from  the
 Government  of  India,  Plan  outlay  in
 1978-79  will  be  Rs,  6.65  crores  as
 against  Rs.  ‘11,37  crores  provided  in
 the  current  year’s  Budget.  Sectoral
 distribution  of  the  Plan  outlay  is
 given  in  the  Explantory  Memoran-
 dum,  In  addition,  the  estimates  for
 1978-79  also  include  an  outlay  of  Re.
 .44  crores  on  the  Central  and  Cent-
 rally  Sponsored  Plan  schemes  and  Rs,
 .79  crores  on  the  Plan  schemes  of  the
 North  Eastern  Council.

 3.  Sir,  at  present,  we  are  seeking
 only  a  ‘Vote-on-Account’  for  five
 months  on  the  basis  of  the  esti.
 mates  which  I  have  just  laid  before
 the  House.  o

 4,  Sir,  as  I  have  mentioned,  the
 President’s  Rule  in  Mizoram  was
 extended  for  four  months  commencing
 from  lth  December,  1977.  This  ex-
 tension  was  necessitated  because  of
 the  talks  which  were  in  progress
 with  the  Mizo  National  Front  repres-
 entatives.  The  talks  are  still  conti-
 nuing  and  there  are  prospects  of
 bringing  the  insurgency  to  a  clase.
 The  talks,  however,  cannot  be  allow-
 ed  to  come  in  the  way  of  holding
 elections,  Although  a  ‘“Vote-on-Ac-
 count”  has  been  proposed  for  a  pe-
 riod  of  five  months,  the  Government
 are  keen  to  hand  over  the  adminis-
 tration  to  the  elected  representatives
 of  the  people  as  soon  as  possible  and
 intend  to  hold  elections  in  the  very
 near  future,
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 38  40/1-2  hes,

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (MIZORAM),  ‘1977-78

 THE  MINISTER  OF  FINANCE
 (SHRI  H.  M.  PATEL):  I  beg  to  pre-
 sent  a  statement  showing  Supplemen-
 tary  Demands  for  Grants  in  respect
 of  the  Union  Territory  of  Mizoram
 for  the  year  1977-78,

 48.4  hrs.

 RAILWAY  BUDGET,  978-79-—
 GENERAL  DISCUSSION—Contd.

 MR.  DEPUTY-SPEAKER  Now,
 we  take  up  further  consideration  of
 the  Budget  (Railways).

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  May  I  know  when  is
 the  Minister  going  to  reply?

 MR,  DEPUTY-SPEAKER:  At  2-30
 P.M.  the  Minister  will  reply.  Till  2-30
 P.M,  we  shall  continue  further  dis-
 cussion  on  the  Budget  (Railways).
 Shri  Shrikrishna  Singh  was  on  his
 legs.  Let  him  continue.

 श्री  श्रीकृष्ण  सह  (पुगेर)  :  उपाध्यक्ष
 महोदय,  कल  मैंने  बताया  था  कि  कर्मचारियों
 के  वेतभों  मे,  झावास  की  सुविधाशों  में  शौर
 कर्मचारी  कल्याण  पर  करीब  90  करोड
 रुपया  भ्रतिरिक्‍्त  खर्च  करने  का  प्रावधान  है  ।

 दूसरे  दर्ज  के  यात्रियों  के  लिए  भी  सुविधा
 बढ़ाने  के  कई  काम  है  1  फिर  भी  65  करोड

 की  बचत  की  जो  सम्भावना  है  बिना  किराये
 की  बढ़ोतरी  किये  हुए,  यह  एक  बड़ा  काम है  ।
 रैलो  के  संचालन  में  इन्होने  कर्मचारिया  तथा
 प्रशासन  की  साझेदारी  ली  है।  और  उसके  प्रति
 जो  दृष्टिफोण  मंत्री  जी  ने  प्रकट  किया  है
 उसके  लिए  हम  इसका  समर्थन  करते  है।
 ऊंची  तनख्वाहें  पाने  वाले  प्रफसरो  की  सुविधाओो
 में  जो  करौती  की  गई  है,  एयर  कडीशन्ड

 के  मामले  में  या  पहले  दो  मे  घुमने  की  सुविधाश्रो
 में  जो  धीरे-धीरे  कमी  की  जा  रही  है  इसके
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 लिए  भी  हम  इस  दृष्टिकोण  का  समर्थन
 करते  है|  सबसे  अधिक  लाभ  नीचे  स्तर  के

 कम  चारियो  को  मिलेगा।  सेलैबसन  प्रेड  चतुर्य
 श्रेणी  के  कर्मचारियों  को  देने  की  भी  बात  है  1
 इन  सब  बातों  से  मालूम  होता  है  कि  मंत्री  जी
 का  ध्यान  गाधियन  समाजवाद  की  तरफ  है  t
 बलास  दो  के  श्रफसरो  की  पदोन्नति  का
 प्रतिशत  बढ़ा  दिया  गया  है।  इसी  प्रकार
 लोकों  रनिंग  स्टाफ  की  कंडीशन  झाफ  सर्विस
 में  सुधार  हुआ  है  ।  जो  फैरी  करने  वाले
 बैरा  लोग  है  उनकी  सेवाओ  को  नियमित  करने
 की  तरफ  मत्री  जी  सोच  रहे  है|  फायरमंन
 के  वेतन  में  वृद्धि  की  गई  है।  यह  गांधियन
 समाजवाद  की  तरफ  कदम  है  ।

 मगर  मै  कहना  चाहता  हूं  कि  पिछड़े
 क्षेत्रों  म ेरेल  बिछाने  की  जो  ब॑,ति  है  उसकी
 तरफ  झापने  उपेक्षा  की  है।  किउल  से  साहब-
 गज  बढ़रवा  तक  दौहरी  रेलवे  लाइन  बिछाने
 की  बात की  थी  ।  हावडा  से  बढरवा  तक  लाइन
 बनी  है,  लेकिन  बढरवा  से  किउल  तक  की  लाइन
 की  उपेक्षा  कर  दी  गई  ।  हमारा  निवेदन  है
 कि  दौहरी  लाइन  बिछाने  का  काम  शीक्र
 किया  जाए  निमंली-भपतिया  लाइने  के
 रेस्टोरेशन  की  तरफ  कोई  ध्यान  नही  दिया
 गया  ।  इसी  तरह  से  प्रतापगज-बीरपुर  लाइन
 है  यह  दोनो  लाइने  बनी  है  लेकिन  कोसी  की
 बाढ  से  ध्वस्त  हो  गई  है  इसलिए  उनको  रेस्टोर
 करने  की  बात  है  i  यह  दोनों  लाइने  किसान
 क्षेत्र  की  लाइन  है  उत्तर  बिहार  के  लोग
 जो  फसल  उपजाने  वाले  लोग  है  उनको  सुविधा
 पहुंचाने  की  दृष्टि  से  इन  दोनों  लाइनो  को
 रेस्टोर  किया  जाए  जिससे  कोसी  से  बाढ़
 पीड़ित  लोगो  का  कल्याण  हो  ।  मत्री  जी  को
 उनकी  उपेक्षा  नहीं  करती  चाहिए  ।

 सकरी  से  हसनपुर,  लाइन  की  प्रगति
 शुन्य  है।  रांची  रोड  से  कोडरमा  और  भागल-
 पुर  से  मंदार  हिल  रेलवे  लाइन  के  बारे  े  मंत्री
 जी  ने  पिछले  साल  आश्वासन  दिया  था।
 लेकिन इस  बार  उनको  छोड़  दिया  है।  रांची
 रोड  से  कोडरमा  झौर  कोडरमा  से  गिरिडीह
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 रेलबे  लाइन  का  तीन  बार  सर्वेक्षण  को  चुका
 है  t  झत:  इन  लाइनों  को  पूरा  करते  की  शोर
 आप  कदम  उठायें  ।  भागलपुर  से  मंदार
 हिल  35  किलोमीटर  का  हिस्सा  है  जिसके
 बारे  में  पिछले  साल  मंत्री  जी  ने  कहा  था  ।
 लेकिन  इस  बार  इसको  छोड  दिया  है  ।

 इसी  तरह  से  फतुहा-इस्लामपुर  मार्टिन
 लाइट  रेलवे  की  वडी  दुर्गति  हो  गई  है।  जो
 पिछले  साल  बाढ़  भ्राई  थी  उससे  वह  लाइन
 उजड़  गई  हैभौर  झभी  तक  उजड़ी  पडी  है  ।इसी
 तरह  से  आरा-सासाराम  भी  माटित  लाइट
 रैलवे  की  दूसरी  लाइन  है  :  सुना  है  कि  आप
 इसको  लेने  जा  रहें  है।  यह  बड़ी  श्रच्छी  बात
 है।  सासाराम  शेरशाह  सूरी  की  नगरी  का  नाम
 है  इसलिए  हमारा  सुझाव  है  कि  इस  रेलवे
 लाइन  का  नाम  झाप  शेरशाह  पथ  रखे  ।
 इसी  तरह  से  फतुहा-इस्लामपुर  लाइन  भी
 माटिन  लाइट  रेलवे  की  लाइन  है  इसका  भी
 शाप  अधिग्रहण  कीजिए  |

 जमालपुर  का  रेलवे  कारखाना
 862  में  स्थापित  किया  गया  था  ।  रेलवे  के

 सब  टाइम  के  इजनों  को  रिपेयर  भ्ौर  भोवरहाल
 करने  के  लिए  यह  कारखाना  स्थापित  हा
 था  ।  लेकिन  श्राज  इसका  क्‍या  हाल  है  ?

 क्यो  हुआ  यह  हाल  ?  कोई  पालियामेट  की
 टीम  षा  अफसरो  की  टीम  देखे  कि  कारखाना
 कैसा  है,  मशीनरी  क्‍या  है  वहा  का  प्लान्ट
 क्या  है,  ले  झाउट  क्या  है  और  मजदूरों  की
 कार्य  कुशलता  क्‍या  है,  उसकी  क्षमता  और
 दक्षता  का  इस्तेमाल  क्यो  नही  हो  पा  रहा  है
 इस  सब  की  जाच  की  जानी  चाहिए  ।  किसी
 वक्‍त  इस  का रखाने मे  8  000  झादमी  काम
 करते  थे  ।  आज  वहां  केवल  9  000  आझादमी
 ही  रह  गये  है  ।

 शब  मुझे  बुछ  थोड़ा  झ्राधुनिकीकरण  ,
 विद्युतीकरण/डीजलीकरण  के  बारे  मे  कहना
 है  -  60,000  किलोमीटर  की  हमारी  रेलवे
 लाइनें  हैं  जिसमे  से  4-5  हजार  किलोमीटर
 लाइन  का  विद्युतीकरण  हो  गया  है  और  इसी
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 तरह  से  डिजलीकरण  हुआ  &  इसके  कारण
 पझनेकों  लोकों  शैड  झ्ननाश्वयक  हो  गए  हैं  भौर
 श्रमिकों  पर  ब्रा  प्रभाव  पड़ा  है।  मैं  मैरिट  में
 नहीं  जाना  चाहता  ?  जब  माथे  पर  भूत  चढ़
 जाता  है,  गरीब  देश  की  बिजलीकरण  का  या

 झाधुनिकीकरण  का  तो  हम  रोक  नहीं  सकते  ।
 लेकिन  भगर  यह  भूत  प्रापके  सिर  पर  चढ़
 जाये  तो  कैजुश्रल  मजदूरों  को  बलि  का
 बकरा  क्‍यों  बनाया  जाम  ?  अगर  शाप

 झ्राधुनिकीकरण  करते  है  करिए  इनमे  उनका
 दोष  क्या  हैं  ?

 जमालपुर  का  LLG  बरस  पुराना  कार-
 खाता  है  जो  कि  दक्षिण-पूर्व  एशिया  का  सबसे
 बड़ा  शौर  सबसे  पुराना  कारखाबा  है  t
 इतने  कुशल  और  दक्ष  मजदूर  वहां  हों  शौर
 जो  इतने  कम  खर्चे  पर  चल  रहा  हो,  उनको
 झापने  बलिवेदी  पर  चढा  दिया  आरधुनिकीकरण
 की  ?  क्‍यों  नही  सोचा  ?  यह  तो  पुरानी  सरकार
 का  तरीका  था  भ्रगर  नई  जनता  सरकार  भी
 उसी  रास्ते  पर  चले  तो  कैसे  काम  होगा  ?

 जब  देश  का  बटवारा  ह्भा  जो  लोग
 डिसप्लेस्ड  परसन्स  आये  उनको  जगह.जगह
 काम  दिया  गया,  प्राथमिकता  दी  गई,  झन्यत्र
 नौकरियों  मे  स्थान  दिया  गया  ।  लेकिन  जमाल-

 पुर  कारखाने  के  लोगो  का  क्‍या  हुआ  ?  तीन
 बड़े  कारखाने  है,  एक  पैराम्बर  का  दूसरा
 चित्तरंजन  का  और  तीसरा  एक  और  ।  लेकिन

 जमालपुर  दक्षिण  एशिया  का  सबसे  बड़ा
 कारखाना  है,  इसकी  क्षमता  नझौर  कुशलता
 का  उपयोग  जारी  रहे  ।  इस  दिशा  मे  क्या  हुआ?
 श्रगर  उस  में  काम  करने  मे  कोई  दर  हो  तो

 इतना  तो  झाप  कर  सकते  है  कि  यहा  के  कारखाने
 को  श्राप  लोड  तो  दिला  सकते  है  1  फिनिशिंग
 शाप  लोड  मैन्यूफैक्चरिंग  आफ  बायलर  शाप  को
 इसमे  लोड  दिला  सकते  है।  रोलिंग  मिल  में  दिला
 सकते  हैं:  इसका  मोटराइजेनश  कर  सकते  है।

 रोलिंग  मिल  मे  आपने  आज  से  कुछ  बरस  पहले
 300  हासंपावर  का  मोटर  दिया  भ्रगर

 वहा  500  हासंपावर  का  मोटर  (दिया  होता
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 तो  उसकी  क्षणता  ज्यादा  होती  ।  पता  नही  किस
 अफलर से यह काम किया कि यह  काम  किया  कि  300  हार्सपफावर
 का  मोटर  वहा  पर  लगा  दिया  ।  उसी  तरह
 से  रोलिंग  मिल  प्रोजेक्ट  जो  ट्रैक्ट  फिटिंग
 के  लिए  है,  वहा  बोल्ड  एण्ड  नट  शाप
 बन्द  है|  उसका ठे  का  दूसरी  जगहो  पर  प्राइवेट
 झादमियो  को  दिया  जा  रहा  है  1  आपने
 रेलवे  बोर्ड  का संगठन  किया,  शभ्रच्छा  किया
 लेकिन  रेलवे  बोर्ड  का  जो  पुराना  तरीका  था
 उसी  तरीके  पर  आप  शब  चल  रहे  है  1  रेलवे
 बोर्ड  के  अफसरों  को  कहना  चाहिए  कि  बदले

 हुए  सदर्भ  मे  हमारी  नीति  के  अनुसार  चले,
 ऐसा  नहीं  होगा  कि  हम  मजदूरो  को  बेकार
 कर  देगे  |  वहा  8  हजार  से  घटकर  सख्या
 9  हजार  रह  गई  है  ।  वहा  बाल्ट  एण्ड  नट

 शाप  बन्द  है,  रोलिंग  मिल  बन्द  है,  ब्रास
 फैक्टरी  बन्द  है,  प्रैसिंग  शाप  बन्द, है  ।  हजारो
 मजदूर  बे कार  है  झापकों  क्वार्टर  भी  नही
 देना  पडता  है।  वकंमैन  ट्रेन  स ेलोग  हजरा  से
 जमालपुर  सुलतानगज  से  जमालपुर  और

 मुगेर  से  जमालपुर  श्ाते  जाते  है  सब  जगह
 जहा  दो  मजबूर  हैं,  एक  बवार्टर  देते  है  जहा
 5  हैं  वहा  4  देते  है  रेशियो  2  का  है

 और  5.  4  का  है  लेकिन  जमालपुर मे  रेशियो
 क्या हैं  0  !  का  ।  आप  क्वार्टर भी  नहीं
 बदल  रहे  हैं  ।  प्रग्नेजों  क ेजमाने  के  जो  क्वार्टर
 थे  बे  जैसे  के  तैसे  है  ।

 यह  पिछडा  इलाका  है  जहा  पर  खेती  होती
 है  1  हम  रेल  मद्नो  से  भ्रपील  करेगे  कि  रेलवे
 बोर्ड  का  जो  पुराना  उपेक्षा  करने  का  तरीका
 है  कि  कुशलता  और  दक्षता  को  इस्तेमाल
 नही  करेगे,  वह  भ्रब  इस  तरफ  ध्यान  देंगे  |

 उत्तर  बिहार  शौर  दक्षिण  बिहार  मे
 जगह-जगह  दौहरी  रेल  लाइन  बिछाने  की
 जरूरत  है  ।  किसान  मड़ियो  तक  झपनी
 फसल  का  माल  ले  जाते  है  भ्रौर  वहां  बेचते
 हैं  जैसे  निर्मली  बाजार  है।  कोसी  का  एरिया
 है,  वह  प्रपनी  फसल  रेलबे  लाइन  से  ही  ले

 जाते  हैं।  सकरी-हसनपुर  लाइन  कोडरमा
 से  रांकी  रोड  इन  लाइकों  को  दोहरी  बिछाने
 का  सदाल  है  उसमें  चकना  नहीं  चाहिए  ft
 बिहार  के  लोगो  को  इस  बात  की  बडी  तकलीफ
 है  कि  जो  भी  पिछली  बार  रेल  मंत्री  ने  भाश्वासतल
 दिये  थे।  इस  बार  उन्होने  उसे  छोड  दिया  है  ।
 हम  झाशा  करते  है  कि  उत्तर  बिहार  भौर  दक्षिण
 बिहार  इन  दोनो  जगहो  मे  जो  दोहरी  लाइन
 बिछाने  का  काम  है  नई  लाइन  जोडने  का
 काम  मंत्री  महोदय  इस  काम  मे  देर  नहीं
 करेगे  ।

 इसी  तरह  से  हम  चाहेंगे  कि  छोटे-छोटे
 स्टेशनों  पर  शांचालय,  पीने  का  पानी  वैगरा
 का  इतजाम  उसी  तरह  से  होना  चाहिए  1
 जिस  तरह  से  बडे  स्टेशनों  पर  है  1  लम्बे  सफर
 करने  वालो  का  भारक्षण  बगैरा  की  सुविधा
 दी  गई  है  लेकिन  जा  लोकल  ट्रेन  मे  00,200
 किलो  मीटर  की  यात्रा  करते  है  उनको  बैठने
 की  जगह  भी  नहीं  होती  है,  उनकी  हालत  नरक
 जैसी  होती  है  7  लोग  खडे  हा  कर  पायदान
 शौर  छत  पर  यात्रा  करते  है  ।  इसलिए  जो
 लोकल  ट्रेन्‍्ज  सौ  दो  सां  किलीमीटर  तक  चलने
 वाली  है  जा  जिले  के  मुख्यालय  या  स्टेट  की
 राजधानी  से  जोडने  वाली  है  उन  की  सख्या
 को  बढ़ाया  जाए  t  लोगो  के  बैठने  का  इतजाम
 किया  जाए,  कोच  श्रौर  बोगीज  को  बढ़ाया
 जाये  ।

 DR.  R  ROTHUAMA  (Mizoram):  I
 congratulate  the  hon,  Railway  Munis-
 ter  for  making  some  changes  in  pas-
 senger  trains  and  for  introducing
 changes  regarding  classless  trains,
 janata  khana,  etc  On  the  other  hand
 I  am  sorry  to  note  that  many  proposals
 for  new  railway  line  construction,
 particularly  in  the  backward
 and  hilly  areas  had  been  dropped  in
 the  budget  I  should  request
 him  to  appreciate  the  need  for  new
 railway  hne  construction  in  backward
 and  hilly  areas,  particularly  in  the
 northeast  region  The  problem  in  the
 northeast  region  is  one  of  econamic
 problem  This  problem  is  caused  mainly
 due  to  absence  of  communication.
 Particularly  in  Mizoram  the  land  is
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 fertile  amd  we  can  produce  large
 quantities  of  agricultural  products
 such  as  ginger,  potato,  etc.  But  the
 problem  here  is  one  of  communica-
 tion;  people  cannot  bring  their  pro-
 ducts  to  the  market.  That  is  why  I
 was  sorry  to  note  that  the  proposed
 railway  line  from  Lalaghat  near  Sil-
 char  to  Sairang  had  been  dropped.
 Last  year  Shri  Jyotirmoy  Bosu
 asked  a  question  regarding  the  pro-
 posed  new  line  from  Lalaghat  to
 Sairang  along  the  bank  of  Dhilesh-
 wari  river,  His  question  was:

 “Will  the  hon.  Railway  Minister
 be  pleased  to  state  whether  the
 tecnical-cum-commercial  survey  to
 bring  the  railway  Une  to  the  near-
 est  point  at  Aizawal  in  Mizoram
 has  been  completed  and  if  so  whe-
 ther  the  job  is  going  to  be  taken
 on  hand  very  soon  and  if  so  by
 what  date?”
 The  hon,  Minister's  reply  was:  Pre-

 liminary  engineering-cum-traffic  sur-
 vey  for  extension  of  railway  line
 from  Lalaghat-Lalabazar  to  Sairang

 a  station  near  Aizawal  is  in  progress
 and  is  expected  to  be  completed  by
 the  end  of  1977.  Further  considera-
 tion  to  this  project  will  be  given
 after  the  survey  is  completed  and  re-
 ports  thereof  are  examined  from  all
 angles”
 33.00  hrs.

 I  notice  that  in  his  budget  speech
 this  proposed  line  is  not  included;  he
 says  that  proposals  are  awaited  from
 the  nort-eastern  council  regarding
 the  construction  of  new  lines,  It  is
 clear  that  the  engineering-cum-traffic
 survey  has  been  in  progress  in  ‘1977.
 I  want  to  know  why  this  project  had
 not  been  included  in  the  budget.  I
 should  like  to  request  the  hon.  Rail-
 way  Minister  to  kindly  look  into  this
 proposal  so  that  he  can  include  this
 railway  line  in  the  next  budget  be-
 cause  this  is  the  main  problem  in  the
 whole  north-eastern  area  and  also  the
 hiJl  areas  of  U.P.,  H.P.  and  Bihar.
 In  all  these  areas,  the  problem  of  the
 backward  people  is  the  absence  of
 communication,  When  there  is  absence
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 of  cosimimnicetion,  tre  people  cannot
 bring  their  agricultural  products  to
 the  markets,  If  they  cannot  bring
 their  products  to  the  markets,  then
 there  is  no  way  out  to  improve  their
 conditions,  This  has  been  so  for  the
 last  thirty  years.  Now  the  Janata
 Party  has  come  to  power,  and  they
 speak  in  a  number  of  public  meetings
 that  they  are  going  to  give  priority
 to  improve  the  condition  of  the  back-
 ward  people.  But  we  do  not  find
 that,  From  his  Budget  speech,  we  find
 that  the  new  lines  which  are  going
 to  be  taken  up  in  the  current  year
 are  only  in  the  plain  areas,  Most  of
 the  backward  areas,  rural  areas  in
 India  are  left  out.  So,  I  feel  strongly
 that  unless  this  problem  is  tackled
 immediately,  the  condition  of  the
 people  will  be  really  bad;  politically
 also  their  condition  will  be  really
 bad,  In  fact  the  main  reason  for  the
 anger  of  the  people  in  the  North
 Eastern  area  is  their  poor  economic
 condition.  If  the  people  or  a  section
 of  the  people  are  isolated  economi-
 cally  from  other  parts  of  the  country,
 then  they  have  to  express  their  feel-
 ings,  their  anger,  their  discontent-
 ment  in  one  way  or  another,  The
 same  thing  will  happen  to  the  people
 in  the  plain  areas  also.  If  the  people
 in  a  section  of  the  plain  areas  are
 isolated  economically,  they  will  ex-
 press  their  feelings  in  a  violent  way
 like  the  Mizo  people.  That  is  why

 I  feel  very  strongly  that  if  this  Janata
 Party  is  really  wedded  to  the  policy
 of  Mahatma  Gandhi,  they  should
 show  it  in  their  deeds  and  not  in  just
 speaking,  We  do  not  want  this  thing
 to  come  again,  after  the  experience
 of  the  last  thirty  years,

 We  want  that  the  Janata  Party
 should  really  give  due  consideration
 to  all  the  problems  of  the  backward
 people  and  particularly,  the  {Tribal
 people  so  that  this  unrest—political
 and  economic—may  be  removed.
 33.03  hrs.

 The  Lok  Sabha  adjourned  for
 Lunch  til  Fourlteen  o  fthe  Clock.
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 The  Lok  Sabha  re~assembled  after
 Lunch  at  Five  Minutes  past  Fourteen
 of  the  Clock.

 {Smarr  M.  SATyYANARAYAN  RAo  in  the
 Chair.]

 RAILWAY  BUDGET,  978-79—
 General  Discussion—Contd,

 SHRI  AHMED  HUSSAIN  (Dhubr):
 Mr.  Chairman,  Sir,  a  railway  budget
 without  amy  increase  in  fares  is  wel-
 comed  by  the  rail  users  and  travel-
 ling  public.  But  the  Minister  desei-
 ves  no  reward  for  his  idle  policy  on
 the  development  of  backward  areas,
 proper  representation  of  minorities  in
 railway  services  and  opening  of  new
 lines,  particularly  in  the  North  Eas-
 tern  region,  The  Minister  has  yet  to
 make  up  his  mind  for  providing  rail
 communication  facilities  in  the  back-
 ‘ward  areas,  whose  population  is  pel-
 haps  more  than  the  present  rail
 users.  I  venture  to  narrate  the  various
 problems  concerning  the  railways  in
 the  North-Eastern  region  one  by  one.

 Sir,  the  Janata  Government  have
 been  preaching  of  making  every  pos-
 sible  efforts  to  provide  adequate  faci-
 lities  and  development  of  the  back-~
 ward  and  rural  people,  But  the  rural
 population  of  the  south  bank  of  the
 river  Brahmaputra,  particularly  of
 Meghalaya,  Goalpara  und  South  Kam-
 rup  have  never  seen  a  train,  and  even
 in  these  advanced  days  of  science  a
 train  is  one  of  the  wonders  to  them

 With  a  view  to  bring  the  :aw  mat-
 erials  from  the  south  bank  of  Bra-
 hmaputra  ie,  from  Garo  Hills,  the
 broad  gauge  line  has  been  extended
 to  Jogigoppa  from  Bongaigaon,  and  a
 proposal  was  also  there  to  construct
 a  railway  bridge  over  the  river  Bra-
 hmaputra  near  Jogigopa-Pancharatna.
 A  survey  had  already  been  made  by
 the  Gauhati  University,  but  to  our
 uttar  dismay  the  Minister  in  his  hud-
 get  speech  has  not  mentioned  any-
 thing  of  this  project,  Along  with  this
 project,  there  was  also  a  proposal  to
 construct  railway  lines  from  Pancha-
 ratna  to  Gauhati  and  Pancharatna  to
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 Mohendraganj  vis  Mamkachar.  These
 lines  are  also  not  mentioned  in  his
 speech,

 The  Railway  Minister  has  said,  as
 usual,  a  few  words  about  the  develop-
 ment  of  the  North-East  region  in  hi
 speech  but  he  had  no  commitment  to
 offer,  The  Bongaigaon-Gauhati  broad-
 gauge  line,  targetted  to  be  complet-
 ed  by  1980,  have  to  be  deferred  for
 several  years  more  due  to  the  non-
 release  of  funds  and  the  step-mother-
 ly  treatment  to  the  North-East  Re-
 gion  by  the  railways,  As  regards  the
 laying  of  new  railway  lines,  cons-
 truction  of  bridges  at  Jogigoppa  and
 Silghat,  and  conversion  into  broad
 gauge,  it  is  painful  to  find  that  noth-
 ing  new  has  been  provosed  for  the
 North-East  region,  except  the  sarcas-
 tic  remarks  to  develop  railway  com-
 munications  in  that  region

 I  request  the  Railway  Minister  to
 consider  the  following  demands  of
 the  people  of  the  North-East  region’
 (a)  the  construction  of  a  broad-

 gauge  line  from  Bongaigaon  to  Gau-
 hati  should  be  speeded  up  and  funds
 allotted  for  the  purpose  should  be
 released  in  time  to  ensure  the  com-
 pletion  of  this  work,  as  targeted,  by
 1980;  (b)  the  outstanding  demand  to
 convert  the  existing  metre-gauge
 line  into  broad-gauge  line  (l)  Gau-
 hati  to  Tinsukia  and  (2)  Dhubri_  to
 Fokiragram  should  be  considered
 during  the  current  year;  (०)  the
 broad  gauge  line  existing  upto  Jogi-
 goppa  should  be  extended  to  the
 south  bank  from  Pancharatna  to
 Gauhati,  touching  Meghalaya
 border  and  Pancharatna
 (Goalpara)  to  Mohendragan)  via  Ma-
 nikachar  and  accordingly  construct  a
 bridge  over  the  river  Brahmaputra  at
 Jogigoppa-Pancharatna

 It  is  worth  mentioning  here  that
 the  condition  of  some  railway  station
 in  Assam  is  so  pitiable  that  it  can-
 not  be  described  here  We  have  been
 surprised  to  learn  that  the  Railway
 Minister’s  submission  in  the  House
 that  selected  stations  are  provided
 with  better  facilities  of  lighting,  toi-
 lets,  refreshment  rooms  ete,  He  has
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 assured  the  House  that  the  regular
 Passenger  amenities  programme  will
 continue.  But,  so  far  as  we  are  con-
 cerned,  it  is  a  matter  of  regret  that
 in  spite  of  several  representations  to
 the  Railway  Minister,  nothing  has
 been  done,  Regarding  the  demand  to
 wpgrade  the  Sapatgram  railway  sta-
 tion  and  set  up  a  new  station  at
 Monglajhora,  though  the  Minister

 9898  given  me  an  assurance  in  a  letter,
 nothing  has  been  done  so  far.

 Regarding  the  recruitment  of  mi-
 norities  in  the  railways,  I  just  want
 to  quote  an  observation  made  by  the
 late  Shri  Moinul  Haque  Choudhury
 On  the  floor  of  the  "louse.  He  quoted
 from  the  autobiography  of  Pandit
 Nehru,  where  he  has  said:

 “No  minority,  however  deter-
 mined  it  may  be,  can  progress
 without  the  goodwill  of  the  majo-
 rity  and  no  determined  minority
 can  be  exterminated  by  the  ma-
 jority  however  determined  it  may
 be.”

 My  intention  in  quoting  this  is  not
 to  annoy  anybody  or  any  section  but
 to  ventilate  the  grievances  of  the
 minorities  in  this  country  who  are
 deprived  of  their  due  share  in  re-
 gard  to  appointment  in  Government
 services,

 I  recall  with  gratefulness  that  the
 Father  of  the  Nation,  Mahatma  Gan-
 dhi,  gave  his  life  for  the  cause
 of  the  Muslims,  Four  of  our  Prime
 Ministers—Pandit  Nehru,  Shastriji.
 Shrimati  Indira  Gandhi  and  hon.
 Shri  Morarji  Desai—have  worked
 sincerely  for  ensuring  national  inte-
 gration.  I  know  that  in  this  House
 the  majority  of  the  Members  are
 genuinely  concerned  to  see  the  vari-
 ous  grievances  of  fhe  minorities  The
 Government  has  also  formed  a  Mi-
 norities  Commission  to  meet  the  de-
 mands  of  the  minorities  adequately.
 In  fact,  everybody  is  talking  and
 showing  his  hearty  sympathy  to  the
 minorities,  but  in  practice  it  yields
 nothing.
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 I  woulq  like  to  draw  the  at-
 tention  of  the  hon.  Railway  Minister
 to  the  fact  that  minorities,  particu-
 larly  the  Muslims,  have  not  been
 properly  represented  and  have  been
 deprived  of  their  due  share  in  rail-
 way  jobs.  Discrimination  continues
 to  prevail  in  the  entire  railway  with
 regard  to  the  recruitment  of  members
 of  the  minority  communities.  The
 hon,  Minister  has  not  fulfilled  his
 promises  given  during  the  previous
 debates  that  all  the  grievances  of
 the  minorities  would  be  removed  in
 so  far  as  the  railways  are  concerned,
 and  it  is  painful  to  note  that  the
 problem  remains  as  it  was.  The  back-~
 log  caused  due  to  the  non-appoint-
 ment  of  scheduled  caste  and  schedul-
 ed  tribe  candidates  was  ordered  to
 be  filled  up  by  fresh  appointments
 during  the  emergency.  But  to  our  dis-
 appointment,  nothing  has  been  done
 to  remove  the  backlog  due  to  non-
 appointment  of  minorities  during  the
 last  30  years  of  independence,

 We  often  advocate  integration  and
 equal  opportunities  for  all,  but  if  the
 nation  is  to  be  strong,  if  it  is  to  be
 integrated,  every  one  has  to  have
 a  sense  of  participation.  If  one  timb
 is  weak,  the  whole  body  is  weak.  T
 hope  the  hon.  Railwav  Minister  will
 realise  it  and  give  due  attention  to
 the  proper  recruitment  of  minorities
 in  the  railway  services  from  chapra-
 sis  to  class  I  officers  so  that  the  po-
 pulation  pattern  may  be  reflected  in
 all  catepories  of  services,

 The  hon,  Minister  was  kind  enough
 to  introduce  a  mail  train  between
 New  Delhi  and  Tinsukia  in  response
 to  the  demand  of  the  people  of  the
 North-Eastern  region.  But  with
 utter  dismay  we  find  that  he  wants
 to  catisfy  the  people  of  this  area
 just  as  q  mother  would  satisfy  her
 child  with  cheap  toys.  I  suggest  that
 a  team  may  be  sent  to  examine  the
 conditions  of  the  Tinsuk::  Mail,  All
 the  rejected  bogies  are  fitted  into
 this  train,  Sometimes  the  p:-sengers
 have  to  quarrel  with  the  railway  staff
 for  water  supply,  lights  and  fans.  It
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 Shri  Abmeg  Hussain]
 is  also  worth  mentioning  here  that
 sdmetimes  the  train  runs  without
 light  and  passengers  spend  their  time
 in  panic.

 The  catering  service  in  this  train
 is  also  not  up  to  the  mark,  Passen-
 gers  take  their  meals  only  to  satisfy
 their  appetite,  as  they  have  no  al-
 ternative,  The  authorities  may  please
 be  requested  to  improve  this  with
 immediate  effect.

 The  Tinsukia  Mail  unnecessarily
 takes  more  time  than  it  needed.  The
 time  can  be  minimised  by  abolishing
 unnecessary  stops,  thereby  making  it
 more  convenient  for  the  passengers.

 Lastly,  I  request  the  hon,  Minister
 to  add  more  bogies  to  the  Tinsukia
 Mail  or  to  introduce  a  new  fast  train
 te  avoid  overcrowding.

 With  these  few  words,  I  thank  the
 chair  for  giving  me  this  opportunity
 to  express  my  views  here.  I  also  thank
 the  hon,  Minister  anticipating  his
 00d  services  to  the  most  backward
 part  of  the  country,  namely  the  eas-
 tern  region,

 DR  VASANT  KUMAR  PANDIT
 (Rajgarh):  I  rise  to  congratulate
 the  Railway  Minister  for  presenting  a
 very  good  Budgel,  Sir,  I  have  known
 the  Railway  Minister  for  a  long  time
 I  have  been  for  many  year,  his  col-
 league.  I  have  studied  the  Budget
 very  carefully  ang  I  call  it  a  “Text-
 Book”  budget,  a  “Professor's  Budget”.
 All  those  things  which  should  have
 been  there  in  a  text-book  are  there.
 The  hon.  Minister  is  a  very  hard
 working,  studious  and  a  very  pains-
 taking  person.  He  made  a  tremen-
 dous  effort  to  present  a  surplus  Bud-
 get.  The  Budget  being  a  text-book
 Budget,  lacks  courage,  dash,  dynam- ism  and  boldness  These  text-books
 are  prepared  by  th-  bureaucrats.
 They  are  expert  in  saying  how  a  thing
 cannot  be  done.  But  if  the  Minister
 feels  that  something  needs  to  be  done,
 then  he  should  gee  that  it  should  be
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 done  and  he  should  mot  go  merely  by
 the  advice  ७  fthe  bureacrats.  That  is
 exactly  where  I  call  it  a  Text-Book
 Budget.

 Our  General  Budget  is  based  on
 agro-oriented  development,  village-
 oriented  development.  But  I  do  not
 find  any  provision  for  providing  new
 lines  in  the  backward  areas  to  cover
 the  infra-structure  so  necessary  to
 uplift  the  economy  of  rural  areas.  How
 are  the  new  schemes  in  the  Budget
 going  to  be  matched  with  the  agro-
 industrial  policy  when  there  will  be
 no  surveys  of  railways  in  inaccessible
 areas,  backward  areas  and  ynderde-
 veloped  regions.  I  am  glad  that  the
 hon.  Minister  also  comes  from  a
 backward  area.  He  has  done  lot  of
 work  as  far  as  the  ‘Konkan  railway
 ls  concerned  I  am  also  a  Bombay
 man,  But  fortunately,  I  now  come
 from  Madhya  Pradesh  and  from  an
 underdeveloped  area,  Rajgarh,  which
 is  a  specially  backward  area.  There
 the  problems  have  to  be  seen  to  be
 understood.

 We  want  electrification;  we  want
 change  in  gauges;  we  want  Janata
 food;  we  want  amenities  for  the  pas-
 sengers.  All  those  things  are  the’:
 But  does  the  Minist€r  wish  to  take
 credit  by  saying  66  “However,  no  re-
 duction  was  made  in  the  allocation
 for  new  lines”  Ig  it  meant  to  be  a
 compliment  or  an  obligation  on  us?
 ‘We  wanted  rather  a  definite  state-
 ment  that  the  backward  areas  would
 be  covered  Whether  the  lines  are  eco-
 nomic  or  uneconomic,  that  should  not
 be  the  main  consideration  Certain
 uneconomic  lines  have  to  be  taken  as
 long  term  investments.  They  may
 appear  uneconomical  today  but  cin
 be  profitably  developed  over  a  period
 of  years.  The  Budget  lacks  that.

 I  understand  that  there  is  no  men-
 tron  of  new  lines  because  of  paucity
 of  funds  That  is  what  the  Minister
 will  reply.  If  you  do  not  have  funds,
 float  new  Bonds  or  Backward  Area
 Development  Debentures,  Ask  the
 Finance  Minister.  You  have  to  raise
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 money  specially  for  the  construction  of
 backward  area  lines.  In  my  area,
 even  Rajgarh  the  district  place,  _is
 not  connected  with  the  capital  city  of
 Madhya  Pradesh.  There  is  no  plan
 for  inter-district  area  connections.
 Therefore,  I  very  much  appeal  to  the
 hon.  Minister:  do  not  depend  upon
 those  surveys  which  are  presented  be-
 fore  you.  Those  are  the  old  surveys

 done  at  a  time  when  those  areas  were
 uneconomic.  Therefore,  [  would  ap-
 peal  to  the  hon.  Minister  to  appoint  a
 Speeial  Backward  Area  Survey’  Team
 which  would  do  only  this  work.  I
 want  this  new  survey  team  to  go  to
 various  places  and  not  to  only  depend
 on  those  surveys  which  are  lying  in
 dust  in  the  cup-boards  of  the  bureau-
 crats.  I  repeat  what  the  hon.  Minis-
 ter  himself  has  said.  He  has  in  his
 speech  stressed  the  importance  and
 the  development  of  backward  areas.
 But  he  has  not  done  anything  mvre
 than  lip  service  by  just  giving  a  few
 railway  lines  here  and  there.

 As  far  as  my  own  areas  is  concern-
 ed,  I  would  like  to  make  a  few  sug-
 gestions.  I  would  like  to  give  some
 figures  for  1976-77  of  total  area  in  sq.
 kms.,  railway  route  in  kms,  and  rail-
 way  route  length  per  thousand  sq.
 kms.  of  area:  for  example  Himachal
 Pradesh—4.65;  Madhya  Pradesh—
 12.95;  ammu  and  Kashmir—0.55  and
 soon;  While  there  are  certain  areas,
 like,  West  Bengal—43.44  and  Punjab
 —42.74  on  the  basis  of  which  the  real
 development  and  the  prosperity,  of
 Punjab  has  come.  There  are  many
 backward  areas  which  are  uncovered.
 The  Madhya  Pradesh  Government  has
 submitted  a  proposal  for  opening  7
 new  railway  link  lines  and  conver-
 sion  of  some  ‘existing  railway  lines
 into  broad  gauge.  Out  of  these  77
 new  railway  lines,  at  least  one  line
 should  be  immediately  taken  up,  that
 is,  the  conversion  of  Gwalior-Shiv-
 puri  narrow  gauge  into  broad  gauge
 section  ang  extension  upto  Guna  and
 to  connect  it  with  Maksi  and  Devas.

 There  are  also  a  few  other  railway
 lines  which  are  to  be  planned;  not  in
 the  normal  way,  but  as  a  special  case.
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 One  is  a  new  railway  line  from  Ganj
 Basoda  to  Biaora  via  Sironj  and  Latoei
 which  will  connect  these  two  district
 piaces  which  are  very  important  for
 forest  and  agricultural  development.
 Similarly,  there  should  be  an  exten-
 sion  of  Bhopai-Vidisha  shuttle  train
 upto  Bina,  There  should  be  a  passen-
 ger  shed  on  railway  platform  No.  2
 at  Ganj  Bansoda.  For  the  last  50
 years,  there  are  only  two  Express
 trains  on  the  Central  Railway  from
 Bombay  to  Delhi.  There  shoulg  be
 one  more  new  Express  train  on  Cen-
 tral  Railway  from  Bombay  to  Delhi.
 I  hope,  the  hon.  Minister  will  take
 into  account  atl  these  suggestions
 when  he  plans  his  next  budget.

 We  do  not  want  to  criticise  against
 the  tube  railway  and  the  ambitious
 scheme  of  having  double-decker  coa-
 ches  ang  building.  up  of  bridges.  If
 you  do  not  fing  money,  I  think  it  can
 be  done  by  the  joint  sector.  The
 money  can  be  found  jin  the  market  by
 inviting  the  joint  sector  to  take  up
 these  things.  The  tube  railway  can
 be  financed  by  somebody  and  _  the
 Railways  can  then  take  it  over  in  45
 or  20  yearry  On  some  such  basis,  the
 big  schemes  can  be  taken  up.  In  this
 way,  the  finances  can  be  found  ana
 the  finances  can  be  reserved  for  the
 backward  areas,  particularly  as  in
 Madhya  Pradesh.

 ’  a i

 Before  I  conclude,  I  want  to  bring
 one  important  point  to  the  notice  of
 the  hon.  Minister.  There  is  serious
 discrimination  shown  between  the  offi-
 cers  appointed  by  interview  ang  those
 appointed  by  writféh  examination.
 Thousands  of  guch  officers  are  stag-
 nating  and  they  are  frustrated.  Their
 seniority  is  in  jeopardy.  They  have
 also  been  selected  on  the  same  basis
 as  of  the  selection  done  by  the  ‘public
 service  commission,  but  on  oral  exa-
 mination.  This  .discrimination  shouid
 go.  To  make  the  budget  a  completely
 new  Janata-oriented  budget  next
 year,  I  hope,  the  Railway  Minister
 will  come  forward  with  some  bcoid
 and  dynamic  programme  to  cover  tha



 ‘291  Rly  Budget,

 {Dr  Vasant  Kumar  Pendit]
 inaccessible  areas  and  cover  the  back-
 ward  areas  with  a  new  network  of
 hnes

 थो  छोतूभाई  सित  (माण्डवी)  :  सभा-
 पति  महोदय  मैं  इस  सदन  में  पहलो  बार
 बोलने  खड़ा  हुप्र  हु  7  इस  रेलवे  बजट  का
 आमतौर  मे  स्वागत  हुप्रा है  इसलिए  में  भो
 उसका  स्वागत  करता  हू  ।

 मेरा  निर्वावन-क्षेत्र  न्1ाडव।ा  है,  वहा  की
 रेलवे  का  समस्याप्रो  को  ध्यान  म रखकर  मैं
 कुछ  बाते  कहना  चाहता  हू  और  कुछ
 सुझाव  देना  चाहता  है  t  हमारा  झोत्र  पिछड़ा

 हुआ  श्रादिव  सी  क्षेत्र  है।  वहा  रेलबे  का
 सुविधाएं  बहुत  कम  है।  सिफ  सरत-भुसावल
 रेलवे  लाइन  है।  व  रडाली  सनेनगढ़,  व्यारा,
 ताल्‍लुका  मथक  पाये  हुए  है  ।  मढी  शोर  बार-
 डॉनो  सानगढ़  “टेशन  के  लजदरीक  बई  वर्षो  से
 फूट  आवर  ब्रिज  बनाने  के  लिए  माग  वी  गई  हे
 सोनगढ़  लगडी  का  डिपा  है,  बर्म  मल  पावर
 स्टेशन  है  वहा  हर  राज  वस्तु  लाने  ले  जाने
 के  लिए  करीब  50  वैगन  ग्रनेजते  रहत  ह।
 इसलिए  वहा  पर  लागा  कोबडी  भोड  रहती
 है  ।  वहा  फुट  प्रावर  ब्रिज  न  हान  से  आदिवा-
 सियो  के  एक्मोडेट  होते  रहते  है  t  बैस्टर्न  लवें
 के  सुपरिस्टेडेट  ने  प्रावर  ब्रिज  के  लिए  सर्वेक्षण
 किया  है  और  उनकी  सिफारिश  भी  रेल  मततालय
 का  भेजी  है  लेक्नि  श्रमी  तक  कछ  नटो  हुआझा
 है।

 इस  बजट  में  भी  मने  देखा  है  कि  वहा  पर

 फुट  आवर  ब्रिज  बनान  के  लिए  कोई  सुविधा  नहीं
 है।  मै  रेल  मन्नी  स स विनती  करता  ह  कि  सानगढ़
 बारडोली,  मढो  और  व्पारा  में  फूट  श्रावर
 पिज  बनाने  के  लिए  शीघ्र  ही  धनराशि  का
 प्रबन्ध  करे  और  इसका  निर्माण  काय  कराये  |

 गुजरात  से  भ्रादिवासियों  की  बहुत  बडी
 सख्या  है।  प्रम्बा  जी  में  ध्ंपुर  तक  गुजरात
 की  पूर्वी  दिशा  मे  पहाड़  क्षेत्र  की  पदटी  आई
 है  जिसभ  प्रादिवांसी  लोग  रहते  है।  यह  क्षेत्र
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 बहुत  पिछड़ा  हुभा  है,  वहा  रेल  भौर  कम्यु-
 निकेशन्ज  की  कोई  सुविधा  नहीं  है।  इस  क्षेत्र
 का  पिछड़ापन  दिन-ब-दिन  बढ़ता  जा  रहा
 है  ।  इपतिये  इस  क्षेत्र  के  धर्मपुर,  बगई,  बासदा
 ब्पारा  माडवी,  राजपिपला  भोडासा  साम-
 लाजी  तक  नई  रेलवे  ल  इन  बनान  के  लिए
 में  सुझाव  देता  ह  ।

 रेल  मत्ो  ज  ने  बार  बार  ्य  सदन  से  और
 सदन  के  बाहर  आदिवासी  शीर  पिछड़  क्षेत्रा
 के  विकास  के  लिए  रेल  सुविधा  देने  का  अश्वासन
 दिया  है।  मै  श्राशा  रखता  ह  कि  समग्र  गुजरात
 के  प्रादिवासियों  क ेलिए  शरार  पिछड़े  क्षेत्र  के
 विकास  के  लिए  यह  रेलवे  लाइन  बहत  उपयरागी
 हागी  इसके  लर॒तुरन्त  सुविधाएं  प्रदानकर
 ओर  इस  रेल  लाइन  का  दन  के  लिए  जा  कार्य-
 वाही.  करनो  हा  वह  करे

 सूरत  गुजरात  का  प्रमुख  कौर  महत्वपूर्ण
 शहर  है  ।  वहा  कई  ग।डिया  म्क्ती  है  1  वहा
 तारते  सरकार  और  राज्य  सरकार  के  कई
 महत्वपूण  झ्ाफिप  भी  है  ओर  बड़े  आद्यागिक
 संस्थान  भी  है।  लकिन  फिर  भो  वहा  राजथानी
 एक्मप्रेस  नही  रुकती  है  1  सूरत  से  बहुत  लागा
 का  दिल्ली  बम्बई  प्रहमदाबाद  तुरन्त
 झाना  जाना  हाता  है।  वहा  के  लागा  की  ताब
 मांग  है  कि  राजधानी  एक्सप्रेस  रवाने  के  लिए
 तुरन्त  निर्गय  लिया.  जाय  t  मैं  आशा  करता  हु
 कि  मत्रो  महादय  इस  झार  ध्यान  दगे  ।  और
 राजधानी  एक्मप्रेस  स्कान  का  तुरन्त  नणय
 ले  शर  लागो  की  तीव्र  मार्ग  पूरा  करन  की
 प्राथंना  करता  हू  ।

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur)  M  4  Chairman,  Sir,
 on  page  8  of  his  speech,  the  Railway
 Munster  has  stated

 ‘With  the  increase  in  population
 and  increase  in  industrial  ang  agri-
 cultural  output,  Railways  have  to
 keep  pace  with  the  developments
 through  provision  of  transport  faci-
 lties  in  areas  where  these  have
 been  lacking  and  increased  facili-
 ties  where  these  are  inadequate  to
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 meet  the  demand,  of  the  travelling
 public,  as  well  as  the  industrial
 and  agricultural  sectors.”

 In  West  Bengal,  Durgapur,  Rani-
 ganj  and  Asansol  are  very  important
 industrial  areas—with  steel,  coal,  po-
 wer  and  engineering  industries.  This
 belt  ig  called  the  RUHR  of  India

 I  have  made  many  representations—-
 Members  from  all  other  Parties  also
 have  made  representafions—that  the
 Burdwan—Asansol  gection  shoulg  be
 declared  as  g  suburban  section.  It  is
 very  important  because  lakhs  and
 lakhs  of  people  are  not  getting  ade-
 quate  facilities  to  go  from  Asanso!  to
 Calcutta  via  Burdwan.  Lakhs  of  veo-
 ple  have  been  “Sgitating  for  this.  7
 would  request  the  hon.  Minister  to
 declare  this  section  as  a  suburban  scc-
 tion  of  the  Eastern  Railway.

 Bandal-Katwa  has  been  declared  as
 a  suburban  gcction,  but  there  are  not
 enough  trains.  There  is  only  a  single
 line.  I  would  request  the  horg  Minis-
 ter  to  have  a  double  line  constructed
 and  also  have  electrification  done.

 From  Bankura  to  Raina  there  78  a
 narrow  gauge  line  called  Bankura-
 Damodar  railway.  It  is  running
 through  a  very  backward  area.  I
 would  request  him  for  improvement
 of  this  section.

 I  am  told  that  from  Ranmigan)  via
 Bankura  to  Haldia.  the  survey  has
 been  completed.  This  is  the  shortest
 route  from  Ranigan)  to  Haldia.  If
 this  line  igs  constructed,  coal  can  be
 transported  to  Haldia  through  this
 route  at  the  cheapest  rate  and  at  the
 earliest  possible  time.  This  75  a  back-
 ‘ward  area—Bankura  and  Purulia  dis-
 tricts.  If  this  railway  line  igs  cons-
 tructed,  then  new  industries  can  come
 up  in  this  backward  area;  it  will  help
 industrialisation  of  this  backward
 area.

 The  Katwa-Burdwan  and  Katwa-
 Ahmedpur  narrow  gauge  lines  are
 neglectec,  These  should  be  looked  in-
 to.

 4978-79-—
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 There  is  one  level  crossing  near
 Durgapur  Station.  That  road  con-
 nects  the  G.T.  Roag  to  Bankura,  Pu-
 rulia,  Jamshedpur  and  Ranchi.  This
 is  a  very  important  level  crossing.  I
 would  request  the  Railway  Ministry
 to  construct  a  fly-over  there.

 It  takes  ten  to  twelve  hours  to  go
 from  Purulia  via  Bankura  to  How-
 rah.  I  am  told  that  already  a  trial
 run  wag  made  with  a  fast  train.  I
 request  that  one  fast  train  be  intro-
 duceq  from  fuftria  via  Bankura  to
 Howrah.  The  timings  should  be  fixed
 in  such  a  way  that  it  r  @ches  How-
 rah  by  0.00  a.m.

 When  the  hon.  Minister  was  in
 the  Opposition  he  spoke  eloquently
 about  bonus  for  railway-men;  he
 said  that  it  was  a  deferred  wage  and
 all  that  Now,  being  the  Minister,  he
 has  forgotten  that.  The  railwaymen
 are  agitating  for  this.  I  request  him
 to  do  something  in  this  regard.

 Previously  the  hon.  Minister  deman-
 ded  that  the  Railway  Board  should
 be  abolished,  it  was  a_  white  ele-
 phant....

 THE  MINISTER  OF  RAILWAYS
 (PROF.  MADHU  DANDAVATE):  I
 never  demanded  ‘aboltion’;  I  waited
 restructuring.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Restructuring  will  not  do,  I
 would  request  for  abolition  of  the
 Railway  Board,

 Calcutta  is  the  largest  city  of  our
 country.  Remodelling  of  the  Howrah
 Station  should  be  done  immediately
 because  a  number  of  trains  go  from
 there  to  Delhi,  Bombay  and  other
 places.  I  raised  this  point  lest  year,
 but  it  has  not  yet  been  done.

 With  these  words,  I  conclude.

 MR.  CHAIRMAN:  Everybody  is
 worried  about  new  lines.  But  you
 seem  to  be  worried  about  fast  trams!
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 Now  the  Railray  Minister.  Before

 you  start;  you  will  appreciate  the
 anxiety  of  r.any  Members  who  want-
 ted  to  participate  but  could  not.  They
 come  from  a  backward  region  and  I
 also  come  from  a  backward  region  As
 Shri  Halder  has  correctly  ut  it,
 when  you  were  in  the  Opposition,
 you  were  very  sympathetic....

 PROF.  MADHU  DANDAVATE:
 Sir.  I  also  come  from  a_  backward
 area,

 MR.  CHAIRMAN:  I  know  you  wil!
 take  care  of  your  area  at  least:  but
 don’t  forget  our  areas.

 MR.  MADHS?.  DANDAVATE:  Mr.
 Chairman,  at  the  “very  outset  le*  me
 express  my  gratitude  to  the  Members
 on  both  sides  of  this  House  for  hav-
 ing  given  broad  general  support  not
 only  to  the  Budget  proposals  but  also
 to  the  performance  of  the  Railways,
 in  which  the  Railway  workers  have  a
 great  share.

 Sir  about  50  suggestions  have  been
 made  and  some  of  the  important  policy
 issues  also  have  been  framed  in  the
 course  of  the  debate.  I  will  try  to
 concentrate  on  the  policy  issues  and
 I  will  continue  the  practice  of  last
 year,  of  writing  to  all  the  Members
 who  have  made  specific  suggestions
 regarding  local  problems,  and  I  will
 try  to  give  ufilGst  satisfaction  to  the
 Members  as  far  as  possible,  as  in
 the  past.

 During  the  last  two  or  three  days,
 a  number  of  Members  particpated  in
 the  debate.  Shri  Qureshi,  with  his
 background  of  administrative  expe-
 rience,  tried  to  put  forward  certain
 problems  regarding  finances  efficiency
 in  operation  and  so  many  other  prob-
 Iems,  Then,  some  _trade-unionists
 like  Shrimati  Parvathi  Krishnan,
 Shri  Samar  Mukherjee,  Shri  Stephen
 and  others  brought  to  bear  a  very
 good  impression  on  the  entire  subject
 with  their  trade-union  background
 and,  as  they  have  seen  the  entire
 undertaking  from  within,  from  the
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 point  of  view  of  the  working  class,
 they  have  also  projected  certain  poli-
 cy  issues.  I  was  very  happy  to  find
 that  from:  the  rural  areas  our  friends
 like  Shri  Yamuna  Prasad  Shastri,
 Shri  Hukur:  Dev  Narain  Yadav,  Shri
 Tej  Pratap  Singh  and  many  others
 who  are  deeply  rooted  into  the  soil
 of  this  country  in  the  rural  areas,
 have  projected  the  aspirations  of  the
 rural  population  regarding  the  Rail-
 ways  and  their  functioning.  I  was
 also  happy  to  find  that  my  friends
 Shri  B.  0.  Kamble  and  Shri  Gawai
 have  projected  effectivery  some  of  the
 important  problems  of  the  Scheduled
 Castes  and  Scheduled  Tribes  and  tney
 showed  their  anxiety  that  this  prob-
 lem  should  be  taken  up  with  greater
 vigour.

 Sir,  one  of  the  criticisms  that  was
 made  by  some  friends  including
 Shri  Banatwalla  was  that,  though  the
 proposals  are  welcome,  the  Budget
 proposals  lack  a  thrust,  they  iatx  new
 thinking  and  they  lack  a  new  ra-
 dical  approach.

 Let  me  make  it  very  clear  at  the
 outset  that  the  Budget  proposals  have
 been  framed  within  certain  parar-et-
 ers  of  the  existing  financial  systein.
 We  have  a  certain  system  of  finances
 and  I  must  admit  that  this  Budget  has.
 been  framed,  at  this  stage,  within
 the  parameters  of  the  existing  system
 of  finances.  But  I  have  not  stcpped
 at  that.  |  am  at  one  with  some  of
 the  Members  who  stiggested  a  radical,
 change  in  the  entire  finan-
 cial  system  so  that  we  would  be
 able  to  construct  new  lines  in  some
 of  the  backward  regions  of  the  ccun-
 try.  For  that,  certain  problems  have
 to  be  reviewedy  It  is  not  very  cus-
 tomary  to  sugest  these  changes  in  the
 Budget  speech.  Probably  a  conven-
 tional  approach  would  have  berred
 me  from  making  concrete  suggestions
 regarding  changing  the  entire  system
 of  finances.

 Very  briefly,  I  have  made  sugges,
 tions  and  I  would  like  to  summarise
 them  and  try  to  spell  out  some  of  the
 details.  I  have  suggested  that  the
 entire  capital  structure  of  the  Rait:
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 ways  has  to  be  reviewed  radically.
 Then,  again,  I  have  discussed  the  pro-
 blem  of  ‘social  obligations—  if  some
 people  feel  that  the  term  ‘social  bur-
 gens’  is  rather  jarring  to  them.  Then
 2  also  discussed  the  problem  of  in-
 debtedness  and  made  a  certain  con.
 crete  suggestion  regarding  ‘ne  Deve-
 Joupment  Fund.  Today,  what  is  the
 position?  Even  though  I  have  been
 able  to  estimate  a  surplus  of  the  order
 of  Rs.  89  crores  at  the  end  of  this
 financial  year,  what  will  be  the  use  of
 this  surplus  as  far  as  developncental
 activities  of  the  Railways  are  concern-
 ed.  If  we  accept  the  old  framework  of
 the  financial  system,  then  what  hap-
 pens  at  present  is  that  whatever  is
 the  surplus  that  is  generatcd  by  the
 Railways  with  the  cooperation  of  the
 passengers  and  also  of  the  Railway
 employees,  the  entire  surplus  is  uti-
 hhised  to  wipe  out  a  substantial  por-
 tion  of  the  olq  debts—that  is,  the
 debts  of  the  Railways  towaids  the
 General  Revenues.  At  present  the
 surplus  is  completely  exhausted  in
 wiping  out  a  part  of  the  past  debts
 that  have  accummulated  because,  in
 the  past,  Government  was  not  able  to
 meet,  for  a  number  of  vears,  ‘the  divi-
 dend  obligations  of  the  Railways  to
 the  General  Revenues  from  the  inter-
 nal  resources  of  the  Railways.  As  a
 result  of  that.  in  the  past  on  g  num-
 ber  of  occasions,  the  railways  were
 not  able  to’meet  the  dividend  cbliga-
 tions  to  the  general  revenue  from  the
 internal  resources  of  the  railways,  and
 therefore,  that  became  a  debt  of  the
 railways  from  the  general  revenues.
 That  went  on  moving  upwards  and
 here  are  very  interesting  figures.  In
 ‘1973-74,  the  debt  was  Rs.  208  crores,
 in  (1974-75,  it  went  up  to  379  crores.
 In  ‘1975-76,  it  further  went  up  to  Rs.
 460  crores.  When  the  Janata  Gov-
 ernment  came  to  power,  the  debt
 came  down  in  1977-78  to  368.66  crores
 and  in  1978-79  we  will  reduce  it  fur-
 ther  and  we  estimate  that  it  would
 be  Rs.  34537  crores.

 I  would  like  to  point  out  that  the
 social  obligations  are  of  the  order  of
 Rs,  770  crores.  We  are  spending  Rs.
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 69  crores  from  our  revenues  because
 we  are  carrying  a  number  of  essen-
 tial  commodities  below  cost.  We  are
 losing  Rs.  80  crores  on  some  coaching and  suburban  services  and  we  are
 losing  another  Rs.  2  crores  on  uneco-
 nomic  lines.  Thus,  the  total  social
 obligations  arw  of  the  order  of  Rs.
 370  croreg  and  they  are  al!  met  from
 the  internal  revenues  of  the  railways,

 I  have  made’  certain  concrete  pro-
 posals.  The  Finance  Ministry,  the
 Planning  Commission,  a  number  of
 trade  unions  and  the  Meirbers  from
 both  the  Houses  will  have  ta  discuss
 them  and  I  hope,  the  Members  will
 come  to  my  help.  I  have  concretely
 suggested  that  rather  than  allowing
 the  entire  surplus  to  be  utlised  me-
 rely  to  neutralise  or  pay  back  a  por-
 tion  of  the  debts,  we  should  be  al-
 lowed  to  build  up  a  development  fund
 out  of  the  surplus.  And  this  fund
 should  be  made  available  for  ihe  con-
 struction  of  lines  in  the  backward
 areas,  Only  then,  we  will  be  able  to
 satisfy  the  aspirations  cf  the  rural
 population  of  the  country.  This  is  a
 concrete  proposal  that  I  have  made
 in  my  budget  speech.  We  are  taking
 up  with  the  Planning  Commission  and
 the  Finance  Ministry  ang  I  am  sure,
 some  way  can  be  found  out  as  far  99
 these  problems  are  concerned.

 I  will  now  come  to  a  very  import-
 ant  89९९  to  which  my  hon.  friend
 Shri  Stephen,  had  referred.  He  start-
 ed  with  a  criticism  in  the  sense  that
 though  the  concessions  given  and
 whatever  surpluses  generated  are  wel-
 come  features,  yet  he  pointed  out  and
 sounded  a  note  of  warning  for  the
 future  developments  to  take  place.  He
 said  that  if  you  look  at  the  gross  tra-
 ffic  earnings  of  the  railways  for  the
 last  several  years,  gradually  the  in-
 crease  ig  decreasing  No  doubt,  there
 is  some  improvement  over  the  pre-
 vious  years,  but  by  satistics  he  tried
 to  Point  out—and  these  statistics  are
 correct—that  the  increase  in  gross
 traffic  earnings  in  1975-76  as  compared
 to  the  previous  year  was  Rs,  358.8l
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 crores  ‘Then  as  compared  to  the  pre-
 vious  year,  the  increase  in  gross  tra-
 मीट  receipts  in  97677  was  Rs  269
 crores  in  977  78  Rs  955  crores  and
 an  978  79  Rs  8825  crores  He  indi
 cated  that  gradually  the  increase  has
 been  going  down’  But  ne  is  caught
 in  his  own  trap  He  onlv  tricd  to  re
 veal  one  aspect  of  the  statistics
 While  he  has  quoted  the  statistics  and
 shown  that  every  year  the  downward
 trend  in  gross  carnings  ७  anc  easing
 and  that  this  year  and  the  next  year,
 the  situation  73  likely  to  be  as  dan-
 gerous  as  in  the  past  I  would  like  to
 point  out  to  him  that  in  the  past  it
 appeared  as  if  the  increase  was  more
 but  let  us  not  forget  the  fact  that
 when  he  gave  all  the  past  figures  and
 compared  them  to  the  gross  earnings
 in  the  previous  years  he  forgot  to  tell
 the  House  that  on  every  occasion
 thev  had  indulged  77  increase  in  fre
 ight  rates  and  fares  an  das  a  result  of
 that  only  thev  were  able  to  show  a
 slight  increase  Howeven  the  facts
 and  figures  available  show  that  m
 4973  74  thet  extra  revenue  que  to  in-
 crease  in  freight  and  fare  was’  Rs
 43  20  crores  and  in  1974-75,  it  was
 Rs  3638  crores  Again  we  had  a
 supplementary  budget  in  which  the
 Increase  was  Rs  433  47  crores  Then
 in  975  76  it  was  Rs  39  crores  1976-77
 —R_  8735  crores  and  of  course  in  the
 last  977  78  budget  it  ig  mil  and
 978  79—increase  is  nil  Therefore
 when  hc  tries  to  indicate  certain
 figures  to  build  up  a  case  that  under
 the  previous  government  and  under
 the  previous  railway  admunistration
 there  were  substantial  increases  in  the
 ह  085  earnings  he  forgot  to  mention
 the  very  urportant  aspect  that  eveiv
 time  they  indulged  in  increases  in
 fares  and  freights  and  as  a  result  of
 that  only  they  could  indicate  certain
 progress  in  the  gross  earnings

 When  I  am  on  this  pomt  let  me
 discuss  the  problem  of  new  lines  I
 fully  stand  committed  to  the  problem and  the  perspective  that  rot  only
 from  the  point  of  view  of  the  Rail-
 ways  but  also  even  from  the  point  of
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 view  of  the  general  development  of
 the  economy  in  backward  areas,  :ail-
 ways  have  to  constitute  an  umportant
 infra-structure  _  nthis  counrty  we
 cannot  judge  this  merely  by  the  re-
 turns  that  are  available  There  are
 two  types  of  possibilities  On  certain
 lines  the  returns  might  not  be  ade-
 quate  But  probably  in  certain  lines
 there  is  a  traffic  potential  und  if  the
 development  of  railways  takes  place
 there  might  be  a  possibility  of  certain
 mdustiies  coming  up  That  also  has  to
 be  taken  into  account  Burt  to-day
 what  happens?  If  you  look  at  the
 entire  chapte:  on  new  lines  you  will
 find  only  Rs  2868  crores  have  been
 allocated  by  the  Planning  Commis-
 sion  for  construction  of  new  hnes
 My  entire  strategy  has  been  within
 the  constraints  that  are  there  to
 achieve  the  maximum  resut  Many
 members  are  under  the  impression
 and  pirticularly  new  members  =  are
 under  the  impression  that  whatever
 lincs  the  rulway  administration  wants
 all  of  them  can  straightawav  be  in-
 cluded  in  the  budget  Let  -ne  tell
 them  that  there  are  various  :ayers  ot
 decision,  We  have  to  send  therr  to
 the  Planning  Commission  २०  have  to
 go  in  for  the  surveys  we  calculate
 the  cost  estimates  and  we  tell  them
 what  exact  outlay  is  requuea  and
 looking  to  the  total  financial  alloca
 tion  that  i5  avillube  they  try  to  fit
 them  into  the  picture  and  it  Is  only
 then  that  certain  lines  are  approved
 for  construction  Therefore  the  sug-
 gestion  that  we  hive  made  ove~  here
 if  accepted—I  am  sure  looh  ng  into
 the  speeches  of  various  hon  membcrs
 trade  unions  and  non  trade  unionists
 ang  .Imost  all  rembers  have  accepted
 it—and  if  these  surpluses  are  made
 available  for  the  development  fund
 then  a  lot  of  new  construction  activi
 ties  can  be  taken  up  and  whatever
 allocations  are  made  by  the  Planning
 Comrrission  we  can  utilise  them  for
 these  lines  which  are  ecoromically
 viable  and  for  those  Jines  which  are
 in  the  developed  areas  as  far  as  the  4
 portion  of  surpluses  that  accrues  to
 the  Development  Fund  it  can  be  uti-
 lised  in  order  to  build  up  the  infra-
 structure  in  the  backward  areas
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 Within  these  constraints  tne  entire
 problem  has  to  be  solved.  Therefore,
 what  we  have  done  is  that  we  have
 taken  also  the  States  in  which  certain
 backward  areas  are  there  anc  Tf  have
 tried  my  best  to  see  that  the  conver-
 sion  schemes  and  similarly,  surveys  of
 new  lines,  the  location  survey,  the
 engineering  survey  and  construction
 of  the  lines—al!  of  them  are  so  dis-
 tributed  that  almost  every  region  in
 which  there  are  backward  areas  is
 covered.  In  this  country,  who  can
 forget  States  ke  Bihar  ang  MP  in
 which  there  are  maximum  number  of
 bacikxward  regions?  Who  can  forget  the
 North-East  zone  jn  which  there  the
 backward  regions  and  regions
 in  which  ‘there  is  a  big  chunk
 of  tribal  population?  Therefore,
 what  we  have  tried  to  do  is  that  as
 far  as  the  conversion  schemes  are
 concerned  and  as  far  as  approved
 works  are  concerned,  we  tried  to  dis-
 tribute  them  evenly.  For  instance,
 there  are  certain  approved  workes
 for  which  allocations  are  not  available

 say  for  Barabanki-Samastinur  ccn-
 version  work,  more  allocations  are
 mate  avaliable.  For  instance,  in  a
 refion  like  Bihar,  Barauni-Katthar—
 this  is  the  on!v  conversion  work  that
 has  been  taken  uo  in  this  Budget.
 This  is  also  jn  the  backward  area.  And

 new  surveys  ate  con-
 find  Khalilabad-Bala-

 tar  Pradesh  and  Lalitpur  to  Singrauli
 via  Khajuraho,  Satna  and  Dows  in
 Madhya  Pradesh  ang  Uttar  Pradesh
 have  aise  been  ordered.  In  addition.
 preliminary  engineering-cum-irafic
 survey  for  Barwadih-Karonji  line  in
 Bihar  and  Madhya  Pradesh  has  also
 been  included.  Similarly  in  the
 south,  there  are  certain  areas  where
 projects  are  being  speeded  up.  There-
 fore.  whether  it  is  g  question  of  An-
 dhra  or  a  question  of  Kerala  or  a
 question  of  Tamil  Nadu....

 AN  HON,  MEMBER:  What  about
 Agartala.

 11
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 am  coming  to  that,  J  want  to  make  a
 specific  promise  here.
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 All  these  areas  are  taken  up.  Let
 us  come  to  North-East  Zone  which  is
 a  very  sensitive  area.  I  have  discus-
 sed  the  matter  with  the  Chief  Minis-
 ter  of  Tripura.  I  have  also  discussed
 thte  matter  with  the  MPs  irom  Tri-
 pura  and  I  assure  them  that  in  this
 sensitive  zone  we  have  already  re-
 commended  certail  lines,  One  wel-
 come  feature  here  is  that  the  North-
 Eastern  Council  has  already  recom-
 mended  certain  short  route  railway
 iines,  from  this,  the  Dharamnagar-
 Kumarghat  line  in  Tripura  has  ai-
 ready  been  included.  We  have  been
 officially  informed  by  the  nning
 Commission  in  respect  of  all  the  lines
 ihat  have  been  submitted  and  recom-
 mended  by  the  North  Eastern  Council
 which  inciudes  this  particular  line  in
 Tripura.  They  will  be  discussed  and
 besides  whatever  has  been  allotted
 here,  because  it  is  a  sensitive  area  in
 the  North  East  Zone,  special  consi-
 deration  will  be  shown  Fortunately,
 for  this  particular  line  in  Tripura.  not
 only  the  Railway  Administration  has
 recomirended  bu  the  North  East  Zone
 has  aiso  recommended.  I,  therefore  as-
 sure  the  Chief  Minister  of  Tripura
 that  we  will  Continue  to  plead  and
 press  for  that  particular  line  so  that
 the  requirements  of  this  important
 sensitive  area  can  be  met  propertly.

 os

 Friends,  wnen  I  say  that  particular
 sensitive  zone,  I  mean  all  the  lines
 aiready  recommended  by  the  North
 Eastern  Council.  Planning  Commis-
 sion  wiil  decide  the  priority.  7  made
 a  mention  of  the  particular  tine  be-
 cause  Shri  Samar  Mukheries  made  a
 pointed  reference  and  the  Chief  Min-
 ister  wanted  me  to  make  a  further
 clarification  on  this  very  poini.  There-
 fore,  I  have  referred  to  that.

 As  far  as  the  question  of  surplus
 Is  concerned,  the  trade  unicnists  and
 others  have  raised  a  very  important
 issue  and  I  join  them  in,  projecting
 that  issue  once  more  here.  Rightly  it
 was  pointed  out  that  we  have  shawn
 a  surplus  of  the  order  of  Rs,  $5  crores.
 After  I  presented  my  budget  un  2-2-7g
 the  General  Budget  was  submitted  to
 this  House  by  Shri  H.  M.  Patel  cn
 28-2-78.  There  are  certain  conse-
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 quences  but  they  will  not  be  as  alar-
 ming  as  sore  Members  would  like  to
 point  out.  I  would  like  to  quantify
 what  exactiy  will  be  the  burien.  We
 have  shown  actuaily  a  gurplus  of  Rs.
 65.43  crores.  I  would  like  to  w.ke*the
 House  eto  confidence.  Ag  a  résult  of
 the  General  Budget,  what  will  be  the
 additional  expenditure  in  ternis  of
 fuel  expenditure  and  other  expendi-
 ture  that  we  will  be  incurring.  We
 have  already  made  rought  calculations.
 Due  to  an  excise  levy  on  coal
 we  wil]  be  required  to  spend  an
 additicnal  sum  of  Rs.  630  crores.
 due  to  increase  in  excise  on  diesel
 cil  we  will  be  required  to  ह
 Rs.  4.94  crores  more.  Because
 of  excise  levy  on  electricity  we
 will  be  required  to  pay  Rs,  6.34  crores
 more  and  for  special  excise  duty  we
 will  be  required  to  pay  Rs.  5  crores.
 The  entire  amount  works  out  to  Rs.
 9.58  crores.  This  wilil  be  the  eddi-
 tional  burden.  But  I  can  assure  this
 House,  though  the  burden  is  of  the
 order  of  Rs.  9.58  crores  (I  might  be
 slightly  erring  on  this  side  or  that
 side  but  it  will  be  of  the  order  of
 Rs.  20  crores),  we  shall  make  every
 possible  effort  to  see  that  wasteful
 expenditure  is  avoided.  Without  im-
 posing  any  ban  on  the  employment  we
 will  be  trying  io  fing  out  certain
 methods  by  which  further  economies
 will  be  introduced  and  as  a  result  of
 that  we  will  try  to  cut  down  the  ad-
 ditional  burden  to  the  tune  of  Rs  39
 ereres  or  as  much  as  possible.  That
 will  be  the  course  that  we  will  be
 adopting.

 SHRIMATI  PARVATH]I  KRISH-
 NAN  (Coimbatore):  Did  you  caleu-
 late  dearness  allowance:

 PROF  MADHU  DANDAVATE:  We
 have  understood  you  so  well  that  i
 kept  those  figures  ready  also.

 Shrimati  Parvati  Krishnan  and
 number  of  others  in  this  House  ha
 raised  the  question  regarding  surplus-
 es  that  are  slightly  going  down.  Shri
 Stephen  specifically  made  a  _  point
 that  whereas  we  are  estimating  a
 surplus  of  the  order  of  Rs.  89.3  crores

 a
 a
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 for  1977-78,  our  estimate  of  the  sur-
 pius  for  1978-79  is  Rs.  65.43  crores.
 A  number  of  members  indicated  jpow
 is  it  that  we  have  not  given  proper
 explanation  as  to  how  it  has  happen-
 ed.

 In  a  very  brief  enunciaticn  I  nave
 aiready  siated  as  to  why  this  surplus
 is  likely  to  come  Gown,  You  wil
 find  that  as  far  as  the  traf.c  is  con-
 cerned,  it  is  on  the  increase.  When
 the  traffic  increases  we  are  ound  to
 increase  our  expenditure.  So,  work-
 ing  expenses  were  increased.

 But,  that  apart,  there  are  certain
 commitments  made  té  the  <‘aff  and
 they  have  to  be  fulfilled.  ल  instance
 we  had  already  announced  in  this
 House  that  a  new  additional  Dearness
 Allowance  instalment  would  be  maid
 from  Ist  of  September.  This  Budget
 already  makes  provision  from  ist  of
 September  upto  the  3lst  of  March.
 That  amount  is  also  to  be  taken  into
 account.  In  addition,  further  instal-
 ments  of  additional  emoluments  will
 be  there.  Additional  D.A.  will  be
 there.  As  a  result  of  that  we  find  that
 the  entire  surplus  is  e  xpected  to  come
 down  from  Rs.  89  crores  this  year  to
 Rs.  65  crores  next  year.  You  have
 what  is  yet  to  be  paid,  but  that  apart,
 even  in  respect  of  what  has  been  paid,
 that  particular  amount  is  only  upto
 March.  For  the  entire  year  we  will
 have  to  make  payment  of  the  DA.
 So,  in  view  of  the  increased  traffic  and
 also  because  of  the  additional  burden
 of  the  D.A.  this  is  necessary,  But  for
 that  the  surplus  would  have  been
 much  higher.  That  is  the  reason  why
 the  surplus  has  come  doWn  to  Rs.  65.43
 crores,

 Then  there  is  one  very  impuriant
 aspect  that  Mrs.  Parvathi  Krisnnan
 has  raised.  That  is  very  relevant.  She
 has  been  repeatedly  saying  that  the
 Minister  has  been  keeping  his  eves..

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  did  not  say  you  have  kept
 veur  eves,  You  have  not  Et  vour
 eyes.  You  claimed  that  vou  sept  zour
 eyes..
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 PROF.  MADHU  DANDAVATE:  I
 am:  going  to  tell  you  about  that.

 SHRIMATI  PARVATHI  KRISHN-
 AN:  Why  there  is  no  reflection  in
 your  speech?

 PROF.  MADHU  DANDAVATE:  If
 there  is  certain  lacunae  jn  the  original
 speech,  I  am  trying  to  provide  the
 necessary  information  while  replying.
 Just  listen  to  me.  I  want  to  point
 out  that  she  has  already  raiseq  the
 issue.  She  has  raised  it  on  a  Aaumber
 of  occasions  jin  the  Consultative  Com-
 mittee  also.  Her  constant  concern
 has  been  that  we  have  three  modes  of
 transport,  the  Railways,  Shipping
 and  Motor  Transport,  and  there  has
 not  been  adequate  coordination.  That
 has  been  her  concern,  When  I  said
 in  this  House  that  a  9-Member  Com-
 mittee  ig  discussing  various  aspects  of
 it.  I  said,  this  aspect  will  also  be
 taken  note  of.  On  that  occasion,  Mrs.
 Parvathi  Krishnan  pointed  out  saying,
 vou  must  make  a  specific  suggestion
 and  get  jt  accepted  by  them.  Well,  I
 want  to  point  out  that  we  have  made
 formal  communication  to  the  Planning
 Commission  and  I  am  very
 happy  to  inform  the  House

 that,  now  the  Planning  Commis-
 sion  will  not  be  satisfied  by
 merely  freating  that  as  one  of  the
 items  to  be  considered  by  the  ‘19-
 Member  Team,  but  they  have  accepi-
 ed  our  proposal  and  the  Planning
 Commission  is  going  to  set  up  a  sepa-
 rate  team  exciusively  to  discuss  and
 formulate  an  integrated  policy  bet-
 ween  Railways,  Shipping  and  aiso
 Motor  Transport.

 Then,  there  is  the  very  important
 aspect  of  Safety,  Sir.  As  far  as  the
 safety  aspect  is-concerned, I  am  happy
 to  fing  that  sometime  back  when  we
 discussed  the  problem  of  accidents,
 without  adopting  any  sort  of  partisan
 attitude,  Members  from  both  sides  of
 the  House  made  certain  categorical
 and  constructive  suggestions.

 We  accepted  a  number  of  those  sug-
 gestions  and  we  tried  to  implement
 them.  As  a  result’  we  find  that  as
 far  as  the  accident  position  is  con-
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 cerned,  in  certain  spheres,  the  num-
 ber  of  accidents  has  considerably  de-
 creased.

 45.99  hrs.

 Firstly,  let  me  point  out  to  you  that
 from  April  to  February,  the  suspecied
 cases  of  sabotage  were  120.  I  had  al-
 ready  informed  the  House  in  reply  to
 one  of  the  questions  that  out  of  that,
 eight  had  resulted  in  accidents.  We
 had  accepted  cerfain  suggestions  made
 in  the  House  and  i,000  R.P.F.  men
 and  14,000  gangmen  were  put  for  pat-
 rolling  in  various  railways.  I  am
 very  happy  to  indicate  that,  as  a  re-
 sult  of  this  patrolling  effectively  done
 by  our  gangmen  and  also  by  the  RPF
 men,  after  23rd  December,  not  a  gin-
 gle  accident  had  taken  place  due  to
 act  of  sabotage—not  that  the  efforts
 were  not  made—and  we  have  been
 able  to  detect  20  cases  through  the
 cooperation  of  the  patrolling  men  who
 were  able  to  find  out  20  cases  where
 there  was  tampering  with  the  raits,
 tampering  with  the  fish  plates.  Be-
 cause  the  employees  were  able  to  do
 it  in  time  these  20  accidents  were
 avoided  and,  as  a  result  of  that,  the_
 number  of  acciednts  hag  come  down.

 While  Mr,  Qureshi  was  referring
 to  the  accidents,  he  again  quoted
 certain  statistics.  Statistics  is  a  double
 edged  weapon.  If  you  try  to  use  it
 only  in  one  particular  direction,
 somebody  may  try  to  use  the  other
 side  also,  And  that  is  exactly  what
 has  happened  in  the  case  of  acci-
 dents,  You  will  find  that  while  talk-
 ing  about  the  position  of  the  accidents
 over  the  last  several  years,  you  will
 find  that  excepting  only  for  one  par-
 ticular  year,  the  position  of  accidents
 is  not  bad.  In  1977-78,  in  the  4
 months,  there  had  been  805  accidents.
 which  include  even  a  fire  in  g  coach
 —just  a  slipping  of  one  wheel  of  a
 coach—and  no  death  involved  at  all,
 no  injury  at  all,  But,  what  we  call
 accidents  in  railway  parlance,  there
 have  been  805  accidents  in  1977-78,
 How  do  they  compare  with  the  ear-
 lier  accidents?  In  1974-75,  the  num-

 *



 ३०  ‘Rly.  Budget,

 [Prof.  Madhu  Dandavate]
 ber  of  accidents  was  847;  in  1975-76
 the  number  of  accidents  was  900  and
 only  in  1976-77  it  was  1720,  Now,
 there  are  805.  a:

 SHRI  G,  S,  MISHRA  (Chhindwara)
 How  many  persons  died  in  the  pre-
 vious  accidents?  .

 PROF,  MADHU  DANDAVATE:
 Please  excuse  me.  In  this  very
 House  I  had  given  in  my  reply  to  a
 question  as  50  how  many  accidents
 had  taken  place  during  the  last  ten
 years  and  how  many  people  had  died
 Therefore,  I  do  not  want  to  repeat
 the  entire  chart.  I  have  already
 given  it  to  the  House,

 AN  HON.  MEMBER:  Are  you
 satisfied  with  this?

 PROF.  MADHU  DANDAVATE:
 You  have  not  understood  what  I
 have  been  saying.  I  say  that  I  am
 not  satisfied  even  with  this  because
 I  want  the  number  to  go  down  and
 come  to  a  stage  in  which  there  will
 be  perfect  safety,  there  will  no  room
 for  accidents  at  all,  I  am  looking  for
 that  particular  ideal  stage  and  prepa-
 rations  are  being  made.  But  I  must
 specially  mention  that  the  perfor-
 mance  in  the  last  few  months  in  this
 particular  direction  is  very  hearten-
 ing.  There  are  300  trunk  routes
 Stations  in  this  country  and  in  820
 stations  we  have  already  completed
 the  process  of  circuiting  of  the  track.
 By  3lst  March,  we  will  be  completing
 the  circuiting  of  the  tracks  at  50
 more  and  in  25  stations  we  will  com-
 plete  the  process  of  circuiting  from
 Fouling  Mark  to  the  advanced  star-
 ter,  The  rest  of  the  tracks  will  be
 circuited  by  the  year  1981.  That  is
 the  programme.

 There  is  another  aspect  to  which  I
 would  like  to  make  a  reference.  One
 of  the  aspects  that  is  responsible  for
 the  accidents  is  not  the  failure  of  the
 staff  not  because  of  the  sabotage  but
 because  of  the  material  of  the  rails.
 For  the  las{  several  years,  say,  the  last
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 5  to  20  years,  there  has  been  a  back-
 log  in’  the  replacement  of  the  rails
 which  we  call  ‘primary  renewals  of
 the  rail  on  the  trunk  routes’,  We
 have  61,000  K.M,  of  track;  of  the
 16,000  K.M,  of  this  track  on  the  trunk
 routes,  5,500  km,  require  immediate
 primary  renewal.  That  means  they
 have  to  be  changed  and  if  these  track
 are  not  changed  what  will  be  the
 resuit?  Just  as  the  bone  undergoes  a
 muttiple  fracture,  you  will  find  the
 rails  also  will  undergo  a  multiple
 fracture,  Sometime  back  there  were
 ll  multiple  fractures.  It  happened
 when  the  Assam  Mail  was  running
 on,  006  of  the  routes,  There  was  of
 course  not  a  total  derailment  or
 capsizement  but  immediately  the
 train  came  to  a  halt.  But  this  is  a
 dangerous  proposition,  We  require  in
 the  first  five  years  for  the  primary
 renewals  of  the  track  Rs.  560  crores
 and  for  the  coming  year,  we  require
 Rs,  00  crores.  But,  unfortunately,
 we  have  been  given  only  Rs.  70
 crores  by  the  Planning  Commission,
 I  understand  that  there  will  be  cer-
 tain  financial  constraints  and,  as  a
 result  of  that,  where  we  require  Rs.
 00  crores,  if  they  give  Rs,  70  crores,
 it  will  be  otir  constant  endeavour  to
 effect  certain  economies  somewhere
 else.  We  will  give  priority  to  track
 renewal  work  so  that  we  do  not  suf-
 fer  beeause  of  bad  tracks.  Therefore,
 the  rail  track  primary  renewals  will
 be  completed.  That  is  one  aspect,

 There  is  another  interesting  thing.
 I  hope  the  House  will  congratulate
 our  scientists  of  RDSUO  and  the
 Indian  Institute  of  Technology:  I
 would  like  the  Members  to  go  to  the
 Rail  Bhawan  and  see  how  an  axl@
 counter  has  been  produced  indigeno-
 usly  in  this  country  without  any  com-
 ponent  being  imported  from  outside
 That  is  the  contribution  made  by  the
 Indian  Institute  of  Technology  and
 RDSO.  We  will  have’  a  number  of
 such  axle  counters.  Their  advantage
 lies  in  ensuring  safety.  If  on  a  par-
 ticular  track  there  is  some  train
 which  is  stationary  or  moving  and
 some  other  train  is  likely  to  enter
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 that  region  with  the  help  of  exle  coun-
 ters  we  can  find  out  that  some  train
 is  already  standing  im  that  particu-
 lar  region.  They  are  useful  in  more
 than  one  way,  There  is  short  supply
 of  wooden  sleepers.  If  we  are  able  to
 supplement  track  circuiting  by  axle
 counters  more  safety  can  be  ensured.

 Sir,  we  are  told  that  we  must  have
 automatic  warning  »system.  I  am
 happy  to  indicate  that  we  have  been
 able  to  develop  an  automatic  warn-
 ing  system  in  which  when  the  driver
 is  moving  a  particular  iocomotive
 sometimes  he  sees  that  there  is  a
 red  signa]  but  sometimes  when  he  is
 exhausted  or  absent  minded  he  sees
 the  red  signa!  but  does  70  take
 cognizance  of  that.  In  that  situa-
 tion  the  automatic  warning  —  sys-
 tem  with  the  track  magnets  gives
 a  whistle  in  the  locomotive,  If  that
 whistle  is  heard  by  the  driver  he
 knows  that  there  is  a  red  _  signal.
 Even  if  he  is  absent  minded  further
 and  dow  not  take  note  of  the  whistle
 as  well  there  is  a  system  that  auto-
 matic  brakes  get  applied.  At  the
 moment  these  systems  are  being  ope-
 rated  in  two  routes—Howrah-Burd-
 wan  and  Gaya-Mughalsarai.  These
 two  rouies  have  been  chosen
 for  an  experimental  trial  because  we
 wanted  to  take  high-density  ‘route.
 These  two  routes  are  very  high  den-
 sity  routes  If  we  succeed  here,  the
 success  will  be  there  on  other  routes
 also.

 Now,  Mr.  Chairman,  Sir,  I  will  say
 a  few  words  about  clectrification.
 Some  hon'ble  Members  have  made
 suggestions  for  electrification  on  a
 national  level,  Mrs.  Parvathi  Krish-

 and  others  have  suggested  that
 more  oleci  ification  should  be  intro-
 duced  in  Tamil  Nadu.  Friends  from
 Kerala  want  electrification  to  be  in-
 troduced  there  and  so  also  was  the
 demand  for  electrification  in  the
 north.  Let  me  make  it  clear  that  in
 terms  of  economies  amongst  all  the
 three  tractions  that  we  are  able  to
 utilise  no  doubt  electric  traction  is
 the  cheapest.  For  instance,  for  1,000
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 gross  tonne-km.,  the  amount  that  has
 to  be  spent  on  the  consumption  of
 coal,  that  is,  steam  traction  is  near-
 about  Rs.  9.  In  the  case  of  diesel
 traction  it  is  Rs,  5  whereas  in  the
 case  of  electric  traction  we  spend
 only  Rs.  4.  It  is  a  cheaper  thing  but
 the  snag  is  elsewhere.  Though  elec~
 tric  traction  is  very  very  cheap,  as
 far  as  capital  investment  for  elec-
 trifying  a  route  of  one  kilometre  is
 concerned,  it  is  between  Rs.  0  lakhs
 to  Rs.  3  lakhs  .At  RDSO,  Lucknow,
 work  is  in  progress  to  reduce  this
 initial  capital  investment,  If  that  is
 dony,  elec'rification  can  be  increased
 to  a  great  extent.

 Today  the  position  is  that  as  far  as
 Good,  Trains  are  concerned  22  per
 cent  of  the  trains  are  run  on  steam
 traction;  54  per  cent  on  diesel  trac-
 tion  and  24  per  cent  on  clectric  trac-
 tion.  Ag  far  as  Passenger/Mail  and
 Express  train.  are  concerned,  the
 figures  are  60  per  cent  on  steam  trac-
 tion;  20  per  cent  on  diesel  traction
 and  20  per  cent  on  electric  traction.
 It  will  be  our  constant  endeavour  to
 see  that  we  are  able  to  raise  the  per-
 centage  of  electrification  and  [  am
 sure  that  in  this  process  like  other
 States,  Tamil  Nadu  wil]  not  be
 neglected  at  all.  For  instance,  it  was
 pointed  out  that  dieselisation  of  Nil-
 puis  Express  should  be  taken  up-  In
 that  connection,  I  may  tell  you  that
 we  will  fix  up  the  priorities.  As  for
 as  the  figures  are  concerned,  I  have
 said  that  54  per  cent  of  the  dieselisa-
 tion  ix  in  the  case  of  goods  trains  and
 we  have  to  give  them  priority  be-
 cause  diesclisation  gives  greater  haul-
 ing  capacity  for  our  goods  trains  and
 therefore  we  have  to  give  first  pri-
 ority  to  good:  trains  But  gradually
 we  will  go  to  other  trains,  Therefore,
 whatever  locomotives  are  available,
 we  will  see  to  it  that  they  are  equi-
 tably  utilised  for  dieselisation  in  other
 part-  of  the  country.

 Then  there  was  an  issue  raised  by
 our  friends  from  West  Bengal  as  also
 other  friends.  That  is  regarding  the
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 underground  railway  in  Calcutta.
 Here  I  want  to  remove  one  mis-
 understanding  on  the  basis  cf  the
 facts  and  figures  that  are  available.
 Firstly,  at  is  taken  for  granted  that
 the  cost  of  the  underground  railway
 78  of  the  order  of  Rs.  2500  crores  and
 this  year  we  have  been  told  that  we
 would  get  only  Rs.  .0  crores.  So
 far  we  have  been  able  to  spend  only
 Rs.  3.0  crores.  Many  friend,  fiom
 West  Bengal  have  indicated  that  at
 this  rate  if  we  try  to  proceed  with
 the  implementation  of  Calcutta  un-
 dergiound  railway,  jt  will  take  con-
 siderable  time.  There  is  one  happy
 aspect  of  this  problem  which  will
 have  soothing  effect  on  our  friends
 who  earnestly  desire  that  this  thing
 should  be  completed  .oon.  The  cost
 of  the  entire  project  is  Rs.  250  crores
 and  I  have  got  the  break-up  of  that
 cost  and  fortunately  |  find  that  out
 of  Rs.  250  crores,  which  js  the  total
 cost  of  the  underground  railway  in
 Calcutta  only,  Rs  443.0  crores  will
 be  required  for  the  Civil  Engineering
 construction  work.  And  for  all  other
 works,  more  expenditure  will  be  re-
 quirea  to  be  incurred  which  can  be
 taken  up  at  a  later  stage.  Therefore,
 yeally  speaking,  the  expenditure  on
 the  construction  work  for  the  under-
 ground  railway  will  be  Rs.  43.0
 crores  only.

 AN  HON.  MEMBER:  What  about
 the  escalation  in  price?

 PROF,  MADHU  DANDAVATE:
 Rs.  3.0  crores  have  already  been
 spent  For  the  coming  year,  an
 amount  of  Rs.  3.0  crores  has  been
 given  and  we  shall  see  to  it  that  the
 allocution  also  gradually  increases.
 You  cannot  take  it  for  granted  that
 the  allocation  is  alway:  increasing  in
 arithmetical  proportion,  We  can  give
 more  allocation,  If  there  js  an  esca-
 lation  jn  prices,  even  for  the  con-
 struction  work,  which  is  Rs.  43.0
 crores  at  present,  is  likely  to  go  up:
 I  fully  accept  and  endorse  the  views
 of  my  friends  here  taking  into  ac-
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 count  the  experience  of  Calcutta  what
 should  be  our  approach  to  the  under-
 ground  railway  in  Delhi,  Madras  and
 Bombay.  As  far  as  Bombay  is  con-
 cerned,  on  a  number  of  occasions,
 Members  of  the  Bombay  Municipal
 Corporation  have  already  said  that
 “we  do  not  want  this  white  elephant
 in  Bombay”  because  they  are  afraid
 that  if  such  underground  schemes  are
 undertaken  in  Bombay,  in  that  case
 the  expenditure  on  the  development
 of  hinterland  will  not  be  made  and
 the  facilities  given  to  the  working
 class  travelling  in  the  local  traing
 will  suffer  as  a  result  of  that.  Public
 opinion  hag  veered  to  this  particular
 point  that  even  if  there  is  a  surface
 tran-port,  it  does  nut  matter;  it  can
 he  rationalised;  it  can  be  brought
 about  in  a  more  effective  way  and
 we  need  not  go  into  this  and  the
 Railway  Administration  ha,  already
 taken  a  drcision  that  as  fai  as  Delhi,
 Bombay  and  Madras  are  concerned,
 we  will  not  spend  on  underground
 projects,  but  on  projects  which  are
 economically  better  and  which  will
 give  better  return  and  that  is  the
 approach  that  we  have  adopted.  And
 if  this  monev  is  saved.  we  will  have
 some  additiona]  allocations  to  be
 spent  on  the  development  of  other
 lines.

 Sir,  there  was  a  lot  of  discussion
 regarding  restructuring  of  the  Rail-
 way  Board.  There  ae  two  aspects.
 Unfortunately  those  who  criticise  the
 process  of  restructuring  of  the  Rail-
 way  Board  concentrate  cynically  only
 on  the  size  of  the  Railway  Board,
 The  leaner  shape  and  size  of  the  Rail-
 way  Board  is  only  a  small  aspect  of
 the  restructuring.  I  have  made  it
 clear.  Those  Members  who  were  in
 the  last  Lok  Sabha  will  bear  me  out,
 in  every  debate  on  Railways  in  which
 I  had  participated—and  generally  I
 partiiipateq  every  year—I  was  not
 one  of  those  who  wanted  that  the
 Railway  Board  should  be  abolished.
 Consistently,  I  have  heen  saying  that
 IT  wanted  restructuring  of  the  Rail-
 way  Board.  I  was  not  silent  on  that
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 poin’.  Even  I  feel  that  there  are
 certain  advantages  of  doing  this  as
 compared  to  the  I.A.S.  pattern.  And
 what  is  the  pat’'ern?  Who  go  to  the
 Railway  Board?  Alj  those  who  are
 in  the  Engineering  Section,  Mechani-
 cal  Section,  Operating  Section,  are
 working  there  as  technicians  for  a
 number  of  years,  (Interruptions).

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  The  Divisional  Superin-
 tendents  and  the  Gencra]  Managers
 have  been  vested  with  more  powers.
 What  js  the  necessity  of  restructuring
 the  Railway  Board?

 PROF.  MADHU  DANDAVATE:
 That  is  one  aspect;  I  will  explain
 tnat  point.  I  have  here  wha!  are  the
 power,  that  are  actually  devolved.

 fhe  stiucture  ot  the  Railway  Board
 is  es-entially  func'ional.  Technicians,
 engineers  are  tere;  they  become
 generul  managers;  the  senior  among
 them  become  members  of  the  Rail-
 way  Board  and  the  senior  among
 them  becomes  the  Chairman,  Even
 in  the  pas‘  I  have  had  no  quarrel
 with  that  machinery  of  the  Railway
 Board  |  wanted  that  its  powers
 should  be  devolved  and  restructured.
 The  lineat  size  of  the  Railway  Board
 i,  only  one  small  aspect.  The  more
 important  thing  is  the  other  thing.
 We  have  spelt  out  all  the  details  as
 far  as  administrative  and  financial
 powers  are  concerned.  The  whole
 chart  is  ready  We  have  taken  ccr-
 tun  finaneiml  powers  of  the  Minister
 and  given  them  to  the  Board  certain
 administrative  and  financial  powers
 have  been  quantified  end  they  had
 heen  transferred  from  the  Railway
 Board  to  the  zonal  managers.  Cer-
 tain  powers  have  been  transferred
 from  tne  zonal  level  to  the  divisional
 level  And  the  last  exercise  is  al-
 ready  being  done.  Repeatedly  in
 this  House  Members  from  both  sides
 have  put  forwaid  the  view  ‘hat
 merely  devolving  the  power  upto  the
 zonal  level  is  not  enough;  the  divi-
 sional  superintendent  the  structure  at
 the  divisional  level  is  important.
 Past  experience  shows  that  a  number
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 of  problems  at  the  divisional  level,
 sometimes  at  the  zonal  level  do  not
 get  settled  because  ultimately  the
 problems  had  to  be  carried  to  the
 Railway  Board  where  a  decision  had
 to  be  taken  and  when  that  percolated
 back  to  the  divisional  level,  then  only
 it  was  implemented.  When  we  try
 to  implement  the  devolution  or
 delegation  of  power,  in  terms  of  the
 experience  of  the  Members,  if  the
 Members  poin:  out  to  me  that  further
 devolution  is  necessary  in  respect  of
 financial  powers,  in  that  case  I  ghall?
 accept  all  the  constructive  proposals
 and  we  shall  try  to  make  the  re-
 organisation  and  restructuring  of  the
 Railway  Board  a  great  success.  That
 is  the  approach  we  have  taken.

 SHRI  rom  M.  STEPHEN  (Idukki):
 Are  you  satisfied  with  the  devolution
 of  powers  as  contemplated  by  the
 Administrative  Reforms  Commission?
 Has  that  taken  place  completely?

 PROF.  MADHU  DANDAVATE;  In
 fact  I  have  gone  ahead  further.  I
 have  gone  through  the  recommenda-
 tion,  of  the  Administrative  Reforms
 Commission.  They  have  only  indi-
 cated  that  there  should  be  devolution
 and  delegation  of  powers;  they  had
 not  spelt  it  out  and  we  had  tried  to
 do  it.  I  can  assure  every  Member  of
 this  House  that  any  further  construc-
 tive  proposal]  for  devolution  or  dele-
 gation  of  powers  would  be  given  full
 consideration.  If  you  point  out  that
 those  are  the  Jacunac,  we  will  always
 accept  your  proposals  and  see  that
 the  reorganised  Railway  Board  func-
 tions  more  effectively.

 AN  HON  MEMBER:  Have  the  re-
 presentatives  of  Railwaymen’s  union
 been  associated  in  this?

 PROF.  MADHU  DANDAVATE:
 There  are  different  levels  at  which
 they  are  associated.  Now,  who  are
 the  members  of  the  Railway  Board?
 They  are  not  IAS  officers  brought
 from  outside.  They  are  people  com-
 ing  from  various  faculties;  they  are
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 railwaymen  themselves;  they  are
 technicians,  engineers  and  so  on.
 After  some  time  they  become  gene-
 ral  managers,  As  far  as  participation
 3s  concerned,  we  have  a  corporate  en-
 terprise  group  in  which  representa-
 tives  of  the  recognised  federations,
 representatives  of  the  officers  federa-
 tions,  members  of  the  Railway  Board
 and  ‘he  Minister  are  all  there  and
 they  discuss  important  policy  mat-
 ters,  It  was  functioning  at  the  cen-
 tral  level  and  we  felt  that  it  must  be
 taken  down.  We  acepted  the  sug-
 gestions  of  the  trade  unionists.  We
 have  taken  it  even  to  the  zonal  level
 and  divisional  level  and  it  is  func-
 tioning.  There  is  room  for  further
 improvement  and  we  are  trying  to
 main‘ain  their  participation

 चोधरी  बलबोर  सिह  (होशियारपुर)  :
 इससे  मौकरशाही  और  ज्यादा  गड़बड  तो
 नही  करेगी  क्या  कि  बह शीर  ज्यादा  ताकतवर
 हो  जाएगी  ?

 ब्ो०  मधु  दन्डवते  वह  कम  हो  जाय
 इसलिए  यह  रास्ता  इस्तेमाल  कर  रहे  है।
 आप  ने  जो  कहा  है  वह  ठीक  है  लेकिन  यह  न
 हो  जाए  इसलिए  यह  रास्ता  हम  इस्तेमाल
 कर  रहे है 1

 लोधरी  बलबोर  सिह  :  इस  वक्‍त  सारे

 मुल्क  के  एडमिनिस्ट्रेनन  मे  जितनी  गडबड  है
 उस  की  वजह  सिर्फ  यह  है  कि  नीकरशाही  जो
 है  वह  छा  गई  है  ब्ौर  जो  मिनिस्टर  करना  चहाते
 हैं  वह  नही  होने  देते  ।  टमलिए  कही  यह  नौकर-
 शाही  और  ज्यादा  पावरफुल  हो  कर  जो  गडबड
 हो  रही  है  उस  को ब्ौर  -यादा  खराव  न  करे
 उस  के  लिये  क्‍या  कर  रहे  है  ?

 प्रो०  मध्‌  गण्डवने  :  झापका  सुझाव  ठीक
 है  उस  पर  हम  अमल  करने  की  कोशिण  कर
 रहे  है:

 PROF,  MADHU  DANDAVATE:
 Prof.  Mavalankar  and  others  raised  a
 question  and  this  question  was  raised
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 by  a  number  of  States  also,  including
 Gujarat,  Bengal,  Punjab  ang  Haryana,
 For  some  time  there  was  a  little  dis-
 location  as  far  ag  the  allocation  of
 wagons  is  concerned  in  the  case  of
 salt,  coal  and  some  other  raw  mate-
 rials.  Firstly,  we  have  given  clear
 instructions  that  top  priority  should
 be  given  to  the  movement  of  coal,
 foodgrains,  saJt  and  all  these  require-
 ments  because  jn  that  case,  a  lot  of
 dislocation  takes  place.  For  some-
 time,  there  was  a  little  dislocation.
 But  those  who  had  complained  to  us
 have  already  written  that  now  to  a
 very  great  extent  the  problem  has
 been  solved.  The  difficulty  is  this.
 Some  industrialists  come  to  us  and
 tell  that  the  coal  is  being  released
 but  our  wé&gons  are  not  available,
 they  go  and  mect  the  Energy  Minis-
 ter  and  sav.  that  the  wugons  are
 available,  but  the  coal  i,  not  being
 released.  Only  when  the’  Energy
 Minister  and  the  Railway  Minister
 meet  together  in  the  Cahinct  meeting
 and  exchange  notes,  they  come  to
 know  what  exactly  AW  happening  and
 therefore,  only  after  the  coordination,
 we  come  to  know  what  are  the  facts.
 We  have  asked  all  the  persons  con-
 ceined  and  all  the  Governments  con-
 cerned  about  this  problem.  J  have
 received  only  yesterday  a  letter  from
 a  Punjab  Minister  that  to  a  very
 great  extent  the  problem  has  been
 solved  Similarly  in  the  case  of  salt,
 as  far  as  the  small  manufacturers  are
 concerned,  due  to  some  order  that
 was  prevalent  in  the  past,  some  diffi-
 culty  was  created  and  that  order  has
 been  withdrawn  and  as  a  result  of
 that  the  small  manufacturere  of  salt
 will  not  suffer  at  all.

 PROF.  P.  6.  MAVALANKAR
 (Gandhinagar):  Why  don’t  you  let

 the  coordination  percolate  downwards
 from  the  Cabinet  so  that  there  is
 more  coordination?

 PROF,  MADHU  DANDAVATE:
 Our  friends,  Mr.  B.  C.  Kamble  and
 a  number  of  others  have  made  certain
 references  to  the  problems  of  the
 Scheduled  Castes  and  Scheduled  Tri-
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 bes  and  backward  classes.  I  am  very
 much  aware  of  it.  I  must  tell  you
 frankly  that  ag  far  88  this  question  is
 concerned,  I  would  very  much  like
 the  Trade  Unionists  to  help  me  in  this
 respect.  There  is  a  statutory  provi~
 sion  for  reservation  for  the  Schedul-
 ed  Castes  and  Scheduled  Tribes  and
 I  am  very  proud  to  say  that  as  far  as
 the  shortfalls  are  concerned,  they  are
 the  least  in  the  Railways.  But  even,
 then,  I  am  not  sa  isfied.  ]  would  like
 to  point  out  our  difficully  to  the
 House.  Whenever  we  go  to  certain
 industrial  centres  in  the  Railways,
 and  meet  certain  trade  unionists—I
 do  not  blame  the  top  leadership  of
 the  trade  unions—  but  some  local
 trade  uniomsts  come  to  us  and  say:
 “If  you  give  this  preferential  oppor-
 tunity  to  the  Scheduled  Castes  and
 Scheduled  Tribes,  then  in  that  case
 our  promo'lons  and  seniority  are
 lost”  To  them  my  reply  is,  those
 who  have  lost  social  seniority  for
 thousands  of  years  we  will  have  to
 make  up  for  that  backlog  and  there-
 fore,  thig  preferential  treatment  will
 have  to  be  given.  Therefore,  On  this
 issue,  our  Ministry  will  not  budge
 even  an  inch.  Whatever  statutory
 provisions  are  there,  they  have  to  be
 complied  with.

 Sometimes  when  the  Scheduled
 Caste  candida'es  come  for  specific
 yobs,  therr  performance  may  not  be
 good.  But  we  do  not  want  them  to
 be  deprived  of  the  job.  We  have
 opened  training  centres,  where  they
 can  equip  themselves  better  and  give
 better  performance.  As  far  as  the
 performance  is  concerned,  the  per-
 centage  of  marks  that  s  fixed  for  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes  is  lower  as  compared  to  others.
 So,  we  will  take  care  of  that  parti-
 cular  ७900६  and  try  to  solve  the
 problem.

 AN  HON.  MEMBER:  What  about
 minority  community?

 PROF.  MADHU  DANDAVATE:
 As  far  as  the  minority  community  is
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 concerned,  there  is  no  statutory  pro-
 vision,  But  you  can  rest  assured  that
 with  my  spirit  of  secularism  ]  shall
 not  allow  the  minorities  to  suffer  only
 because  they  belong  to  the  minority
 community.  It  is  a  sclemn  assurance
 that  I  would  like  to  give  to  the  Mem-
 bers  of  this  House.

 AN  HON.  MEMBER:  What  about
 economically  backward  people?

 PROF.  MADHU  DANDAVATE:
 That  is  q  different  aspect.  Do  not
 mix  it  up.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Do  not  forget  women  :n  the
 process,

 PROF.  MADHU  DANDAVATE:
 Not  at  all.  J  hope,  Shyimati  Parvathi
 does  not  want  women  to  be  described
 as  backward  classes,

 SHRIMATI  PARVATHI  KRISH-
 NAN:  I  am  not  saying  this  in  a  light
 vein,  because  recently  when  I  had
 been  to  Guntaka]  there  are  women
 ELR,  who  have  been  refused  to  be
 given  work  and  they  weie  told  by
 the  DEN:  “Since  you  are  getting
 equal  pay  for  equal  work,  what  ad-
 vantage  ts  there  for  me.  Therefore,
 I  will  not  give  you  work”  That  is
 why,  I  say,  do  not  neglect  women  be-
 cause  there  are  a  large  number  of
 women  and  this  problem  is  coming
 up.

 MR,  CHAIRMAN:  Madam,  you
 must  be  happy  that  he  has  now  post-
 ed  all  women  a:  the  counters  also.

 PROF.  MADHU  DANDAVATE:  I
 fully  share  the  sentiments  of  Shri-
 mat;  Parvathi  Krishnan  Actually  for
 taking  a  sympathetic  a‘titude  towards
 women,  I  am  jn  the  dock.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  50  per  cent  of  the  population
 will  be  supporting  the  Minister  on
 this.
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 PROF,  MADHU  DANDAVATE;:  I
 am  not  referring  to  this,  For  having
 adopted  this  at:itude,  I  have  started
 getting  letters  from  the  male  mem-
 bers  of  the  Railway  es‘ablishment,
 which  say  that  I  am  doing  injustice
 to  them.  I  wish  to  make  this  clear:
 while  our  experience  shows  that
 wherever  women  are  posted  at  vari-
 ous  counters,  the  malpractices  are
 comparatively  less,  I  don’t  want  to
 cast  any  aspersion  on  the  male  spe-
 cies;  but  this  78  a  fact.  And  only  that
 I  indicated  an  my  speech,  (Interrup-
 tions).

 MR.  CHAIRMAN:  Time  is  very
 limited.  The  Minister  has  to  conclude
 his  speech,

 PROF.  MADHU  DANDAVATE,;  At
 330,  the  Private  Members’  Business
 is  to  start.  Ag  far  as  the  problems
 of  the  staff  are  concerned,  a  number
 of  issue.  are  tiken  up.  Firstly.  there
 is  the  question  of  recognition.  A
 number  of  trade  unions  have  said
 that  this  matter  must  be  settled  once
 and  for  all.  In  regard  to  those  who
 have  been  enjoying  he  status  of  reco-
 gnition  for  some  vears,  we  need  not
 take  it  for  granted  that  the  same  re-
 cognition  will  continue  And,  there-
 fore.  a  draft  bill  has  been  prepared;
 ue.  the  Industrial  Relations  Bill.  It
 is  being  circula‘ed.  The  viewpoint
 of  the  Opposition  will  be  ascertained;
 and  once  it  33  pushed  through,  it  will
 be  possible  for  us  to  see  that  if  the
 sole  Barsaining  Agency  is  to  be  fix-
 ed  up  on  the  ballot  of  the  workers,
 iti;  done  And  it  will  be  done  in
 cooperation  with  all  the  unions,  with
 the  necessavy  ३३8४  rds  whirh  some
 of  the  unions  have  suggested.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Where  is  it  being  circulated?

 PROF.  MADHU  DANDAVATE.  It
 will  he  circulated.  The  draft  is  ready,
 on  8  number  ef  ec’  asinns,  some‘imes
 in  a  cynical  vein  and  -ometimes  by
 way  of  criticism.  it  has  been  pointed
 out  that  we  have  not  been  able  to
 do  justice  to  the  workers.  I  am  my-
 self  aware  of  the  fact  that  there  are
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 a  number  of  problems  that  remain
 to  be  settled  as  yet;  but  at  the  same
 time,  I  wish  to  point  out  that  we  have
 been  here  only  for  eleven  months.
 But  I  very  proudly  claim  that  the
 number  of  issues  that  we  have  settled
 and  tackled  in  ll  months  is  more  than
 what  others  have  settled  in  the  course
 of  five  years.  That  list  I  have  already
 given.  I  am  not  satisfied.  For  instance,
 for  25  years,  the  lowest  of  the  low
 in  the  Indian  Railways,  viz.,  Class  IV
 employees,  had  no  selection  grade.
 With  one  stroke  of  the  pen,  we  have
 seen  to  it  that  50,000  Class  IV  men  in
 the  Railways  are  given  selection  grade,
 Certain  grades  have  been  given  ior  the
 Firemen.  All  fhe  unions  unanimously
 have  been  demanding  in  this  House,
 that  as  far  as  commissioned  Bearers
 are  concerned,  they  must  b>  converted
 into  regular  employecs.  We  have  ac-
 cepted  it  00  per  cent;  and  the  process
 has  already  begun.  There  are  some
 problems  like  casual  workers;  and
 there  are  a  number  of  problems,  We
 are  attending  to  them.  The  difficulty
 is  that  it  is  a  very  ticklish  issue  When
 the  decasualization  takes  place,  the
 problem  will  be  finally  settled.  But  till
 that  time,  we  have  given  instructions
 to  the  general  managers  that  whenever
 casual  workers  are  taken  for  a  parti-
 cular  constructional  and  seasonal  job.
 when  that  job  is  over  after  I,  2,  3  er  4
 years,  when  some  other  construction
 work  is  to  be  started  in  the  vicinity
 of  that  place,  priority  should  be  given
 to  those  casual  workers  who  worked
 in  the  first  construction  work;  and
 then  only  outsiders  should  be  taken,
 But,  there  again,  new  regional!  tensions
 are  coming  up.  In  one  place,  if  some
 casual  workers  were  working  for  some
 year,  when  seasonal  work  starts  we
 transfer  these  casual  workers  there.
 People  from  that  area  have  picked  up
 a  new  agitation;  and  party  members
 --members  belonging  to  the  same
 party  here—say  that  these  people
 should  be  put  there,  And  the  parties
 in  the  local  regions  say  that  the  loca]
 population  must  get  those  jods,
 Therefore,  they  say:  “Don’t  bring  in
 those  casual  workers.”  We  have  to
 settle  the  matter.
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 SHRI  M.  KALYANASUNDARAM
 (Tiruchirapalli):  “There  are  casual

 labourers  in  regular  service  like  Loco
 Shed  and  Permanent  Way  Gangmen,
 The  nature  of  work  is  not  seasonal:
 it  is  not  casual,  There  are  3  lakhs  of
 such  casual  labourers.  What  about
 their  position?

 PROF  MADHU  DANDAVATE:  I
 have  answered  that  question  some
 time  back,  I  will  repeat  it,  because  it
 is  a  solemn  assurance.  Wherever  we
 have  such  casual  workers  of  Jong
 standing  it  has  been  our  categorical
 instruction:  “Try  to  absorb  them  in
 the  jobs  and  make  them  temporary
 and  let  us  come  to  a  stage  where  they
 will  be  absorbed.”  That  process  has
 already  started  at  quite  a  number  of
 places.

 The  problem  of  the  Jamalpur  work-
 shop  was  raised.  I  want  to  give  a  very
 happy  news.  JT  had  sat  with  the  tech-
 nicians  and  experts  of  the  Jamalpur
 workshop,  trade  unions  and  some  of
 the  MPs  of  that  area.  And  we  have
 evolved  a  scheme.  I  have  pointed  out
 by  facts  and  figures  how  the  traction
 ix  shifting  from  steam  one  to  diesel
 and  electric  ones.  When  that  happens,
 outmoded  modes  of  production  have
 to  go;  and,  therefore,  the  rolling  mill
 has  to  be  closed  down,  because  there
 is  no  room  for  steam  locomotives  and
 other  equipments,  But  in  order  to
 see  that  because  steam  traction  is
 going  away  and  dieselization  is  tak-
 ing  place  due  to  our  rationalization,
 workers  dv  not  suffer,  we  have  ap-
 proached  the  World  Bank;  and  we  are
 ectting  a  financial  sanction  for  the
 modernization  of  various  workshops;
 and  the  Jamalpur  workshop  will  be
 the  first  on  our  list,  where  this  mud-
 ernization  wt  b  brought  about.
 Therefore,  the  problem  of  unemploy-
 ment  will  be  solved.

 Then  there  is  the  ticklish  problem,
 the  question  of  bonus.  I  want  to  re-
 peat,  it  is  not  that  I  am  saying  it  only
 now.  I  Made  the  first  statement  even
 before  the  Bhoothalingam  Com-
 mittee  was  formed,  that  we  will  try
 3963  LS—l]
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 to  delink  the  other  points  from  the
 bonus  issue,  As  far  as  bonus  is  con-
 cerned,  we  87९  solving  the  problem
 in  phases,  The  first  phase  was  to  re-
 introduce  the  old  pre-Emergency
 Bonus  Act.  That  has  already  been
 done,  Those  who  are  not  covered  by
 the  old  Bonus  Act,  their  problem  will!
 be  taken  up  after  in-depth  studies  of
 wages-income-prices,  That  work  has
 been  undertaken  by  the  Bhoothalin-
 gam  Committee.  Some  people  may
 find  fault  with  the  Bhoothalingam
 Committee.  We  are  awaiting  the  find-
 ings  of  the  Bhoothalingam  Committee

 Interruptions)

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  We  call  it  Bhooth....(Inter~
 ruptions)

 PROF,  MADHU  DANDAVATE:
 When  hon,  Members  were  speaking,
 I  listened  to  them  very  patiently.  I
 expect  the  same  courtesy.

 I  would  like  to  make  jt  very  clear
 privilege  becomes  an  eye-sore  in  the
 Bhoothalingam  Committee,  it  need

 not  be  taken  for  granted  that  all  the
 recommendations  will  be  accepted  by
 us.  We  will  examine  every  recom-
 mendation  of  the  Bhoothalingam
 Committee  in  depth,  and  on  the  basis
 of  their  findings,  our  experience  about
 the  working  class  and  the  general  ap-
 proach  of  the  Members  of  Parlia-
 ment  we  will  be  able  to  formulate
 our  attitude,  That  will  be  our  apro-
 ach,  as  far  as  the  problem  of  bonus
 is  concerned.

 I  have  not  referred  to  individual
 cases.  I  have  formulated  the  broad
 policies,  Regarding  the  individual
 points  I  will  write  to  individual
 Members,

 In  3947  our  foreign  dependence  was
 60  per  cent,  Today  we  are  proud  that
 our  technicians  have  reduced  our  de-
 pendence  on  foreign  countries  to  7  per
 cent.

 MR.  CHAIRMAN:  Please  conclude
 your  speech,  There  is  the  Private
 Members’  Business,
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 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  He  may  conclude  on

 Monday,

 PROF,  MADHU  DANDAVATE
 After  this  there  38  the  discussion  on
 the  Demands,  when  you  get  an  ad-
 ditional  opportunity

 I  will  conclude  by  paying  my  comp-
 liments  to  the  railway  workers  and
 among  them  I  inelude  the  officers,
 technicians,  engineers,  and  men  of  the
 managerial  cadre  We  have  taken
 certain  steps  which  will  take  away
 certain  privileges  of  the  officers  Some
 of  them  may  feel  hurt  Our  attitude
 is  not  to  hurt  anyone,  our  attitude  is
 only  to  create  a  situation  in  which  no
 privilege  becomes  an  eye-sore  in  the
 eyes  of  the  lower  cadres  of  the  rail-
 way  employees  or  the  general  public
 That  ४४  all  what  we  have  done  We
 will  continue  to  take  into  account
 their  legitimate  demands  For  instan-
 ce,  we  have  already  created  a  secp-
 arate  Directorate  for  gazéited  officers
 We  have  already  appomted  a  D-
 rector  We  are  already  reviewing  the
 entire  question  All  the  legitimate
 demands,  whether  they  belong  to
 Class  IV,  I,  If  or  I,  will  be  gone  into
 with  the  co-operation  of  all  who  are
 interested  का  the  welfare  of  the  rail-
 ways

 5  35  hrs,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTEENTH  REPORT

 SHRI  YADAVENDRA  DUTT  (Jaun-
 Pur)  343  beg  to  move

 “That  this  House  do  agree  with
 the  Thirteenth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Wesolutions  presented  to  the
 House  on  the  8th  March,  1978”

 MR,  CHAIRMAN!  The  questicw  ast
 “That  this  House  do  agree  with

 the  Thirteenth  Heport  of  the  Com-
 mittee  on  Private  Members’  Bulls
 and  Resolutions  presented  to  the
 House  on  the  8th  March,  1978"

 The  motton  was  gdopted,
 ee

 5.35]  hrs

 CONSTITUTION  (AMENDMENT)
 B.

 (Amendment  of  Etghth  Schedule)

 SHRI  ०  K  CHANDRAPPAN  (Can-
 nanore)  I  beg  to  move  for  leave  to
 introduce  a  Bill  furthe:  to  amend  the
 Constitution  of  India

 MR  CHAIRMAN  The  question  3५
 “That  leave  be  granted  to  intio-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India”

 The  motion  was  adopted
 SHRI  C  K  CHANDRAPPAN  I

 introduce  the  Bull

 35  36  hrs

 FACTORIES  (AMENDMENT)  BILL
 (Amendment  of  section  2)

 SHRI  K  RAMAMURTHY  (‘Dharma-
 puri)  I  beg  to  move  for  leave  to  in-
 troduce  a  Bull  further  to  amend  the
 Factories  Act  948

 MR  CHAIRMAN  The  question  Is
 That  Icave  be  granted  to  in-

 troduce  a  Bull  further  to  amend  the
 Factories  Act,  1948

 The  motion  was  adopted
 SHRI  K  RAMAMURTHY  I  intro-

 duce  the  Bull
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 768.363  bra.

 PRICES  FIXATION  BILL

 शी  जिनायक  प्रसाद  यावव  (सहरसा)  :
 सभाषत्षि  महोदय,  मैं'  प्रस्ताअ'  करता  हूं  कि  देश
 में  भ्रधिक  दाम  लेने  की  लूट  बन्द  करने  शौर
 बस्तुझों  की  उचित  कीमत  नियत  करने  का
 उपबन्ध  करने  वाले  विधेयक  को  पुरःस्थापित
 करने  की  भ्रनुमति  दी  जाये  ।

 MR,  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  preven-
 tion  of  charging  exorbitant  rates  and
 for  fixing  fair  prices  of  com-
 modities.”

 The  motion  was  adopted

 श्री  विनायक  प्रसाद  यादव:  सभापति
 महोदय,  मैं  उक्त  विधेयक  पुर:स्थापित  करता
 ह्

 35.37  hrs.
 CONSTITUTION

 BILL

 (Substitution  of  article  6)

 (AMENDMENT)

 क्रो  विनायक  प्रसाद  यादव  (सहरसा)  :
 सभापति  जी,  मैं  प्रस्ताव  करता  हु  कि  भारत  के
 संविधान  का  और  सशोधन  करने  वाले  विधेयक
 को  पुर  स्थापित  करने  की  भ्रनमति  दी  जाये  |

 MR,  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted

 श्रो  विनायक  प्रसाद  यादव  सभापति
 महोदय,  मैं  उक्त  विधेयक  पुर  स्थापित  करता
 हुं  1 ५

 ee
 15.37)  brs.
 CONSTITUTION

 BILL
 (Omision  of  article  44)

 SHRI  G.  M.  BANATWALLA  (Pon-
 nani);  I  beg  to  move  for  leave  to  in-

 (AMENDMENT)
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 troduce  a  Bili  further  to  amend  the
 Constitution  of  India,  I  want  te  add
 two  sentences....

 MR.  CHAIRMAN:  You  cannot  make
 8  speech  now,

 The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  G.  M.  BANATWALLA:  T  ine

 troduce  the  Bill.

 5.38  hrs,

 CODE  OF  CIVIL  PROCEDURE
 (AMENDMENT)  BILL

 (Amendment  of  Section  80)
 SHRI  BALDEV  SINGH  JASRO-

 TIA  (Jammu):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Code  of  Civil  Procedure,
 1908.

 MR,  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Code  of  Civil  Procedure,  1908”

 The  motion  was  adopted
 SHRI  BALDEV  SINGH  JASRO-

 TIA:  I  introduce  the  Bill.

 5.384  hrs.
 HOMOEOPATHY  CENTRAL  COUN-

 CIL  (AMENDMENT)  BILL

 (Amendment  of  Section  2)
 DR.  BHAGWAN  DAS’  RATHOR

 (Hardwar):  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  amend  the
 Homoeopathy  Central  Council  Act,
 1973.

 MR,  CHAIRMAN:  The  question  is"

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  amend  the  Homoeo-
 pathy  Central  Council  Act,  1978."

 The  motion  was  adopted.



 327  Bills  Introduced

 I  introduce  the  Bill.
 ——

 539  hrs,

 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  article  40)

 SHRI  ०  K  CHANDRAPPAN
 (Cannanore)  I  beg  to  move  for
 Jeave  to  mtroduce  a  Bull  furthe:  ६०
 amend  the  Constitution  of  India

 MR  CHAIRMAN  The  question  75

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India”

 The  motion  was  adopted

 SHRI  ८  K  CHANDRAPPAN
 I  introduce  the  Bill

 5  393  hrs

 CONSTITUTION  (AMENDMENT)
 BILL

 (Amendment  of  articles  102,  03  etc  )

 Bo  रामजी  सिह  (भागलपुर)  सभा-
 पति  महोदय,  मैं  दलबदल  निराध  सम्बन्धी
 भारत  के  सविधान  म  सशाधन  करन  वाले
 विधेयक  को  पुर।स्थापित  करने  की  अनुमति
 चाहता  हूं  ।

 MR  CHAIRMAN  The  question  3

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India”

 The  motion  was  adopted

 To  रामजी  सिह  सभापति  महोदय
 मैं  उक्स  विधेयक  को  पुर  स्थापित  करता  हू  ।
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 5  40  hrs,

 CONSTITUTION  (AMENDMENT)

 (Insertion  of  new  article  88.4)

 डा०  रामजी  सिह  (भागलपुर)  सभापति
 महोदय,  मैं  जीविकोपार्जन  के  लिए  काम  का
 भ्रधिकार  सम्बन्धी  भारत  के  सविधान  का
 सशोधन  करने  वाले  विधेयक  को  पुर  स्थापित
 करने  की  अनुमति  चाहता  हू  ।

 MR  CHAIRMAN  The  question  is"
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India”

 The  motion  was  adopted

 डा०  रामजी  सिह  सभापति  महादय
 मैं  उक्त  विधेयक  को  पुर  स्थापित  करता  हू  t

 5  403  hrs
 CONSTITUTION

 BILL
 (AMENDMENT)

 (Amendment  of  articles  84  and  326)
 डा०  रामजी  सिह  (भागलपुर)  सभापति

 महांदय  मै  निर्वाचित  प्रतिनिधिथा  का  वापस

 बुलाने  के  अधिकार  सम्बन्धी  भारत  के
 सबिधान  का  सशाधन  करने  वाले  विधेयक  को

 पुर  स्थापित  करन  की  श्रनुमति  चाहता  हू  ।

 MR  CHAIRMAN  The  question  is

 ‘That  leave  be  granted  to  intro-
 duce  a  Bull  further  to  amend  the
 Constitution  of  India”

 The  motion  was  adopted.
 To  रामजी  सिह  सभा  महांदय,  मै

 उक्त  विधेयक  का  पुरश्स्थापित  करता  हू

 1b  4  hrs

 CONSTITUTION  (AMENDMENT)
 BILL

 (Insertion  of  new  article  3A)
 Bo  रामजी  सिह  (भागलपर)  सभा-

 पति  महोदय,  मैं  2  वर्ष  के  बदले  8 बचे  के
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 लोगों  को  वोट  देने  के  भ्रधिकार  सम्बन्धी
 भारत  के  संविधान  का  संशोधन  करने  वाले
 विधेयक  को  पुर:स्थापित  करने  की  अनुमति
 चाहता  हूं  t

 MR,  CHAIRMAN;  The  question  ASD

 “That  leave  be  granted  to  intro-
 duce  a  Bilj  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted

 डा०  रामजी  सिह  सभापति  महोदय,
 मैं  उक्त  विश्वेयः  को  पुर.स्थापित  करता  हूं  ।

 35.4)  hrs.
 REPRESENTATION  OF  THE  PEO-

 PLE  (AMENDMENT)  BILL

 (Insertion  of  new  section  78A)
 SHRI  SAUGATA  ROY  (Barrack-

 pore):  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 1951.

 MR.  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Representation  of  the  People  Act,
 1951.”

 The  motion  was  adopted.
 SHRI  SAUGATA  ROY:  I  introduce

 the  Bill.

 5.42  brs,
 CONSTITUTION

 BILL
 (INSERTION  OF  NEW  ARTICLEs  3298,

 ET.)
 SHRI  SAUGATA  ROY  (Barrack-

 pore):  I  beg  to  move  for  leave  to
 introduce  a  Bill  further  to  amend  the
 Constiaution  of  India.

 MR,  CHAIRMAN:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,

 (AMENDMENT)

 Constitution
 Amat.)  Bill

 SHRI  SAUGATA  ROY:  I  introduce
 the  Bill,

 5.424  hrs.
 CONSTITUTION  (AMENDMENT)

 BILL
 (Amendment  of  article  352)—Contd,

 By  Shri  Hari  Vishnu  Kamath

 MR.  CHAIRMAN:  Now  we  take  up
 further  consideration  of  the  following
 motion  moved  by  Shri  Hari  Vishnu
 Kamath  on  the  29th  July,  ‘1977,  name-
 ly:—

 ‘That  the  Bill  further  to  umend
 the  Constitution  of  India,  be  taken
 into  consideration.”

 Shri  Shanti  Bhushan  may  continue.
 TIIE  MINISTER  OF  LAW,  JUSTICE

 AND  COMPANY  AFFAIRS  (SHRI
 SHANTI  BHUSHAN):  On  the  last  oc-
 casion  I  had  dealt  with  most  of  the
 provisions  of  the  Bill  which  had
 been  moved  by  the  hon.  Member,  Shri
 Kamath,  There  is  only  a  little  more
 to  be  said  on  that,

 I  have  dealt  with  the  question  of
 the  ratification  of  the  proclamation  of
 the  Emergency  and  saig  that  it  would
 not  be  proper  that  it  should  be  per-
 mitted  to  be  done  by  a  bare  majority  of
 the  two  Houses  and  I  have  said  that
 there  should  be  a  special  majority.  I
 only  joined  issue  a  little  with  Shri
 Kamath  that  if  the  Constitution  ean
 be  amended  by  two-thirds  majority
 of  the  Members  present  and  voting,
 ratification  of  the  proclamation  may
 also  be  allowed  to  be  done  by  the
 same  kind  of  special  majority.

 15.43  hrs.

 [Surr  Durrenpranats  Basu  in  the
 Chair}

 The  last  part  of  the  proposed  Bill
 relates  to  the  subsequent  ratifications.
 Sir,  the  hon.  Members  of  the  House
 are  aware  that  the  original  emergency
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 iShri  Shanti:  Bhushan)
 provisions  contained  in  the  Constitu-
 tion  provide  that  after  the  proclama-
 tion  has  been  made  by  the  President
 it  requires  ratification  by  the  two
 Houses  of  Parliament  But  once  it  has
 been  ratifed  by  the  two  Houses,  then
 in  that  case  the  Parlament  has  no
 Say  in  the  matter  and  that  proclama
 tion  of  emergency  can  continue  in-
 defhmtely  till  the  President  makes  uo
 his  mind  to  revoke  that  proclamation
 It  has  been  a  rather  unhappy  expe.i-
 ene  of  the  people  of  this  country  that
 even  in  the  case  of  external  aggression
 when  the  whole  country  stood  like  a
 man  and  helped  the  Government  ard
 Supported  the  Government  in  pro-
 claiming  an  emergency  m  the  country
 afte:  the  aggression  wax,  over  and  after
 everything  had  normalsed  even  then
 the  previous  Government  many  a  time
 had  decided  to  continue  with  the
 emergency  for  Many  many  ytais  be
 cause  when  there  1५  a  proclamation  of
 emerge  icy  then  there  are  certain  en-
 larged  powers  which  are  a\  aiulable  to
 the  Government  Theretore  with  the
 attraction  of  being  able  to  use  those
 enlarged  powers  it  appears  that  even
 when  the  conditions  hag  normalised
 those  proclamations  of  emergency  had
 still  been  continued

 I  am  thankful  to  the  hon  Member
 for  highlighting  that  deficiency  that
 imadequacy  in  the  Constitution  because
 the  Parhament  I  believe  and  the
 Government  believes  should  have
 the  right  to  oversee  not  merely  that
 the  proclamation  of  cmergency  was
 properly  proclaimed  but  that  it  38  con-
 tmued  only  so  long  as  there  s  neces
 sity  for  the  continuation  of  a  pro
 clamation  of  emergency  and  as  soon
 ag  this  situation  in  the  country  alters
 when  the  emergency  or  the  emergency
 powers  which  go  ulong  with  it  are  no
 longer  required  then  in  that  case  the
 proclamation  of  emergency  should  hr
 brought  to  an  end  Therefore  the  hon
 Member  has  suggested  that  after
 mtervals  of  not  more  than  six  months
 the  matter  of  emergency  should  be  re-
 considered  by  the  two  Houses  of  Par-
 jiament  I  am  happy  to  say  that  the
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 Government's  thinkang  on  this  subject
 is  also  in  the  same  direction  There.
 fore,  I  hope  when  in  this  very  session
 that  comprehensive  Constitution
 (Amendment)  Bull  28  brought  by  the
 Government  it  will  contain  provision
 to  provide  that  at  an  interval  of  not
 more  than  six  months  the  Parliament
 should  have  an  opportunity  of  re-
 considering  the  question  as  to  whether
 the  proclamation  of  emergency  should
 be  continued  any  turther  In  that
 connection  I  may  be  permitted  to
 diaw  the  attention  of  the  hon  Mem-
 ber,  to  one  more  thing  although  it  does
 not  primarily  arise  out  of  the  Bull
 moved  by  my  hon  friend,  Shri  Kamath
 I  have  had  occasion  to  inform  the
 hon  Members  of  the  House  earlier
 also  but  it  is  such  an  important  matter
 that  I  think  it  would  bear  repetition
 Apart  from  amending  the  provisions
 of  Article  342  in  this  connection  it  is
 also  necessary  that  certain  turther
 safeguards  be  introduced  so  that  the
 emergency  powers  Cannot  be  abused
 and  that  kind  of  situation  those  dark
 days  ot  this  internal  emergency  can
 not  be  brought  back  in  this  country
 where  even  the  right  to  life  or  liberty
 had  been  suspended  We  had  _  the
 curious  spectacle  that  if  anybody  was
 ahve  he  was  alive  on  iccount  of  the
 mercy  of  the  executive  Government  of
 the  day  and  if  a  person  was  free  it
 was  only  on  account  of  the  mercy  of
 the  executive  Government  of  the  day
 because  if  you  had  taken  away  Article
 2b  which  was  the  sole  repository  of  the
 right  to  life  and  liberty  as  soon  as  the
 enforcement  of  that  Article  had  been
 suspended  that  right  to  life  and  liberty
 had  itself  got  suspended  It  is  in  the
 contemplation  of  the  Government  to
 remedy  that  situation  also  by  propos-
 ing  an  amendment  to  Article  359  to
 provide  that  so  far  as  this  very  sacred
 and  fundamental  nght  is  concerned—
 there  cannot  be  a  more  sacred  right
 than  this  which  an  individual  can
 have—it  shall  neither  be  capable  of
 suspension  nor  {ts  enforcement  shall
 be  capable  of  suspension  under  any
 circumstances  whether  external  emer
 gency  or  any  other  kind  of  emergency
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 After  pll,  there  are  extensive  powers
 with  the  Parlament  and  with  the
 executive  Government,  etc.  to  control
 situations.  So  far  ag  the  present  Goy-
 ernment  is  concerned,  it  does  not
 Subscribe  to  the  proposition  that  even
 the  fundamental  right  to  life  or  liberty
 whieh  is  granted  requires  suspension.
 As  the  hon.  Members  are  aware,  it  is
 a  qualified  right.  That  is  not  an
 absolute  right.  It  is  qualified,  namely,
 not  to  be  deprived  of  one’s  right  to
 life  or  liberty  except  by  the  procedure
 established  by  law.  I  canot  see  any
 justification  as  to  why  it  should  ट
 necessary  to  suspend  even  such  a
 fundamental  right  to  life  or  liberty,
 namely,  it  should  be  open  to  any  ex-
 ecutive  power  to  take  away  a  person’s
 right  to  life  or  Hberty  without  even
 complying  with  the  procedure  establ-
 isheg  by  law.

 I  think  this  is  a  very  important  Bull
 which  has  been  moved  by  the  hon.
 Member,  Shri  Hari  Vishnu  Kamath,
 highlighting  these  things  and,  possi-
 bly,  he  wanted  to  use  it  as  a  catalytic
 agent  in  order  to  further  quieken
 the  pace  of  Government  in  bringing
 forward  a  comprehensive  Constitution
 Amendment  Bill......

 SHRI  HARI  VISHNU  KAMATH
 (Heshangabad):  There  is  one  more

 provision  in  my  Bill  which  has  been
 tucked  away  in  a  small  amendment
 which  I  moved  along  with  my  Bill,  and
 that  seeks  to  restore  the  court’s  juriz-
 diction.

 SHRI  SHANTI  BHUSHAN:  Yes;  the
 introduction  of  clause  5  in  various  arti-
 cles.  Clause  5  or  a  similar  clause  had
 been  added  by  earlier  amendments.  The
 idea  was  that  such  a  proclamation
 should  not  be  questionable  in  a  court
 of  law  on  any  ground  whatsoever.  I
 am  again  happy  to  say  that  the  Gov-
 ernment’s  thinking  on  that  subject  35
 to  restore  the  court’s  jurisdiction.  Of
 course,  the  court’s  jurisdiction  was  not
 to  sit  in  appeal  over  the  decision  of
 the  Government  or  the  decision  of  Par-
 liament.  It  was  a  qualified  jurisdic-
 tion  in  a  sense  that  if  there  is  a  mala
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 fide  proclamation,  efc.,,in  that  case,  om
 that  limited  ground  on  which  the  sub-
 jective  decision  of  the  President,  etc.
 was  questionable  in  a  court  of  law,
 there  is  no  reason  why  that  limited
 power  which  the  courts  had  should
 have  been  taken  away.  I  am  happy
 to  say  that  the  thinking  of  the  pre-
 sent  Government  is  also  to  delete  that
 restriction  which  has  been  imposed  on
 the  courts’  powers.

 With  these  words,  I  would  request
 the  hon.  Mem:er  not  to  press  his  Bill
 but  to  withdraw  his  Bill  and  to  wait
 for  the  early  introduction  of  a  more
 comprehensive  Constitution  Amend-
 ment  Bill  in  the  Parliament  in  ‘this
 very  session.

 MR.  CHAIRMAN:  Shri  Kamath.

 PROF.  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  Sir,  if  you  will  kindly  re-
 call  what  happened  two  weeks  ago,
 the  House  had  agreed  that  the  Law
 Minister  would  intervene  in  this  de-
 hate.  leaving  some  scope  for  otker
 hon.  Members  to  speak  before  Sari
 Kamath  replies.  That  is  what  was
 agreed  to  last  time.  Therefore,  43
 do  wish  to  take  this  opportunity  of
 speaking  briefly  on  the  Bill

 MR.  CHAIRMAN:  The  hon.  Mianis-
 ter  has  already  replied.

 SHRI  HARI  VISHNU  KAMATH:  He
 does  not  reply,  I  have  the  right  of
 reply.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  There  is  a  very  important  Bill,
 the  Unemployment  Allowance  Bill,
 coming  up  next  standing  in  the  name
 of  Shri  Lakkappa.

 SHRI  HARI  VISHNU  KAMATH:  द
 will  not  come  in  the  way  of  that  Bill.

 PROF.  P.  5.  MAVALANKAR:  I  will
 be  very  brief.  I  only  want  to  invite
 your  attention  to  what  was  agreed  to
 two  weeks  ago  when  the  House  deci-
 ded  that  the  Law  Minister  would  in-
 tervene,  leaving  some  scope  for  other
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 [Prof.  P,  6.  Mavalankar]
 hon.  Members  to  speak  before  Shri
 Kamath  replies.  In  any  case,  the  hon.
 Minister  does  not  reply.  The  right
 of  reply  is  only  for  the  mover  of  the
 Bill.  The  hon.  Minister  has  only  in-
 tervened.  Kindly  allow  me  some  time;
 I  will  be  very  brief  and  then  Shri
 Kamath  may  reply.  I  do  not  want  to
 come  in  the  way  of  Shri  Lakkappa’s
 Bill.  In  fact,  I  welcome  that  Bill

 also.  :

 MR.  Chairman.  Sir.  I  do  wish  to
 support  my  esteemed  iriend  and  elder,
 Shri  Kamath  on  his  Bill  which  deals
 with  the  very  radical  amendment  of
 Article  352.  Now,  I  do  not  want  to
 go  into  the  history  of  the  entire  gamut
 of  emergency  things  that  had  happen-
 ed  in  this  country.  I  want  to  speak
 briefly.  I  want  to  suggest,  first  of
 all,  that  this  Article  352,  as  it  stands
 today  in  the  Constitution  is  liable  to  be
 further  abused  and  misused  if  proper.
 prompt  and  timely  action  is  not  taken
 to  revise  it  suitably.

 Now  Mr.  Kamath  has  come  forward
 with  his  amendments  and  the  Law
 Minister  in  his  intervention  gave  an
 assurance  that  he  will  also  go  into  the
 same  direction,  and  perhaps  Mr.
 Kamath,  at  that  point  of  time,  after
 getting  some  clarification,  may  even
 withdraw  the  Bill.  We  are  not  interes-
 ted  in  seeing  Mr.  Kamath’s  Bill  pas-
 sed  but  we  are  interested  to  ensure
 that  emergency  provision,  are  never
 abused  or  misused  hy  any  power  that
 be.  That  is  the  main  objective.

 I  want  to  suggest  that  we  must  look
 at  Article  352  in  relation  to  Articles
 358  and  359.  I  do  not  know  what  the
 Law  Minister  has  to  say  in  this  regard,
 but  Articles  358  &  359  also  take  away
 under  the  name  of  emergency  so  many
 fundamental  rights  during  the  con-
 tinuance  of  emergency  which  again
 they  need  not,  because  in  continuance
 of  emergency  and  having  blanket  po-
 wers  for  the  Government  of  the  day
 during  emergency  did  not  call  for
 abrogation  of  fundamental  rights  for  all
 times.  Once  the  executive  has  tasted
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 all  these  powers,  it  does  not  want  to
 get  rid  of  those  powers.  That  is  the
 difficulty.

 I  start  by  saying  that  Shri  Kamath
 deserves  to  be  congratulated.  I  also
 think  that  Shri  Kamath  said  that  he
 wants  not  only  everything  to  be  fool-
 proof  but  knave-proof.  |  repeat  that.
 That  is  a  very  good  point.  We  are
 grateful  to  him  for  that  and  we  are
 happy  that  he  is  still  with  us  in  this
 House—one  of  the  founding  fathers
 of  our  Constitution.  It  may  be  said
 to  hig  credit  that  he  was  a  forefronter
 in  the  Constitution  making,  that  he
 gave  a  very  clear,  and  ample  warning
 that  there  was  a  possibility  of  this
 article  (352)  being  abused  and  mis-
 used.  I  hope  Mr.  Kamath  will  bear
 me  out  when  I  say  that  he  did  give
 the  warning.

 SHRI  SHANTI  BHUSHAN:  Is  he  2
 founding  father  or  founding  grand-
 father?

 PROF.  P.  G.  MAVALANKAR:  He
 is  a  bachelor.  So,  in  one  sense,  he  can-
 not  be  a  father  or  a  grand-father.  But
 he  is  one  of  the  founding  fathers  cf
 the  Constitution  Now,  Sir,  what  he
 has  done  in  this  Bill  is  that  he  says,
 instead  of  internal  disturbance,  «se
 the  words  ‘armed  insurrection’.  This
 phrase,  this  internal  disturbance,  has
 always  been  a  phrase  which  is  very
 nebulous,  very  doubtful  because  a
 Government  can  misuse  this;  this  can
 be  taken  as  a  nebulous  ground,  and
 Government  could  declare  emergency
 as  was  done  by  Mrs.  Gandhi  only  some
 time  back  because  how  do  you  define
 internal  emergency?  Now,  Sir,  I  do
 not  know  whether  internal  emergency,
 once  declared,  can  always  be,  simul
 taneously,  in  the  same  breath,  justi-
 ciable.  That  point  is  worth  considera-
 tion  further.  I  think  the  Law  Minis-
 ter  may  have  something  to  say  on
 that  point  also  because  we  all  agree
 that  the  declaration  of  emergency  is
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 particularly  and  largely  a  political  act
 rather  than  a  legal  or  constitutional
 act,  and  if  there  is  an  amergency,
 crisis,  disturbance,  etc.,  well,  I  do  not
 think  the  law  court  can  go  into  the
 question  and  decide  whether  the
 declaration  was  legal  or  not  legal,  con-
 stitutional  or  not  constitutional.  There-
 fore,  I  want  to  limit  the  justiciable
 part  of  it  only  to  one  word—whether
 declaration  was  mala  fide  or  bona  fide
 But  beyond  that,  judicial  power  must
 not  be  stretched.  Otherwise,  we  will
 go  into  another  danger  and  the  remedy
 may  prove  to  be  worse  than  the
 disease.  Having  said  that,  why  I
 want  to  support  Shr  Kamath  is—I
 want  to  say  briefly—that  because  he
 got  rid  of  the  phrase  internal  dis-
 turbance  which  is  a  very  loose  word
 capable  of  all  kinds  of  definitions,
 capable  of  fresh  crisis,  abuse,  as  was
 done  by  Mr.  Gandhi  in  1975;  and  there
 fore,  he  used  the  word  ‘armed  in-
 surrection’.  JI  would  say  that  it  is
 slightly  better  But  I  would  even  say
 that  there  is  a  case  for  complete  aboli-
 tion  of  the  whole  Article  352.  Why
 should  we  have  internal  Emergency?
 If  there  is  an  Emergency  of  such  a
 grave  disorder  as  an  external  aggres-
 sion,  do  you  think  that  anybody  in
 this  country,  any  patriotic  citizen  i2
 this  country,  will  be  objecting  to  Gov-
 ernment  having  vast  powers?  Was
 there  no  unanimity  of  opinion  at  the
 time  of  the  Chinese  Aggression  in  962
 and  the  Pakistan  Aggression  in  4965
 and  again  in  19717  People  were  one
 with  the  Government.  It  is  only  when
 there  is  no  emergency  and  when  Gov-
 ernment  wants  to  have  the  Emergency
 powers,  that  difficulties  arise.

 Therefore,  I  would  like  the  non.
 Minister  to  think  on  those  lines  and
 tell  us,  maybe  at  a  later  stage  when
 he  comes  with  his  own  Bill,  whether
 this  article  has  any  justification  what-
 soever  and  if  it  has,  whether  he  will
 make  it  so  rigid  and  strict  that  it  will
 become  next  to  impossible  to  make
 use  of  it  except  in  a  very  rare,  gen-
 uine,  extraordinary,  critical  situation
 which,  one  hopes,  will  never  arise.
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 Mr.  Kamath  has  very  rightly  said
 that  the  whole  matter  must  be  left,
 not  to  the  President  and,  therefore,
 the  Pirme  Minister  and  the  Council
 of  Ministers,  but  to  the  Parliament.
 The  Parliament’s  approval  is  not  te  be
 given  once  and  for  all.  The  matter
 must  come  before  the  Parliament
 periodically,  so  that  Parliament—
 meaning  the  people  of  India—has  the
 right  to  find  out,  periodically,  whether
 the  Emergency  still  continues  or  not.
 The  present  provision  is  that  the  Pro-
 clamation  will  be  presented  to.  and
 passed  bv  Parliament.  But  its  con-
 tinuation  is  not  under  the  supervision
 and  control  of  Parliament  Once  the
 Parliament  approves  of  the  Proclama-
 tion  of  Emergency  as  unfortunately  it
 did  in  July,  975—though  some  of  us
 opposed  it  tooth  and  nail;  we  ultimately
 staged  a  walk  out;  that  was  all  that
 we  could  do;  it  was  passed—there  :s
 no  further  remedy,  that  becomes  per-
 ennial  until  the  President,  that  is  the
 Prime  Minister,  chooses  to  get  rid  af
 it.  Therefore,  Parliament  must  come
 into  the  picture  afterwards  alse.
 Parliament’s  powers  must  be  increas-
 ed  or  strengthened.  Parliament  must
 not  be  allowed  to  lose  all  control  once
 they  have  got  the  approval  of  the
 Parliament  in  the  beginning  of  Emer-
 gency-declaration.

 Take  the  countries  like  the  USA.,
 Canada  and  Australia,  the  three  large
 countries,  federal  countries,  democra-
 tic  countries  like  India  JI  want  the
 Government  to  tell  me  whether  there
 is  any  provision  for  Emergency  powers
 in  these  three  countries,  namely,  in
 the  USA,  Canada  and  Australia  If
 these  three  countries,  large  as  they
 are,  resourceful  as  they  are,  rich  as
 they  are,  prosperous  as  they  are,  do
 not  need  Emergency  provisions  in
 their  Constitutions  and  they  could  use
 Emergency  powers  during  emergency
 situations  with  the  consent  of  the
 people  without  having  Emergency
 powers  laid  down  in  their  Constitu-
 tions,  why  do  we  in  India  want  to  anti-
 cipate,  theoretically  and  academically,
 possibilities  of  Emergency  and  incor-
 porate  such  provisions  in  our  Constitu-
 tion?
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 Dr.  8.  R.  Ambedkar,  in  the  Consti-

 tuent  Assembly  of  India,  when  he  re-
 ferred  to  these  Emergency  provisions,
 said  that  these  Emergency  powers
 were  unique  in  the  world;  Dr  Ambed-
 kar  has  gone  on  record  in  the  Cons-
 tituent  Assembly  debates  to  say  that
 the  Emergency  powers  given  in  the
 Indian  Constitution,  if  they  were  used,
 would  make  the  Indian  quasi-federal
 structure  completely  unitary.  There-
 tore,  he  had  only  a  war  situation  in
 mind,  no  other  internal  disturbance
 of  a  local  or  regional  character;  he
 really  thought  of  big  Emergency  like
 war.  Dr.  Ambedkar  did  not  think  .n
 terms  of  any  kind  of  internal  distur-
 bance—where  it  would  be  so  used  as
 to  make  a  non-sense  of  the  Constitu-
 tional  provision.

 From  that  point  of  view  also  I  feel
 that  we  should  support  Mr.  Kamath’s
 Bill,  and  I  hope  that  Government  will
 assure  us  that  not  only  article  352
 but,  along  with  that  articles  358  and
 359  also  will  be  so  radically  amended
 that  no  future  executive  or  govern-
 ment,  will  dare  abuse  the  powers  of
 the  executive  which  are  given  in  the
 Constitution  both  with  a  view  to  pro-
 tecting  the  country  and  with  a  view
 to  enhancing  the  democratic  traditions
 of  this  great  Republic
 36.00  brs.

 SHRI  HARI  VISIINU  KAMATH.  It
 was  well  over  28  years  ago  that.  in
 the  Constituent  Assembly,  when  the
 Emergency  provisions  of  the  Constitu-
 tion  were  adopted  in  spite  of  the  efforts
 that  I  and  a  handful  of  my  colleagues
 in  the  Constituent  Assembly  had
 made  to  amend  some  of  the  provisions,
 soon  after  these  provisions  were  adop-
 ted,  I  rose  in  my  seat  and  said,  with
 pain  and  agony  in  my  heart  “This  5
 a  day  of  sorrow  and  shame:  may  God
 help  the  Indian  people”.  Today,  Sir,
 I  am  deeply  grateful  to  Hon  Members
 of  both  sides  of  the  House  who  have
 taken  part  in  this  (may  I  say)  impor-
 tant  debate—a  very  significant  discus-
 sion  on  the  key  provisions,  on  the
 Emergency  provisions  of  the  Constitu-
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 tion  which  constitute  a  constitutional
 threat  to  democracy.  I  am  deeply  be.
 holden  to  the  Minister  of  Law  and
 Justice  who..

 SHRI  KRISHAN  KANT  (Chandi-
 garh):  And  Company  Affairs  also.

 SHRI  HARI  VISHNU  KAMATH:  Let
 us  not  speak  of  affairs.  So  let  that  be
 kept  apart!

 I  am  deeply  beholden  to  the  Minister
 of  Law  and  Justice  who  has  indicated
 to  the  House  the  mind  of  the  Govern-
 ment  and  on  what  lines  the  Government
 proposes  to  move  with  regard  to  fhese
 provisions  of  the  Constitution.  If  was
 only  a  little  over  two  years  ago  that
 the  fear,  expressed  by  me  more  than  28
 years  ago  came  true  The  Government
 of  the  day  sought  to  butcher  demo-
 cracy,  to  debauch  the  Constitution,  io
 denigrate  Parliament—particularly  the
 Opposition,  by  dubbing  them  ‘anti-~
 national  traitors’  —to  throttle  the  Press
 and  emasculate  the  Judiciary  This
 was  sought  to  be  done  in  the  name  of
 the  Constitution

 SHRI  JAGANNATH  RAO  (Berham-
 pur):  Such  strong  language?

 SHRI  HARI  VISHNU  KAMATH:  It
 is  well-deserved.  3६  can  be  stronger.
 In  fact,  I  am  amazed  at  my  own
 moderation.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  No
 language  is  too  strong  to  describe
 what  happened.

 SHRI  HARI  VISHNU  KAMATH:  I
 am  glad  that  the  Bill  has  evoked  and
 provoked  a  very  interesting  debate,  a
 stimulating  debate.  Sometimes  it  was
 exciting  and  there  has  been  much  heat
 but  I  must  say  there  has  been  consi-
 derable  light  also  during  the  debate.

 When  I  first  moved  the  Bill  for  con-
 sideration,  on  the  29th  July,  977—a
 historic  year,  an  afnus  mirabills  if  I
 may  call  it  so,  a  year  of  miracles  and
 wonders—soon  after  I  moved  the  Bill
 for  consideration,  two  friends  on  the
 other  side,  from  the  Congress  (now
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 there  are  two  Congress  parties  and  4
 do  not  know  to  which  Congress  these
 two  friends  belong  now)  both  Mr.
 Vasant  Sathe  and  Mr.  Stephen  ००८
 part  in  the  debate  on  that  day,  and  I
 must  say  that  nothing  but  heat  emana-
 ted  from  their  speeches.  My  friend
 Mr.  Biju  Patnaik  rightly  said  at  the
 conculsion  of  the  discussion  on  that
 day,  the  29th  July  (I  am  reading  from
 the  printed  Hansard  of  ours):  “When
 I  listened  to  Shri  Sathe  and  Shri
 Stephen  I  was  reminded  of  Dante's
 ‘Inferno  and  Devijl’s  Advocate’.  I  would
 only  say  that  both  of  them  were  in-
 ebriated  by  the  exuberance  of  their
 own  verbosity  That  is  all  I  would  say
 about  those  two  speeches  I  am  happy
 to  say  that  most  of  the  olher  Members
 who  took  part  in  this  debate  supported
 the  Bill.  Some  hon.  Member  wanted,
 of  course,  the  entire  deletion  or  re
 peal  of  Art.  352  so  far  as  internal  ex-
 traordinary  situations  are  concerned.
 The  majority  of  the  other  Members
 who  took  part  in  the  debate  on  the  29th
 July,  on  the  8th  November  and  on  the
 last  occasion  on  the  24th  February,
 978  when  the  hon  Minister  was  the
 only  participant  in  the  debate—most
 of  the  members  and  the  Minister  have,
 I  am  glad  to  say,  happy  to  say,  support-
 ed  not  only  the  principle  of  the  Bill,  but
 also  the  provisions  of  the  Bill.  That
 is  a  very  happy  augury  tor  the  future
 of  our  democracy  in  our  country.  My
 only  objective  in  bringing  the  Bill  was
 to  see  that  democracy  was,  as  far
 as  the  constitutional  provisions  or
 safeguard  can  make  it,  is  established
 On  a  sound,  safe  and  strong  footing.
 And  may  this  democracy  of  ours  be
 fool-proof  and  knave-proof  against  all
 attempts  to  subvert  it.

 We  are  today  the  largest  democracy
 in  the  world,  but  as  Rabindra  Nath
 Tagore  once  said  in  a  poetie  vein,  what
 is  huge  is  not  great.  Our  democracy
 is  large,  huge:  the  largest  nation  in
 the  world  is  a  communist  country  and
 we  have  the  honour  and  privilege  to
 be  the  largest  democracy  in  the  world.
 But  my  objective  is  to  transform,  as
 far  as  is  possible  with  human  power,
 with  divine  grace  and  divine  shakti,
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 our  largest  democracy  into  the  greatest
 democracy  on  earth.  Tat  is  my  objec-
 tive  and  I  am  sure  it  is  shared  by
 all  Members  on  both  sides  of  the
 House.  That  is  our  goal  and  objective.

 I  would  now  briefly  refer  to  the
 Observations  made  by  the  hon.  Minis-
 ter.  The  Minister  has,  more  or  less,
 agreed  with  most  of  the  provisions  of
 my  Bill.  I  have  used  the  words  ‘more
 or  less,  with  most’.  As  I  said  on  the
 last  occasion  on  the  24th  Febraury,  I
 am  not  a  stickler  for  words,  I  want
 the  substance,  not  the  shadow,  and  80
 last  occasion  on  the  24th  February,  I
 do  not  mind  giving  up  the  shadow  wil-
 lingly,  gladly.  Therefore,  when  the
 Minister  says  that  he  prefers,  the  Gov-
 ernment  prefers,  the  word  ‘rebellion’
 in  place  of  the  word  ‘insurrection’,  I
 have  no  objection.  I  did  not  look  up
 the  dictionary,  Webster,  Oxford  or
 whatever  bigger  dictionaries  there  are,
 but  the  lawyer  that  the  Law  Minister
 is,  the  able,  famous,  jurist  that  he  is.
 he  knows  these  words,  the  nuances  of
 these  words,  the  meanings  of  these
 words  far  better  than  I  do;  if  he  thinks
 that  ‘rebellion’  is  a  more  appropriete
 word  in  this  context.  I  have  no  objec-
 tion.  Let  them  have  the  word  ‘rebel-
 lion’.  A  colleague  of  mine  wanted  to
 aubstitute  ‘revolution’  for  the  word
 ‘insurrection’.  I  think,  that  would  be
 inappropriate  because  a  rebellion,  if  it
 succeeds  is  then  called  a  revolution
 Insurrection,  if  it  succeeds,  becomes  7
 revolution,  with  hindsight.  But  :f
 fails,  it  becomes  a  mutiny.  That  i
 what  is  said  of  our  revolt  of  857  when
 we  struck  for  independence  and  we
 lost—our  forefathers,  our  ancestors.
 Therefore,  it  was  called  a  mutiny.  Had
 it  succeeded  it  would  have  been  a
 revolution,  In  905  Lenin  in  Russia
 struck  but  he  failed.  Again  in  397
 when  he  succeeded,  it  became  a  revolu-
 tion.  Therefore,  in  my  mind  the  word
 ‘revolution’  is  inappropriate.  Either
 for  insurrection  or  rebellion—I  tave
 no  objection.  Let  the  Government
 come  forward  with  their  Bill  and  we
 ean  have  a  discussion  on  that  and  if
 necessary,  We  can  amend  it  guitably
 even  then.
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 The  most  important  provisions  in

 this  Bill  are  with  regard  to  the  funda-
 mental  rights.  My  friend,  Shri  Chitta
 Basu—he  ig  not  here  now—wanted
 that  the  courts’  powers  should  be  re-
 stored.  I  had  overlooked  that  point,
 and  I  forgot  about  it  when  I  introduc-
 ed  the  Bill,  Later  on  it  struck  me
 that  I  had  lost  sight  of  clause  5  ind,
 therefore,  I  moved  an  amendment  on
 the  same  day  as  I  moved  for  considera.
 tion  of  the  Bill—the  Members  per-
 haps  have  lost  sight  of  jt—whereby  I
 have  sought  to  delete  clause  5  to  the
 extant  Art  352  which  seeks  to  oust  the
 courts’  jurisdiction,  with  regard  to
 testing  the  bona  fide  of  a  proclama-
 tion  of  emergency.  The  courts’  juris-
 diction  which  has  been  ousted  by
 clause  §  of  Art  352  is  sought  to  be
 restored  through  this  Bill.

 Therefore,  I  am  glad  to  see  that  the
 government's  mind  is  also  working  on
 the  same  lines,  to  restore  the  jurisdic-
 tion  of  the  courts.  Here  I  may  add
 one  word  that,  as  the  Minister  rightly
 observed,  some  of  the  fundamental
 rights  should  be—may  I  use  the  word—
 entrenched.  I  do  not  know’  whether
 the  Minister  agrees  with  it—fundamen-
 tal  rights  in  regard  to  Art  2l.  the
 right  to  life  and  personal  liberty  should
 be  entrenched,—which  became  a
 national  and  almost  an  international
 issue  in  the  Supreme  Court  in  April
 1976.  That  Article  which  guarantees  the
 right  to  life  and  personal  liberties
 should  be  an  entrenched  article  of
 the  Constitution,  incapable  of  beng
 subverted  by  any  executive  flat  or  by
 Parliament.  If  that  is  done  and  with  the
 power  of  the  courts  restored  also.  I
 for  one  feel  that  we  would  have  evol-
 ved  the  necessary  constitutional  safe-
 guards.

 Along  with  that,  I  do  not  know
 whether  Art  32  seeking  to  guarantee
 the  right  to  move  the  Supreme  Court,
 that  also  should  not  be  suspended  and
 this  also  should  not  be  suspended,  the
 right  to  personal  liberty,  in  any  cir-
 cumstances  whatever  and  however
 gtim  the  circumstances  may  be.  Even

 MARCH  10,  978  (Amadt.)  Bill  344

 the  Britishers  during  the  days  of  the
 Second  World  War  did  not  suspend
 the  right  to  move  for  habeas  corpus.
 Our  Supreme  Court  here  unfortunately
 did  it  and  in  spite  of  29  Judges  of
 various  High  Courts  in  the  country
 holding  that  the  petitions  were  main-
 tainable,  a  few  Judges  in  the  Supreme
 Court  disallowed  it  and  from  that
 flowed  a  lot  of  evil  and  injustice.  So,
 I  do  recognize  that  courts’  powers  will
 not  guarantee  everything  that  we  have
 in  mind  with  regard  to  restoration  of
 democracy  because  I  am  sorry  to  say
 that  when  this  habeas  corpus  case  was
 being  discussed  and  our  Law  Minister
 was  one  of  the  grcat  Counsel—he  was
 defending  the  rights  and  liberties  of
 the  citizen  and  he  knows  the  case  in-
 side  out.  Ife  must  have  felt  a  wrench
 in  his  heart  when  the  judgment  came.
 I  am  sorry  to  say—it  pains  me  to  sav
 so,  but  I  cannot  help  reading  an  ex-
 tract  from  one  of  the  judgments  of  the
 judges  in  the  habeas  corpus  case.

 I  do  not  know  how  alter  25  years
 of  framing  the  Constitution,  a  judge
 of  the  Supreme  Court  i  India,  with
 this  Constitution—one  of  the  best  Con-
 stitutions  of  the  world—could  have  the
 heart  to  write  What  he  did.  This  is
 what  he  wrotes—

 “The  object  of  depriving  a  few  of
 their  liberty  for  a  temporary  period
 has  to  be  to  give  to  many  the  peren-
 nial  fruits  of  freedom”

 That  is  not  so  bad,  Look  what  fol-
 lows:

 “Counsel  after  counsel  expressed
 the  fear  that  during  the  Emergency,
 the  Executive  may  whip  and  strip
 and  starve  the  detenu  and  if  this
 be  our  judgment,  even  shoot  him
 down.  Such  misdeeds  have  not
 tarnished  the  record  of  Free  India
 and  I  have  a  diamond  bright.  dia.
 mond  hard  hope  that  such  things
 will  never  come  to  pass.”

 This  is  what  the  present  Chief  Jus-
 tice  wrote  in  his  judgement  in  that
 case.
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 Compare  with  what  a  great  British
 Judge  Lord  Atkins  wrote  in  habeas
 corpus  case—

 “Amid  the  clash  of  arms,  the  laws
 are  not  silent.  They  may  be  chang-
 ed,  but  they  speak  the  same  lan-
 guage  in  war  as  in  peace.  It  has
 always  been  one  of  the  pillars  of
 freedom,  one  of  the  principles  of
 liberty  for  which  on  recent  autho-
 rity  we  are  fighting,  that  the  judges
 are  no  respectors  of  persons  and
 stand  between  the  subject  and  any
 attumpted  e  hments  on  his
 liberty  by  the  executive;  alert  to  sce
 any  coercive  action  is  justified  in
 law.”
 In  our  Supreme  Court,  Justice

 Khanna  did  write  judgment  on  the
 same  kines  and  this  is  the  only  judg-
 ment  of  the  Supreme  Court  which  caus-
 ed  a  very  heartening  editorial  in  one
 of  the  American  newspapers.

 am  quoting  from  the  editorial  in
 the  New  York  Times:—

 -

 “Indian  democrats  are  likely  to
 remember  only  in  infammy  the  four
 judges  who  obediently  overtured.
 the  decisions  of  half  a  donzen  Jower
 courts  scattered  across  India  which
 had  ruled  in  definance  of  the  Gov-
 ernment  that  the  right  of  Habeas
 Corpus  could  not  be  suspended,  even.
 during  emergency  that  Mrs.  Gandhi
 declared  last  June.  But  they  will
 long  cherish  the  lonely  judge  who
 said,  in  words  reminiscent  of  other
 enduring.  declarations  for  freedom::”
 I  now  quote  from  Shri  Kanna’s

 judgment
 “The  power  of  the  courts”

 —almost  redolent  of  Lorg  Atkins:—
 “The  power  of  the  courts  to  issue

 a  writ  of  habeas  corpus  is  regarded
 as  one  of  the  most  important  charac-
 teristics  of  democratic  States  under
 the  rule  of  law.  The  principle  that
 no  one  shall  be  deprived  of  his
 Ufe  and  liberty  without  the  aytho-
 rity  of  iaws  is  rooted  in  the  sonsi-
 aeration  that  life  and  liberty  are
 precious  possessions.”
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 We  have  a  hunting  reminder.  Mr.
 Justicé  Khanna  went  on  to  say:

 “In  a  purely  formal  sense,  even  the
 organised  mass  murders  by  the  Nazi
 regime  qualify  ag  law.”

 Because,  under  the  Weimar  Constitu-
 tion  it  was  done.  Here  also  that  same
 refuge  was  taken  “under  our  constitu-
 tion.  Therefore,  sir,  I  am  glad  that
 the  hon.  Law  Minister  has  come  for-
 war  to  lay  bare  the  mind  of  the  Gov
 ernment  in  this  matter.  I  would  nave
 been  happy  to  agree  with  those  of  my
 friend  who  opined  that  the  Article
 should  be  repealed  so  far  as  the  inter-
 nal  situation  ig  concerned.  May  I
 humbly  and  most  earnestly  submit
 that  what  I  would  like  to  do  through
 my  Bill  is  to  strike  a  modus  vivedi,
 survarna  madhyam,  golden  mean,  bet-
 ween  the  powers  and  functions  of  the
 State  and  the  rights  and  liberties  of
 the  citizen  in  an  extraordinary  situa
 tion  whether  it  be  iniernal  or  exter-
 nal.  |  am  glad  that  that  the  hon.  Minis-
 ter  agrees  with  most  of  the  provisions
 of  the  Bill.  I  am  grateful  to  him  for
 the  light  that  he  has  shed  on  this  :ssue
 under  this  Bill  I  remember—if  my
 memory  does  not  betray  me—the  hon
 Home  Minister  in  the  last  monsoon
 session  siide-whether  it  was  the  con-
 sidered  opinion  of  the  entire  Cabinet  or
 his  own  personal  view.  I  am  not  sure--
 that  the  Government  intends  to  repeal
 Art.  352.  I  do  not  know  whether  he
 sticks  to  the  same  view  now.  I  am
 sure  the  Government  and  the  entire
 Cabinet  has  considered  this  matter.  I
 am  sure  that  the  view  that  the  law
 Minister  expressed  today  and  on  the
 last  occasion  on  February  24  is  the  view
 of  the  Government.  And  there  is  cnly
 one  word  more  which  I  would  like  to
 add  before  I  close  and  that  is  this.  The
 Minister  referred  to  it.  I  had  indica-
 ted  in  my  speech  when  I  moved  the
 Bill  for  consideration  on  29th  of  July
 that  this  is  not  an  adequate  Bill.  I
 recognised  that  the  Bill  is  not  ovle-
 quate.  I  had  said  on  that  occasion  that
 there  are  other,  Articles  Art.  356,358
 and  359.  These  should  be  taken  care  of
 and  suitable  amendments  made  so
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 {Shri  Hari  Vishnu  Kamath]
 that  the  danger  that  looms  large  to
 our  democracy  by  these  provisions
 could  be  obviated  once  for  all  with
 regard  to  Art.  356  I  would  say  just
 one  word.  Dr.  Ambedkar  said  so  in
 the  Constituent  Assembly  when  there
 was  a  debate  on  the  provision  for  im-
 position  of  President’s  rule  in  the
 States.  Replying  to  the  discussion  on
 the  amendment  which  I  had  moved,
 he  said:

 ‘I  hope  that  this  provision  will
 remain  a  dead  letter.’

 It  is  not  really  dead;  it  is  alive  and
 kicking,  Sir.  Under  the  provisions  of
 Art.  356  how  many  times  has_  the
 President’s  Rule  been  imposed?  Even
 in  our  time  also  how  many  times  has
 this  been  imposed?  As  my  colleague,
 Shri  Mavalankar  tells  me,  in  thirty
 years  forty  times  President's  Rule
 hag  been  imposed.  My  friend  has  got
 the  figures  at  his  finger  tips—it  is
 more  than  one  per  year.  It  is  pretty
 bad.  I  hope  you  will  agree  with  tns
 observation  of  mine,  Mr.  Chairman,
 that  this  is  pretty  bad.

 With  regard  to  the  provisions  in  Art.
 352,  356  and  359,  I  said  that  these  may
 lead  to  a  dictatorship.  Abusing  such
 a  powers  conferred  under  these  arti
 eles,  this  was  what  Hitler  did  in
 Germany,  such  a_  provision  in  the
 Weimar  Constitution  led  to  a  similar
 dictatorship  in  Germany.  In  Dr.
 Ambedkar’s  own  words—He  was  verv
 sympathetic—I  remember  his  words—
 I  remember  that  this  is  what  he  said:

 “T  care  for  fundamental  nights  as
 much  as  my  hon.  friends  do”.

 It  was  only  Shri  Krishnamachari  who
 used  the  phrase  ‘constitutional  dic-
 tatorship’  with  regard  to  the  possihili-
 ties  of  Art.  352  and  359.

 Lastly,  I  would  briefly  respond  to
 the  appeal  made  by  the  hon.  Minister
 Because,  as  indicated  in  my  very  first
 speech  on  the  29th  of  July.  the  only
 objective  tn  my  midid  was  to  make  the
 Government  think.  This  was  what  I
 said  on  that  occasion.  I  know  that  this
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 Bill  is  not  adequate  for  making  (full
 amendment  of  the  emergency  provi-
 sions.  As  a  matter  of  fact,  my  scheme
 was  to  set  the  ball  rolling  and  make
 the  Government  and  my  colleagues
 think.  I  wanted  to  provoke  thought
 about  this  emergency  Chapter.  I  have
 succeeded  in  that.  I  am  _  painfully
 aware  that  the  crux  of  the  matter  does
 not  lie  only  with  this  Art.  352  but  also
 with  Art.  356,  358  and  259.  This  is
 what  I  said  on  the  29th  of  July.  I
 know  it  is  futile—an  exercise  in  futility
 -~to  press  this  Bill  to  the  vote  of  the
 House  because  this  Constituti  mal
 Amendment  Bill  by  a  private  Member
 has  to  face  many  hardships  and  (uffi-
 culties  unless  of  course  the  Govern-
 ment  obliges  me  by  issuing  a  three  line
 Whip  and  that  kind  of  thing.  I  co
 not  want  to  put  them  in  that  predic  a
 ment.  These  three  articles  together
 make  the  head  and  front  of  the  emer-
 gency  chapter

 Therefore,  I  hope  the  Minister's  as-
 surance  is  a  solemn  assurance  and  not
 something  that  can  be  diluted  or  watec-
 ed  down  or  deviated  from  or  be  the
 victim  of  amnesia.  I  hope  nothing
 of  that  kind  will  happen  because
 sometimes  it  happens  that  because  of
 other  pre-occupations,  othr  work,  other
 pressing  engagements,  other  croweded
 work-load,  promises  are  sometimes
 relegated  to  the  limbo  of  amnesix,  if
 not  oblivion  But,  I  hope  that  this
 Bill  will  not  share  that  fate;  the
 emergency  provisions  will  not  thaie
 that  fate  because  it  will  be  a  sad  day
 for  democracy  and  for  our  county
 again  if  this  ts  relegated  or  deferred
 to  the  next  session

 I  also  hope  that,  as  the  Minister
 indicated  on  the  24th  February,  he
 would  bring  forward  a  comprehensive
 Constitution  Amendment  Bill  which
 will  include  amendments  also  to  the
 emergency  provisions  of  the  Consti-
 tution.  Today  in  reply  to  a  question,
 he  has  solemnly  asured  and  promised
 that  the  Bill  will  be  introduced  in  tihs
 very  Session.  I  know  it  cannot  be
 passed  in  this  Session  but  let  it  be
 introduced  in  this  Session.  I  hope  it
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 is  a  gilt-edged  guarantee  from  the
 Goverament,  and  that  they  do  mean
 busivess,  I.  do  hope  that  the  Gov-
 ernment  means  business,  and  means
 business  earnestly  and  sincerely  and
 promptly.  It  should  be  introduced  by
 the  end  of  this  month.  It  should  not
 be  postponed  to  April  or  May.  There
 sSheuld  be  no  excuses  also  that  the
 Government  is  discussing  with  leaders
 of  the  Opposition.  I  know  the  diffi-
 culties  of  the  Government  in  regard
 to  a  Constitution  Amendment  Bill.  It
 must  have  the  support  of  a  two-thirds
 majority  in  both  Houses,  There  is  no
 difficulty  in  this  House,  but  a  diffi-
 culty  may  arise  in  the  other  House
 if  the  Opposition  is  allergic  to  the
 moves  made  by  the  Government.  Even
 80,  I  would  submit,  we  should  go  ahead
 Government  should  go  ahead  even  if
 there  is  opposition  in  regard  to  this
 important  measure.  We  should  honour
 the  pledges  made  in  our  manifesto.
 That  is  the  first  and  foremost  duty
 of  the  government  come  what  may
 Let  the  ball  go  in  the  other  court.
 Let  the  people  know  who  are  the  cul-
 prits.  Therefore,  it  is  very  necessary
 that  the  Government  should  make  up
 its  mind  once  and  for  all  even  if  there
 is  opposition  either  im  this  House  or
 in  the  other  House.  Government
 should  not  be  deterred  by  such  an  at-
 titude  on  the  part  of  the  Opposition.
 Thev  should  go  ahead  and  get  the
 Bill  passed  in  this  House,  the  real
 House  or  the  Peoples’  House  and  then
 show  to  the  people  of  the  country  as
 to  who  wants’  to  retain  Emergency
 provisions.  If  there  is  any  doubt  in
 the  mind  of  the  Government  in  retard
 to  the  comprehensive  Bill,  I  would
 like  to  appeal:  let  Government  ‘ring
 only  the  Bill  with  regard  to  the
 Emergency  chapter.  Other  amend-
 ments  can  wait.  I  know  some  hon’-
 ble  Members  wanted  the  Forty-second
 Amendment  to  be  done  away
 with  lock,  stock  and  barrel.  But
 I  would  request  the  Government  not
 to  dilly-dally  or  shilly-shally  with  re-
 gard  to  the  Emergency  provisions.  Let
 the  two  Congresses—Congress  I  or  J  or
 K—ovpose  or  do  what  they  Iike.

 (SAKA)

 AN  HON.  MEMBER:  Why  are  you
 abusing  us?  We  have  heard  you  very
 patiently.
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 SHRI  HARI  VASHNU  KAMATH:
 No.  No.  Is  that  abuse?  I  would  not  go
 to  that  extent.  I  would  only  say,  Sir,
 let  the  Government  not  go  on  marking
 time,  trying  to  ascertain  what  the
 Opposition  is  thinking  on  this  matter.
 Let  them  bring  forward  a  Constitu-
 tion  Amending  Bill.  On  that  solemen
 assurance  given  by  the  Minister,  I
 am  withdrawing  the  Bill.  Otherwise,
 I  would  not  have  withdrawn  the  Bill
 On  the  solemn  assurance  of  the  Gov-
 ernment,  I  would  withdraw  the  Bill.  I
 hope  they  will  bring  forward  a  com.
 phehensive  Bill  in  this  Session.  If
 that  is  not  possible,  let  them  bring
 forward  a  Constitution  Amending  Bill
 seeking  to  limit  this  Emergency  hap-
 ter  and  seeking  to  amend  the  provi-
 sions  on  the  lines  which  he  has  indica-
 ted  in  his  speech  on  the  last  occazion
 and  today.  That  is  all  my  appeal.  4
 hope  you  would  respond  to  my  appeal
 in  the  same  spirit  and  in  the  same
 manner  and  therefore  I  conclude  by
 saying  that  let  us  all  solemnly  resolve
 that  we,  here,  in  the  House,  in  the
 Parliament,  and  in  the  country  shall
 strive,  to  the  best  of  our  ability.  to
 make  our  largest  democracy  the  gre‘i-
 test  democracy  on  earth.

 SHRI  SAUGATA  ROY:  Sir,  on  a
 point  of  Order.  Since  Shri  Kamath
 has  waxed  so.  eloquent  about  the
 demerits  of  Emergency  and  since  he
 is  so  set  against  the  Emergency  and
 since  the  Law  Minister  is  also  in-
 clined  to  accept  his  proposals,  why
 not  the  Government  set  a  precedent
 and  accept  his  Bill.  So.  I  shall  protest
 against  the  withdrawal  of  the  Bill.  If
 a  division  is  taken,  we  will  vote
 against  it.

 MR.  CHAIRMAN:  Now  in  const-
 deration  of  statements  an  assuranccs
 given  by  the  hon.  Law  Minister,  Mr.
 Kamath,  do  you  withdraw  vour  B.!l?

 SHRI  HARI  VISHNU  KAMATH:
 Yes,  I  seek  leave  of  the  House  to
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 {Shri  Har:  Vishnu  Kamath]
 withdraw  the  Bill  further  to  amend
 the  Constitution  of  India.

 MR  CHAIRMAN  The  question  7५
 “That  leave  be  granted  to  with-

 draw  the  Bill  further  to  amend  the
 Constitution  of  India”

 The  motion  was  adopted

 SHRI  HARI  VISHNU  KAMATH  I
 withdraw  the  Bull

 UNEMPLOYMENT  ALLOWANCE
 BILL

 SHRI  K  LAKKAPPA  (Tumkur)
 Su  I  beg  to  move*

 “That  the  Bill  to  provide  for  com
 pulsory  payment  of  allowance  to
 all  unemployed  persons  in  the  coun
 try  be  taken  into  consideration’

 Sir  the  Bill  is  one  of  the  tust  ric
 Bills  It  is  a  nost  importiy,  Bill
 which  As,  now  un  ler  consideiation  Of
 course  facilities  for  drafting  the  Bull
 In  a  moic  scientific  mannctr  were  not
 available  from  tf  Secretariat,  but
 stil:  I  have  drafted  it  in  gq  lucid  man
 ner  JI  hope  the  dynarric  Minister
 Shn  Ravmdra  Varma  would  bi:
 forward  a  Bull  3३  the  same  lines  Wn
 the  basic  object  of  this  Bull  is  to  pic
 vide  allowance  to  the  educated  un
 employed  Thrre  are  doctors  €ngi-
 neers  diplom:  holders  who  are  un
 employed  They  shou'd  be  paiq  each
 an  allowance  of  Rs  450  per  montn  I
 wan*  th  t  this  lowance  should  be
 increased  till  such  time  they  remain
 unemp'ove!  or  stitt  fheir  own  bus
 ness  The  nurrber  of  unemployed  prr
 sone  must  be  on  the  increase  Is  avi
 Stated  that  moic  than  20,000  loc  o-s
 engiieeis  aud  diploma  holders  are
 there  in  the  country  Half  a  nillion
 job  scheme  was  announced  wi‘h  higi
 sourding  words  by  the  governmcnt
 it  has  not  fulfilled  the  aspirations  and
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 desires  of  the  unemployed  people  of
 this  country  So  this  Bill  is  inevita-
 able,  if  the  government  wants  to
 establish  egalitarian  society

 In  reply  to  a  recent  question  of
 mine  on  unemployment  my  hon
 friend  Shri  Ravindra  Varma  has  not
 given  the  correct  picture  of  the  s:tua
 lion  770  the  country  He  has  given  a
 sort  of  promise  But  this  country  is
 not  prepared  to  listen  to  the  promis¢s
 of  the  government  Governrrent  must
 understand  the  explosive  and  alarm-
 ing  situation  in  the  country  It  can
 lead  to  any  situation  any  time,  ए  can
 blow  off  the  present  government  if
 they  do  not  take  it  seriously  The
 Prime  Minister  got  up  and  gave  a
 reply  saying  I  am  not  for  inemp-
 loyment  doles  Some  states  ir  the
 country  want  to  give  social  security
 to  unemployed  people  The  Chief
 Ministe:  of  Maharashtra  had  brougnt
 forwud  a  scheme  In  Karnatak  we
 had  a  scheme  that  7  the  income  0
 a  particular  family  0  a  pezson  is  be-
 Jow  3000  5000  cer  um  unemploymeit
 doles  ind  facihtic  should  be  given
 to  that  persorg  I  cannot  undeistina
 the  helplessness  of  the  present  gov
 ernment  I  do  not  know  what  to)
 philosophy  I  am  not  satisfi  d  with
 the  atswer  g  ven  by  Moraji  Desai  the
 Prime  Minister  of  this  country  I  do
 not  know  how  the  voungu  4c  era
 ti.  of  urenploycd  pe  pe  ny  7९६३५
 or  doctors  or  diploma  holdcrs  |  terate
 and  ilnterale  can  agice  with  hac
 statement  The  Prime  Minister  sad
 that  it  was  thc  philosophy  vf  the
 Jaunati  Party  goveinmcnt  o  a2olis),
 unemployment  within  ten  vears  Mr
 Fernandrs  sayS  we  are  considering
 providing  opportunities  in  cottage  in-
 dustries  and  other  things  Ow  Cha
 ran  Singh  has  got  bexutiful  philosophy
 and  economlc  polcy  He  has  wrhen
 a  book  He  mentions  Mahatma  Gan-
 dhi  I  do  not  know  how  it  is  relevant
 for  him  He  says  Gandhian  bluepiint
 I  do  not  know  wh  ६  at  is  that  he  envi
 Sages  for  this  country  The  hungry

 “Moved  with  the  recommendat  on  of  the  President



 343  Unemployment  PHALGUNA  I9,  4899  (SAKA)

 and  angry  nation  of  youths  is  on  a
 war  path.  He  wants  to  establish  h:s
 own  society,  kulak  society.  It  ie  his
 philosophy.  The  janata  party  Presi-
 dent  says  that  0  years  is  sr-all  time
 to  meet  the  challenge;  he  requires  an-
 other  8  years,  that  is  fifteen  vears.
 That  ig  46  years,  5  years,  0  ycaro,
 that  is  25  years.  This  is  the  thinking
 and  phlisosophy  of  the  janata  party
 government.

 Whenever  we  asked,  the  Govern-
 ment  of  India  has  not  been  able  to
 give  even  the  correct  statistics  in  tnis
 regard.  From  the  various  Employ-
 ment  Exchanges  that  are  functioning,
 it  has  not  been  able  to  find  out  the
 number  of  unemployed  Graduates,  li-
 terates,  illiterates,  diploma-holders,
 Engineers  and  Doctors.  Every  time  we
 have  put  a  question,  I  think  ‘they
 have  come  out  with  this  answer:  “The
 live  registers  are  not  maintained  The
 Government  is  conscious  of  the  se-
 riousness  of  the  unemployment  pvokb-
 lem  and  proposes  to  follow  an  emp-
 loyment-orienteg  strategy  in  which
 primacy  will  be  given  to  the  deve'op-
 ment  of  agriculture,  agro-industries,
 small  and  cottage  industries.”  With
 these  words,  they  want  us  to  be  satis-
 fied.  Is  there  any  strategy  worked
 out  by  the  Government  in  the  Ist
 one  year?  Nothing  has  been  done.  Re-
 cently,  the  Planning  Commission  ९०४6९
 out  with  a  statement  that  they  are
 not  for  doles  to  unemployed  pcrsons.
 Then  what  is  the  strategy—Ro!ling
 Plan?  087  the  Rolling  Plan  go  on
 rolling?  Will  it  solve  the  unemploy-
 ment  problem  of  this  country?  No.
 Ultimately,  it  will  blow  off  the  pre-
 sent  Government  in  fhe  next  Election
 It  is  an  indication  which  we  have  al-
 ready  seen.

 Then,  what  is  the  job  securitv  that
 is  provided  in  the  public  sector
 undertakings?  Everywhere,  there  is
 nepotism,  favouritism  and  every  emp-
 loyment  exchange  is  full  of  corrup-
 tion.  In  fact,  in  certain  States  there
 are  no  Employment  Exchanges  ait  all.
 If  you  examine  the  position  in  the
 public  sector  undertakings,  you  will
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 See  that  if  the  Chairman  belongs  to
 a  particular  community,  then  his  nep-
 hews,  relatives,  brothers-in-law,  his
 kith  and  kin  are  given  employment.
 There  jis  no  rule,  no  procedure,  No-
 thing  of  that  sort.  Throughout  the
 country,  it  is  so.  The  various  com-
 panies  are  also’  functioning  in  the
 same  fashion.  The  near  relatives  of
 the  person  at  the  top  are  the  Direc-
 tors  of  the  companies,  Therefore,  the
 entire  country  is  in  the  stranglehold
 of  a  few  persons,  a  few  companies,

 The  educated  people  are  also  ‘iot
 provided  with  jobs  and  this  is  one  of
 the  important  reasons  for  the  frustra-
 tion  of  the  people  in  this  couniry.

 Now  I  come  back  to  history.  In  the
 socialist  countrieg  and  even  in  the  im-
 perialist  countries,  social  security  has
 been  provided  for.  It  has  been
 done  even  in  developing  countries.
 But  in  our  country’  which  is
 lagging  behind,  no  such  se-
 curity  schemes  are  coming  up,  The
 security  schemes  have  not  even  been
 introduced  in  various  organjsations.
 From  this,  you  can  see  the  pitiable
 condition  that  is  prevailing  jin  our
 country,

 I  would  like  to  give  certain  facts
 which  I  have  in  my  possession  for  the
 benefit  of  the  hon.  Minister.  In  Aus-
 tralia,  unemployment  and  sickness  be-
 nefits  are  paid  to  men  over  36  and
 under  65  years  of  age,  and  to  women
 over  46  and  below  60—i.e.,  to  those
 who  are  unemployed  or  who  are  tem-
 porarily  incapacitated  and  thereby
 suffer  loss  of  income.  But  here  in
 India,  people  are  hale  and  hearty;
 manpower  is  available  in  plenty.  But
 there  are  no  jobs  available.  When
 jobs  are  not  available  and  fio  doles
 are  given,  where  should  they  go?  Do
 you  want  all  fhose  people  to  be  turn-
 ed  into  socially  evil  forces  in  this
 country?  They  will  become  a  menace
 to  the  nation  and  to  the  society  ulti-
 mately.

 I  would  like  to  quote  the  case  of
 certain  countries  which  have  provid-
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 {Shri  K  Lakkappa]
 ed  contributory  social  welfare  measu-
 res  hkegs  unemployment  insurance
 under  which  payments  are  made  in
 the  eVent  of  unemployment  ‘inere
 are  a  number  of  countries  giving  such
 benefits  The  Prime  Minister  has  sta-
 ted  that  the  unemployment  allowance
 will  ultimately  lead  to  beggary  1 do  not  know  how  this  fantastic  theory
 has  developed  m  his  mind  I  would  hke
 to  know  fror  the  Piime  Munster  how
 unemployment  allowance  will  be  con
 verted  into  beggary  This  AS  how  the
 Seriousness  of  the  problem  has  not
 been  understood  by  the  present  Gov-
 ernment  The  number  of  educated  job
 seekers—Matriculates  and  above  —on
 the  live  regisfers  of  emplovment  ex
 changes,  has  been  showing  a  rising
 trend  This  75  so  according  {o  the
 statement  of  पीर  Minfffer  mace  on
 7th  July  977  .e  after  the  present
 Government  came  into  power  Gov-
 ernment  said  that  they  vroposed  to
 follow  an  emp  Oyment  osen‘e]  ia
 tegv,  which  will  primarily  be  worked
 through  the  development  of  iericul-
 ture,  agro-industries,  small-scale  and
 cottage  industiies,  especially  in  rural
 areas  Government  said  that  the  cdi
 cated  and  uneducated  unemployed
 will  get  the  bene  fit

 Now  about  the  budget  piesented  by
 Mr  Patel  Can  we  gather  anything
 from  it?  It  was  such  an  uninspiring
 budget  Can  it  cover  the  schemes
 that  he  has  stated  7  his  reply?  Can
 any  developrrental  activifiv  take  p'ac:
 as  a  result  of  such  a  budget—which
 is  going  to  be  discussed?  What  i5  the
 strategy  that  the  Government  ha,  ad
 opted’  What  is  the  area  of  develop-
 mental  activities  that  the  Government
 have  envisaged  in  the  budget,  to
 ercate  an  employment  potential?  Till
 such  t  me  these  are  done  what  is  the
 provision  that  has  been  made  for  the
 unemployed  persons?  Thousands  and
 theusands  of  engineers  are  going  out
 and  seeking  jobs  in  other  countries
 They  awe  treated  like  animals  in  utue'
 countries  These  instances  are  also
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 brought  to  our  notice  Doctors  are
 going  out;  so  also  engineers  and  dip-
 loma-holders,  now  you  are  packing  off
 skilled  and  unskilled  people  to  va-
 rious  parts  of  the  other  world

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  Other
 world?

 SHRI  K  LAKKAPPA  I  mean  the
 other  parts  of  the  worid

 This  country  is  capable  of  absorbing
 any  amount  of  employment  potential
 because  nature  has  given  us  plent,
 We  have  rivers  full  of  water  and  many Natural  resources  So  employment  can
 be  created  Only  will  on  the  part  of
 the  Government  is  lacking  On  a
 vital  issue  like  providing  jobs  to  the
 unemployed  there  is  complete  failure
 on  the  part  of  the  Janata  Party  during
 the  last  one  year  In  that  background,
 what  credibility  will  the  people  give
 to  the  assurances  of  the  Janata  Gov-
 ernment?

 In  reply  to  one  of  the  questions  tne
 hon  Munister  has  stated

 Government  propose  to  follow  an
 emplovment  oriented  strategy  m
 which  primacy  will  be  given  to  the
 development  of  agriculture,  agro-
 industries  small  and  cottage  indus-
 tries  especially  in  rural  areas  which
 will  benefit  both  the  educated  and
 uneducated  unemploved  The  6th

 Five  Year  Plan  i5  also  proposed  fo  he
 formulated  with  a  high  employn  ent
 content  in  order  to  tackle  the  pro-
 blem  of  unemployment  both  among
 the  educated  as  well  as  uneducated
 persons  !

 Aguin  he  says  in  reply  to  another
 question

 ‘The  Union  Budget  for  1977-78
 contains  a  provision  of  Rs  6  crores
 for  a  scheme  to  provide  ‘seed’  money
 and  other  finance  to  enterprising
 educated  unemployed  considered  eli-
 gible  for  assistance  In  addition
 the  Union  Budget  provides  for  addi-
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 tional  outlays  for  agriculture,  irri-
 gation,  power,  khadi  and  village  in-
 dustries,  _sericulture,  handluoms,
 postal  and_  telephone  facilities  in
 rural  areas  and  wide  ranging  rural
 infra-structure  programmes.  wenn

 Can  they  provide  all  these  things  with
 &  meagure  Rs.  6  crores?  Then  you
 have  fixed  a  target  period  of  ten  years
 to  achieve  the  objective  of  removing
 destitution.  In  another  reply  he  has
 stated  that  statistics  are  not  available
 about  the  number  of  educated  =  an]
 uneducated  unemployed.  The  manner
 in  which  the  present  Government  have
 dealt  with  this  problem  is  an  indica-
 tion  of  their  complete  bankruptcy  of
 ideas.  Therefore,  I  say  that  a  situa-
 tion  has  arisen  where  they  should
 accept  this  Bill.

 He  says  in  reply  to  another  ques-
 tion:

 “According  to  information  aviula-
 ble  with  the  employment  exchanges,
 22.58  lakhs  of  educated  (matricula-
 tes  and  above)  men  and  4.2  lakhs
 educated  women  sought  registrat  on
 during  the  year  976  and  .5]  lakhs
 of  men  and  0.35  lakhs  of  women
 were  placed  in  employment  in  the
 corresponding  period,  leaving  °i  07
 lakhs  of  men  and  3.78  lakhs  of
 women  unemployed.

 The  number  of  educated  (matri-
 culates  and  above)  men  ard  women
 on  the  Live  Register  of  employ-
 ment  exchanges  (which  is  a  ...mula-
 tive  figure  and  hence  includes  the
 back-log)  as  on  30th  June.  977
 were  4545  lakhs  and  8.44  lakhs  re-
 spectively.”

 What  type  of  answers  does  he  givc?

 7.00  hrs.

 In  reply  to  another  question,  the
 Minister  of  Irrigation  has  stated:

 “Development  of  Agriculture  with
 Ermployment-Oriented  Scheme.  A
 programme  of  Integrated  Rural
 Development  was  initiated  last  year
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 and  20  districts  were  gelected  for  it.
 It  was  reallsed  that  the  programme
 was  not  making  much  progress  ke-
 cause  the  preparation  of  Resources
 Inventories  and  Action  Plang  as  en
 visaged  under  this  programme  was
 taking  time.  It  has  therefore  been
 decided  to  have  a  new  programme
 of  Integrated  Rural  Development
 with  the  main  objective  of  creating
 employment  and  production  in  the
 rural  areas.  Under  the  new  pro-
 gramme,  it  is  proposed  to  inc'ude
 rural  industries  and_  self-employ-
 ment  programmes  in  the  tertiary
 sector  besides  the  agricultural  de-
 velopment  programmes.”

 What  is  the  result  of  it?  Where  have
 these  programmes  been  started,  how
 many  people  have  been  emploved,
 what  is  the  progress  of  the  program-
 mes  in  the  last  one  year?  Will  the
 hon.  Minister  be  able  to  clarify  there
 things?

 17.01  hrs.

 [Surr  M.  SATYANARAYAN  RaAo  in  the
 Chair]

 This  Bill  has  been  pending  for  long
 I  tried  my  very  best  even  in  the  pre-
 vious  Lok  Sabha  to  bring  it,  but  some-
 how  it  lapsed.

 I  want  to  focus  the  attention  of  tae
 Government  on  the  fact  that  this  is  a
 simple  measure  which  will  help  in-
 spire  full  confidence  in  the  younger
 generation.  especially  the  educated
 people  who  are  searching  for  jobs
 after  having  taken  degrees.

 You  are  talkinng  of  austerity  mea-
 sures  in  Government.  I  think  you
 should  provide  doles  to  the  unemploy-
 ed  people.  The  provision  that  I  am
 suggesting  is  not  more  than  Rs,  5
 crores  from  the  Consolidated  Fund  of
 India.  Can  you  not  spend  at  least
 Rs.  5  crores?  It  will  give  the  benefit
 of  providing  a  job  and  doles  and  give

 fidence  to  the  people  of  this  coun-
 try
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI RAVINDRA  VARMA):  I  want  to
 know  whether  it  is  Rs.  5  crores  per
 year  or  per  month.

 SHRI  K.  LAKKAPPA:;  It  is  per  year.

 This  ig  not  a  big  amount  for  the
 Government  of  India.  We  have  seen
 that  crores  are  being  wasted  on  vari-
 Ous  schemes  in  various  ways.  Auste-
 tity  measures  have  not  even  been  in-
 troduced  in  the  Government  though
 they  have  been  claiming  that  austerity
 Measures  aNd  simplicity  are  the  ob-«
 qJec.s  of  the  Janata  Government.  Only
 this  morning,  in  reply  to  a  question
 by  Dr.  Subramamam  Swamy,  it  was
 revealed  that  even  on  the  decoration
 ©f  the  Ministers’  bungalows  they  are
 spending  lakhs  of  rupees  |  do  not
 know  about  other  expenditures.

 st  नाथ्‌  सिह  (दोसा)  :  यह  काप्रेस
 सरकार  म  होता  था

 SHRI  K.  LAKKAPPA:  It  is  not  a
 question  of  the  Congress.  When  we
 come  to  power,  you  can  say  that
 Even  when  the  Congress  was  in  power
 I  was  saying  that  the  utmost  austerity
 measures  should  be  taken.

 This  is  q  very  simple  Bill.  The
 Minister  must  have  been  convinced
 by  this  time.  Every  day  one  question
 or  other  on  the  unemployment  oro-
 blem  in  the  country  comes  up.  If  the
 Minister  is  ready  to  bring  forward  a
 comprehensive  Bill,  I  will  consider  it
 We  can  cover  all  the  other  unemploy- ed  persons,  literates,  illiterates.  what-
 ever  the  case  may  be.  But  it  is  not  a
 new  thing  that  [  am  now  introducing. There  are  two  States,  progressive States,  Maharashtra  and  Karnataka, which  have  introduced  the  scheme
 successfully  and  createg  confidence  in
 the  minds  of  the  unemployed  and  the
 ewer  strata  of  the  society.  That  is
 Bow  you  can  redress  the  regional  jm-
 balance  of  economic  programme.  My
 friend  Stri  Kamath,  was  very  vehe-
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 ment  on  civil  liberties  and  democracy. I  can  appreciate  the  sentiments,
 Democracy  should  function.  But  what is  that  that  has  been  guaranteed  to
 the  people?  The  living  right  of  an
 individual  ig  not  there.  Suppose,  ‘A’
 dies  without  medicine  today,  can  his
 relative  have  any  right  to  go  to  the
 court  and  claim  damages?  Tata,
 Birla  and  big  companies  can  go  to  the
 court  for  claiming  damages  if  their
 Property  is  taken  over.  These  are
 social  revolutions,  social  systemg  and
 Social  security.  Therefore,  the  success of  democracy  is  not  based  on  your
 high  sounding  words  and  by  saying
 that  civil  liberties  and  democracy  had been  throttled  and  everything  had  neen
 throttled.  You  rich  people  must  have
 been  throttled  by  somebody  and  that
 is  why,  you  say  that  your  civil  liber-
 ties  had  been  lost.  The  man  in  the
 Street  does  not  have  even  the  basic
 necessities  of  life.  Millions  of  people
 today  have  no  house  to  live,  no  cloth
 to  wear  and  no  food  to  eat.  And  no
 attempt  has  been  made  by  you  to  pro- vide  these  things.  The  Government
 Claims  that  they  are  restoring  back
 the  supremacy  of  democracy,  civil
 liberties  ang  everything.  When  you
 fo  out,  you  will  see  lines  of  beggars
 evervwhere,  destitules  everywhere.
 unemployed  everywhere  and  _  frustra-
 tion  everywhere,  disparity  everywhere. All  these  things  you  will  see  then.
 Therefore,  no  democratic  system  will
 be  successful  unless  you  give  social
 security  to  the  people.  This  is  of
 Paramount  importance  in  a  democratic
 system  that  has  been  adopted  by  the
 present  Government.  But  nothing  has
 been  done  and  no  attempt  has  heen
 made.  It  is  impossible  for  this  clov-
 ernment  to  run  in  this  fashion.

 I  am  appealing  to  the  House  to  ac-
 cept  this  Bill.  This  is  a  most  impor- tant  Bill  which  provides  for  social
 justice  to  the  milliong  of  people  of  this
 country.

 With  these  words,  I  place  this  Bill
 before  the  House.
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 MR.  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  provide  for  com-
 pulsory  payment  of  allowance  to  all
 unemployed  persons  in  the  country
 be  taken  into  consideration  ”

 SHRI  BALWANT  SINGH  RAMOO-
 WALIA  (Faridkot):  Mr,  Chairman,  Sir,
 the  hon.  Member,  Shri  Lakkappa,  in
 hig  speech,  mentioned  that  the  country
 is  facing  unemployment  specially
 among  the  youth.  Not  only  the  voung
 people  are  facing  unempjoyment,  there
 ig  dissatisfaction  also  among  a  ‘arge
 number  of  people  even  in  the  upper
 age  bracket.  |  feel  in  a  country  where
 skilleg  people,  unskilled  people  and
 highly  skilled  people  are  unemployed,
 the  progress  of  that  country  will  be
 retarded  and  affected  badly.  So,  I  am
 of  the  opinion  that  the  Government
 should  seriously  think  over  this  pro-
 blem  of  unemployment  and  try  to  rome
 forward  with  a  solid  and  concrete  pro-
 gramme  so  that  this  dissatisfaction  is
 not  there  and  the  people  of  this  coun-
 try,  particularly  the  unemployed  youth
 which  75  the  cream  of  this  country,
 which  is  entirely  responsible  for  the
 prospeirty  of  this  country,  should  be
 satisfied

 I  fully  support  whatever  the  mover
 of  the  Bill  has  said  in  regard  to  giv-
 ing  unemployment  allowance.  I  have
 a  report  with  me  according  to  which
 if  Rs.  30/-  per  month  are  paid  to  0
 million  persons,  it  would  cost  Rs  360
 Crores  per  year  {o  the  Exchequer  of
 the  country.  Even  small  States  in  the
 country  are  giving  unemployment  al-
 lowance.  Only  yesterday,  we  read  in
 the  newspaperg  that  in  Punjab  the
 Minister  of  Finance.  Sardar  Baiwant
 Singh,  announced  Rs.  40/-  to  50/-  per
 month  as  unemployment  allowance  to
 all  those  matriculates  who  got  regis-
 tered  themselves  with  the  employment
 exchange  five  years  ago.  If  a  small
 State  like  Punjab  can  do  this,  why  not
 the  Government  of  India  which  is
 more  resourceful.  They  also  should
 do  9?
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 Some  other  methods  should  also  be
 adopted  to  cope  with  the  unemploy-
 ment  menace.  I  have  a  suggestion  to
 make  in  thig  regard  to  the  Govera-
 ment.  The  capital  goods  are  meinly
 produced  by  using  automation  and
 large-scale  machinery  which  results
 m  two-fold  effects.  When  automation
 is  introduced,  when  large-scale  machi-
 Nery  is  used,  it  deprives  more  and
 more  people  of  doing  manual  work
 through  ther  self-oriented  employ-
 ment  device  It  aiso  creates  scarcity
 of  essential  goods.  At  the  same  time,
 luxury  goOds  become  available  in  !arge
 quantities  in  the  market.

 Just  a  moment  ago,  I  was  reading
 a  statemen{  made  by  the  hon.  Minister
 Shri  Ravindra  Varma  which  he  made
 in  Bihar  that  the  Government  will  try
 to  do  the  maximum  to  provide  facili-
 ties  for  small-scale  industries,  to  em-
 ploy  more  and  more  people  and  to  have
 self-employment,  But  there  is  a  differ-
 ence  between  what  the  Government
 Says  and  what  is  aCtually  done.  I  am
 sorry  to  say  that  the  recent  Budget
 has  created  dis-satisfaction  and  fru3-
 tration  among  youth.  Even  a  small
 instance  will  be  sufficient  {o  assess  the
 recent  budget.  Today  in  the  papers,
 it  was  mentioned  that  the  new  adver-
 tisement  policy  of  this  Government
 woulg  deprive  0,000  poor  people  from
 their  jobs.  Those  who  are  in  jobs,
 thev  will  lose  their  jobs  due  to  the
 new  advertisement  policy  J  would
 request  the  hon  Minister  to  talk  to
 the  Finance  Minister  and  reassess  such
 a  situation.

 Moreover,  unemployment  is  ram-
 pant  in  this  country.  There  are  two
 types  of  frustrations.  One  js  that  train.
 ed  youngmen,  skilled  persons,  rersens
 with  degrees  do  not  get  jobs.  They
 go  from  one  office  to  another  office,
 but  they  do  not  get  jobs;  no  ib  is
 there  for  them.  On  the  other  hand,
 the  policy  of  the  Government  in  Cen-
 tre  and  even  in  the  States—there  may
 be  States  which  are  run  by  the  Oppe-
 sition  or  the  Ruling  party—the  posi-
 tion  ig  that  whenever  they  advertise
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 they  ask  the  candidates  to  apply  with
 Postal  Orders  of  Rs,  l0  or  Rs.  i5  or
 Rs.  20  and  so  on.  As  far  as  these
 youngmen  are  concerned,  in  order  to
 apply,  they  have  to  arrange  for  these
 Postal  Orders.  After  that,  they  are
 called  for  an  interview.  Then  they
 have  to  spend  money  there.  For  ;pen-
 ding  money  on  these  things,  they  have
 to  borrow  money  from  somebody.
 After  the  interview  is  over,  they  are
 not  sure  to  get  jobs.  So,  I  would  re-
 quest  the  hon.  Minister  to  do  away
 with  this  application  fee  altogether.

 Application  fee  should  not  be  ‘here
 for  unemployed  persons  who  apply  for
 a  job.

 Secondly,  in  the  employment  cx-
 changes,  there  is  a  system  of  renewing
 the  Registration  Card.  A  candidate
 has  to  get  his  card  renewed  after  a
 certain  period.  If  a  candidate  does
 not  get  his  Registration  card  renewed
 for  a  period  of  six  months,  then  his
 name  ig  automatically  struck  off  ‘he
 register.  I  would  request  the  hon.
 Minister  to  make  a  provision  of  two
 years.  At  least  for  two  years,  his
 name  must  continue  in  the  employ-
 ment  exchanges.  The  previous  regime
 also  played  foul  with  the  people  and
 did  not  give  serious  thought  to  the  un-
 employment  problem

 When  there  are  less  jobs,  when
 vacancies  are  not  there,  people  privy
 and  they  are  refused  Suppose  a  per-
 son  has  passed  his  BA  examination
 this  year,  and  he  could  not  get  a  j0b
 for  five  years.  Automatically,  there
 will  be  frustration  for  him  The  mest
 frustrated  situation  will  be,  not  to
 speak  of  getting  a  job,  that  he  will  rot
 be  eligible  to  apply  for  it.  A  rerson,
 after  8  specified  period  is  not  only  able
 to  get  a  job,  but  he  is  not  eligible  to
 apply  for  it,  because  he  has  crossed  a
 specified  age  limit.  So,  I  would  reque“t
 the  hon.  Minister  to  do  away  with  this
 age  limit  for  applying  for  a  particular
 post  in  this  country.  There  are  8
 large  Number  of  people  who  are  un-
 employed.  Y  would  request  him  to

 MARCH  10,  978  Allowance  Bilt  364

 raise  it  by  five  years  more  They
 must  be  eligible  to  apply  upto  30  years
 at  least.

 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Suppose  he  is  act  able  to
 get  job  even  within  that  period.

 SHR]  BALWANT  SINGH  RAMOO-
 WALIA:  There  is  no  guarantee.  I
 have  bitier  experience  about  :t.  There
 are  ceriain  concerns,  cooperative  de-
 partments  in  some  States,  even  semi-
 Government  departments,  which  ad-
 vertise  through  their  post  box  nos.,
 they  do  not  give  their  address.  They
 say,  ‘For  this  job.  apply  to  the  Fost
 Box  number  such  and  such’,  What
 happens?  Only  a  few  people  apply.
 And  in  that  there  is  lot  of  scope  for
 favouritism  I  would  request  the  on.
 Minister  that,  if  at  the  moment  ‘t  18.
 not  possible  to  give  unemployment
 allowance  to  all  the  people  he  may
 Kindly  categories  and  grade  the  peo-
 ple  and  try  to  satisfy  more  and  more
 unemployed  youths  of  the  country.

 SHRI  SHYAMAPRASANNA  BHAT-
 TACHARYYA  (Uluberia):  Suir,  I  rise
 to  support  the  content  of  the  Bill  mov-
 ed  by  my  hon.  friend,  Shri  Lakkappa,
 about  giving  unemployment  doles  It
 is  interesting  for  me  to  See  that  at  last
 the  Kumbakarna  sleep  has  been  0108
 ken,  so  long,  he  was  sleeping  like  a
 Kumbakarna  now  he  hag  woken  uv
 from  that  sleep  and  has  raised  this
 problem.  It  is  very  good.  It  is  a  good
 thing.  But  is  it  being  done  with  sin-
 cerity  and  patriotic  feeling?  I  do  not
 thing  so.  Our  problem  of  unermploy-
 ment,  ag  it  is,  is  q  serious  one,  if  we
 consider  the  rural  unemployment,  if
 we  consider  the  educated  unemploy-
 ment:  nearly  5  crores  of  people  are
 suffering.  In  this  modern  age  of  tech-
 nological  development,  we  can  १९९
 with  open  eyes  how  to  develop  a  cout
 try.  Our  countrv  has  sufficient  natu:
 ral  resourcee  and  sufficient  manpower
 to  fulfil  all  the  requirements  of  007
 country  and  to  make  our  country
 healthy,  good  and  prosperous,  Still  we
 are  losing  per  day  a  labour  power  of
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 6  crores  of  people.  An  agricultural
 peasant  or  labourer,  with  his  primitive
 implements,  can  produce  goods  worth
 at  least  Rs.  5  per  day.  If  we  take
 into  account  the  technologically  train-
 e@d  people,  the  value  of  goods  produced
 by  them  per  day  May  vary  from  Rs.  20
 to  Rs.  00—in  the  case  of  some  it  may
 be  Rs,  20  and  in  the  case  of  some  it
 may  be  even  Rs  100,  80,  you  can
 imagine  how  much  we  lose  every  day,
 how  much  our  country  loses,  how
 much  of  national  income  we  lose.  If
 we  see  with  deep  patriotic  feeling,  we
 wil)  find  that  the  whole  nation  loses
 and  so  many  people  guffer.  Our  coun-
 try  is  such  a  vast  country;  the  people
 are  so  vast  and  glorious  that,  if  only
 we  utilise  their  labour  power  for  pro-
 duction  of  agricultural  goods  and  in-
 dustrial  goods,  we  can  prosper  rapid-
 ly.  That  ig  true.  America  and  Eng-
 land  are  taking  it  for  granted  that
 monopolists  must  remain,  big  business
 houses  must  remain,  the  profiteers  must
 remain.  They  require  some  unemploy-
 ment  scheme  to  bring  down  competi-
 tion  of  the  employed  workers.  If  is
 the  necessity.  They  have  to  do  it:
 it  is  part  and  parcel  of  capitalism—
 unemployment  in  employment

 Now,  in  our  country,  we  must  sive
 thanks  to  Shrimati  Indira  Gandhi  ‘hat
 she  has  done  something  good  Some-
 whcre  it  is  written:

 Moru  ke  she  mere  mera  gojie  tole
 ghas  (Tagore-meaning),

 “By  attacking  and  attacking  the
 cesert  land,  nature  compels  the  grass
 to  grow".

 So,  Shrimati  Indira  Gandhi  has  done
 some  natural  good  by  developing  her
 dictatorial  power.

 MR.  CHAIRMAN.  Now  let  us  come
 to  unemployment.

 SHRI  SHYAMAPRASANNA  BHAT-
 TACHARYYA:  I  am  coming  to  that.

 By  her  dictatorial  rule  she  has  arou.
 Sed  the  anger  of  the  people  and  such
 a  big  wave  has  developed  in  our  coun-
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 try  that  she  was  overthrown  from  the
 throne  of  Delhi  and  the  Janata  (jov-
 ernment  has  come  to  power.  They
 also,  in  their  manifesto,  promised  to
 do  something.  Now  the  task  is.....
 (Interruptions)

 THE  MINISTER  OF  STATE  IN  HE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  (SHRI-
 MATI  RENUKA  DEVI  BARAKATTA-
 KI):  Let  him  speak;  Mr.  Lakkappa
 spoke  for  more  than  45  minutes.

 MR.  CHAIRMAN:  That  is  because
 he  is  the  mover.  You  can  give  the
 main  points,  Mr.  Bhattacharyya,  to
 help  the  Minister.

 SHRI  SHYAMAPRASANNA
 BHATTACHARYYA:  What  I  say  is,
 this  big  unemployment  problem  can-
 not  be  solveg  until  the  debris  is  clear-
 ed  for  the  real  development  of  our
 country.  No  one  should  remain
 unemployed;  no  one  should  remain  il-
 literate;  no  one  should,  in  this  coun-
 try,  work  against  the  interests  of  the
 masses  Why  should  profiteers  raise
 the  prices  of  things  and  make  people
 suffer?  The  Janata  Governmnet  is
 not  yet  ready  to  fulfil  its  promises,  its
 manifesto.

 I  come  from  West  Bengal.  Now,
 the  West  Bengal  Government  came  to
 the  U.P,  Government  and  asked  for
 some  muStard  oil.  The  U.P.  Govern-
 ment  said  they  were  ready  to  qo  80,
 but  the  traders  of  West  Bengal  told
 the  traders  of  UP.  don’t  give  them.
 We  have  got  a  sufficient  stock  and
 we  shall  be  losers  if  you  send  mus-
 tard  oil  to  West  Bengal’  and  we  could
 not  get  it.  Our  Minister,  Mr.  Dharia
 imported  some  rapeseed  oil  and  part-
 ly  solved  our  problem,  and  this  year
 also  they  are  trying  to  solve  our  prob-
 Jem.  But  the  thing  is,  this  must  be
 solved  when  it  can  be  solved,

 The  West  Bengal  Government,  even
 before  the  Punjab  Government,  took
 the  initative  and  they  are  giving  un-
 employment  doles  to  -1,50,000,  unemp-
 loyed  young  men  who  have  included
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 their  names  in  the  Employment  Ex-
 change  for  five  years.  They  are  the
 first  persons  to  get  Rs.  50/-  per  month
 as  unemployment  dole.  We  are  a
 poor  State  and  we  have  got  very  lit-
 tie  money,  but  we  have  started  this.
 The  feeling  is  there.  Punjab  is  also
 paying:  the  feeliing  is  there.  This  must
 be  developed.  But  the  main  thing  is
 what  is  the  task  of  the  Janata  Gov-
 ernment.  Whatever  the  people  want,
 they  must  solve  all  their  problems.  So
 leng  as  they  cannot  solve  them,  they
 must  give  something  to  all  these  peo-
 ple  so  as  not  to  starve,  not  to  lead
 a  dishonoured  life  and  not  to  com-
 mit  suicide.  This  basic  problem  of
 unemployment  must  be  solved.  The
 Janata  Government  must  stand  by
 its  mainfesto  At  the  time  of  elec-
 tions,  you  promise  to  give  something
 but  after  that  you  forget  and  think
 of  your  own  self-interest.  I  would
 like  to  remind  you  that  the  old  days
 are  gone.  The  electorate  has  become
 very  vigilant  today.  After  the  Janata
 Government  came  to  power,  I  <aw
 thousands  of  people  coming  to  Delhi
 to  find  out  how  the  Members  of  Par-
 liament  from  their  constituencies  were
 functioning  and  trying  to  fulfil  their
 task.

 The  Janata  Government  has  not  also
 been  able  to  solve  the  probleni  of  the
 cane  growers  and  they  are  stil]  suffer-
 ing.  This  should  not  be  allowed  to
 continue.  The  things  today  are  not
 very  simple.  Our  country  is  striving
 to  achieve  new  things.  The  Govern-
 ment  must  fulfil  its  task  and  try  to
 remove  the  sufferings  of  the  people,
 otherwise  the  people  would  not  allow
 the  Government  even  to  complete  its
 term,  They  would  ask  the  Govern-
 ment  to  resign  and  go  and  ask  for
 fresh  elections.  And  this  is  the  spirit
 of  the  people  and  the  spirit  of  Shri
 Jayprakash  Narayan.

 In  the  end,  I  would  urge  the  Gov-
 ernment  to  be  more  serious,  to  be
 more  prwctical,  to  be  more  patriotic,
 not  to  think-of  scrambles,  but  to  think
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 of  the  people  as  a  whole,  the  country
 as  a  whole  with  a  big  heart  and  not
 with  a  pigeon  heart.

 SHRI  C,  K.  CHANDRAPPAN  (Caa-
 nanore):  Mr.  Chairman,  Sir,  I  stand
 to  support  the  idea  enshrined  in  the
 Bill  of  Shri  Lakkappa.  He  wanted  that
 the  uneducated  unemployment  in  the
 country  should  be  given  a  certain  al-
 lowance  I  support  this  idea,  because
 during  the  last  thirty  years  since  in-
 dependence,  the  problem  of  unemp-
 loyment  had  been  mounting  ang  it
 continue  to  be  aserious  and  a  growing
 T™enace.  I  think  since  we  failed,  all
 the  Government  failed  to  tackle  this
 problem  and  the  problem  is  becoming
 more  and  more  serious,  we  have  no
 right  to  tell  the  victims  of  unemploy-
 ment  that  we  will  not  be  able  to
 provide  him  anything.  The  Govern-
 ment  failed  to  give  him  employment
 and  now  the  question  is  whether  the
 Government  would  be  in  a  position  ६०
 provide  him  at  least  something  to
 bank  upon  so  that  he  would  not  starve
 and  die  What  I  would  prefer  is  that
 the  Government  ghould  solve  the
 problem  of  unempolyment  itself  be-
 cause  this  is  the  basic  problem.  I  have
 my  own  approach  and  that  was  made
 clear  in  the  House  many  times.  I
 think  that  so  long  as  the  Government
 pursue  the  capitalist  path  of  develop~
 ment  hke  any  other  capitalist  coun-
 try,  the  question  of  unemployment
 will  be  haunting.  It  is  not  the  ques-
 tion  whether  this  country  38  affluent  or
 developing  or  poor,  unemployment  is
 a  problem  which  is  there  even  in  the
 United  States,  a  country  which  is  so
 rich.  Because  it  is  the  offspring  of
 the  capitalist  system.  I  have  seen
 poor  countries  My  friend,  Shri  Sam-
 arendra  Kundu  was  there—in  Viet-
 nam.  There  is  no  unemployment,  a
 country  not  rich  in  material  terms  but
 a  country  whih  succeeded  in  bringing
 about  a  social  order  where  there  is
 no  exploitation  of  man  by  man.  And
 then  they  have  ensured  the  qdistribu-
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 dion  of  wealth  equitabily  among  the
 people.  There,  the  problem  of  unemp-
 loyment  itself  was  solved.  Even  if
 they  did  not  succeed  in  bringing
 about  all  that  affluence,  they  have  re-
 duced  the  magnitude  of  poverty  by
 everyone  suffering  and  everyone  tak-
 ing  a  share  of  that  poverty  on  him-
 self,  That  is  a  very  fundamental
 question  and  I  do  not  want  to  go  into
 that.  There  I  would  like  to  make  one
 point  very  clear.  I  wish  my  Marxist
 friend  would  have  been  here  to  listen
 to  that.  The  question  is:  it  is  a  fact
 that  Congress  has  failed  and  it  js  an
 equally  important  fact  that  the  Janata
 will  also  fail  because  both  of  you
 pursue  the  same  path..

 SHRI  K.  LAKKAPPA:  No,  no.

 SHRI  C.  K.  CHANDRAPPAN:  No
 issue.  We  will  quarrel  on  that  but  his-
 tory  will  judge  you  that  issue,  ..(In-
 terruptions).  It  is  not  a  jyotish,  it  is
 a  fact  of  life,  It  is  a  proven  fact..

 श्री  नाथ  मिह  :  ज्योतिषी  होते  तो  उस  समय

 कांग्रेस  का  साथ  न  देने  ।

 SHRI  0.  K.  CHANDRAPPAN:  You
 are  too  young  to  understand.  I  do
 not  want  to  argue  with  you.

 Now  let  us  face  the  gacts  of  life.
 There  are  several  millions  of  unemp-
 loyeq  educated  people  in  this  country.
 What  Mr.  Lakappa  wants  is  not  some-
 thing  very  revo.utionary.  He  wants
 that  they  should  be  provided  with
 some  money,  some  subsistance  allow-
 ance  by  way  of  unemployment  dole
 so  that  they  would  not  starve  and  die.
 Could  We  do  that  since  we  have  fail-
 ed  in  tackling  the  basic  problem?  I
 think  we  should  be  able  to  do  that
 and  for  that,  he  says—I  do  not  know
 the  gtatistics—it  requires  Rs.  5  cro-
 reg  according  to  his  calculations.  I
 think  that  is  not  a  very  big  ar-.ount,
 if  that  figure  is  correct.  Rs.  5  cro-
 res,  the  government  should  find.  If
 the  figure  is  wrong,  it  is  a  different
 matter.  I  do  not  know.  The  Minister
 will  clarify...,
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  The
 difference  is  only  in  a  few  zeroes.

 SHRI  K.  LAKKAPPA:  He  has  got
 the  biggest  machinery.  He  can  cal-
 culate  it.

 SHRI  RAVINDRA  VARMA:  I  have
 said  the  difference  is  only  in  a  few  ze-
 roes.

 SHRI  C.  K.  CHANDRAPPAN:
 Whatever  it  is,  my  point  is  that  the
 Government  has  a  moral  responsibili-
 ty  to  find  that  amount.  If  you  can-
 not  accept  Mr.  Lakkappa’s  proposal,
 then  come  forward  with  certain  other
 proposal  to  have  a  lesser  amount  or
 some  kind  of  relieg  provided  to  them.
 I  may  even  say  that  if  you  cannot  pro-
 vide  them  money,  can  you  organize
 relief  work  so  that  they  will  produce
 and  enjoy  food?  That  48  not  being
 done....

 SHRI  RAVINDRA  VARMA:  That
 will  be  done.

 SHRI  C.  K.  CHANDRAPPAN:  That
 was  heard  for  30  years.  So  the  point
 is  that  they  should  not  be  allowed  to
 die  of  starvation.  There  we  need  not
 quarrel  who  is  correct  and  who  is
 wrong.  Whoever  sit  on  those  chairs
 have  a  special  responsibility  to  see
 that  this  guarantee  ig  ensured.  I  ope
 the  government  will  not  hesitate  or
 shirk  its  responsibility,

 Here  a  few  practical  things  I  would
 like  to  draw  your  attention  to.  May
 be  the  Minister  himself  is  aware  of
 the  fact,  that  in  certain  States  like
 Madhya  Pradesh,  the  employment  ex-
 changes  are  under  fire  from  those  who
 are  working  there  from  outside  that
 State  because  the  employment  ex-
 change  has  refused  in  several  cases
 to  register  the  names  of  people  who
 came  from  other  States  seeking  emp-
 loyment.  For  example,  in  Bhilai  there
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 are  q  large  number  of  people  from
 Kerala,  the  State  from  where  myself
 and  the  hon.  Minister  who  is  going  to
 reply  to  this  debate  come.  They
 settled  for  the  last  20  or  30  years,

 I  do  not  know  whether  you  hive
 seen  the  film  called  ‘Jannaranya’  direc-
 ted  by  Satyajeet  Ray,  depicting  the
 horrors  of  unemployment.  It  depicts
 how  moral  values  will  get  shattered
 in  a  society  which  is  ridden  with  un-
 employment.  So,  it  38  not  merely  a
 question  of  providing  a  few  rupees
 88  doles  or  providing  facilities  regard-
 ing  extension  of  age  limit  and  all  that
 If  we  fail  in  tackling  the  problem.  I
 am  sure,  it  will  create  a  condition  m
 our  country  which  will  be  so  explo-
 sive,  which  will  shatter  all  the  moral
 values  that  we  cherish.

 I  conclude  by  saying  that  the  hon
 Minister  will  seriously  consider  this
 proposition  and  come  forward  with
 concrete  suggestions  to  give  the  un-
 employed  millions  some  kind  of  rehef
 that  at  least  you  are  serious  an  sympa-
 thetically  considering  this  problem

 SHRI  B.  P.  KADAM  (Kanara):  I
 am  in  agreement  with  the  Bill  moved
 by  the  hon.  fnember  Shri  Lakkappa
 and  I  am  sure  every  one  will  agree  by
 and  large  with  the  purpose  of  the  Bill
 When  the  Constitution  was  debated,
 particularly  the  provisions  of  the  Con.
 stitution  on  the  Fundamental  Rights,
 very  clearly  remember  the  hon.  mem-
 ber,  Shri  H  ्य  Kamath,  suggested
 that  the  right  to  work  must  be  guaran-
 teed  under  the  Constitution  so  that
 there  would  be  no  unemployment  and
 people  would  have  some  certainly.
 But  that  was  opposed  by  certain  other
 hon.  members  in  this  House.  Then
 Shr:  Kamath  suggested—ig  unemploy-
 ment  cannot  be  solved,  right  to  work
 cannot  be  guaranteed,  then  the  provi.
 sion  in  the  Indian  Penal  Code  must
 be  amended,  ie.  the  right  to  .ommit
 suicide  must  be  delated  so  as  to  re-
 form  the  victim.  Because  right  to

 x  RCE  ६  el  कहें  ater  om  a +

 commit  suicide  is  an  offence,  that
 should  be  deleted.  I  very  well  remem-
 ber  the  words  of  the  hon.  member—
 Shri  H.  ्  Kamath.

 Unemployr-ent  ig  a  curse  and  there
 cannot  be  a  greater  curse  than  thie.
 Mentally  the  man  gets  retarded.  Physi-
 cally  the  man  get  invalidated  <nd  all
 the  best  values  are  weakened  &  shat-
 tered  Many  of  these  suicides,  I  am
 sure,  are  on  account  of  this

 The  problem  assumes  gravity  because
 inthe  rural  areas  also  we  fird  a
 large  number  of  educated  unemployed
 people.  Education  has  spread  every
 where  The  evil  ts  that—our  educa.
 tion  wag  not  so  onented  as  to  get  cm-
 ployment  or  to  help  to  seek  self  em-
 ployment  after  the  completion  »f  edu-
 cation.  It  was  the  same  clerical  orient-
 ed  policy  which  has  been  pursued—
 the  policy  laid  down  by  our  old  rules.

 In  the  U.N.  Charter  of  Human
 Rights,  the  right  to  work  is  suggested
 to  be  guaranteed.  I  believe,  it  is
 Article  3  or  4  It  has  been  suggested
 that  it  should  be  guaranteed  by  all
 the  Governments.

 In  the  USSR,  work  for  an  able
 podied  person  is  a  honour.  The  right
 to  work  is  guaranteed  by  and  large
 not  only  by  the  socialist  countries
 but  some  allowance  is  also  paid  in
 UK.  and  also  in  U.S.A.  and  in  a  large
 number  of  countries.  Israel  even
 I  do  not  believe  in  giving  doles.
 Give  them  some  sort  of  employment
 which  would  at  least  keep  them
 living  till  full  employment  is  given,
 They  have  to  be  assured  of  that,  That
 is  how  it  should  be  and  it  should  not
 be  a  ful]  allowance  or  a  dole.  That
 also  ig  not  the  purpose  of  this  Bill.
 It  is  a  socia]  security  service.

 Something  was  said  by  my  hon.
 friend  there  about  the  employment
 centres  in  each  district.  Unfor-
 tunately  they  are  woefully  lacking
 in  these  statistics.  Not  even  one-
 third  of  the  unemployed  personnel
 is  indicateq  in  these  registers.  There
 is  also  a  great  deal  of  fraud.  Under
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 these  circumstances,  I  feel,  this  is  a
 thing  which  has  to  be  attended  to  by
 the  Government  without  delay.

 Sir,  the  Janata  Government  is  assur-
 ing  us  that  the  unemployment  pro-
 blem  would  be  solved.  I  know  hon.
 Shri  Morarji  Desai  because  he  was
 my  Chief  Minister  in  the  Bombay
 State  where  I  was  a  Member  of  the
 Assembly  in  1952,  He  was  then  the
 Chiet  Minister.  I  very  clearly  re-
 member  the  words  of  hon.  Shri
 Morarji  Desai  as  Chief  Minister  of
 Bombay  when  he  stated: —

 ‘Under  a  democratic  set-up  there
 cannot  be  full  employment.’

 Lot  of  other  things  also  he  said,
 about  capitalism  and  other  things,
 which  are  out  of  context  now.

 Sir,  I  want  to  know  from  this
 Government  whether  Shri  Morarji
 Desai  cherishes  the  same  view  or
 simply  because  of  prolonging  himself
 in  office,  he  is  speaking  of  full
 employment.  Mr.  H.  M.  Patel,  the
 hon.  Finance  Minister  is  speaking  of
 employment  for  all.  He  said  that  full
 employment  is  assured.  They  are
 saying  all  these  things  from  house-
 tops,  They  are  there  for  nearly  ll
 months  now.  Just  look  at  the  huge
 magnitude  of  the  problem.  I  doubt
 whether  even  a  few  hundreds  have
 been  employed  by  now.  What  have
 they  done  during  these  ll  months?

 During  the  election  meetings  also
 they  said,  they  have  got  this  pro-
 gramme  or  that  programme.  They
 have  not  solved  the  problem.  You
 have  not  touched  even  the  fringe  of
 it.  Nothing  has  been  done.  So,  let
 nobody  be  fooled  by  such  tall-talks
 and  the  shouts  ang  the  slogans  from
 the  house-tops.  At  least  I  am  not
 going  to  be  a  cynic;  I  am  &n  optimist.
 Let  there  be  concrete  results.  Other-
 wise  it  will  be  a  Doomsday,  it  will  be
 a  very  sad  day  for  our  democracy.

 Sir,  Liberty  is  hailed;  Freedom  is
 hailed;  the  hon.  Prime  Minister  has
 stated  again  and  again  about  ‘right  to
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 live  without  fear’.  Very  sublime  words
 indeed!  These  are  words  which  you
 will  find  in  the  Upanishads—fearless
 and  so  on.  But  in  respect  of  those
 unemployed  people,  people  coming
 from  the  weaker  sections,  from  back-
 ward  communities  and  so  on,  where  is
 the  question  of  fear?  They  have  only
 one  freedom  and  that  is  freedom  to
 die  non-violently.  That  ig  all.

 I  very  well  remember  a  saying  in
 a  book.  A  man  who  is  in  a  pompous
 Situation  cells  his  servant  ang  asks
 him  to  be  perfectly  nonviolent.  He
 tells  him,  it  is  worthwhile  to  live
 hungry  because  he  will  be  saved
 from  indigestion.

 It  is  worthwhile  to  live  in  open
 because  there  is  not  a  question  of
 having  foul  air  and  it  is  a  question  of
 having  fresh  air.  It  is  something  like
 telling  that  it  is  worthwhile  to  live
 without  fear.  There  is  no  fear  at  all,
 where  is  freedom  to  the  poor  un-
 employed.

 Therefore,  I  would  urge  upon  the
 hon.  Minister  in  charge,  particultrly,
 the  Government,  to  view  the  magni~-
 tude  of  the  situation.  That  is  all  प्‌
 want  to  say.

 PROF.  P.  6.  MAVALANKAR
 (Gandhinagar):  Mr.  Chairman,  Sir,

 I  must  say  at  the  outset  that  I  do
 sincerely  and  broadly  agree  with  my
 good  friend.  Shri  Lakkappa  on  the
 objectives  of  his  Bill,

 I  must  say,  however,  that  the
 remedy  that  he  is  suggesting  may  not
 really  be  found  workable  and  very
 Satisfactory.  I  do  not  think  anybody
 requires—none  else  in  this  House  and
 certainly  in  the  country,  educated  as
 we  are  all—I  am  talking  of  the  limit-
 ed  educated  classes—or  needs  to  be
 told  that  unemployment  is  a  very
 serious  problem,  that  it  is  a  great
 menace  and  that  it  causes  a  lot  of
 frustration,  and  especially  to  those
 who  are  educated  and  to  those  who
 have  spent  a  lot  of  money  in  training
 and  equipment  etc.  and,  at  the  end  of
 which  all,  if  they  do  not  get  a  suitable,
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 proper  and  adequate  employment
 satisfactory  to  themselves  and,  in  tune
 with  the  skills  and  training  that  they
 have  got,  then,  obviously,  you  are
 not  only  creating  an  army  of  unedu-
 cated  people  but  you  are  also  creating
 an  army  of  frustrated  souls.  Frustra-
 ted  souls  will  not,  for  a  long  time,
 remain  quiet.  I  do  not  think  that  the
 Government  needs  any  further  per-
 puasion  on  this  point.  Actually,  I
 think,  they  are  seized  of  the  matter
 that  unemployment  is  a  Serious  pro-
 blem.  The  questions  therefore,  are
 to  be  looked  at  from  different  angles.
 But,  tefore  I  go  to  these  angles,  let
 me  also  say  this  at  the  outset,  that
 unemrloyment  hag  always  been  a
 political  problem—it  is  of  course  an
 economic  reality—in  all  countzies—
 developed,  semi-developed,  undeve-
 Joped—in  the  Western  world,  and  in
 the  Eastern  world.  Barring  socialist
 countries  where  the  nature  of  economy
 is  such  that  the  unemployment  pro-
 blem  is  not  the  kind  of  the  sroblem
 or  the  challenge  which  is  posed  there.
 (Interrupt  )».  U  ployment  is  not
 there  in  the  socialist  countries.  There
 the  nature  and  dimension  of  the  pro-
 blem  is  very  limited.  The  problem  of
 Unemployment  in  those  countries  8
 very  different  from  the  problems
 generally  found  in  other  countries.
 Because,  the  socialist  countries  and
 the  communist  ideology  have  a  certain
 economic,  political  and  general
 attitude  towards  implementation  of
 this  problem  so  that  unemployment
 does  not  exist.  Social  security  is
 there  The  problem  of  unemployment
 js  tackled  from  those  angles.  I  was
 talking  about  other  countries  where
 unemployment  problem  is  not  89०
 much  an  economic  as  a  political  pro-
 blem.  Even  in  the  most  developed
 countries,  the  problem  of  unemploy-
 ment  can  become  a  political  headache
 to  the  Government  of  the  day.  Take
 Great  Britain  for  instance.  Govern-
 ments  have  fallen  whether  they
 belong  to  Labour  Party  or  Conserva-
 tive  Party  sometimes  precisely  07
 this  problem,  the  problem  of  un-
 employment  being  one  of  the  major
 problems.  If  the  unemployment  level
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 goes  up  from  a  particular  level  beyond
 a  tolerable  ievel,  then  it  will  become
 a  political  headache.  As  I  stid,
 Governments  have  fallen  and  new
 Governments  have  been  created  on
 this  ground.

 Take  the  case  of  the  United  States
 of  America.  President  Franklin
 Roosevelt  in  the  early  thirties  pro-
 mised  a  new  deal,  a  new  programme
 for  more  employment,  generation  of
 state's  resources,  deficit  financing  as
 wag  enyisageqd  by  economists  like,
 J.  M  Keynes,  Franklin  Roosevelt
 announced  a  policy  of  “New  Deal”,
 because  the  people  voted  him  to
 power.  The  Unemployment  problem
 was  not  completely  eradicated.  ut  he
 was  going  in  that  direction.  So,  the
 problem  of  unemployment  is  there
 whether  it  is  a  developed,  semi-
 developed  or  undeveloped  country,  But
 this  is  more  glaring  and  more  frustrat
 ing  and  more  challenging  in  develop-
 ing  countries.  Now,  in  the  context  of
 the  Indian  situation  where  we  have
 problems  of  an  enormous  size,
 enormous  population  and  an  increas-
 ingly  growing  educated  class  talented
 enough  to  get  employment  but  not
 lucky  enough  to  get  employment,
 many  of  these  people  are  now  going
 out  to  other  countries.

 Mr.  Lakkappa  has  mentioned  in
 his  Bill,  I  think,  ag  an  example.
 engineers,  doctors  ete  who  are  now
 going  to  various  countries—  not  only
 in  West  Asia,  but  also  in  Africa,  in
 Europe,  in  America,  in  Canada,  in
 Austraha  and  in  New  Zealand  and  so
 many  o‘her  countries  also.  In  fact,
 this  is  what  you  call  brain  drain,
 and  undoubtedly  it  is  a  problem.
 This  was  the  position  in  Britain  before
 the  Wilson  Government,  before  he
 became  Prime  Minister  of  U.K.  at
 one  time  Mr.  Harold  Wilson  also  said
 that  if  you  do  not  tackle  the  problem
 of  unemployment  and  the  problem  of
 brain  drain,  then  the  people  in
 Britain  will  vote  not  through  the  ballot
 box;  they  were  already  voting  through
 their  feet!  They  were  already  going
 away  from  Britain  and  finding
 employment  elsewhere.  So,  it  is  /
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 really  a  multi-faceted  problem  to
 view  from.  Again,  you  may  h®ve  an
 employment  which  is  not  com-
 mensurate  with  the  training  that  you
 have  got.  What  is  the  point,  for  ex-
 ample,  of  having  employment  in  a
 particular  situation  for  which  I  am
 not  trained?  There  are  certain  socia-
 list  countries  where  employmert  is
 gu®ranteed,  but  it  is  not  guaranteed
 according  to  the  training  and  equip-
 ment  received  by  the  citizen.  That
 algo  ig  not  a  satisfactory  solution,
 although  it  does  go  somewhat  on  the
 lines  which  Mr.  Lakkappa  has
 suggested.

 Coming  back  to  various  angles  with
 which  I  started  my  speech,  I  want
 to  say  that  although  this  problem  of
 unemployment  is  a  very  difficult  and
 a  very  perplexing  one,  I  do  not  know
 why  the  new  Janata  Government
 have  not  yet  been  able  to  formulate
 a  concrete  strategy.  I  hope  Shri
 Ravindra  Varm®,  our  distinguished
 Member  and_  esteemed  colleague
 would  tell  us  in  some  detail  and  not
 just  go  on  either  moralising  or  in  a
 very  simple  and  decorative  language
 Say  that  it  is  a  great  problem  and
 Government  is  seizeq  of  the  problem
 and  you  will  see  the  results  in  th?
 next  couple  of  years.

 We  are  fed  up  with  this  kind  of
 sweet  words,  as  they  do  not  lead  us
 anywhere.  |  want  to  take  this  oppor-
 tunity  of  participating  in  this  Bill
 by  inviting  the  attention  of  the  Gov-
 ernment  to  this  great  need.  Please
 spell  out  if  you  have  any  programme
 in  effective  concrete  terms  as  to  what
 you  are  going  to  do  with  regard  to
 employment  opportunities.  Ar2  you
 going  to  generate  more  employment?
 Are  you  going  to  arrest  the  trends
 of  brain-drain?  Are  you  going  to  use-
 fully  employ  educated  people  of  this
 country  by  retaining  them  in  this
 country?  If  you  are  not  going  to
 satisfy  these  young  people  they  not
 only  are  you  creating  problems  for
 them  but  also  you  are  creating  prob-
 lems  for  the  Indian  polity.  An  idle
 mind  igs  a  devil's  workshop,  but  if
 the  idle  mind  is  an  educated  mind,
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 then  it  is  not  merely  a  devil’s  work-
 shop  but  it  creates  devlish  conditions
 for  any  party  in  power.  Therefore,
 I  want  them  to  understand  the  ur-
 gency  of  the  matter.  I  want  them
 to  undertstand  the  gravity  of  the  matter
 and  I  also  want  them  to  understand
 the  impatience  involved,  and  if  they
 cannot  do  these  things  quickly  I  do
 not  know  what  will  happen.

 Mr.  Chairman,  Sir,  I  do  not  want
 to  ask  Mr.  Lakkappa  as  to  what  his
 party  did  when  it  was  in  power,  be-
 cause  one  can  ask  such  questions  and
 do  the  rhetoric  and  get  away  feeling
 satisfied  that  one  has  criticised  witt-
 out  making  any  constructive  sugges-
 tion.  But  that  does  not  help  solve
 the  situation.  But,  Sir,  I  want  to  ask
 my  friend,  Shri  Lakkappa,  as  I  ask
 this  question  to  me,  if  I  were  in
 power  and  if  I  am  faced  with  this
 situation  am  I  really  in  a  position  to
 give  unemployment  benefit  in  terms
 of  cash  dolls  in  crores  of  rupees?
 The  Minister  has  already  said  that  he
 will  have  to  add  more  zeroes  to  the
 total  amount  estimated  by  Mr  _  J.ak-
 kappa  Supposing  our  Government  is
 able  to  afford  it,  I  would  say  at  this
 stage  of  India’s  economic,  political
 and  general  development  it  would
 not  be  desirable  for  our  economy  and
 our  country  to  go  in  for  these  doles.
 Even  in  the  advanced  western  coun-
 tries  it  took  them  decades  before  they
 came  to  the  conclusion  that  if  un-
 employment  cannot  be  met  then  those
 who  are  unemployed  would  be  looked
 after  by  the  State.  I  want  to  ask
 my  friend,  Shri  Lakkappa.  have  we
 reached  that  stage  of  a  welfare  state
 where  having  crossed  through  all  the
 phases,  we  can  now  Say  that  we  have
 exploreq  all  the  possibilities,  al!
 points  of  view,  all  problems,  a]  as-
 pects  and  now  We  are  convinced  that
 in  spite  of  all  efforts,  employment  is
 not  possible  and  yet  we  are  ecuno-
 mically  better  off,  well  developed,
 therefore  the  economy  can  afford  this
 additional  burden  and  so  let  us  g0
 ahead?  That  is  why  the  framers  of
 our  Constitution  were  wise  in  putting
 this  matter  as  one  of  Directive  Prin-
 ciples  of  State  Policy  and  not  putting



 379  Unemployment

 [Prof.  P.  G.  Mavalankar)
 it  in  the  Chapter  on  Fundamental
 Rights,  because  they  wanted  that  the
 State  must  move  towards  the  direction
 of  finding  employment.  And  again  to
 quote  England,  it  was  Lord  Beveridge
 who  wrote  in  944  about  full  employ
 ment.  In  the  Report  he  wrote,  in  the
 work  of  Second  postwar  world,  Great
 Britain  did  not  see  unemployment
 doles  being  given  in  such  measures
 as  is  being  expected  by  Mr.  Lakkappa.
 In  countries  like  Sweeden  and  Nor-
 way,  the  Scandinavian  countries,
 these  provisions  are  there  and  in  some
 other  Western  countries  also  these
 provisions  are  there  |  think  Mr
 Lakkappa’s  intension  is  that  by  asking
 these  provisions  to  be  incorporated,
 he  only  wants  to  highlight  the  prob-
 lem  of  unemployment,  but  by  saying
 so  he  does  not  see  this  point  that
 Government  must  go  on_  giving

 money.  If  he  were  a  Minister

 8.00  hrs.

 SHRI  हू,  LAKKAPPA:  I  have  put
 another  clause,  that  is,  the  moment
 he  gets  the  job  (Interruptions)

 PROF.  P  G  MAVALANKAR:  Sir,
 Jet  me  tel]  you  also  that  if  Mr.  Lak-
 kappa  were  to  be  a  Minister,  would
 he  then  really  seriously  consider
 accepting  this  proposal?  It  is  one
 thing  to  say  philosophically  and
 politically  on  a_  platform,  it  is  all
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 right;  but  if  he  were  to  be  a  Minis-
 ter,  would  he  do  this?  Did  he  really
 try  his  best  to  persuade  his  own
 party  which  was  in  power  for  so
 many  years?  This  is  all  tall  talk
 with  which  we  are  familiar.  It  ig  a
 desirable  thing  and  a  good  objective.
 But  it  is  very  difficult  to  realise  be-
 cause  the  burden  is  too  great.  And
 the  last  important  foot-note  is  that  if
 a  country  hke  ours  where  hard  work
 is  still  not  very  much  rewarded,
 where  hard  work  and  continued  hard
 work,  efficiency  and  competence  are
 still  at  a  discount,  if  you  go  on  telling
 people  you  are  unemployed,  I  give
 you  these  allowances,  go  ahead,  Sir,

 T  am  afraid  that  a  tendency  will  grow
 also  for  some  people  not  to  work  and
 get  some  money  from  the  Govern-
 ment  Sir,  Government  cannot  afford
 to  pay  this  kind  of  allowance  If
 Government  has  not  done  many  other
 things  first,  this  case  is  not  really  a
 valuable  point,  just  at  this  stage.  The
 objective  is  good,  attention  has  been
 well  drawn,  but  I  do  not  think  the
 Government  will  be  drawn  into  this
 question  of  giving  allowance  in  the
 manner  which  my  friend  wants  to  do.
 That  is  my  contention,  that  is  my
 appeal
 8.03  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Mondau,
 March  13,  978/Phalguna  22,  899
 (Saka)
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